FORM A
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RELIANCE HOME FINANCE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor Reliance Home Finance Limited
2 Date of incorporation of corporate | 05-06-2008
debtor
3. | Authority under which corporate | Registrar of Companies, Mumbai
debtor is incorporated / registered
4. | Corporate Identity No. / Limited | L67190MH2008PLC183216
Liability Identification No. of corporate
debtor
5. | Address of the registered office and | Regd. Office: Trade World, Kamala Mills
principal office (if any) of corporate | Compound, 7th Floor, B Wing, Senapati Bapat
debtor Marg, Lower Parel (West), Delisle Road,
Mumbai, Mumbai, Maharashtra, India,
400013.
6. | Insolvency commencement date in | 16-09-2025
respect of corporate debtor
7 Estimated date of closure of insolvency | 15-03-2026
resolution process
8. | Name and registration number of the | Umesh Balaram Sonkar
insolvency professional acting as | IBBI Reg. No: IBBI/IPA-001/IP-P-
interim resolution professional 02619/2021-2022/14043
9. | Address and e-mail of the interim | Address: Flat No. 10, Om Shanti CHS, Plot
resolution professional, as registered | No. 8/10/12, Sector 11, Road No. 4, New
with the Board Panvel, Navi Mumbai, Maharashtra — 410206.
Email id: rosonkari603@gmail.com
10. | Address and e-mail to be used for | Correspondence Address: Office No. 25,
correspondence with the interim | 3 floor, at 146 — B, Chikhal House, Princess
resolution professional Street, Kalbadevi, Mumbai, Maharashtra — 400
002
Process Email id: cirp.rhfl@vahoo.com
11. | Last date for submission of claims 30-09-2025
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and Web link: www.ibbi.gov.in

(b) Details of authorized
representatives

are available at:

Process Email id: cirp.rhfl@vahoo.com

Physical Address: Not Applicable




Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Reliance Home
Finance Limited on 16-09-2025.

The creditors of Reliance Home Finance Limited are hereby called upon to submit their
claims with proof on or before 30-09-2025 to the Interim Resolution Professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA.
— Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Appointed as Interim Resolution Professional

In the matter of Reliance Home Finance Limited

IBBI Reg. No: IBBI/IPA-001/IP-P-02619/2021-2022/14043

Date: 18t September 2025 AFA Valid upto: December 31, 2026
Place: Mumbai Email for Correspondence — cirp.rhfl@yahoo.com
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ASBA* | Simple, Safe, Smart
way of Application!!!
*Applications Supported by Blocked Amount

["ASBA") is a better way of applying to offers by
simply blocking the fund in the bank account,
Far further details, check section on ASBA.

Mandatory in public issues.
Mo cheque will be accepted.
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incagaofany revision in the Price Band, the Bid/lssue Period will be extended by al least 3 addtional Woeking Days after such revision in me Prica Band, subject to the Bid/lssue Penod
ot exceeding 10 Working Days. n cazes of foroe majeurs, banking strke or similar croumstances, aur Company in consultation with the BRELMs, for reasons fo be recorded in wriling,
eutend the Bidilssue Period far a minimurm af 1 Working Day, subject 1o the Bidtssue Period not excesding 10 Working Days. Any revision in the Price Band and the revised Bidissue
Period, if apolicable, shall be widsly dsseminated by nofification fo the Stock Exchanges, by issuing a press release, and also by mdicating the changs on the website of the BRLMs
and atthe terminals of the other memébers of the Syndicate and by indimation fo the Designated Intermedianias and the Sponsor Banks, a5 applicable,

The Issue is being made through the Book Building Process, interms of Rule 13(2)(b) of the SCRRE read with Regulation 31 of the S3EBI IZDR Regutations and i accordance with the
Requlation 6{1) of the SEBI DR Regulations whesain not moes than 50% of the Met lssue shall be available for allocation on a proportionate basis io qualified inslilubional buyers
(CIBz) {swch portion referrad as QIB Porlion), provided that cur Company, in consullation with the BRLMs, may allocate up to G0% of the 3B Partion 1o the Anchor Invesiors on a
discrafionary basis in accordance with the SEBHCDR Requdations (Anchor Investor Portion], of which one-third shall be resarved for domestic Mutual Funds, subject io valid Bids
being received from the domesdic Muteal Funds. at or above the price at which allotment i made to the Anchor Invesiors (Anchor Invesior Allocation Price), Furthar, in the avent of
undes-subscription, or non-allocation in the Anchor Irvesior Portion, the balance Equity Shares shall be added to the CIB Portion {other than the Anchor Investor Porion) (Met Q1B
Portion). Furthar, 5% of the Met QI8 Portion ghall be available for allocation onia propartionate basis only to Mubual Funds [Mulial Fund Porion), and the rermainder of the Net QIB
Portian shall be available for allbcation on a proporionate basis 1o all QI8 Bidders (other than Anchar Investors), including Mutual Funds, subject fo valid Bids baing recerved at o
above the Issue Price. Howaver, if the aggregate demand from Mutual Funds is iss than 5% of the Net QI8 Porion, the balance Equity Shares availabés for allocaton in the Mutual
Fund Porlion will be added to the remaining Met QI8 Porfion for proporiionate allocation b all QI8s, Further, notless than 15% of the Net Issie shall be available for sfocalionon a
proportionate basis to Mon-Institutional Investors sut of which (2} one-ihird of such portion shall be reserved for applicants with appication size of more than T 020 million and upfo
1.00 million; &rd {b) bwo-third of such partion shall b= reserved for applicants with application size of more than 1,00 million, provided that the unsubscrbed porfion in eiherof such
sub-categories may be slocated o applicants in the other sub-category of Mon-Institutional Investors and not kess than 35% of the Net issue shall be available for allocation to Retail
Indivedual Immestors in accordance with the SEBIICOR Requlations, subject o valid Bidz baing recaived from them at or above (he [ssue Price. Furthar, Equity Shanes wil be allocated
an a propartionate basis 1o Eligible Emplovees applying under the Employes Reservation Portion, subject 1o valid Bids being raceived al or above the kssue Price. All patantial Biddars
rexcept Anchaor Inveslors) are mandatonly requred fo paricpate in the [ssue thraugh the Application Supporied by Blocked Amound {ASBA) process by prowiding defais of their
respeckive ASBA aocounts, and UPTID in case of LPI Bidders using UPI Mechanism, &5 applicable, pursuant fo which their comesponding Bid Amount will be bocked by the Self
Certilied Syndicate Banks (SC56s) or by the Sponsaor Banks under the UPT Mechanism, as the case may be, Anchor Invesiors are nat permitied o participate in the Anchor investar
Portion trough the ASBA procese. For further details, see lssie Procedtne on page 428 of tha RHP

Bidders!/Applicants should ensure that DP 1D, PAN and the Client ID and UPI ID {for UP| Bidders bidding through UP1 Mechanism) are correctly filled in the Bid cum
Application Form, The DP ID, PAN and Clent 1D provided in the Bid cum Application Form should match with the DP ID, PAN, Client ID and UPHID available (for UP| Bidders
bidding through the UPl Mechanism) in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders! Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID, Client 10 and UP! ID (for
UPI Bidders bidding through the UPI mechanism) as provided in the Bid cum Applicalion Form, the Bidder/Applicant may be deemed o have authorized the Depositories
Lo provide to the Reglstrar to the Issue, any requested Demographic Detalls of the BidderApplicant as available on the records of the depositories. These Demographic
Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the lssue,
Bidders/Applicants are sdvised to update any changes to their Demographic Defails as available in the records of the Depository Participant fo ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be atthe Bidders/Applicants’ sole risk.

UPl-Mow available in ASBA for Retall Individual Investors and Non Instifutional Investor applying in public issues where the application amount is up to T 0.50 million, applying through Registered Brokers, Syndicate, CDPs & RTAs, Retail Individual
Investors and Mon-Institutional Investors also have the option to submit the application directly tothe ASBA Bank (SCEBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used
for bidding is linked to their PAN. Bidders must ensure that their PAN is finked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated September 17, 2021,
CBOT Circular No. 30f 2023, dated March 30, 2022 read with press release dated March 28, 2023 and any subsequent press releases in this regard.

ASBA has o be avaved by all the investors excep! Anchor inveslors. UR may be avaded by (1) Retal inaiwiduad irveslons in the Salad Category; (8] Non-fnstilufiona! irreeslors with an appfcation size of up feF 0L50 militan i e Non-inshfitional Partion. For dedans on the ASBA and UPT process, pleass
referin fhe delads grven in the 8id Cum Applicalion Form and sbndged prospecius and slso pease refer o the sechon “fssue Procedure™ on page 428 of fhe RHP The process i afsa available on the website of Association of imvesiment Banners of Inde AR and Stock Excheanges and in ihe
General information Documean(, The Bid Cum Appiication Form and the Abvidged Prospecius can be cowmnadsd fram fe websites of B5E Limifed BSE ™) and NMational Sfock Exchange of indva Limited ("NSE”, and fogetferwilh 85E, ihe “Stock Exchanges ] and can fe obisined from the kst of banks
fhat is aispayed on the websie of SEE & waww sebi govinsebiweb/ofherOiherdcion do fooRecognisedio=yasd&intmid=35 and hilpswww sebi govinsebiwebioferOihardction.do PdoRecognissd tpi=yes Smimid=d43, respectively &5 updeted from fime fofime, For ihe iistof UP apps and banks
Wive on PO, please rafer o the fink: www.sebi gowin. UPT Bidders Bidding using the UP! Mechanizm may apply through the SC58s and mobils applications whose names appear on the website of SEBI, a5 updsted from fime to fime, ICICT Bank Limifed, HOFC Bank Limited and Axis Bank Limited have
bsen appointed as fhe Sponsor Banks farthe issue, in accordance with the requirements of SEST arcuiar dated November 1, 2018 a5 amended. For issue relgled guenss, pleass confact the BRLMS on thairrespective ermail |0z as merboned betow. For UP relafed querss. imeesiors can conas! NECH

Investors must ensure that their PAN is lnked with Aadhaar and are in compliance with the nolification issued by Ceniral Board of Direct Taxes notification dated
February 13, 2020 and read with press releases dated June 25, 2021, Saptember 17, 2021 and March 28, 2023 and any subsequent press releases In this regard.
CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF DUR COMPANY AS REGARDS ITS OBJECTS: Forinformation on fhe mamn objects of our Company, investars arg
requested to see "Hisfory and Certain Covporafe Matters “on page 238 of the RHP. The Memorandum of Associafion of our Company is 8 material document for inspection in refation fo
the Issue. For further detalls, see ‘Material Conlracts and Documents for inspection”on page 486 of the RHP.

LIABILITY OF THE MEMBERS OF OUR COMPANY: Limitad by shares

AMOUNT OF SHARE CAPITAL OF DUR COMPANY AND CAPITAL STRUCTURE: Az on the date of the RHP, the authorized share cagital of cur Company is T 327,50 mifion divided
ko 55,500,000 Equily Shares of face vabue of ¥ 5 and T 250 milion divided inbo 500,000 Redaamable Preference shares of face value of ¥ Seach, The issded, subscribed and paid-up
Equity share capital of our Company is € 223.57 million divided into 44,714 558 Equity Shares of face value of ¥ 5 each. For detads of the capial structure of the Company, ses *Capifal
anuciue” beginnangon page 104 ofthe RHR

HWAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:
The inifial signatonias of the Memorandum of Associalion of the Company were Pradeep Gupla and Sushiadevi Gupia, For detaiis of the share capital history and capital structura of
our Company see *Capifal Struclure” beginning on page 104 of the RHP,

LISTING: Tha Equity Shares ta be issued through the Red Harring Prospects ane progased [o be isted on the Stock Exchanges. Our Company has received inpancple’ approvals
frarm BSE and NEE far Esfing of the Equity Shares purstant o their letters both dated July 15, 2025 For the purposes of the [2see, the Designated Stock Exchange shall be NSE. Acopy
of the Red Heming Prospecius and the Prospeciies shall be filed with the RoC inaccondance with Sections 26(4) and 32 of the Comganies &ct. For detats of the material confracts and
documents availatle foringpecton from the date of the Fed Herming Prospecius untd the Bidfissue Closing Date, see “Mafans Confracts and Documents farinspechion™ on page 4856 of
the RHP.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA ("SEBI™); SEBI anly gives its chservations on ihe Issue dosuments ard this doss not constHule
approval of gither the |ssue ar the specifed securtes stated in fhe lssue Document, The invesiors are advisad to refer to page 404 of fhe RHP for tha full text of the disclaimer clause
of SEBI,

DISGLAIMER CLAUSE OF BSE: It is to be dslinctly understood thal the permisgion given by BSE Limited should nat in any way be deerned or conslrued that the BHP has baan
claaned or approved by BEE Limited nor doas it cartify the cameciness or complataness of any of the contants of the RHP. The swvestors ane advised fo rafer 1o the page 406 of tha RHP
fior the full ted of the disclaimer clavse of BSE.

DISCLAIMER CLAUSE OF NSE (the Designated Stock Exchange): 115 to be distincly understood that the permession given by MEE showld notin any way be deamed or construed
that the Issue Document has been deared or approved by NSE nor does it certify the comeciness or complateness of any of the contents of the [ssee Document. The mwestors are
advised to refer io page 406 of the RHF for the full texd of the disclaimer clause of NSE,

GENERAL RISKS: Invesimants in equity and equity-related secunties involve a dagree of risk and mveslors should not invest any funds in the kssue unless they can afford to take the
risk af losing their endire investment. Investors are advised fo read the risk factors carefully befora 1aking an investment decision in the Issue, For taking an invasiment decision,
irvestors must raly an their own examination af aur Company and the lsswee, mchuding the nsks involved, The Equily Shares in the lsue have nol been recommended or approved by
tha SEBI, nar doas SEB| quaranies the accuracy or adaquacy of the contents of 1he Red Herring Prespectus. Specific alianlion ol the investors is irmvited 1o ‘Risk Faclors begiammg an
page 35 ol ihe RHP.

BOOK RUNNING LEAD MANAGERS

CAPITAL
DAM Capital Advisors Limited
Altimaus 2202, Level 22, Pandurang Budhkar Marg Woarli,
Murmoal - 400018, Maharshira, India;
Tel: +81 22 4202 2500
E-mail: arssbl.ipe@damcapital in
Website: wew.damcapital n
investor grievance email: complamt@damcagital in
Contact parson; Chandrash SharmaiShital Shah
SEBI Regulmtlun number: MEINMODDG 11336

~’ nuvama

Nuvama Wealth Management Limited
BOY - B04, Wing A, Building Mo 3, Inspira BKC, G Block,
Bandra Kurla Complex, Bandra East, Mumbai, 400051,
Maharazhira,
Tel: +91 22 400849400
E-mail: arssbl ipo@nuvama.com
Website: waww.nuvama,com
Investor grievance email: customersenvice. mb@nuvama.com
Contact Person: Pari Vayal! Solmavo Sarkar
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Tel.: #81 22 4047 7120
E-mail: ipo.arssblirathi com

rr1 complancs wilh the proviso .'uRagula-..m.rri?”.-fl.fT} of the Secuntes and E:r:hang& Board of India (Merchant Bankers] Reguwatlons, 1892 a.';amem:'&u' resd mrh pravlso o Regulation 233 of the SEBNICDR E&gurajnmﬁrmwdﬂarhn.ﬂﬂmm Lirmited will e fvolvead oy In iarkefting of the IESUE

AVAILABILITY OF THE RHP: Irvestors are advised to refer 1o the RHP and the “Risk Faclos beginning on page 35 of the BHP before applying in the Bsue. A copy of the
RHP will be made avadable on the website of SEBI-al www sebigovin and i available on he respective websites of the BELMs, Ruvama Wealth Managemeni Limited at
Wi nivama,corm, DAM Capital Advisors Limitad alwaw, damcapital i and Anand Rathi Advisars Limiled 21 www anandrathiib.com and 3l the website of the Company, Anand Rathi
Share and Siock Brokers Limitad at www. anandrathi.com and the webstes of the Stock Exchangas, for BSE atww.bsaindia com and for NSE Limited al www.nsaindsa com
AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospecthus shall be avallable on the website of the Company, the BRLMs and the Regisirar io the lssue
at waw.arandrathl.com s nuvama.com, saww. damcapital i, weaw anan drathiib. com and www inompms mofg.com, respecivily.

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Applicabion Form can be obiained from the Registered and Corporate Ofice of our Company, Angnd Faihi Share and
Stock Brokers Limited, Tel: 99 22 - 6281 T000; BRLMs: Muvama Wealth Management Limited, Tel; #21 22 40094400, DAM Capéal Advisors Limited, Ted 491 22 4202 250 and
&nand Rathi dvizars Limited, Tel: +51 22 4047 7130, Syndicate Member; Muvama Weaallh Management Limiled, Teleghong: +51 22 40034400, JM Financial Services Limited,
Tet: 481 22 6136 3400 and Sharekhan Limited, Telephone: +81 22 6750 2000. Registerad Brokers, SC5Bs, Designaled RTA Locations and Designated COP Locations for paricipating
inthe kssue, Bid cum Apphication Forms wil also be available on the websites of the Siock Exchanges al wwe bseindia,com and wenw.nseindia.com and ai all the Designated Branches
of 3038z, thelistof which is available onthe websiles ofthe Ziock Exchangss and SEBI,

SUB-SYNDICATE MEMBERS: Almandz Global Secunties Lid; Asit © Mahta Invesimant Intermediaries: Axis Capital Lid; Cantrurn Broking Lid; Eurekha Siock & Share Brokers Lid;
Globs Capital Marksts Lid; HOFC Secunlies Lid; 1CH0] Secunties Lbd, DB Capial Markets and Securities Lid; IFL Capital Services Lid {Fommsty known as HIFL Securiies Lidy; Kanbial

-'"t'*-.-ﬁ..h[!h,-ﬁ;i HI

MEMT BANKING

Anand Rathi Advisors Limited®
11th Floor, Times Tower, Kamala City, Senapali Bapat Marg
Lower Farel, Murnbai, 400013, Maharashira, India

Webskte: www.anardrathiib.com

Investor Grievance email; grevance ecmiil rathi.com
Contact Person: Nikita Jajuw Shivanl Tapacia

SEBI Eagiitratiun number: INMOII010473

REGISTRAR TO THE ISSUE | COMPANY SECRETARY AND COMPLIANCE OFFICER

| Chetan Pravinbhai Prajapat
(.) M U FG MUFG Intime

| Express Zone, A Wing, 104h Floor, Westem Exprass Highway

| Goregaon (E), Mumbai - 400 063, Telephone: +81 22 - 6281 T000
MUFG Intime India Private Limited
(Formery Link intime fnudia Private Limiled)

E-mail: secretanal@rathi, com
C-101, 121 Floar, 247 Park, LB.5. Marg, Vikhrol West,
Mumbai 400 0EL. Maharashira, India: Tel: +81 81081 14449
E-mail; Elnaﬂ-:lml;hihr-:-kers.ipu@m.mpms.mufg.cnm
Website: www.in.mpms.mufg com
Investor grievance e-mail;
anandrathibrokers.ipoi@in.mpms. mufg com
Contact Person; Shanii Gopalkrishnan
EEEI H—:glilr:lhn Humher‘ INF!EIIIII}ElEldIZISE

Bidoers can conlact cur Comgany Secrelary and Compliance Officar,

ar the Registear o he lssue n case of any pre-lssue or posl-lssue

ralaled problems, such as roa-recaipl of lellars of Alloimant, fan-

credit of Allatled Equlty Shanes in the respectivie benaficiary accounl,

non-receit of refurd orders or nén-recaipl of funds by seclrone
| made, edc. For all Issue-related quemes and for redressal of
complaints, investors may also wrile o he Book Ruming Lead
hﬂnagﬁm.

Chhaganlal Securities P, Lid; KJMG Capital Markets Lid; Kotak Securities Limited; Keynote Capital Limited; LKP Secubies Lid; Motial Oswal Financial Services Liméed; Prabhudas
Litadhar P Lid; Prawin Ratéal Share & Stock Brokers Lid; Religara Brosing Ltd: RR Equity Brokers Pvi, Lid, SBICAP Securities Lid; Sharekhan Lid; S8C Giobal Sacurites Lid,
aysiematix Shares and Siock Beokers Ltd, Tradebulls Securities Limiled, YES Securities Lid,

ESCROW COLLECTION AND SPONSOR BANK: ICICI Bank Limitsd

REFUND AND SPONSOR BANK: HOFC Bank Limitad

PUBLIC ISSUE AND SPONSOR BANK: Axis Bank Limited

UPIE LRI Bidders can also Bid through P Machanism,

All capitalized terms used herein and not specifically defined shall have the samae meaning as ascribed to them in the RHP.

For &nand Rathi Share and Stock Brokers Limited
2 behalf of the Board of Direciors
S

Place: Mumbai Chetan Pravinbhai Prajapati

Dale Sememb&r 17, EIZIES

Eump.m;n.' Secrelarg.- an-:l Gcrnphann:e Officar

.ﬁmnd Flath: Share unl:l S‘tnck Brokers LlrntlEl:ils progasmng, sl.lhjedl:u-rEI:Elpl-::-frequmlte appn:lu'ala mante1 mrmu:ﬂs and ofher l:u:lnsn:leraunﬂ.'s o make an lr'n1la’l pubh: crtfer-:lr its Equity Shares and has filed & red heming prospecius |:|a1e::| Sepdamher 1? EIIE:’J wilh the Hnl: The RHF'IE rrta-:IE a'-'alahle un1he '.l.Etls.ﬂE of tha SEBI at www.sebi.gov.inaswell gson the
wehsite of the BRLMs i.2., Nuvama Wealth Management Limited at www.nuvama.com, DAM Capital Advisors Limiled at waw,damcapital.in and Anand Rathi Advisors Limited at www.anandrathiib.com, the website of the NSE atwww.nsaindia com and the website of the BSE at waw.bseindia com and the websie of the Company a1 www.anandrathi.com. Any potential
invesior shaukd note that investiment n equity shares invoéves a high degree of risk and for details relating o such rsks, please seethe section “Rigk Fecfars™ beginning on pege 35 of the RHP. Petendial imresions should notrety on the DRHP for making any investment decision but showkd anky rely on the information incuded in the RHF filed by the Company with the Rol,
This announcement does not constifute an offer of the Equity Shares for salein any jursdicton, incleding the United States, and the Equity Shares may not be offered or sobd inthe Unied States absent registration under the US Secuntles Aot of 1933 or an exemplion from registraton. Any public offenng of the Equity Shares to be made in the United States will be made by
reans of a prozpecius that may be obtained from the Compary and ihat will contain detailed information abowt the Company and management, as well as financial staternents, However, the Equity Shares are not being offeredor sokd in the United States.
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TATA

TATA POWER
{Corporate Contracts |
The Tala Power Company Limited, Smart Center of Procurement Excellence, 3° Floor, Sahar Rectiving
Station, Mear Hotal Leela, Sahar Airport Road Andheri (E], Mumbai 400 053, Maharashéra, Inda
|Baard Line: 022-6T1T1917) CIN: L2BXHIMH1319PLCODSIET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited inviles tender from ebgible vendors for the lollowing

lender package (Two-part Biddng) in Mumba,

(A} SITC of Air Handling Unit [AHU) at Tata Power Transmission RS5 (Package
Ref: CC2ENKO2T),

(B EPC of 220KV 1-Core 1200 Sqmm Copper XLPE Lead Sheath cable along with
assoclatled accessories for establishment of new 2ZH0IIKY GIS substation at
Worlilocation. (Package Ref: CC2ENPO22)

Interested and eligible bidders to submit Tender Fee and Authonzation Letier before

1500 hrs Friday, 26" Euplnmhur!ﬂiﬁ

Also, 28 fufure u::mngeﬂum gif any, to the said tender wil be J:-uhllahedc-nTerrﬂEf semmr

ofabove website {Tata Power — Business Associates — Tender Documents) only

FORM A
FUBLIC ANNOUNCEMENT
{Ender Regulstion & af the nsolvency and Bankruptcy Baard of India
{Insptvency Resolutbon Process for Corporete Persons] Repulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
RELIANCE HOME FINANCE LIMITED

W

TATA

TATA POWER
(Corparate Confrazts Department)
The Tatz Fowar Company Limited. Smant Centar of Procurement Excellence, 2 Floor, Sahar Receiving
Stalion, Mear Hotol Leeta, Sahar Airport Road Andhari {E), Musbai 400 053, Maharashéra, India
{Board Line: DZ2-6T173817) CBE: L2S320MH1S10PLCOSET

EXPRESSION OF INTEREST (EOI)

The Tata Power Company Limited Inviles Exprassion of Interest |EON) for empanalmeant

of Vendors for Pan-india services for,

[A} “Professional services for facilitating ROW (Pan India) for Construction of
EHV Transmizsion Lines (220 kV to 765 kV)" for Tala Power Transmission,
(EDiReferance No - CC25AADEE),

(B} "Services for Pre-Bid Route Survey [Pan India) for Construction of
EHV Transmission Lines (220 kV to 765 kV)" for Tata Power Transmission,
(ECH Referance No - CC25AADES).

(G} “Services for Soil Investigation (Pan India) for Consiruction of EHV
Transmission Lines {220 kV to 765 kV)" for Tata Power Transmission. (EQI
Reference No - CC25AA069),

For geisds, please visit Tender seciion on websile i o D

date for inerested: vendor 10 parbicipate in EOE by submitling Tender FH and

Authorization Letter is 1500 Hrs. Friday, 10" October 2025.

Alzo, @ Rrfure comigendum’s {if any], 1o the above EQI will beinformed in Tender section

of websita https:'www.tatapower.com only.

e RELEVANT PARTICULARS

Mane of comparahe debior Rekarce Home Fu.-amrurrﬂ:d
| 2| Dafa of incorporaiion of corporaie daohor Delb-200s

Syt urher which comornste debior Fh,:g,:slrr ufﬂ'.rnmru*" ‘ﬁrnrn

| B Incomponsted ; regikensd

4, | Comporate identity Nou / Limiasd Uabilty | L6 T190MH2008PLC 183216

lelerefreatay Mo, of corporste debloy
[ Adcinesa of the mpsiered ofice and
prrgapal oifice (i oend of corporie
H 5]

| Repd. Oifioe Trace Worid, Famela Mk Compound,
{1 Floorn, B Wing, Senapat Eapat Marg,
Lessver Pl (et el Rioesed | Mumibun, Mumibai
1 hlaherashing incha, S00013.
| & | Inscdency commencement date in
| | respect of comporans debinn |
- | Estimened date of cioeure of recivency
| Dl Lo s !
e and -"Eg.IE.L*EEm mumber of the | Uimessh Baldram Sonsar
nsovensy' priessional acling as infenim | 188 Rieg. ki
| resssludinn professional BP0 AP PO B 00, 002 140
Agdress and emal of the ireedm Address Flal Mo, 10, Om Shanti THE, Plol Mo
resnlihion pofrssonal, a5 regisiomd B0 12, Sactor 11, Road Mo, 4, Mew Parreel
willi e Boand Pl Bianbes, F.-h-:mr!d'l:r- -'-'I:I'.’Ill:lﬂ

[ Bectress aned eemal o e e for hﬂmﬂdﬁmmmm 5, i o, ol
aornespncenca willy the rtanim 145 - B, Chikheal Mocess, Privce=ss Siresel, Moslisscieg,
ressod it professional Mumbal Mehamsshira - 400 D02

- Process Emall ki: o itiEyaboooom

000025
[kt Apgdicahie

| 1L Last cens for submission of daims

|12 Ciassas of creditors, f any, undear
wlirse (b of Subesection (B4) of Sedion
21, aspestained by the ke rescliufson
| s ional

15 R, of Ingobvency Professional,
antified o ect &= Autheisad
Represomintye of crediions in o dass
|{Thee remes fior o dass) |

14 | 2 Fctevant Fonmes and Ve i it I Bnin

|| b Dekiks of mshonpexd represertathes | Process Emal ids guinfiEsa hoousom
are mvalable gt Prresicsyl Ackiresse Mol Agiplcable

Pt Appicabie

Motice = hereby gren that the Mational Gompany Law TnBunal has orderad tha
commeanrsemant of a carparsle irsshhency fegolulion process of he Reliance Home
Finance Limited ar 16092025,

Tha craditors of Reliance Homa Financa Limitad ara hareby called upan to submit thair
ctaims with pracl an or before 30-00-20286 to the Interim Resdution Pralessional 81 the
atkieass mantaned against entry ko, 140,

The fnancial creditors shall sufmit thes clasms with prood Dy elecironic means ondy. All athear
craginrs may subimit the claims with proaf in person, by post or by electronic means,

A financial credibor balonging to a dass, B listad against the antry Mo, 12, shall indcate its
choice of aulforsed reprasentalse fram amang the theee insalvency grofesssanats listed
Agairst antry Moo L3 1o act as autharised mpresentative of the class [specify class] in Form
CA_ - NotApphcable

Submission of false or miglesding proals of clasm shall atiract penalties.

Date: L7th Septembar 2025
Place: Mumbai

50/

Umesh Balaram Sonkar

Appointed as interim Aesolution Professionai

In the matter of Reliance Homse Financs Limited
IBBI Reg. No: 1BELPA-000/IP-P-02619/ 202 1-2022 /1 4043
AFA Valld wpto: December 31, 2026

Emadl Tor Comespondence - cirp il @vahoo e

e o

ashika

Growing and Shanng with you

ASHIKA CREDIT CAPITAL LIMITED
CIN: LET120WB1994PLCDEZ2159
Registerad Office; Trinily, 226/, A.J).C. Bose Road,
Tth Floor, Kolkata-700020
Phona: +81 33 40102500, Website; www.ashikagroup.com
Email: investorsanicesiashikagroup com/isecratarialfiashikagroup.com

NOTICE TO SHAREHOLDERS

The Investor Education and Protection Fund Autharity (IEPF), Ministry
of Corporate Affairs, vide itz circular dated 16th July 2025 has launched
a "100 days' campaign = "Saksham MNiveshak" effective from
28th July, 2025 till 6th November, 2025, fargeting all shareholders whose
dividends have remained unpadiunclaimad,

As per the directives of the |IEPF Autharity, We, ASHIKA CREDIT CAPITAL
LIMITED, have initiated the 100 days campaign - *Saksham Miveshak”,
for all aur sharsholders whose dividends have remained unpaid!
unclaimed. Pursuant to the aforasaid circular, vou are requested o
update vour "Bnow Your Customer' [KYC) detalls such as PAMN, Email
Address, Contact Mumber, Address, Bank Details and Momination etc.,
in order to ensure timely receipt of the dividends declared by the Company
directly to vour bank accounts and preventing iransfer of such dividends
and shares to the IEFF,

In line with this initiative and even prior to the launch of this campaign,
in addition to the mandatory requiremenis as required under various
rules and regulations, the Company has been taking various proactive
steps valuntarily to assist its' shareholders in claiming their
unpaidiunclaimed dividends.

You may reach out with reguisite documents or any queries o Updation
of KYC or claim of unclaimed dividend Lo the company at Maheshwari
Datamatics Private Limited, Registrar and Share Transfer Agent (RTA)
within the stipulated period. at the details given below:

Mi's. Maheshwar Datamatics Private Limited

23, R.N. Mukherjee Road, Sth Floor, Kolkata — 700001
Tel. No.: 033-2248-2248, 2243-5029

Email 1D: mdpldo@yahoo.com

Dated : 17.09.2025
Place : Kolkata

For, Ashika Credit Capital Limited

Sdf-

(Anju Mundhra)

Company Secretary and Compliance Officer
FCS: GBEE6

e o

Gil

Eraitling e-Braemance

Gujarat Informatics Limited

Block No. : 2, 2nd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

GIL invites Bids through E-tendering for Tender/RFP for
Selection of an agency to develop and establish a website,
maobile app and infrastructure for the SOU facility, enabling
streamlined Ticket bookings on Design, Build, Finance, Operate
and Transfer ("DBFOT") on behalf of 50U-ADTG Authority,
Ektanagar (Tender No: GIL/HW/09112025), Tender Id: 223630.
Interested parties may visit http:/fwww.gil.gujarat.gov.in or
https://tender.nprocure.com for eligibility criteria & more

details about the bid. - Managing Director

NOTICE INVITING BIDS

CONCEFT

H&EG‘I'A F'HDTEIHb LIMITED {In LIund atbon) qul.lldatur: f‘A Anil Goal

Cantact No.: +

E-Auetion- Sale af Corporale Debtor s A Golng Concam as per IBC, 2018
Date & Time of E-Auction for Sale of Company as a golng concarn:
17th Oct, 2025
Time: - 03:00PM to 05:00P% (With unfimited extension of 5 minwtes each)
Last date of filing Pre-Quaiification Document on Auction Platform
14th Oect, 2025 till 5.00 P.M.
Last Date of EMD Submission: 16th Dot, 2025 till 3.00 P.M.
Sate OF Corporate Debtor as & Going Concern excluding pending litigations (PUFE
& MSEDCL) in view of Regulation 32(et and 324 of BB (Liguidation Process)
Fegulations 2006, forming part of Liguidation Estate by the bguidator appointed by
the Hon'ble Mational Comparny Law Tribunal, Mumbai Bench vide ordor dated
301002018 The sale will be dene by the undersigned through E-auction platform
hittps:sfibbibaanknet comyeauction-ibi home

-
m Infrastructure

JSWINFRASTRUCTURE LIMITED
CIN: LER20MHITMEPLC 161268
Reqistened Oifice: J5W Canire Bandry Kurla Cormplex. Bandra Eas!, Mumbs 400 051
Phane: 1224256 1000 Fax: 0224386 3000 E-mail;. infra.secralana in Welbmsite: waw gwin

WOTICE TO SHAREHOLDERS REGARDING 100 DAYS CAMPAIGH - "5 AKSHAM NIVESHAR"
Walica |8 Ferstry gven o tha sharehokdars of 25W Infrastruchure Limked {“the Company™) that
the: Imvesior Education and Prolection Fund fulhonty (IEPFA), under the Ministry of Comparste Afias
MCA), has launched a 100 dayg nalionwide campaign lilked "Saksham Niveshak®, stading fram
THE Juky 2025
Th campangn ais {0 cesls sesransss as wal a5 encourage tha sharsholders 1o updale thair KY T
delails, bank madales, contact informalion and to ciaim unchimed dividends. T any, king wilh thae
cornpsary, before: e S i iransierned i the Imeslor Education and Pralecton Fund ("IEPFT] a8 per
e prowiions of the Companies Ad, 5013,

Az par [EPF Rules, shares an which dvidend remaing urpasd ( unclaimed for a period of T (saen)
porseculhe s, e Bable 1o b Iramsterad t the |IEPF

A&z a-part of e carmpaign and o awoid such trarsfer of shares to IEPF, the Ciompany requests al its
Shareholders, who have yol nol claimed Iheir dhadend, Sa clsim Lhe sme by updating Bhar KY'C delais
al the aaies),

KYC Updation Process:

Shares hield |m Dematenialized mode | Shares beld in Physical mode |

Uipdily BYC delils (PAN, Emrai Subimil ke lakieing datumenls 10 KFin Tedwdlogies

Agddress, Corthcl Mumber, Address. | Liniled (KFin), e Regstesr s Transler dgent (RTA) of

Bark detals such &5 account rumber, | the Campany;

IFSC poda, MICR 2= wal g5

Momnation delsils et with your

Doposilory Participant

Form |5R-1; Filed and signed. with sefl-atiesied H"r'G
dacuments
Form I5R-2: Filed and signed, with banker's atiestation |E
af ihe sharehoiders signature plus original .-a'h:aaiad |
chequa (wilth the sharshoiders name privted) o sef. |
alleshed bank passhook I shalemenl
«  Form §H-13: For sddng & nominss
Farm ISR-1: For opling oul of nomineton
Gmon daidend on shanes & pavable anly in alcliome mode, diddend will e oredibed n Shamholklers
bank acoun] anky AFTER undating e abos mformation | decumenls
Sharehalders con download these Tors from hitps s Hindechocomi'd entienicesiisaiaioms. aspx
or from the Compary's webste 8t itips: hwww. 5. ininiTasinciunsEw-infras irochre—downioads
The del@ls of unpaid | unciaimed dyidend are avallabie on the website of the Company al
hitpe. ! iwww. 5. infinfrastruzturedunpaid-unclaimed-dividend.
Sharehokders may readh oul o BTA of he Company for any quenes redaled o updalen of KYG o
ciain of wnpaid | unciaimed dvdend, al the delal gven beiow
KFin Technologies Limited
Livil: JSEY Inlrastuciung Limded
Sefpnhum Bulding, Sower-B, Plo Mo 34 & 33
Financisl Dafrict. Menskramguda, Sedlngampaly
Hydaratad - 50032, Telangana
Email: esmward.risiiiintech com
T 1B00-319-4001 1 C0-ET1EZEE
Sharehioldars, may also resch oul fo the Company &t indra secretarsl®ew.in for any clarficaton
Enarehpldans af e Cormpory are recgussled to 1ake schantage ol ths infEatie.

For JSW Infrastmucture Limited

Sdi-

Hitesh Karnani

Comgany Sacretary and Comaliance Ofiicer
Membership Mo, FE183

PFlace: Mumbal
Date: 10 Saptambar, 2025

Description Reserve Price EMD Incremental
(INR) valua
Sale Of Corporate Debbor as a Rs. Rs. Re.
Going Concern Excluding | 2 80,00,000/- | 28,00,000/- | 1,00,000/
Fﬂﬂdiﬂg “tlgﬂtlﬂl'lﬂ- {PUFE & (ﬂupeeg rHIJFI-FEE
MSEDCL) under section 32{e} | Two Crores Twanty-
IBBI (Liquidation Process)| ... .0 anly)
Regulatinns 2006, )
(CIMN: L15143MH1992PLCOGEE
G2h
Corporate Debtor's Listing
suspanded vide MSE public
notice dated 17th June 2020, &
unabsorbed depraciation
amaunting 1o RS 47,66 crores as
por ITRAfAY, 2017-16

Mote-Please noto that alf the assels of the company have bodn sold 25 par Bw,
Hence kindlyrefer o E-Auction Documertt beanng o, EALUCTIONDOC 020257
01 for clarification o Sale of Corporafe Debior as & going concem as- per
Regulatian 327) oMBE!Liquidation Process) Regualion, 2016

Terms & Conditions of the sale is as under:

1. E-duction will be conducted on “A5 15 WHERE [5", “A% 15 WHAT 15°, "WHATEVER
THERE 15 BASIS™ AND "WITHOUT RECOURSE BASIS™ as such s le s wilhoul any
kind of warranties and Indemnities through apgroved service provider at 1HEI
eAuction Portal by BAANKMNET at (hitps://ibbd baspknet.com/ eauction-

2. As per Insolvency and Bankruptoy Board of India |Liguidation Process)
Regulations, 2016, Schedule | “Mode of sale”™ Clause 1i54), Bidders must
deciare theyvaren'l disgualified under Saction 294; ary EMD will be forfeited If
ineligibility = later established.

A Identificaton of the highest bidder doos not guarantes the statbes of &
successful hidder. The Lguidstor, in oonsultation with the Stakehoiders'
Conshtation Committae (SCC) retains the sole authorty to declare the
suceessiul biddar The Liguidater and 500 atso reseree U right 10 priorilize Sy
singie block and annul ather bids or decide otherglse, with their decision being
final and Binding on all bidders,

All applicants are mandatorily requasted o refer to the terms and conditions from
the websife of AAA In .~4.1Iw|l-;,:.- P -:-[-:‘:wi-:nm b LLP 1.8 t'fl._LI:l_L-" !
froem tl-'re- l:-.f}je;l sita of .ﬂ.utixl:-n Ee-".nce Pr-:.'-'.u:IEf pru:lr to sul:-"1|55|-:|n of EMD and

peariecigationin the process

Place: New Delhi CA Apnil Goel

Date: 18,/09,/2025 Liguidator of Rasoya Proteins Limited

Registration No. IBBL/IPA-00L/1P-POOL1E/2017-2018,/10253
E-mailk rastvaprolgins@aaninsodvency, com
Contact No. +31 11-46664623, BE00EE52584

“"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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ASBA*

“Applications Supported by Blocked Amount
{"ASBA") is a better way of applying to offers by
simpty blocking the fund in the bank account,
For further details, check section on ASBA
Mandatory in public issues.

No cheque will be accepted.

Simple, Safe, Smart

way of Application!!! UP,)

CNAVTED FATIMENTS (WTERFALE

afthe tall free humber: TE001207 740 and mail Id: (po. upi@ape.ong,in

I caza of any revision in the Price Band, the Bid/lssue Panod will be extanded by atleast 3 additional Werking Days after such revision in the Price Band, subject to the Bid/ssuwe Period
not exceading 10 Warking Days. In cases.of force majeura, banking strike or similar circurmstances, our Company in consultation with the BRLMs, for reasons to be racorded in writing.
gxtand the Bid/lssue Period for a minirum of 1 Warking Day, subject to the Bid/lssee Period nof exceeding 10 Working Days. Any revisionin the Price Band and the revised Bid/lssuee
Period, if applicable, shall be widely dizseminated by nofification to the Stock Exchanges, by isswing a press releases, and also by indicating the change on the website of the BRLMs
and at the terménalz of the ciher members ofthe Syndicate and byindimation fo the Designaied Intermediaries and the Sponsor Banks, 2s applicable,

The Issue is baing made through the Book Building Process, in terms of Rule 18(2)(b} of the SCRE read with Regulation 31 of the SEBI ICDR Regulations and in accordance with the
Regulatam G{1] of the SEBI ICDOR Regulaticns whenes not more than 50% of the Mat [sewe shall be availabla for aBocation ona proporbonate basis fo gualified instiubonal buyars
(QBg} r=uch portion referred sz QIB Portion), provided that our Company, in consultation with the BELMs, may allocate up to 60% of the Q1B Portion bo the Anchor Investors on a
discrefionary basis in accordance with the SEBI ICDR Regulations {Anchor Investor Portion), of which one-third shall be reserved for domestic Mufual Funds, subject fo valid Bids
being recenred from the domestic Mutual Funds. ai or above the price at which aliciment is made to the Anchor Investors (Anchor Investor Allocation Price). Further, in the eveni of
under-subscrighon, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the QIB Portion {other than the Anchor Investor Portion) (Met Q1B
Porfion). Further, 5% of the Met QB Porion shall be available for allocalion on a proportionate basis only fo Mutual Funds (Mubez! Fund Porion), and the remainder of the Net QIiB
Fortion shall be available for allocaton on & proporionate basis o sl CHE Bedders (other than Anchor Invesiors), including Muluz! Funds, subject to valid Bads being received 3t or
above the Issue Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutus!
Fund Porfion will b2 added to the remaining Met QIB Portion for proportionate allocaton to all iBs, Further, not less than 15% of the Net lssue shall be avadable for allocation on a
proportionate bases to Mon-Institutional Imveslors aut of which [3) one-third of such portion shall be reserved for applicants with application size of more than $0.20millionandupto
1.00 mion; and [b) bwo-third of such portion shall be rezerved for applicants with application size of more than £1.00 méfion, provided that the unsubscribed portion in either of such
sub-categories may be allocated to applicants in the other sub-category of Non-Institutional Investors and not lass than 33% of the Ned issue shall be available for allocation to Retail
Individual Investors in accordance with tha SEBI ICDR Regulations, subject to valid Bids baing recalved frorm them at or above the issue Price. Further, Equity Shares will be allocated
on a proportionata basis to Eligible Employess applying under tha Employes Resarvation Porion. subject to valid Bids baing received at or above tha lssue Price. All potantial Biddars
{excapt Anchor Investors) are mandatorily required 1o parficipate in the Issue through the Appcation Supported by Blocked Amount [ASEA) process by providing dedails of their
respective ASBA accounts, and UPI ID in case of UP1 Bidders using UP1 Mechanism_ as applicable, pursuant o which their corresponding Bid Amaount will be blocked by the Self
Certified Syndicate Banks (3C3Es) or by the Sponzor Banks under the UPI Mechanism, as the case may be. Anchor Investors are not permitted fo parficipate inthe Anchaor Invastor
Portion through the ASBA process. Forfurther detaiis_see Tssue Procedure'on page 428 ofthe RHP

Biddars/Applicants should ensure that DP ID, PAN and the Client ID and UPY ID {for UPI Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP 1D, PAN, Client ID and UP1ID available (for UP1 Bidders
bidding through the UPI Mechanism) in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active. BiddersiApplicants should note that on the basis of the PAN, DP ID, Client ID and UPI 1D {for
UP| Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Issue, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic
Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the |ssue.
Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depesitory Participant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be atthe Bidders/Applicants’sole risk.

UPIl-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues whera the application amount is up to ¥ 0.50 million, applying through Registered Brokers, Syndicate, COPs & RTAs. Retail Individual
Investors and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SC5B&) or to usa the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account usad
for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CEDT nofification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated Sepltember 17, 2021,
CBOT Circular Mo, 3 of 2023, dated March 30, 2022 read with press release dated March 28, 2023 and any subsequent press releases in this regard,

ASBA has fobe avalled by all the imveslors except Anchar Investors. UP! may be availed by (I Retall Indiidual investors in the Refad Category, (i} Non-instifttional investors with an appiicafion size of up to¥ 0.50 miflion in the Non-instituliona! Pordion. For detals on the ASBA and UPY process, please
refer fo the details given in the Bid Cum Appdication Famn and abridged prospectus and also please refer fo the sechion "lssue Procedure™ on page 428 of the RHFP. The process is also avadabie on the websile of Assocklion of Investment Bankers of Indfa (JAIBI) and Stock Exchanges and in fhe
Genaeral Information Docomeant. The Bid CumApplication Form and tha Abridged Prospectus can be downioaded from the websites of BSE Limited "BSE") and Nafional Stock Exchange of India Limited ["NSE”, and'togathar with BSE, the "Stock Exchanges’} and can be obtaingd from tha list of banks
that is displayed on the website of SEBI at www: sebi gov in‘sebiweabvofhernTtherdclion. do PdoRecognisedFp=pes&intmid=35 and hitps 4 www.sebi gov insebiweb/other Diferdstion do?doRecognisedFpi=yes intmin=43, respechively as updafed from time to time. For the list of UP apps and banks
live on IP0, please refer o the firk; www seblgowvin, UPT Bidders Bidding wsing ihe UPT Mechanism may apply through the SC58s and mobie applications whose nameas appear on Iive websile of SEBI, as updated fram time fo e, ICICT Bank Limitad, HOFC Bank Limifed and Axis Bank Limited have
Dbeen appointed a5 the Sponsor Banks forthe [ssue, inaccordance with the requirements of SEBI circular dated November 1, 2018 a5 amended. Forizsue relafed quenes, please contact the BRLMs on their respeciive emai 1Dz a5 mendioned befow: For U related queries, Investors can contsct NPCT

Investors must ensure that their PAN is linked with Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification dated
February 13, 2020 and read with press releases dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.
CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For mlormation on the main obgects of our Company, investors are
requestad 1o ses “History and Cartain Corporate Matlers "on page 238 of the RHP. Tha Memorandum of Agsociation of our Comgany is a matarial docurnant for inspaction in relation to
the Issue. For furlher details, see "Wateris! Contracts and Documenfs for inspechion™on page 486 ofthe RHE.

LIABILITY OF THE MEMBERS OF OUR COMPANY: Lirmited by sharas
AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authonsed share capitad of our Company is ¥ 32750 millicn dividad
il 65,500,000 Equity Shares of face value of ¥ S and T 2.50 million dwided inta 500,000 Redesmable Prefarance shares of face value of T 5 each. Theisseed, subscribed and paid-up

Equity share capital of our Company is T 223.57 million divided into 44,714,558 Equity Shares of face value of ¥ 5 each, For details of the capital struciure of the Company, see " Capilal
Structure” beginning on page 104 of the RHF.

NAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:
The initial signatories of the Memorandum of Association of the Company were Pradeep Gupta and Sushiladevi Gupta, For details of the share capdal history and capital structure of
our Comparny ses “Capdal Slrucfure” baginning on paga 104 ofthe RHP.

LISTING: The Equily 3hares to be isued theough the Fed Herming Prospechus are proposed fo be listed on the Siock Exchanges. Our Company has received in-principle” approvals
from BSE and MSE far listing of the Equety Shares pursuant bo their lelters both dated July 15, 2025, For the purposes of the lssue, the Designated Stock Exchange shall be NSE. Acopy
of tha Red Herring Prospecius and the Prospacius shall be filed with the RoC in accordance with Sections 26(4) and 32 of the Companies Acl. For details of the material conlracts and
documents avaiiable for inspection from the date of the Red Herring Prozpectus until ihe Bidflssue Chosing Date, see "Waferial Contracts and Documenis fov nspection” on page 456 of
the RHP.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI™): SEBI only gives s obsarvations on the Issue documents and this does nol constitula
approval of either the |ssue or the specified sacunties stated in the lssue Document. The investors are advised to refer to page 404 of the BHP for the full text of the disclaimer clause
of SEBI

DISCLAIMER CLALUSE OF BSE: |t is to be distinclly undarsiond that the parmission given by BSE Limited should not in any way be deemed or construed that the RHP has bean
cleared or approved by BEE Limited nordoes if cerify the correciness or completeness of any of the contenis of the BHP. The investors are advised fo refer o the page 406 of the EHP
for the full text of the disclaimer cdause of BSE

DISCLAIMER CLAUSE OF NSE (the Designated Stock Exchange): Itis be be distincliy undarsload that the permession given by NSE should notin any way be deemead or consiruad
that the kssue Document has been cleared or approved by MSE nor does it carify the comectness or completeness of any of the confents of the 1ssue Document. The invesiors are
advised to refer to page 406 of the RHP for the full text of the disclaimer clause of NSE

GENERAL RISKS: Investmeants in equity and equsty-ralated sacurities involve a degrea of risk and investors should nol invast any funds in the kssue unless they can afford to take the
riak of losing their endire invesiment. Invesiors are advised to read the risk faciors carefully before taking an investment decision in the [ssue. For taking an invesiment decision,
mvestors minst rely on their own examenation of our Company and the issue, including the nisks invohed, The Equity Shares in the lssie have not been recommended or approved by
the SEBI, nor does SEBI guarantes the accuracy or adequacy of te contents of the Red Herrng Prospectus, Specific attantion of the investors is mvited o Risk Factors beginnitg on
page 35 ofthe RHP.

| BOOK RUNNING LEAD MANAGERS

~’ nuvama

Huvama Wealth Management Limitad
a1 - 604, Wing A. Buiding No 3, Inspire BKL, (5 Block,
Bandra Kurla Complex, Bandra East, Mumbai, 400051
Maharashtra,
Ted: +07 22 40024400
E-mail; arssbl.ipof@nuvama.com
Website: www nuvama com
Investor grievance email: customersarvice mb@nuvama.com
Conftact Person: Pari Vayal Soumavo Sarkar

| SEBI Registrafion Number: INMO0001 3004

INVEST
CAPITAL
DAM Capital Advisars Limited
Altimas 2202, Leval 22, Pandurang Budhkar Marg Worli,
Mumdai - 400018, Maharshtra, India;
Tal: +91 22 4202 2500
E-mail: arsshl.ipofdamecapital in
Website: www damcapitalin
Investor grievance emall: complaini@damcapilal in
Contact person: Chandresh Sharma/Shital Shah
SEBI Registration number: ME/INMOGO011336

Tel.: #8917 22 4047 7120,
E-mail: ipo.arssbd@rathi.com

ANANDRATHI

MEMI

Anand Rathi Advisors Limited®
11th Floor, Times Tower, Kamata City, Senapati Bapat Mang,
Lower Parel, Mumbai, 400013, Maharashira, India

Website: weww.anandrathiib.com

Invesior Grievance emal: grievance.ecmirathi.com
Contact Parson: Mikita faju’ Shivani Tapadia

SEBI Reglistration number;: INMOCO0I (478

COMPANY SECRETARY AND COMPLIANCE OFFICER |

Chetan Pravinbhal Prajapati

Exprass Zone, A Wing, 10th Floor, Wastemn Express Highway
| GGoregaon (E), Murnbai - 400 063, Telephone: +31 22 - 6281 7000
| E-mail: secretarial@rathi.com

| REGISTRAR TO THE ISSUE

(‘.) MUFG v

MUFG Intime India Private Limited

(Formasty Link intime india Private Limited)

C-101, 15t Floor, 247 Park, L B.5. Marg, Vikhrali Wast,
Mumbai 400 083, Maharashtra, India; Tel: 31 51031 14349
E-mail: anandrathibrokers ipo@in.mpme.mufg.com
Website: www.in. mpms.muig.com

Investor grievance e-mail:
anandrathibrokers.ipoi@in.mpms.mufg.com

Contact Parson; Shanfi Gopalkrishnan

SEBI| Registration Number: INRDODO04058

Bidders can contact our Company Secratary and Compliance Officer
or the Registrar to the Issue in case of any pre-lssue or posi-Issee
related problems, such as non-receipt of letiers of Allatmant, non-
cradit of Allotiad Equity Shares in the raspective beneficiary accounl.
non-recaipt of refund orders or non-receipt of funds by elecironic
mode, eic. For all Issus-related quenss and for redressal of
complaints, investors may also write lo the Book Running Lead
Managers.

"In complfance with fha provisc fo Regulation 21A(1) of the Securilies and Exchange Board of india (Merchant Bankers| Regulations, 1992, as amandad, read wirh proviso fo Reguiation 23(3) ofthe SEB!/ICDR Reguiations. Anand Rathi Advisors Limited will be involved only in marketing of the (ssue.

AVAILABILITY OF THE RHP; Investors are advised to refer to the RHP and the "Risk Faclors” beginning on page 35 of the RHP before applyving in the Issue. A copy of the
RHF will be made avadable on the wehsite of SEBI at www sebi.gov.in and is available on the respective websites of the BRLMs, Muvama Wealth Management Limited at
ww.nuvama.com, DAM Capital Advisors Limied at www.damcapital.in and Anand Rathi Advisors Limited at wenw anandrathiib_com and at the website of the Company, Anand Rathi
Share and Stock Brokers Limited at www.anandrathi.oom and the websites of the Stock Exchanges, for BSE at www bsaindia.com and for NSE Limited &t www.nseindia.com,
AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be available on the website of the Company, the BRLMs and the Registrar fo the Issue
at:wenw anandrathi.com wwwnuvama.com, www.damcapdal.in, weacanandrathiib.com and v in.mpms mufg.com, respeciively

AVAILABILITY OF BID CUM APPLICATION FORM: Eid cum Application Form can be obtamed from the Registered and Corporate Office of our Company, Anand Hathi Share and
Stock Beokars Limited, Tk, +81 22 - 6281 T000; BRLMs: Nuvama Wealth Managemen! Limited, Tel, +81 22 40024400, DAM Capital Advisors Limilad, Tel: +91 22 4202 2500 and
Anand Rath Advisors Limitad, Tel: +81 22 4047 7120, Syndicate Member; Muvama Wealth Managament Limited, Telephone: +81 22 40084400, JM Financial Services Limited
Tel; =81 226136 2400 and Sharekhan Limited, Telephone: +#81 226750 2000 Registersd Brokers, SCEBs, Dasignated RTA Locations and Designated COP Locations for paricipating
in the issue. Bid cum Application Farms will also be available on the wabs#as of the Stock Exchangas al www bsemdia. com and www.nsaindia_com and at all the Designated Branches
of SCEBs, the listaf which is available on the websites of the Stock Exchanges and SEBI

SUB-SYNDICATE MEMBERS: Almondz Global Securities Lid; Asit C Mehta Investment intermadianes; Axis Capital Ltd; Centrum Broking Lid; Eurekha Stock & Share Brokers Lid:

Ghhaganial Securites P, Lid; KJMG Capital Markets Lid; Kotsk Securilies Limited; Keynote Capital Limied; LKP Secuties Lid; Motital Oswal Financial Services Limited; Prabhudas
Liadhar P. Lid; Pravin Ratilal Share & Stock Brokers Lid; Religare Broking Lid: RR Equity Brokers P, Lid; SBICAP Securities Lid; Sharekhan Lid; SMC Global Securities Lid;
Syslematix Shares and Stock Brokers Lid; Tradebulls Securities Limited; YES Sacunties Lid,

ESCROW COLLECTION AND SPONSOR BANK: ICICI Bank Limited

REFUND AND SPONSOR BANK: HOFC Bank Limited

PUBLIC ISSUE AND SPONSOR BANK: Axis Bank Limstad

UPI: UPI Bidders can also Bid through UP1 Mechanism

All capitalised terms used herain and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For Anand Rathi Share and Stock Brokers Limited

On behalf of the Board of Directors

Sdl-

Place: Mumbai

Glabe Capital Markests Lid, HDFC Securities Ltd; 1ICICE Securities Lid; 1081 Capital Markels and Sacurities Lid; HFL Capital Services Lid (Formeby known as |IFL Securities Lid); Kantial

Date: September 17, 2025

Chetan Pravinbhai Prajapati
Company Secretary and Compliance Officer

Anand Rathi Share and Stock Brokers Limited is proposing, subject to receiptof requisite approvals, market conditions and other considerations, to make an initiad public offer of s Equity Shares and has filed a réd heming prozpecius dafed September 17, 2025 with the BoC, The RHP is made available on the website of the SEBI at wwwi. sebigov.in as well as onthe
website of the BRLMs L.e., Muvama Wealth Management Limited 3t www.nuvama com, DAM Capital Advisors Limited al www.damcapital. im and Anand Rathi Advisors Limited at www.anandrathib,com, the website of the NSE &t www. nseindia.com and the website of the BSE at www.bseindia.com and the website of the Company at www.anandrathi.com, Any polential
investor should nofe that investment in equity shares involves a high degree of fsk and for detads relating to such risks. please ses the seclion “Risk Faclors " beginning on page 35 of the RHP. Polantial investors should not rety an the DRHP for making any invasiment decision but should anly rely on the infosmation included in the RHP filed by the Company with the RoC,

This announcemeant does not constibute an offer of the Equity Shares for sake in any purisdicton, inchuding the United States, and the Equity Shares may not be offered or soid in the United Siates absent registration under the US Securties Act of 1333 or an exemption from registration, Any public offering of the Equity Shares to be made in the United States will be made by
maans of a prospectus that may be oblained from the Company and that will contain detailed information about the Company and management, as well as financial statements. Howaver, the Equity Shares are not being offered or sold in the Uniled States.
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TATA

TATA POWER

[Carparate Contracts Depariment)
Tha Tata Pewer Company Limifed, Smart Center of Procuremend Excellence, 37 Floor, Sahar Receiving
Station, Near Hotal Lesla, Sahar Alrpart Road Andher (E}, Mumbai 400 059, Maharashtra, india
(Baard Lina: 022-67T173517) CIN: LIS920MH1919PLCODOSET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible vendors for the foflowing

lender packaga (Two-part Bidding} in Mumbai

(&) SITC of Air Handling Unit (AHU) at Tata Power Transmission R3S (Package
Ref; CC26NKO2T),

(B) EPC of 220KV 1-Core 1200 Sgmm Copper XLPE Lead Sheath cable along with
associated accessories for establishment of new 220/33KV GIS substation at
Worli location. (Package Ref: CC26NP022)

Interested and eligible bidders io submit Tender Fee and Auihonzation Letter before

1500 hrs, Friday, 26" September 2025.

For defailed NIT, please visd Tender seclion on website hitps:ifwerw taiapower.com.

Alzo, all fulure cormigendum's if any, 1o the said bender will be published on Tender saction

of above website | Tata Power — Business Associates — Tender Documents) onfy,

FORM A
PUBLIC ANNOUNCEMENT

iUnder Regulation & of the Insolvency and Bankruptey Board of India
[Insalvency Resalution Process for Corporale Persans) Regutations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RELIANCE HOME FINANCE LIMITED

W

TATA

TATA POWER
iCorporate Condracts Depariment|
The: Tata Powar Company Limised, Smad Center of Procimsment Excellence, 27 Floor, Sahar Receiving
Station, Mear Hotel Leala, Sakar Arport Road Andhorl (E), Mumbal 400 355, Maharashira, India
(Bioard Line: D22-ET1T31T) CIN: L2EE20MHIFSPLCOD0SET

EXPRESSION OF INTEREST (EOI)

The Tata Power Company Limited irvifes Expression of Interest{ EOI forempaneiment

of Vendors for Pan-India senvices for,

(A) “Professional services for facilitating ROW (Pan India) for Construction of
EHV Transmission Lines (220 kV to 785 kV)" for Tata Power Transmission.
(EDI Reterence No- CC25AADGR).

(B) “Services for Pre-Bid Route Survey (Pan India) for Construction of
EHV Transmission Lines (220 kV fo 765 kV)" for Tata Power Transmission.
(EOI Reference No- CC25AADGS).

(C) “Services for Soil Investigation (Pam India) for Construction of EHV
Transmission Lines (220 KV to T65 kV)" for Tata Power Transmission. (EOI
Raference No - CC25AALRED).

For details, pleases visit Tender section on websile hitps:ihwww tatapower.com. Dus

date for interested vendor o parficipate in EQl by submiting Tender Fese and

Autharization Letteris 1500 Hrs. Friday, 10" October 2025.

Alsa, all future corrigandurm’s (i any), to [he above EClwill be informed in Tender saction

on website hitps:f oy,

Gl

Erabiing e-Governanca

Gujarat Informatics Limited

Block No. : 2, 2nd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

NOTICE INVITING BIDS
GIL invites Bids through E-tendering for Tender/RFP for
Selection of an agency to develop and establish a website,
mobile app and infrastructure for the S0U facility, enabling
streamlined Ticket bookings on Design, Build, Finance, Operate
and Transfer ("DBFOT") on behalf of SOU-ADTG Authority,
Ektanagar (Tender No: GIL/HW/09112025). Tender Id: 223630.
Interested parties may visit http://www.gil.gujarat.gov.in or
https://tender.nprocure.com for eligibility criteria & more
details about the bid. - Managing Director

o RELEVANT PARTICULARS
A hamedlooporste dettor. | Rediance Home: Firance: Limited
¢ | D ol inoomoration of corporite debior 05062008 iyt | i
3. [Auharty under which corpomate debtor | Registrar of Companies, Murmbai
{5 incorporsted | registered | o
omporate ety Mo,/ Hefed-tienty- | LET1ISH200BPLCIRIZ 16
| Atertiftnaton Mo, of porporate deltor
5| Ackdress of ihe reggasned oMo and
princpad office (if ary) of corponain
detitor

R, Offaoe: Traade Word, Marmala il Cormpoumid,
Tth Floor, B Wing, Senapati Bapat Marg

| Lowsar Parel (Westy, Detske Road. $urnbal, Murnbal,
| Maharashtre, s, ADO01S,

| 15085

i [ Insohency cormrnercement date n
_;r'.ii:a;:-r'l * | oo deddon | "
7 (Estimaded date of closuns of insphatncy | 15-03-2026
{Meme and registration number of the | Umesh Balerars Sonkar
frsahancy professiona acting &s intesrim | IBBI Reg Mo
Jreskion professioral | BB IPA.D01,/1P P06, 20212002 14043
9. (akdness s el of the imterm i Address: Flat b, 10, Om Shanti CHS; Piot o,
resolution professioral s registared 1BAL0Y 12 Secior 11 Road Moy 4, Mew Fanvel,
with e Boand M MLTibe, Manasasitra — 410006,

idkdrens mad el b be wed i
coirespondence wilth the intemm
resobbon professional

| Coarespondence Address: (e Mo 250 e Thoor, ol
1146 - B, Chikhal House, Frincess Sieet, Halbaded
| #urnizal, Maharashera - 400 000k
| Process Email id: cipuiiisahoocom
|3009-2025
wo Applicable

L {1.ast dee for submission of daimes

2Ol of predilon, iF arg under
climuse (bl of subssction (6 of sechon |
21, ascarained by the intgim resolution

__\preesienal .

13, Mames of insohiency Prodessonals
chermitied 1o &t as Alithorsesd
Repretrkatve of oreslitong in 8 oss

__[{Theea names for sach class) S

14, a3} Relevant Farmes and Wb fnkc e ibbipodn
) Dedsils of suthorized representatives - | Process Evail i crpoifiahoccom
are aialable at Prresicaal Aokl ot Applicabie

TG Agicatie

Motice is heraby given that the National Company Law Tribunal has ordered the
commaencemant of a corparate insshvency msalution process of the Reflance Home
Finanoe Limited on 16-09-2025

The credilars of Reliance Home Finance Limited are herehy called apon o submid their
claims with proal on or before 30-09-2026 10 the Interim Besolution Professional 81 the
address mentioned against eniry Mo, 10.

The tinansial credibors Shall submit thesr ciaims with proof Dy slectronic mesns anky. All other
creditors nay submit the clalrns with prood in persan, by post oF by edectranks means,
Afinarcial credior belongng to 8 cless, as listed sgainst the entry Mo, 1.2, shall indicats its
choece of avthansed representative from among thie three insolvency professionals listed
agalnst entry Mo, 13 to act 35 authonsed representative of the class [specify class) In Fom
CA, = Mot Applscable

Submission of false or mislesding proofs ofclaim shalf attract penalties.

Date: 17th Saplember 2025
Place: Mumbal

S0

Umesh Balaram Sonlar

Appointod as Intorim Resolution Professional
In the muatter of Reliance Homa Finance Limited
IEEI Reg. No: |IBEI/IPA-00L/IP-P-02619/2021-2022/14043
AFA Valid upte: December 31, 2026

& ashik
w ASNIKO
Growing and Sharing with you

ASHIKA CREDIT CAPITAL LIMITED
CIN: LET120WB1984PLC062159
Registerad Office: Trinity, 226/1, A.J.C. Bose Road,
7ih Floos, Kolkata-700020
Phone: +31 33 40102500, Website: www.ashikagroup.com
Email: investorservicesi@ashikagroup.com'sacretarial@ashikagroup.com

NOTICE TO SHAREHOLDERS

The Investor Education and Prolection Fund Authority (IEPF), Ministry
of Corporate Affairs, vide its circular dated 16th July 2025 has [aunched
a 100 days' campaign - “Saksham Niveshak" effective from
28th July, 2025 il 6th Novemnber, 2025, largeting all shareholders whose
dividends have remained unpaid/unclaimed.

As per the directives of the IEPF Authority, We, ASHIKA CREDIT CAPITAL
LIMITED, have initiated the 100 days campaign - “Saksham Niveshak”,
for all our shareholders whose dividends have remained unpaid/
unclaimed. Pursuant to the aforesaid circular, you are requested to
update your ‘Know Your Customer' (KYC) details such as PAN, Email
Addrass, Contact Number, Address, Bank Details and Momination ete,,
in order lo-ensura timely receipt of the dividends declared by the Company
directly to your bank accounts and preventing transfer of such dividends
and sharas to the IEPF,

In line with this initiative and even prior to the launch of this campaign,
in addition to the mandatory requirements as required under various
rules and reguiations, the Company has been taking vanous proactive
steps voluntarily to assist its' shareholders in claiming their
unpaidfunclaimed dividends,

You may reach out with requisite documeants or any gueries to Updation
of KYC or claim of unclaimed dividend to the company at Mahashwari
Datamatics Privaie Limited, Hegistrar and Share Transfer Agent (RTA)
within the stipulated period, at the delails given balow;

M/s. Maheshwari Datamatics Private Limited

23, R.M. Mukherjee Road, 5th Floor, Kolkata — 700001
Tel. No.: 033-2248-2248, 2243-5029

Email ID; mdpldci@yahoo.com

Dated : 17.09.2025
Place : Kolkata

For, Ashika Credit Capital Limited

Sdi-

(Anju Mundhra)

Company Secrefary and Compliance Officer
FCS: 6686

CONCEPRT

: CA Anil Goel

E-Auction- Sale of Corporate Debtor as A Going Concern as per IBG, 2016
Date & Time of E-Auction for Sale of Company as a going concern:
17th Oct, 2025
Time: - D3:00PM to DS00PM (With unlimited extension of 5 minutes each)
Last date of filing Pre-Qualification Document on Auction Platform:
14th Oct, 2025 til 5.00 P.M.
Last Date of EMD Submission: 15th Oct, 2025 till 3.00 P.M.

Sale Of Corporate Debtor as a Going Concern excluding pending litigations (FUFE
L MSEDCL) in view of Regulation 324e) and 324 of IBBI (Liguidation Process)
Regulations 2016, forming part of Liguidation Estate by the quidator appolnted by
the Han'ple. Mational Company Law Tribunal, Mumbal Bench vide order dated
A0CR0A0I8, The sale wilk e done By the undersigned through E-aucticen platform

YR SRR A S e P Ty e

ﬁ Infrastructure

JSW INFRASTRUCTURE LIMITED

CIM: La520MH006PLE 161 268
Ragistared QHice: JSW Coentna, Bandea Kurla Complex, Bandra East, Mumbai 400 057
Phone: 022-4286 1000 Fa: 022-4286 3000 E-mail: infrasecreianshilliswin YWebsite: waw.iswin

HOTICE TO SHAREHOLDERS REGARDING 100 DAYS CAMPAIGH - "SAKSHAM NIVESHAK®
Malics is hetaby glwn kb The sharebakless of JSW Infrastructure Limted (“fe Company®) thal
ihe |rmeestor Education end Protection Fund Authorty {IEPFA), undar the Ministry of Corporade Aflais
{MCA), fas fzunched 3 100 davs raliomwide campaign tlled "“Sakshan Niveshak®, staing from
28* Juby 2025,
The campaign aime b areate ewereness s well as encolregs tha shareholders 1o update ther KYC
detals, bank mardates, contact informabion and fo daim unclaimed divdends, #amy, lving with the
coenpay. befora tha 2ama is ransfamed 1o the Imveshor Education end Profection Fund ["IEPF") as par
ihe pronsions of the Comparies Aot 213
Bz per IEPF Fules, shawes an which dhadend rémaks unpad | unctarmed for @ period of 7 (s2ven)
conseculive years, ana fabie 1o be transiermed o the IEFF.
Az & part of the campaign and 1o awoid such trensfier of shares to IEPF. the Company requests ai is
shareholiers, wn Panee ol nob clemed et daderd, B dam (he same I,::Il |,.|.};1:|I|||!_; ey EYC chislzals
al the aariast
KY¥C Updation Process:

Shares held in Demateralized mode | Sharas held in Physbcal mods

Lipaate KYC detads (PAN, Emal Submit 1he folpwing documeants ta KRn Technologiss
Agdness. Conlact Mumber, Address, | Limled (KFin, the Registrar and Translar Agenl (RTA) of
Bank detals such 85 accourd number. | the Camparny;

IESC Gode, MICE a5 well 28
Momingbon delsiks sbc. with your
Dapositary Pafticipant

Form ISR-1; Filed and signed, with sab-attesied KYC
documents
+  Form I53R-2 Filed and sgoad, wilh bamker's altesialon
of the shareholders signature plus arigingl canceled
cheque (wilh he sharehalders name prinled] of el
etiested bar® passbook | statemnant
Form SH-13: For edding & nomines
Form 18R-3: For opbng aut of namination
Snce dhdend an shares 5 pavable only inelectronic made. dosdend wil be credied in shanshokders
bank sccounl oty AFTER updating 1k abowa infomalion | documents.
Shareholders can download these formns from Nitps:ng Sfirech comy'disntseracesionafoms sape
ar fram the Company's wabsia &1 hiftps: e s indnfrashucturasasinlrastiniclone—downloads
The delaiz of unpaid ! wcleimed dividend are availabla on e websile of the Company &l
frttns: e s ndnilrastoctureungaid-unclaimed-dsidand
Sharehclders many feach oul fo BTA of the Company ki ary quenes tekxied 1o updaion of KYD o
claim of unpaid | unclaimed deedend, &l the dalsik gven below:
KFin Technologies Limited
Urit 560 Infragbractung Lireless
Salenium Buiiding, Tower-B, Fiot Mos. 318 32
Fimanctal [Msiricl, kanskrasnquisa, Sedlncampaly
Hiderabad - 500012, Telangana
Emall erward ris@kiinteshocom
Tt 1500-305-2001 | MO-BTG2z22d
Sharahoiders, may elso rsach oul 1o the Company al it secralariak@izw n for any clasfication
Enarahoiders of tha Campary ere requasied o fake sdveriage of this miliative,

For JSW Infrastructure Limited

Description Reserve Price EMD Incremental
(INR) vialue
|
Sale Of Corporate Debtor as a Rs. Rs. As.
Going Concern Excluding | 2,80,00,000/- | 28,00,000/. | 100,000/
P‘H“di“g. Iittﬁﬂhﬁn& I:FUFE & -:HUEIEE‘S I:H'.IPEEE
MEED'}LH ungder ih‘l:ﬂﬂn 321'-&] Tll.w-_l ["JI}TE.'E- rwe.nt!rl.
read with Regulation 32A of | andEighty | Eight Lakhs
IBBI (Liguidation Process) lakhs only) anily}

Regulations 2016.

(CIN: L15143MH1902PLCOEES
62}

Corporate Debtor's Listing
suspanded vide MNSE public
nodico dated 17th June 20020, &
unabsorbhed depreciation
amounting to Bs, 47.66 croves as
per MR of ALY, 2017-18

Mote-Piease note that all the assets of the company have been soid as per law.
Heace kindly refer to E-Auction Document bearnng na, EAUCTIONSDOC GLA2025/
91 foy Clanfcaticn on Sale of Corporate Debdor a5 8 going COoncerm a5 per
Regulation 32e] of IBElLiguidation Process) Regulation, 2016.

Terms & Conditlons of the sale s as under:

1. E-Auction will be conduected on “AS IS WHERE 57, “AS |5 WHAT 157, "WHATEVER
THERE IS BASIS" AND “WITHOUT RECOURSE BASIS™ as suchsale s without any
kind of warranties and indemnities throwgh approved service provider - al IBBI
eAuction Portal by BAAMMNMNET at (hitos://fibbi.baankniet com/eauction-
thel home

2. A5 per Insolvoncy and Bankruptoy Board of India (Liguidation Process)
Regulations, 2016, Schedule | *Mode of sale” Clause 1{BA), Bidders must
declare they aren't disqualified under Section 284; any EMD will be forfeited if
ineligibality 1s later estabiishad,

3. Identification af the highest dder does ot uarantes the status of a
swomessful bidder. The Liquidator, in consultation with the Stakeholders'
Consultation Commities (S0, retaing the sole. authority 1o declare the
stpteesiul Bidder, The Liguidator and 5CC abso reserde e fght te priontize any
singhe block and annul other bids or decide otherwise, with their decision being
final and birding on all hidders

All applicants are mandatonly requested to refer o the terms and conditions from
tha website of AAA Insolvency Professionals LLP e, htipssss
insolvancyandbankruptoyin/ rasoya-proteins-fimitedy or from the portal of IEBl or
from the officsal site of Auction Service Provider, prios to submission of EMD and
participation in the process,

Place: New Delhi CA Anil Goel
Date: 18,08,/ 2025 Liguidator of Rasoya Proteins Limited
Registration No, IBEI/IPA-001/1P-PO0O118,/2017-2018,/10253

E-mail: rasoyaproteins@analnsolvency.com

Contact No. +91 11-46664623, BEO0AG52E4

“"IMPORTANT"™

hilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or

epaper.financiaiexpraaﬁ:m"‘. .

Hitssh Kanank entering into any agreements with advertisers or
Flace: Mumbad Company Secretary and Campliance Officer otherwise acting on an advertisement in any manner
Date: 18" Septambar, 2025 Membership Ho. FE188 whatsoever.
BENGALURU .. .
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confinued from prerous page.

ASBA* | oot appiicationtti L=/}

UANTED PATMENTS INTEREACE

*Applications Supported by Blocked Amount
{"ASBA") is a better way of applying to offers by
simply blocking the fund in the bank account,
Faor further details, check section on ASBA.
Mandatory in public Issues.

No cheque will be accepted.

atthe foll free nurmber: 18001 201740 and mail Id: oo upi@npotang.in.

Incase of any revision in the Price Band, the Bid/lssue Fenod will be exiended by atleasi 3 additional Working Drays attes such rewision in the Price Band, stbjectio the Bid!|szwe Penod
not excesding 10 Working Days, In cases of force majeure, banking strike or similar cincurmsiances, our Cormpany in consuftation with the BRLMs, forreasans to be recorded in writing.
extend the Bid/|ssus Period for a minimum of 1 Working Day, subject to the Bid/lssue Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/lssue
Period, if applicable, shall bewidety disseminated by nofification to the Stock Exchanges, by issuing'a press releass, and also by indicating the change an the website of the BRLMs
and at the terminals of thie other members of the Syndicate and by intimation fo the Designated Intermediaries and the Sponsor Banks, as applicable,

The Issue 15 being made through the Book Building Process, in terms of Rule 19(2)ib) of the SCRR read with Regulabon 31 of the SEBI ICDR Regulations and in accordance with the
Requlation 6(1) of the SEBI ICDR Regulations wherein not more than S0% of the Net Issue shall be available for siocation on a proporfionate basis 1o qualified institutional buyers
{QIBs) {such porbon referred as QIB Partion), provided that our Company, in consultation with the BRLMs, may afiocate up to 80% of the Q1B Porlion to the Anchor investors on 2
discrafionary basis in accordance with the SEBI ICDR Regulations {Anchor Investor Partion), of which one-third-shall be reserved for domestic Mutual Funds, subject to valid Bids
being received from the domestic Mutual Funds. a1 or above the price 2l which allofment is made 1o the Anchor Investors (Anchor Investor Allocation Price). Ferther, in the event of
under-subsenption, or non-allacaton in the Anchor Investor Portion, the balance Equity Shanes shall be added to the QIB Portion (other than the Anchor Investor Porbion) (Net QI8
Portion). Further, 5% of the Net QIB Portion shall be available for aflocation on a proportionate basis only 1o Mutual Funds (Mulual Fund Portion). and the remainder of the Net QIB
Partion shall be availabhe for allocabion on a proportionale bases (o 2l CHE Bidders (other than Anchor Invesiors), including Mutual Funds, subject to valid Buds being recalved al or
abova the [ssue Price, Howaver, if the aggregate damand from Mutual Funds is less than 5% of the Net QIB Porlion, the balanca Equity Sharas available for allacation in the Mutual
Fund Portion will be added ta the remaining Net QIB Porlion for proportionate allocabon to all GiBs. Further, not hess than 15% of the Net kssua shall be avadable for allocation on a
proportionate basks lo Non-Institutional Investors out of which (a) one-third of swech portion shall bereserved forapplicants with application size of mose than 020 milliorand upto €
1.00 mifhon; and (b) two-third of such porion shall be reserved for applcants with application size of more than 3100 methon, proided that the unsubssrbed porlion in either of such
sub-calegqones may be gllocated to applicants in the other seb-calegory of Mon-Inslitutional Investors and not less than 35% of the Net Issue shall be available for allocaton 1o Retail
Individual Investors in accordance with the SEB! ICDR Regulations, subject to valid Bids being received from them at or above the lssue Price. Further, Equity Shares will be allocated
on a proportionate basis to Eliginle Employees apphying under the Employes Reservation Portion, subject to valid Bids being received ai or above the Issue Price. All potential Bidders
{except Anchor Investors) are mandatorily regquired to parficpate in the Issue through the Applcation Supporied by Blocked Amount {ASBA) process by providing details of their
respective ASBA accounts, and UPI 1D in case of P Bidders using UPI Mechanism, as applicable, pursuant o which their correspanding Bid Amount will be blocked by the Self
Certified Syndicats Banks (SCEBs) or by the Sponses Banks under the UPE Mechanism, a5 the case may be, Anchar Inveslons are not pesmitled lo participals w the Anchor investor
Partion through the ASBA process. For further details, see Tssue Procedire’on page 426 ofthe RHP

Bidders/Applicants should ensure that DP 1D, PAMN and the Client ID and UPI ID {for UPI Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP 1D, PAN and Client 1D provided in the Bid cum Application Form should match with the DP 1D, PAN, Client ID and UP1HD available (for UP1 Bidders
bidding through the UPl Mechanism} in the Depository dafabase, atherwise, the Bid cum Application Form is liable to be rejected. Bidders! Applicants should ensura that
the baneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP [D, Client 1D and UPLID {for
UP| Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deamed to have authorized the Depositories
to provide to the Registrar to the [ssue. any requested Demographic Details of the Bidder/Applicant as available on the racords of the depositories. These Demographic
Details may be used, among other things. for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) ralated to the |ssue.
Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be at the BiddersiApplicants’ sole risk.

UPI-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues where the application amount is up to ¥ 0.50 million, applying through Registered Brokers, Syndicate, COPs & RTAs. Retail Individual
Investors and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account, Investors are required to ensure that the bank account used
for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBOT notification dated February 13, 2020 and press rélease dated June 25, 2021 read with press release dated September 17, 2021,
CBOT Circular No. 3 of 2023, dated March 30, 2022 read with press release dated March 28, 2023 and any subsequent press releases in this regard.

AS5B4A has to be availed by alf the investors except Anchorinvestors. UPI may be avaied by () Retal Indvidual imvestors in the Retai Category; (#l Non-instifuhional investors with an application size of up to ¥ 0.50 mitlion in the Non-institutional Portion, For defads on the 4584 and UPI process, please
refer fo the details given in the Bid Cum Appiication Fonm and abnoged prospecius and also plegse referto the sechion “Issue Procedure™ on page 428 of the RHP The process is also avalabie on e website of Associafion of Invesiment Bankers of India ["AIBT) and Sfock Exchanges -and i fhe
General Information Document, The Bid CumAppiication Form and the Abridged Prospectus can be downinaded from the websites of BSE Limited "BSE '} and Nafional Stock Exchange of India Limited ["NSE”. and fogether with BSE, the "Stock Exchanges '] and can be obiained from the list of banks
thal 15 dreplayed on the wabaite of SEBI af www sebi gov infsabiwebiolherOtherd chion. do ?doRecognissdFpi=vesdinimid=25 and hfps.wiw sebi gov in'sehiweb/otherCiherd ction do?doRecognisedFosyes Sintmid=43, raspectively as updated from fimes to time. For the Nst of P! apps and banks
Iive o IPQ). please refer o the fimk; www sabi govin, UPT Bidders Biddimg uzing the UPT Mechanism may appdy through the SC58s and mobile applicalions whoze names appear on the webszite of 3EBI, a5 updated from fime fo tinme. ICICT Bank Limited, HOFG Bank Limited and Axis Bank Limited hawve
been appointed a5 the Sponsor Banks for the 15508, in accordance with e requirements of SEBI clrcular dated November 1, 2078 as amended, For [ssue relaled quenes, piease contac! he BRLM: on their respechive eman IDs a5 menhoned below, For UP] relafed quenes, investors can confact NPCH

Investors must ensure that their PAN is linked with Aadhaar and are in compliance with the notification issued by Ceniral Board of Direct Taxes nmotification dated
February 13, 2020 and read with press releases dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.
CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For information on the main objects of our Company, invastors ara
requesiedio see "History and Cerain Corporate Matters "on page 239 of the KHP. The Memorandum of Association of our Company is a material document forinspection in relation o
\he |ssue, For further details, see Walensl Contracts and Documents for inspechon”on page 486 of the RHP.

LIABILITY OF THE MEMBERS OF OUR COMPANY: Limited by shares,

AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHF, the authonsed share capital of our Company i3 ¥ 327 .50 milkon divided
into 65,500,000 Equéty Shares of face value of 3 5 and < 2,50 million divided into 500,000 Redeemable Preference shares of face value of € S each, Theissued, subscribed and paid-up
Equity share capital of our Company is % 22367 miliion divided info 44, 714,558 Equity Shares of face value of ¥ Seach. For details of the capital structure of the Company. see “Capifal
Sfructure” beginning on page 104 of the RHE.

NAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:
Tha initial signatories of the Memorandum of Assocsation of the Company were Pradeep Gupta and Sushiladei Gupta. For datais of the share capatal history and capital structine of
our Company see " Capital Sirucfure” beginning on page 104 of the RHP.

LISTING: The Equily Shares to be ssved through the Rad Herring Prospectus are progosed 1o be listed on the Slock Exchanges. Our Company has recefved n-principle’ approvats
from B5E and NSE for ligting of the Equay Shares pursuant tothair lefiars bath dated July 15, 2025, For the purpases of the lssue, the Dasignated Siock Exchange shall be NSE. A cogy
of the Red Herring Prospectus and the Prospectus shall be filed with the Rol in accordance with Sections 26{4) and 32 of the Companies Act. For details of the material confracts and

documents avaiable for inspection from the date of the Red Herring Prospecius until the Bid/lssue Closing Dale, see “WMalenal Confractsand Documents for inspechion” on page 486 of
fhe RHP

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (*SEBI"): SEBI only gives its observations on the Issue documends and this does not constibute
approval of either the |ssus or the specified sacurities stated in the Issue Document, The investaors are advisad fo refer Io page 404 of the RHP for the full 1ext of the disclaimer clauss
of SEBI.

DISCLAIMER CLAUSE OF BSE: It is fo be distinctly undersiood that the perméssion given by B3E Limited should nof in any way be deemed or construed that the EHP has been
cleared or approved by BSE Limited nor does it certify the correciness or completenass of any of the contents of the RHP. The invesbars are advised to refer o the page 406 of the RHP
for the fisll bewd of the disclaimar clause of BSE

DISCLAIMER CLAUSE OF NSE {the Designated Stock Exchange): Itis to be distinctly understoed that the parmission given by NSE should notin any way be deemed or construed
that the Issue Document has been cleared or approved by NSE nor does it carlify the comectness or completenass of any of the conlents of the Issue Documenl. The invesiors are
advised 1o referto page 406 of the RHP for tha Tull text of the disclaimer clause of NSE.

GENERAL RISKS: Investments in equify and equity-related securtes involve a degree of nskand investors should notinwest any funds in the-kssue unless they can afford tolake the
risk of losing their entire invasiment. Investors are advised to read the risk factors carefully before taking an invesiment decision in the lssue, For laking an investment decision,
invastors miust raly on their own examination of our Company and the Issue, ncluding the risks invohed., The Equity Sharas in the lssue have not bean recommendad or approved by
the SEBI, nor does SEBI guarantes ihe accuracy or adequacy of the conients of the Red Herming Prospectus, Specific attenfion of thie investors is iwited to Risk Factors ' Deginmimg on
page 35ofthe RHP,

| BOOK RUNMNING LEAD MANAGERS

DAM

CAPITAL
DAM Capital Advisors Limited
Altimas 2202, Level 22, Pandurang Budhkar Marg Worli,
Mumbai - 400018, Maharshtra, India;
Telk: +97 22 4202 2500
E-mail; arzsbl.ipo@damcapiial in
Website: www.damcapitalin
Investor grievance email: complaini@damcapital.in
Contact person: Chandresh Sharma/3hital Shah
SEEI Registration number: MEB/INMOC(011338

~’ nuvama

Nuvama Wealth Management Limited

801 - B804, Wing A, Building Mo 3, Inspire BKC, G Block,
Bandra Kurla Complex, Bandra East, Mumbai, 400051
Maharashtra,

Tel: +81 22 40054400

E-mail: arssbl ipognuvama. com

Yabsite: waw nuvama.com

Investor grievance eémail: customersenvice.mb@nuvama.com
Contact Person: Pari Vaya' Soumsvo Sarkar

SEBI Registration Number: INMOOOO 3004

INWVEE

Tel.: +81 22 4047 T120;
E-mail: ipo.arasbl@rathi.com

ANANDRATHI

Anand Rathi Advisors Limited®
11th Floor, Times Tower, Kamata Cily, Senapat Bapat Marg,
Lower Paral, Mumbai, 400013, Mahasashira, India

Website: www anandrathiib com

Investor Grievance emall; grievance.ecmif@rathi.com
Contact Person: Nikita Jaju' Shivani Tapadia

SEBI Registration number: INMOO0010478

COMPANY SECRETARY AND COMPLIANCE OFFICER

Chetan Pravinbhai Prajapati
| Expeess Zone, A Wing, 10th Floor, Western Express Highway
{ Goregaon (E). Murrbai - 400 063, Telephona: <31 22 - 8281 7000
| E-mail: secretarial@rathi.com

REGISTRAR TO THE ISSUE |

(.') MUFG MUFG Intime

MUFG Intime India Private Limited

(Formasty Link Intime india Private Limited)

C-107, st Floor, 247 Park, LB.5. Marg, Vikhrali West,
Mumbai 400 083, Maharashtra, Indiz; Tel: +31 81081 14943
E-mail; anandrathibrokers. ipoi@in. mpms.mulg.com
Website: www.in.mpms.mufg.com

Investor grievance e-mail:

anandrathibrokers. ipoi@n.mpms.mufy.com

Contact Person; Shanli Gopalkrishnan

SEBI Registration Number: INROOOO04058

Bidders can contact our Company Secretary and Compliance Officer,
or the Registrar Io the |ssue in case of any pre-lssue or post-lssue
[ refated problems, such as non-receipt of letters of Allotment, non-
| credit-of Alotied Equity Shares in the respective beneficiary account
nos-receipl of refund ceders or non-réceipl of funds by electronic
[ mode, efc, For all Issue-related queses and for redressal of
complaints, mvastors may atso wrie to the Book Running Lesd
Managers

"I commpiance with the proviso fo Reguiation 21A( T} of the Seclifies and Exchange Board of India (Merchanf Barkers) Regulations, 1992, a3 amended, read with proviss fo Reguialion 23(3) of the SEBICDR Reguialions, Anamd Rathi Adwizors Limifed will be mvolvéd onty it markeling of the sste,

AVAILABILITY OF THE RHP: Investors are advised o refer to the RHP and the “Risk Factors® beginning on page 35 of the RHP before applying in the Issua. A copy of the
RHP wil be made avadable on the website of SEBI al www salbigovin and is available on the respeclive websites of the BRLMs, Nuvarma Wialth Management Limitad at
wienalnuvama, com, DAM Capital Advisors Limited ab www damcapitalin and Anand Rathl Advisors Limited al weanw anandrathiibocom and at the website of the Company, Anand Bathi
Share-and Stock Brokers Limited atwww.anandrathi.com and the wabsitas of the Slock Exchanges, for BSE al www. bseindia. com and for NSE Limited al www.nseindsa.com,
AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be available on the website of the Company, the BRUMs and the Ragistrar fo the |ssue
at: www.anandrathi.com www.nivama.com, www. damcapital.in, www.anandrathiib.com and www.n.mpms.mufg.com, respeciivedy,

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Applicafion Form can be obtained from the Begistered and Corporate Ofiice of our Company, Anand Rathi Share and
Stotk Brokers Limited, Tel: #8122 - 6281 7000; BRLMs: Muvama Wealth Managemeni Limited, Tel: +81 22 40024400, DAM Capital Advisors Limited; Tel: #9122 4202 2500 and
Anand Bathi Adviscrs Limided, Tel: 497 22 4047 7120, Syndicate Member: Nuvama Wealih Management Limited, Telsphong: +97 22 40094400 M Financial Services Limided,
Tel: #31 226136 2400 and Sharekhan Limited, Telephone: +31 22 6750 2000. Registered Brokers, 3C3Bs, Designated RTA Locations and Designated COP Locations for participatng
in the kzsue. Bid cum Application Forms will alzo be available onthe websies of the Stock Exchanges st weew beeindia.com and wwwinseindia.com and at all the Designated Branches
of 35BS, the listofwhich'is available on the websites of the Siock Exchanges and SEBL

SUB-EYNDICATE MEMBERS: Almondz Global Securities Lid; Asit C Mehta Investrment intermedianes; Axiz Capital Ltd; Centrum Broking Lid; Eurakina Stock & Share Brokers Ltd:
Globe Capital Markets Lid; HOFC Sacurities Lid; ICHE Securities Lid; IDBI Capital Markets and Securities Lid; IFL Capital Sarvices Lid (Formely known as HFL Sacurities Lid); Kantisl

Chhaganial Securites P Lid; KJMC Capital Markets Lid, Kotak Secunties Limited; Keynote Capital Limited; LKP Secuties Lid; Motila! Oswal Financial Services Limited, Prabhudas
L#adhar P. Lid; Pravin Ratilal Share & Slock Brokars L1d; Religare Broking Lid, RR Equity Brokers Py, Lid; SBICAP Securities Lid, Sharekian Lid; SMC Global Securities Lid,
Systematix Shares and Stock Brokers Ltd; Tradebulls Secunties Limited; YES Securities Lid.

ESCROW COLLECTION AND SPONSOR BANK: ICICI Bank Limited

REFLIND AND SPONSOR BANK: HOFC Bank Limitad

PUBLIC ISSUE AND SPONSOR BANK: Axis Bank Limited

UPL: UPI Bidders can alsa Bid through LIFI Mechanism

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to themin the RHP.

For Anand Rathi Share and Stock Brokers Limited
DOin baball of the Boaed of Directors
biE

Place: Mumbal Chetan Pravinbhai Prajapati

Anand Rathi Share and Stock Brokers Limited &5 proposing, subject to receiptaf requisite approvals, market conditions and ofher consideralions, o make an initial public offer of i#s Equity Shares and has filed a red heming prospectus dated Seplember 17, 2026 with the RoC, The RHP is mads availabie on the website of the SEBI at www.sebi govin as well as on the
website of the BRLMs i.a., Nuvama Wealth Managament Lirmited at www.nuvama.com, DAM Capital Advisors Limited al www dameapital. in and Anand Rathi Advisors Limited al www. anandrathilb.com, the website of the NSE at www nseindia.com and the websita of the BSE al www.bssindia com and the websita of the Company al www.anandrathi com. Any patantial
investor should note that invastment in equity shares involves a high degrea of risk and for detadls relating to such risks, plaasa sea the saction “Risk Fachors " baginning on page 35 of tha KHP. Patential investors should notraly on the DRHP for making any investment decision butshould anly rely on tha information included in the RHP filed by the Company withthe RoC.

This announcement does notl constitute an offer of the Equity Shares for sale inany prisdiction, including the United States, and the Equity Shares may not be offerad or soid in the United States absant registeation under the US Secunties Actaf 1833 or an exemption from registration, Any public offenng of the Equity Shares to be made in the United States wil be made by

I]!apa: oeptember 17, 2025 _

means of 8 prospectus that may be cbtained from the Company and that will contain detailed information about the Company and managemant, as well a3 financial statements. However, the Equity Shares are not being offered or scid in the United States.

i

TATA

TATA POWER

[Carporate Contracis Depariment)
The Tata Power Company Limited, Sman Center of Procurement Excellence. 3 Floor, Sahar Receiving
Stafion, Near Hotel Leela, Sahar Airpart Road Andheri (E}, Mumbai 400 059, Maharashtra, indiz
[Board Line: f22-6T1T1517T) CIN: LE2220MH1810PLCOD0SET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites lender from aligibbe vendors for the foliowing

lender package {Two-part Bidding) in Mumbai

(A} SITC of Air Handling Unit (AHU) at Tata Power Transmission RSS (Package
Ref: CC26NKD2T).

(B} EPC of 220KV 1-Core 1200 Sgmm Copper XLPE Lead Sheath cable along with
associated accessories for establishment of new 220/33KV GIS substation at
Worli location. (Package Ref: CC2ZENPO22)

Inferested and eligible tidders fo submit Tender Fee and Authorization Letter before

1500 hrs, Friday, 26" September 2025,

For delailed NIT, please visd Tender seclion on weabsite hitps:i'www.tatapower.com.

Also, all fulure comigendaem’'s if any, o the said fender will be published on Tender sechon

of above websile Tata Power — Business Associates — Tender Documants) only.

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation & of the Insolvency and Bankruptcy Board of India
[Insolvency Resolution Process for Corporate Parsons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF
RELIANCE HOME FINANCE LIMITED

1L

TATA

TATA POWER
(Corparate Canfracts Departmaonk)
The Tata Power Company Limited, Smar Cerder of Procurement Excellence, 2 Floor, Sahar Recelving
Stalion, Near Hotel Leela, Sahar Akport Road Angheri (£, Mumbai 400 335, Mzharashira; India
(Board Line: 022-6T173917) CIN: L2ES20MHA13PLCO0056T

EXPRESSION OF INTEREST (EOI)

The Tata Power Company Limited Invites Expression of Interest {EQI} for empaneiment

of Viendors for Pan-India services for,

{A) “Professional services for facilitating ROW (Pan India) for Construction of
EHV Transmission Lines {220 kV to 765 kKV)" for Tata Power Transmission.
(EQI Referance No- CC23AADGE).

(B) “Services for Pre-Bid Route Survey (Pan India) for Construction of
EHV Transmission Lines (220 kV to 765 kV)" for Tata Power Transmission.
(EQI Reference No- COZ5AADGR).

(C) “Services for Soil Investigation (Pan India) for Construction of EHV
Transmission Lines (220 kV to 765 kV)" for Tata Pawer Transmission. (EOI
Reference No - CC25AA068),

For defails, please visit Tender seclion on website hitps:www.talapower.com. Due

date for interasted vendor to paricipate in’ EQI by submitting Tender Fes and

Authorization Letter is 1500 Hrs. Friday, 10° October 2025.

Also, all future cormgendum’s (i any), to the above EOI will be informed in Tender zection

on website hitps Jhwww tatapower.com only,

i RELEVANT PARTICULARS

1 [Wame of comorate debice | Reliance Home Firance Limited

2| Defle of iNDOrpOVETion of COMOTENE dentnr| 05062008

2 [Aunhonty under which corporate Sebor | Regisarar of Companies, Murrbai
I ixopomed fregioened | -
{Comporata lokentity Moy Limited Listdity. | LET1900H2008PLC1832165
|ertifieation 8, of corpornate detblor

5, | Address of the regetened offiee and
princias affice (if any] of corporate
el

I Regrd Ofoe: Trade World, Kamals Mils Comgowind,
| Th Floor, B Wing, Senapal Bapat Mang,

Lipwr P Tbesst), Cledisl Roadd, Murmbai, Murmbai,
|Maharashirm, india, 400013,
| TEDE S

Insohancy commencement date n
{reepect of CorpOrEte detior |
| Esfirnated date of dogure of insnfeency 115032026
LR LT e gl |
{ M and registration rumbaer of the. | Umesh Balaram Sonlar
|msohvancy profiessicnal acting as interim | 881 Reg Mo
[resaibition professianal | EBELIPAOO, IP-POE 0, 200 2003 1404 3
. (hodress Gnd emall of 1he (R | Adbdress: Flal do, 100 Om Stargl CHS, Piot ko
ressakiicn professional. Ba redahaned B0 A2, Secsor 11, Roed Mo 4, Mew Parssl,
with the Bisand { e Mimiber, Maharsshina - 410208
|Emall it rosackarlE03Ggadeom
| Correspondence Address: Office Mo 25 3 toon, at
(145 B, Chikhal Hoses, Priness Siest. Kaliadei
| M, Mehamehim <300 00
| Process Emall iet: CrpumifiSvahoo.com
| FOH2025
| ek Appicabie

10 Adkdrass and emal & be Lsed &
CONTESROndEnCe wath The Infarm
ressabition profssgiaral

11 |Last date for submission of darrs.
12| Cipesies of crotoes, if ary. unoar
dEuse (b oF sub-secton (5A) of section
21, asertaned by the inbeim resakiion
[prohessional
3.1Names of Insolvency Profiessonalks
idertiied o &2 a5 Authonsed
fepresentative of crediios in 3 dess
[(Thress nares Tor each classg) ]
J|@h Reknan Forres sy |Weh inks v bl Boain)
&) Detadls of sathorized representoines | Process Email id; grpaiffévaboc.com
are malable at | Prvaical Address: Not Appicabie

[N Appicable

Wolice 5 hereby glven that the National Company Law Tribdnal has ordered the
oomnencement of & corparabe insolvency resalution process of the HeHaree Home
Finance Limited o 16-09-2025.

Thie creditors of Reliance Home Finance Limited are hershy called upon to submbt thei
claims with proof on or belore 30-09-2025 19 the Interim Resolution Professicnal 31 the
addrass mentionad against entry Mo, 140,

The financial credibors shall submit thesr clamms with proof by etectionic meansonly, All gther
creditars may submit the claims with proof in parsen, by post or by eléctronss means,

& financial craditor belonging 1o a class, as listed afainst the entry Mo, 12, shall indicate its
choce af autharised representatees from among the three insolhercy prafessionals listed
agiinst entry Mo, 13 tacl 85 aulbocsed representatne of the chass [specify class]lin Fem
0, = Mol Anobeable

Submission af false or misleading proals of clairm shall atirecd penalties.

Date: 17th Septomber 2025
Place: Mumbai

50,
Umesh Balaram Sonlar

Appoinbed as Interim Resolution Professional

in the matter of Relienee Home Financs Limited
IBEI Reg. Hl'.1HHI,.-‘IF‘A—HUIP—P-UI‘HI‘HIEHEI—EHEEJIWH
AFA Valld upto: December 31, 2026

Emall for Correspondence - clrprivflEyahoocom

S .
ww OSNIKA
rowang and Shanng with you

ASHIKA CREDIT CAPITAL LIMITED
CIN: L6T120WB1994PLCOG2159
Registered Office: Trinity, 226/1, A.J.C. Bose Road,
7th Floor, Kolkata-700020
Phone: +91 33 40102500, Website: www.ashikagroup.com
Email: investorservicesi@ashikagroup.com'secretaral@ashikagroup.com

NOTICE TO SHAREHOLDERS

The Investor Education and Protection Fund Authonty (IEPF), Ministry
of Corporate Affairs, vide its circular dated 16th July 2025 has launchead
a ‘100 days' campaign — “Saksham Niveshak" effective from
28th July, 2025 il 6th November, 2025, targeting-all shareholders whose
dividends have remainad unpaid/unclaimed.

As per the direcfives of the IEPF Authority, We, ASHIKA CREDIT CAPITAL
LIMITED, have initiated the 100 days campaign - “Saksham Niveshak”,
for all our shareholders whose dividends have remained unpaid/
unclaimed. Pursuant to the aforesaid circular, you are requested o
update your ‘Know Your Customer' (KYC) datails such as PAN, Email
Address, Contact Mumbar, Address, Bank Details and Momination etc.,
in order o ensure timely receipt of the dividends declared by the Company
directly 1o your bank accounts and preventing transfer of such dividends
and shares to the |EPF.

In line with this initiative and aven prior 1o the launch of this campaign,
in addition to the mandatory requiremenis as required under various
rules and regulations, the Company has been taking vanous proactive
steps voluntarily to assist ils' shareholders in claiming their
unpaidiunclaimed dividends.

You may reach out with requisite documents or any quaries to Lipdation
of KYC or claim of unclaimed dividend to the company at Maheshwari
Datamatics Private Limited, Registrar and Share Transfer Agent (RTA)
within the stipulated period, at the delails given below:

M/s. Maheshwari Datamatics Private Limited

23, R.M. Mukherjee Road, 5th Floor, Kolkata = 700001
Tel. No.: 033-2248-2248, 2243-5029

Email ID: mdplde@yahoo.com

Dated ; 17.09.2025
Place : Kolkata

For, Ashika Credit Capital Limited
Sdi-
{Anju Mundhra)

Company Secretary and Compliance Officer
FC5: GoEG

-1 Gujarat Informatics Limited
G i L Bcu:lt No. : 2, 2nd Floor, Karmayogi Bhavan,

Erabiing e-Govertancs Sector 10, Gandhinagar-382010 (Gujarat).

NOTICE INVITING BIDS

GIL invites Bids through E-tendering for Tender/RFP for
Selection of an agency to develop and establish a website,
mobile app and infrastructure for the SOU facility, enabling
streamlined Ticket bookings on Design, Build, Finance, Operate
and Transfer ("DBFOT") on behalf of SO0U-ADTG Authority,
Ektanagar (Tender No: GIL/HW/09112025). Tender Id; 223630,
Interested parties may visit http:f/www.gil.gujarat.gov.in or
https://tender.nprocure.com for eligibility criteria & more
details about the bid. - Managing Director

Company secretany and Compliance Cifcer

CONCEPRT

RASOYA PROTEINS LIMITED (In Liquidation) Liquidator: CA Anil Goel
s DAt Vills ainj Ik Wasl, District-Yaratmal, 445004 (MHEL, India
IEBI Ad alhi- 110020

E ] Al rasoyaprof yif |

Contact No: :F.-‘nl..'.".'.'nr- em, Al Ha CA Parth Garg)
E-Auction- Sale of Corporate Debtor as A Going Concern as per IBC, 2016
Date & Time of E-Auction for Sale of Company as a going concern:
17th Oct, 2025
Time: - O2:00PM to O5:30PM (With unlimited extension of 5 minules aath)
Last date of filing Pra-Qualification Documant on Auction Platform-
14th Det, 2025 till 5.00 P.M.

Last Date of EMD Submisslon: 15th Oct, 2025 il 3.00 F.M.
Sale 0l Corporate Dabtoras a Going Congem excluding panding litigations (PUFE
& MSEDCL]| in view of Regulation 32{e) and 324 of 1BBI (Liquidation Process)
Regulations 2018, farming part of Liguidation Estate by the liquidator appointed by
the Hon'ble Mational Company Law Tribunal, Mumbai Bench vide order dated
0102018, The sale will ba done by thie undersigned through E-auction platform
hitps:Sibbi baanknet.com/eavction-ibbd home

-
‘fSI!I’ Infrastructure

JSW INFRASTRUCTURE LIMITED

CIM: L45200MA2006PLC 181268
Repglstersd Office; JSW Centre Bandra Kurla Complex, Bandra East, Mumbal 400 059
Phoma: 0222286 1000 Fax: §22-4206 3000 E-mail: nira secrelaraiiiise i Wabsite: s 5 in

NOTICE TO SHAREHOLDERS REGARDING 100 DAYS CAMPAIGH - "SAKSHAM NIVESHAK™

Malica 15 heraby given %a the sharehalders of J3W Infrastructure Limited (“the Company®) thal
fhi Irrvesior Education and Protection Fund Aulfonty (TEPFA), under [ha Minisiry of Corporate Affais
{MCA), has laupched & 100 days ratiomeide campaign tited “Saksham Niveshak®, stading from
287 Juky 025,
Thet campaign aimes B0 crestd swarenest o5 Wil as encourage (he shareholdens 16 updabe (e KYC
detals, bank mendates, contact informaben and o cfeim unclaimed dradends, ©'amy g wish the
COTHRATE hefang he sang 5 ranshamed Ioihe Irestor Educaion and Protectian Fund (TEPF® ) a5 per
ihe prorizions of tha Compenies Acl, 2013
Az per |EPF Rules, shares on which dhidand remaine unpaid | unclaimed: far g period of T |zaven|
congpculhe bears, are bable o be ranslerred (o the [EFF
Az a parl al the campaign and 10 aviad such Iraresfer of shanes fo [EPF. e Company requests al is
Sharsholders, who have yat not olemed their divdend, b daim the same by updaling their KYC dalals
al b earies]
KYC Updation Process:
Shares held in Dematerialized mode | Sharas held in Physical moda
Updale KYC detals (FAN, Emai Bubmil tha folowing documants ko KFin Tedhmologias
Aockess, Comlael Mumber, Addvess, | Liented (KFin), the Registrar and Transfer Agee [RTA) of
Bank detals such as accound number. | the Comparmy
IFSC pode, MICH ag well a9
Mominabon dalaits elo. with your *
Depositary Particlpant

Form IBR-1: Filsd anc-signod, wilh sal-allestod KYE
pocumants

Farm |SR-2= Filed and soned, wilh bankar's attasgtation
of the sharaholders signature plus origingl cancelled
cheque [with the sharehalders rame prinled) of sel-
attushed bank passbook | sbalermanl

+  Form BH13; For adding a nomined

+  Form 15R-% For opting out of naminalion

Since daadand on shares is payabla caly i electronic mode, dhidend will ba cradiled i shanshokders
bank accounl oy AFTER updating 1he above infammalian | documents

The delaks af unpald ¢ wnclasmed dadend are avadiable on e webside o he Company M
Ittps.wwre, i infindrastruct el rpaid-unclaimed-dnidand

Shareholders may reach.ouf fo BTA of the Company far eny quenes relgted 1o updation of KYC o
claim of unpad ! urclaimed checend, Al e dalans given below:
KFin Technologies Limited
Uret; J5W Infrestneciure Limited
Selenum Buiding, Tower-8, Plol Nos: 31.4 52
Fimancial Dislricl, Kanskremguda, Sanlngampaly
Hyderabad - S00032, Telangarsa
Emait arward ris@kfintach.com
Ted 1800-309-4001 | (di-ETaF222
Sharehclders, may @50 reach ol to the Company at nfra secrelataiiisw n for amy clanficition
sharghclders of e Coamparn ane roguishing [0 lake sthartags ol 1his miliatse
For JSWinfrastructure Limited
Sdi-
Hitesh Kanani

Placa: Mumbai Company Secratary and Compliance Officer

Description Reserve Price EMD Incremental
(INR) value
Sale Of Corporate Debtor as a Rs. Rs. (=
Going Concern Excluding ( 2 80,00,000/- | 28,00,000/- | 1,00.000/-
P'Eﬂdil'lg "“EEtlﬂ'ﬂS I:PUFE -ﬁ. I:FrLl;:lEEﬁ [nur}ees
MSEDCL) under section 32{8) | Two Crores Twenty-
read with Regulation 32A of | .. Fiohty Eight Lakhs
IBBI {Liquidation Process) | | ihc.qn anly]
Regulations 2016, ;
(CiN; L15143MH1992PLCOGESE
G2}
Corparale Debtor's Listing
suspended vide NSE public
notice dated 17th June 2020, &
unabsorbed depreciation
amounting to Rs, 47.66 crores as
per ITR of ALY 2017-185

Mode-Please nabe thal all the assels of the conspany have e sald a5 per (aw,
Hence kindly rafer to E-Auction Document bearing no. CAUCTION/DOC GCA20257
(1 for clarification on Sale of Corpovate Debtor a5 8 going concern &5 per
Reguiation 32ve)of IBEI (Liguittabion Process) Regulation, 2016,
Terms & Conditions of the sale is as under:

1. E-Auction will be conduwetad o “AS IS WHERE IST, “AS IS WHAT |15, "WHATEVER
THERE IS BASIS" AND “WITHOUT RECOURSE BASIS® as such sale is without amy
kind of warmranttes and indemnities thrmugh approved service provider at IBBE
eAuction Portal by BAANKNET at (hitps.libbi baanknet com/ eauction-
ibibi/home

2. As per nsolvency and Bankruptoy Board of India (Liguidation Process)
Repulations, 2046, Schedule | “Mode of sale® Clause 1{5A) Biddars must
dieclare they aren't dsqualified under Section 288 any EMD will be forfeited i
ineligibility s Iaterestabiished.,

3. Identification of the highest badder does pot puarantes the status of 3
sutiessiul bBidder, The Lguidalon in consultation with the Stakabobders'
Consultation Committes (SCC), retains the sole authonity to-declare tha
suctesaful bidder, The Liguidatorand 5CC also reserve the right to priontize any
singhe Bock andannul olher Blcs or gecide alharsise, with Lhelr decsson being
final and Binding on all biddars.

All applicants are mandatorily requested to refer to the terms and conditions from

the website of AAA Insolvency Professionals LLP e, Etipsss

insolvenCyandbankruptoyin/ rasoa-proteinslimited, or from the portal of |BBI o

from the official site of Auction Service Provider, prics 1o submission of EMD and

participation inthe process,

Place; Hew Delhl CAAnl Goel

Date; 18,/09,/2025 Liquidator of Rasoya Proteins Limited

Registration No. IBBI/IPA-001/1P-POO118,/2017-2018,/10253
E-mall: rasoyaproteins@aaginsolvency. com
Contact No, +91 1146664523, BEO0SG5284

Diate: 18" September, 2025 Membership No. FE188

“"IMPORTANT"™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

epaperfinancialexpress.com@ @ @

,., Chandigarh
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ASBA*

“Applications Supported by Blocked Amount
{"ASBA") is a better way of applying to offers by
simpty blocking the fund in the bank account,
For further details, check section on ASBA
Mandatory in public issues.

No cheque will be accepted.

Simple, Safe, Smart

way of Application!!! UP,)

CNAVTED FATIMENTS (WTERFALE

afthe tall free humber: TE001207 740 and mail Id: (po. upi@ape.ong,in

I caza of any revision in the Price Band, the Bid/lssue Panod will be extanded by atleast 3 additional Werking Days after such revision in the Price Band, subject to the Bid/ssuwe Period
not exceading 10 Warking Days. In cases.of force majeura, banking strike or similar circurmstances, our Company in consultation with the BRLMs, for reasons to be racorded in writing.
gxtand the Bid/lssue Period for a minirum of 1 Warking Day, subject to the Bid/lssee Period nof exceeding 10 Working Days. Any revisionin the Price Band and the revised Bid/lssuee
Period, if applicable, shall be widely dizseminated by nofification to the Stock Exchanges, by isswing a press releases, and also by indicating the change on the website of the BRLMs
and at the terménalz of the ciher members ofthe Syndicate and byindimation fo the Designaied Intermediaries and the Sponsor Banks, 2s applicable,

The Issue is baing made through the Book Building Process, in terms of Rule 18(2)(b} of the SCRE read with Regulation 31 of the SEBI ICDR Regulations and in accordance with the
Regulatam G{1] of the SEBI ICDOR Regulaticns whenes not more than 50% of the Mat [sewe shall be availabla for aBocation ona proporbonate basis fo gualified instiubonal buyars
(QBg} r=uch portion referred sz QIB Portion), provided that our Company, in consultation with the BELMs, may allocate up to 60% of the Q1B Portion bo the Anchor Investors on a
discrefionary basis in accordance with the SEBI ICDR Regulations {Anchor Investor Portion), of which one-third shall be reserved for domestic Mufual Funds, subject fo valid Bids
being recenred from the domestic Mutual Funds. ai or above the price at which aliciment is made to the Anchor Investors (Anchor Investor Allocation Price). Further, in the eveni of
under-subscrighon, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the QIB Portion {other than the Anchor Investor Portion) (Met Q1B
Porfion). Further, 5% of the Met QB Porion shall be available for allocalion on a proportionate basis only fo Mutual Funds (Mubez! Fund Porion), and the remainder of the Net QIiB
Fortion shall be available for allocaton on & proporionate basis o sl CHE Bedders (other than Anchor Invesiors), including Muluz! Funds, subject to valid Bads being received 3t or
above the Issue Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutus!
Fund Porfion will b2 added to the remaining Met QIB Portion for proportionate allocaton to all iBs, Further, not less than 15% of the Net lssue shall be avadable for allocation on a
proportionate bases to Mon-Institutional Imveslors aut of which [3) one-third of such portion shall be reserved for applicants with application size of more than $0.20millionandupto
1.00 mion; and [b) bwo-third of such portion shall be rezerved for applicants with application size of more than £1.00 méfion, provided that the unsubscribed portion in either of such
sub-categories may be allocated to applicants in the other sub-category of Non-Institutional Investors and not lass than 33% of the Ned issue shall be available for allocation to Retail
Individual Investors in accordance with tha SEBI ICDR Regulations, subject to valid Bids baing recalved frorm them at or above the issue Price. Further, Equity Shares will be allocated
on a proportionata basis to Eligible Employess applying under tha Employes Resarvation Porion. subject to valid Bids baing received at or above tha lssue Price. All potantial Biddars
{excapt Anchor Investors) are mandatorily required 1o parficipate in the Issue through the Appcation Supported by Blocked Amount [ASEA) process by providing dedails of their
respective ASBA accounts, and UPI ID in case of UP1 Bidders using UP1 Mechanism_ as applicable, pursuant o which their corresponding Bid Amaount will be blocked by the Self
Certified Syndicate Banks (3C3Es) or by the Sponzor Banks under the UPI Mechanism, as the case may be. Anchor Investors are not permitted fo parficipate inthe Anchaor Invastor
Portion through the ASBA process. Forfurther detaiis_see Tssue Procedure'on page 428 ofthe RHP

Biddars/Applicants should ensure that DP ID, PAN and the Client ID and UPY ID {for UPI Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP 1D, PAN, Client ID and UP1ID available (for UP1 Bidders
bidding through the UPI Mechanism) in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active. BiddersiApplicants should note that on the basis of the PAN, DP ID, Client ID and UPI 1D {for
UP| Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Issue, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic
Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the |ssue.
Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depesitory Participant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be atthe Bidders/Applicants’sole risk.

UPIl-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues whera the application amount is up to ¥ 0.50 million, applying through Registered Brokers, Syndicate, COPs & RTAs. Retail Individual
Investors and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SC5B&) or to usa the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account usad
for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CEDT nofification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated Sepltember 17, 2021,
CBOT Circular Mo, 3 of 2023, dated March 30, 2022 read with press release dated March 28, 2023 and any subsequent press releases in this regard,

ASBA has fobe avalled by all the imveslors except Anchar Investors. UP! may be availed by (I Retall Indiidual investors in the Refad Category, (i} Non-instifttional investors with an appiicafion size of up to¥ 0.50 miflion in the Non-instituliona! Pordion. For detals on the ASBA and UPY process, please
refer fo the details given in the Bid Cum Appdication Famn and abridged prospectus and also please refer fo the sechion "lssue Procedure™ on page 428 of the RHFP. The process is also avadabie on the websile of Assocklion of Investment Bankers of Indfa (JAIBI) and Stock Exchanges and in fhe
Genaeral Information Docomeant. The Bid CumApplication Form and tha Abridged Prospectus can be downioaded from the websites of BSE Limited "BSE") and Nafional Stock Exchange of India Limited ["NSE”, and'togathar with BSE, the "Stock Exchanges’} and can be obtaingd from tha list of banks
that is displayed on the website of SEBI at www: sebi gov in‘sebiweabvofhernTtherdclion. do PdoRecognisedFp=pes&intmid=35 and hitps 4 www.sebi gov insebiweb/other Diferdstion do?doRecognisedFpi=yes intmin=43, respechively as updafed from time to time. For the list of UP apps and banks
live on IP0, please refer o the firk; www seblgowvin, UPT Bidders Bidding wsing ihe UPT Mechanism may apply through the SC58s and mobie applications whose nameas appear on Iive websile of SEBI, as updated fram time fo e, ICICT Bank Limitad, HOFC Bank Limifed and Axis Bank Limited have
Dbeen appointed a5 the Sponsor Banks forthe [ssue, inaccordance with the requirements of SEBI circular dated November 1, 2018 a5 amended. Forizsue relafed quenes, please contact the BRLMs on their respeciive emai 1Dz a5 mendioned befow: For U related queries, Investors can contsct NPCT

Investors must ensure that their PAN is linked with Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification dated
February 13, 2020 and read with press releases dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.
CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For mlormation on the main obgects of our Company, investors are
requestad 1o ses “History and Cartain Corporate Matlers "on page 238 of the RHP. Tha Memorandum of Agsociation of our Comgany is a matarial docurnant for inspaction in relation to
the Issue. For furlher details, see "Wateris! Contracts and Documenfs for inspechion™on page 486 ofthe RHE.

LIABILITY OF THE MEMBERS OF OUR COMPANY: Lirmited by sharas
AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authonsed share capitad of our Company is ¥ 32750 millicn dividad
il 65,500,000 Equity Shares of face value of ¥ S and T 2.50 million dwided inta 500,000 Redesmable Prefarance shares of face value of T 5 each. Theisseed, subscribed and paid-up

Equity share capital of our Company is T 223.57 million divided into 44,714,558 Equity Shares of face value of ¥ 5 each, For details of the capital struciure of the Company, see " Capilal
Structure” beginning on page 104 of the RHF.

NAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:
The initial signatories of the Memorandum of Association of the Company were Pradeep Gupta and Sushiladevi Gupta, For details of the share capdal history and capital structure of
our Comparny ses “Capdal Slrucfure” baginning on paga 104 ofthe RHP.

LISTING: The Equily 3hares to be isued theough the Fed Herming Prospechus are proposed fo be listed on the Siock Exchanges. Our Company has received in-principle” approvals
from BSE and MSE far listing of the Equety Shares pursuant bo their lelters both dated July 15, 2025, For the purposes of the lssue, the Designated Stock Exchange shall be NSE. Acopy
of tha Red Herring Prospecius and the Prospacius shall be filed with the RoC in accordance with Sections 26(4) and 32 of the Companies Acl. For details of the material conlracts and
documents avaiiable for inspection from the date of the Red Herring Prozpectus until ihe Bidflssue Chosing Date, see "Waferial Contracts and Documenis fov nspection” on page 456 of
the RHP.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI™): SEBI only gives s obsarvations on the Issue documents and this does nol constitula
approval of either the |ssue or the specified sacunties stated in the lssue Document. The investors are advised to refer to page 404 of the BHP for the full text of the disclaimer clause
of SEBI

DISCLAIMER CLALUSE OF BSE: |t is to be distinclly undarsiond that the parmission given by BSE Limited should not in any way be deemed or construed that the RHP has bean
cleared or approved by BEE Limited nordoes if cerify the correciness or completeness of any of the contenis of the BHP. The investors are advised fo refer o the page 406 of the EHP
for the full text of the disclaimer cdause of BSE

DISCLAIMER CLAUSE OF NSE (the Designated Stock Exchange): Itis be be distincliy undarsload that the permession given by NSE should notin any way be deemead or consiruad
that the kssue Document has been cleared or approved by MSE nor does it carify the comectness or completeness of any of the confents of the 1ssue Document. The invesiors are
advised to refer to page 406 of the RHP for the full text of the disclaimer clause of NSE

GENERAL RISKS: Investmeants in equity and equsty-ralated sacurities involve a degrea of risk and investors should nol invast any funds in the kssue unless they can afford to take the
riak of losing their endire invesiment. Invesiors are advised to read the risk faciors carefully before taking an investment decision in the [ssue. For taking an invesiment decision,
mvestors minst rely on their own examenation of our Company and the issue, including the nisks invohed, The Equity Shares in the lssie have not been recommended or approved by
the SEBI, nor does SEBI guarantes the accuracy or adequacy of te contents of the Red Herrng Prospectus, Specific attantion of the investors is mvited o Risk Factors beginnitg on
page 35 ofthe RHP.

| BOOK RUNNING LEAD MANAGERS

~’ nuvama

Huvama Wealth Management Limitad
a1 - 604, Wing A. Buiding No 3, Inspire BKL, (5 Block,
Bandra Kurla Complex, Bandra East, Mumbai, 400051
Maharashtra,
Ted: +07 22 40024400
E-mail; arssbl.ipof@nuvama.com
Website: www nuvama com
Investor grievance email: customersarvice mb@nuvama.com
Conftact Person: Pari Vayal Soumavo Sarkar

| SEBI Registrafion Number: INMO0001 3004

INVEST
CAPITAL
DAM Capital Advisars Limited
Altimas 2202, Leval 22, Pandurang Budhkar Marg Worli,
Mumdai - 400018, Maharshtra, India;
Tal: +91 22 4202 2500
E-mail: arsshl.ipofdamecapital in
Website: www damcapitalin
Investor grievance emall: complaini@damcapilal in
Contact person: Chandresh Sharma/Shital Shah
SEBI Registration number: ME/INMOGO011336

Tel.: #8917 22 4047 7120,
E-mail: ipo.arssbd@rathi.com

ANANDRATHI

MEMI

Anand Rathi Advisors Limited®
11th Floor, Times Tower, Kamata City, Senapati Bapat Mang,
Lower Parel, Mumbai, 400013, Maharashira, India

Website: weww.anandrathiib.com

Invesior Grievance emal: grievance.ecmirathi.com
Contact Parson: Mikita faju’ Shivani Tapadia

SEBI Reglistration number;: INMOCO0I (478

COMPANY SECRETARY AND COMPLIANCE OFFICER |

Chetan Pravinbhal Prajapati

Exprass Zone, A Wing, 10th Floor, Wastemn Express Highway
| GGoregaon (E), Murnbai - 400 063, Telephone: +31 22 - 6281 7000
| E-mail: secretarial@rathi.com

| REGISTRAR TO THE ISSUE

(‘.) MUFG v

MUFG Intime India Private Limited

(Formasty Link intime india Private Limited)

C-101, 15t Floor, 247 Park, L B.5. Marg, Vikhrali Wast,
Mumbai 400 083, Maharashtra, India; Tel: 31 51031 14349
E-mail: anandrathibrokers ipo@in.mpme.mufg.com
Website: www.in. mpms.muig.com

Investor grievance e-mail:
anandrathibrokers.ipoi@in.mpms.mufg.com

Contact Parson; Shanfi Gopalkrishnan

SEBI| Registration Number: INRDODO04058

Bidders can contact our Company Secratary and Compliance Officer
or the Registrar to the Issue in case of any pre-lssue or posi-Issee
related problems, such as non-receipt of letiers of Allatmant, non-
cradit of Allotiad Equity Shares in the raspective beneficiary accounl.
non-recaipt of refund orders or non-receipt of funds by elecironic
mode, eic. For all Issus-related quenss and for redressal of
complaints, investors may also write lo the Book Running Lead
Managers.

"In complfance with fha provisc fo Regulation 21A(1) of the Securilies and Exchange Board of india (Merchant Bankers| Regulations, 1992, as amandad, read wirh proviso fo Reguiation 23(3) ofthe SEB!/ICDR Reguiations. Anand Rathi Advisors Limited will be involved only in marketing of the (ssue.

AVAILABILITY OF THE RHP; Investors are advised to refer to the RHP and the "Risk Faclors” beginning on page 35 of the RHP before applyving in the Issue. A copy of the
RHF will be made avadable on the wehsite of SEBI at www sebi.gov.in and is available on the respective websites of the BRLMs, Muvama Wealth Management Limited at
ww.nuvama.com, DAM Capital Advisors Limied at www.damcapital.in and Anand Rathi Advisors Limited at wenw anandrathiib_com and at the website of the Company, Anand Rathi
Share and Stock Brokers Limited at www.anandrathi.oom and the websites of the Stock Exchanges, for BSE at www bsaindia.com and for NSE Limited &t www.nseindia.com,
AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be available on the website of the Company, the BRLMs and the Registrar fo the Issue
at:wenw anandrathi.com wwwnuvama.com, www.damcapdal.in, weacanandrathiib.com and v in.mpms mufg.com, respeciively

AVAILABILITY OF BID CUM APPLICATION FORM: Eid cum Application Form can be obtamed from the Registered and Corporate Office of our Company, Anand Hathi Share and
Stock Beokars Limited, Tk, +81 22 - 6281 T000; BRLMs: Nuvama Wealth Managemen! Limited, Tel, +81 22 40024400, DAM Capital Advisors Limilad, Tel: +91 22 4202 2500 and
Anand Rath Advisors Limitad, Tel: +81 22 4047 7120, Syndicate Member; Muvama Wealth Managament Limited, Telephone: +81 22 40084400, JM Financial Services Limited
Tel; =81 226136 2400 and Sharekhan Limited, Telephone: +#81 226750 2000 Registersd Brokers, SCEBs, Dasignated RTA Locations and Designated COP Locations for paricipating
in the issue. Bid cum Application Farms will also be available on the wabs#as of the Stock Exchangas al www bsemdia. com and www.nsaindia_com and at all the Designated Branches
of SCEBs, the listaf which is available on the websites of the Stock Exchanges and SEBI

SUB-SYNDICATE MEMBERS: Almondz Global Securities Lid; Asit C Mehta Investment intermadianes; Axis Capital Ltd; Centrum Broking Lid; Eurekha Stock & Share Brokers Lid:

Ghhaganial Securites P, Lid; KJMG Capital Markets Lid; Kotsk Securilies Limited; Keynote Capital Limied; LKP Secuties Lid; Motital Oswal Financial Services Limited; Prabhudas
Liadhar P. Lid; Pravin Ratilal Share & Stock Brokers Lid; Religare Broking Lid: RR Equity Brokers P, Lid; SBICAP Securities Lid; Sharekhan Lid; SMC Global Securities Lid;
Syslematix Shares and Stock Brokers Lid; Tradebulls Securities Limited; YES Sacunties Lid,

ESCROW COLLECTION AND SPONSOR BANK: ICICI Bank Limited

REFUND AND SPONSOR BANK: HOFC Bank Limited

PUBLIC ISSUE AND SPONSOR BANK: Axis Bank Limstad

UPI: UPI Bidders can also Bid through UP1 Mechanism

All capitalised terms used herain and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For Anand Rathi Share and Stock Brokers Limited

On behalf of the Board of Directors

Sdl-

Place: Mumbai

Glabe Capital Markests Lid, HDFC Securities Ltd; 1ICICE Securities Lid; 1081 Capital Markels and Sacurities Lid; HFL Capital Services Lid (Formeby known as |IFL Securities Lid); Kantial

Date: September 17, 2025

Chetan Pravinbhai Prajapati
Company Secretary and Compliance Officer

Anand Rathi Share and Stock Brokers Limited is proposing, subject to receiptof requisite approvals, market conditions and other considerations, to make an initiad public offer of s Equity Shares and has filed a réd heming prozpecius dafed September 17, 2025 with the BoC, The RHP is made available on the website of the SEBI at wwwi. sebigov.in as well as onthe
website of the BRLMs L.e., Muvama Wealth Management Limited 3t www.nuvama com, DAM Capital Advisors Limited al www.damcapital. im and Anand Rathi Advisors Limited at www.anandrathib,com, the website of the NSE &t www. nseindia.com and the website of the BSE at www.bseindia.com and the website of the Company at www.anandrathi.com, Any polential
investor should nofe that investment in equity shares involves a high degree of fsk and for detads relating to such risks. please ses the seclion “Risk Faclors " beginning on page 35 of the RHP. Polantial investors should not rety an the DRHP for making any invasiment decision but should anly rely on the infosmation included in the RHP filed by the Company with the RoC,

This announcemeant does not constibute an offer of the Equity Shares for sake in any purisdicton, inchuding the United States, and the Equity Shares may not be offered or soid in the United Siates absent registration under the US Securties Act of 1333 or an exemption from registration, Any public offering of the Equity Shares to be made in the United States will be made by
maans of a prospectus that may be oblained from the Company and that will contain detailed information about the Company and management, as well as financial statements. Howaver, the Equity Shares are not being offered or sold in the Uniled States.
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TATA

TATA POWER

[Carparate Contracts Depariment)
Tha Tata Pewer Company Limifed, Smart Center of Procuremend Excellence, 37 Floor, Sahar Receiving
Station, Near Hotal Lesla, Sahar Alrpart Road Andher (E}, Mumbai 400 059, Maharashtra, india
(Baard Lina: 022-67T173517) CIN: LIS920MH1919PLCODOSET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible vendors for the foflowing

lender packaga (Two-part Bidding} in Mumbai

(&) SITC of Air Handling Unit (AHU) at Tata Power Transmission R3S (Package
Ref; CC26NKO2T),

(B) EPC of 220KV 1-Core 1200 Sgmm Copper XLPE Lead Sheath cable along with
associated accessories for establishment of new 220/33KV GIS substation at
Worli location. (Package Ref: CC26NP022)

Interested and eligible bidders io submit Tender Fee and Auihonzation Letter before

1500 hrs, Friday, 26" September 2025.

For defailed NIT, please visd Tender seclion on website hitps:ifwerw taiapower.com.

Alzo, all fulure cormigendum's if any, 1o the said bender will be published on Tender saction

of above website | Tata Power — Business Associates — Tender Documents) onfy,

FORM A
PUBLIC ANNOUNCEMENT

iUnder Regulation & of the Insolvency and Bankruptey Board of India
[Insalvency Resalution Process for Corporals Persans) Regutations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RELIANCE HOME FINANCE LIMITED

W

TATA

TATA POWER
iCorporate Condracts Depariment|
The: Tata Powar Company Limised, Smad Center of Procimsment Excellence, 27 Floor, Sahar Receiving
Station, Mear Hotel Leala, Sakar Arport Road Andhorl (E), Mumbal 400 355, Maharashira, India
(Bioard Line: D22-ET1T31T) CIN: L2EE20MHIFSPLCOD0SET

EXPRESSION OF INTEREST (EOI)

The Tata Power Company Limited irvifes Expression of Interest{ EOI forempaneiment

of Vendors for Pan-India senvices for,

(A) “Professional services for facilitating ROW (Pan India) for Construction of
EHV Transmission Lines (220 kV to 785 kV)" for Tata Power Transmission.
(EDI Reterence No- CC25AADGR).

(B) “Services for Pre-Bid Route Survey (Pan India) for Construction of
EHV Transmission Lines (220 kV fo 765 kV)" for Tata Power Transmission.
(EOI Reference No- CC25AADGS).

(C) “Services for Soil Investigation (Pam India) for Construction of EHV
Transmission Lines (220 KV to T65 kV)" for Tata Power Transmission. (EOI
Raference No - CC25AALRED).

For details, pleases visit Tender section on websile hitps:ihwww tatapower.com. Dus

date for interested vendor o parficipate in EQl by submiting Tender Fese and

Autharization Letteris 1500 Hrs. Friday, 10" October 2025.

Alsa, all future corrigandurm’s (i any), to [he above EClwill be informed in Tender saction

on website hitps:f oy,

Gl

Erabiing e-Governanca

Gujarat Informatics Limited

Block No. : 2, 2nd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

NOTICE INVITING BIDS
GIL invites Bids through E-tendering for Tender/RFP for
Selection of an agency to develop and establish a website,
mobile app and infrastructure for the S0U facility, enabling
streamlined Ticket bookings on Design, Build, Finance, Operate
and Transfer ("DBFOT") on behalf of SOU-ADTG Authority,
Ektanagar (Tender No: GIL/HW/09112025). Tender Id: 223630.
Interested parties may visit http://www.gil.gujarat.gov.in or
https://tender.nprocure.com for eligibility criteria & more
details about the bid. - Managing Director

o RELEVANT PARTICULARS
A hamedlooorste dettor. | Rediance Home: Firance: Limited
¢ | D al inoomoration of corporite debior 05062008 iyt | i
3, [Auharty under which corpomate debtor | Registrar of Companies, Murmbai
fis incorporsted  registered | o
(omporate ety Mo, S Hefed-tenty- | LET1IS9IH200BPLCIRIZ 16
| Aterrtiftnation Mo, of porporate delitor
5| Agkdress of the reggasred oifioa and
princpad officn (if ary) of corponain
detitnr

R, Offaoe: Traade World, Marmala il Cormpoumid,
Tth Floor, B Wing, Senapati Bapat Marg

| Lowsar Parel (Westy, Detske Road. $urnbal, Murnbal,
| Maharashtre, s, ADOC1S,

| 150 NS

i [ Insohency corminercement date n
_;r'.ii:a;:-r'l * corposEhe deddon | )
7 (Estimaded date of closuns of insphatnoy | 15-03-2026
{Meme and registration number of the | Umesh Belerars Sonkar
frsahancy professiona acting s interim | 1B Reg Mo
ki professioral | EBYIPA.D01,/P P06, 20212002 14043
S (akdness s emall of the imerm {Address: Flat b, 10, Om Shanti CHS; Piot o,
resolution professioral s registared |BAL0Y 12 Secior 11 Road Mo, 4, Mew Fanvel,
with e Boand Mt MLTiDes, Manadssitra — 410006,

idkdrens md el b be wed i
coirespondence wilth the intemm
resobbon professional

| Coarespondence Address: (e Mo 250 e Thoor, ol
1146 - B, Chikhal House, Frincess Sieet, Halbaded
| #lurnizal, Maharashera - 400 00k
| Process Email id: cipuiiisahoocom
|3009-2025
wo Applicable

L {1.ast dere for submission of dame
2Ol of predilon, iF arg. under
climuse (bl of subssction (6) of sechon |
21, ascartained by the intgim resolution
__\pmfessienal
13, Mames of insohiency Prodessonals
hermtilied 1o &t A Alithorsesd
Repreankative of oreslitong in 8 oss
__[{Theea names for sach class) S
14, a3} Relevant Farmes and Wab finkc e Ibbipodn
) Dedmils of suthorized representatives | Process Evail i crpoifiahoccom
are aalable gt Prresicaal Aokl ot Applicabie

TG Agicatie

Motice is heraby given that the National Company Law Tribunal has ordered the
commaencemant of a corparate insshvency meolution process of the Reflance Home
Finanoe Limited on 16-09-2025

The credilars of Reliance Home Finance Limited are herehy called apon o submi their
claims with proal on or before 30-09-2026 10 the Interim Besolution Professional 81 the
address mentoned against eniry Mo, 10.

The tingnsial credibors shadl submit thesr ciaims with proofl Dy slectronic mesns anky. All other
creditors nay submit the clalmns with prood in persan, by post oF by edectranks means,
Afinarcial credior belongng to 3 cless, as listed sgainst the entry Mo, 1.2, shall indicats its
choece of avthansed represantative from among thie three msolvency professionals listed
agalnst entry Mo, 13 to act 35 authonsed representative of the class |specify class) In Fom
CA, = Mot Applscable

Submission of false or mislesding proofsofclaim shalf attract penalties.

Date: 17th Saplember 2025
Place: Mumbal

S0

Umesh Balaram Sonlar

Appointod as Intorim Resolution Professional
In the muatter of Reliance Homa Finance Limited
IEEI Reg. No: |IBEI/IPA-00L/IP-P-02619/2021-2022/14043
AFA Valid upto: December 31, 2026

& ashik
w ASNIKO
Growing and Sharing with you

ASHIKA CREDIT CAPITAL LIMITED
CIN: LET120WB1984PLC062159
Registerad Office: Trinity, 226/1, A.J.C. Bose Road,
7ih Floos, Kolkata-700020
Phone: +31 33 40102500, Website: www.ashikagroup.com
Email: investorservicesi@ashikagroup.com'sacretarial@ashikagroup.com

NOTICE TO SHAREHOLDERS

The Investor Education and Prolection Fund Authority (IEPF), Ministry
of Corporate Affairs, vide its circular dated 16th July 2025 has [aunched
a 100 days' campaign - “Saksham Niveshak" effective from
28th July, 2025 il 6th Novemnber, 2025, largeting all shareholders whose
dividends have remained unpaid/unclaimed.

As per the directives of the IEPF Authority, We, ASHIKA CREDIT CAPITAL
LIMITED, have initiated the 100 days campaign - “Saksham Niveshak”,
for all our shareholders whose dividends have remained unpaid/
unclaimed. Pursuant to the aforesaid circular, you are requested to
update your ‘Know Your Customer' (KYC) details such as PAN, Email
Addrass, Contact Number, Address, Bank Details and Momination ete,,
in order lo-ensura timely receipt of the dividends declared by the Company
directly to your bank accounts and preventing transfer of such dividends
and sharas to the IEPF,

In line with this initiative and even prior to the launch of this campaign,
in addition to the mandatory requirements as required under various
rules and reguiations, the Company has been taking vanous proactive
steps voluntarily to assist its' shareholders in claiming their
unpaidfunclaimed dividends,

You may reach out with requisite documeants or any gueries to Updation
of KYC or claim of unclaimed dividend to the company at Mahashwari
Datamatics Privaie Limited, Hegistrar and Share Transfer Agent (RTA)
within the stipulated period, at the delails given balow;

M/s. Maheshwari Datamatics Private Limited

23, R.M. Mukherjee Road, 5th Floor, Kolkata — 700001
Tel. No.: 033-2248-2248, 2243-5029

Email ID; mdpldci@yahoo.com

Dated : 17.09.2025
Place : Kolkata

For, Ashika Credit Capital Limited

Sdi-

(Anju Mundhra)

Company Secrefary and Compliance Officer
FCS: 6686

CONCEPRT

: CA Anil Goel

E-Auction- Sale of Corporate Debtor as A Going Concern as per IBG, 2016
Date & Time of E-Auction for Sale of Company as a going concern:
17th Oct, 2025
Time: - D3:00PM to DS00PM (With unlimited extension of 5 minutes each)
Last date of filing Pre-Qualification Document on Auction Platform:
14th Oct, 2025 til 5.00 P.M.
Last Date of EMD Submission: 15th Oct, 2025 till 3.00 P.M.

Sale Of Corporate Debtor as a Going Concern excluding pending litigations (FUFE
L MSEDCL) in view of Regulation 324e) and 324 of IBBI (Liguidation Process)
Regulations 2016, forming part of Liguidation Estate by the quidator appolnted by
the Han'ple. Mational Company Law Tribunal, Mumbal Bench vide order dated
A0CR0A0I8, The sale wilk e done By the undersigned through E-aucticen platform

YR SRR A S e P Ty e

ﬁ Infrastructure

JSW INFRASTRUCTURE LIMITED

CIM: La520MH006PLE 161 268
Ragistared QHice: JSW Coentna, Bandea Kurla Complex, Bandra East, Mumbai 400 057
Phone: 022-4286 1000 Fa: 022-4286 3000 E-mail: infrasecreianshilliswin YWebsite: waw.iswin

HOTICE TO SHAREHOLDERS REGARDING 100 DAYS CAMPAIGH - "SAKSHAM NIVESHAK®
Malics is hetaby glwn kb The sharebakless of JSW Infrastructure Limted (“fe Company®) thal
ihe |rmeestor Education end Protection Fund Authorty {IEPFA), undar the Ministry of Corporade Aflais
{MCA), fas fzunched 3 100 davs raliomwide campaign tlled "“Sakshan Niveshak®, staing from
28* Juby 2025,
The campaign aime b areate ewereness s well as encolregs tha shareholders 1o update ther KYC
detals, bank mardates, contact informabion and fo daim unclaimed divdends, #amy, lving with the
coenpay. befora tha 2ama is ransfamed 1o the Imveshor Education end Profection Fund ["IEPF") as par
ihe pronsions of the Comparies Aot 213
Bz per IEPF Fules, shawes an which dhadend rémaks unpad | unctarmed for @ period of 7 (s2ven)
conseculive years, ana fabie 1o be transiermed o the IEFF.
Az & part of the campaign and 1o awoid such trensfier of shares to IEPF. the Company requests ai is
shareholiers, wn Panee ol nob clemed et daderd, B dam (he same I,::Il |,.|.};1:|I|||!_; ey EYC chislzals
al the aariast
KY¥C Updation Process:

Shares held in Demateralized mode | Sharas held in Physbcal mods

Lipaate KYC detads (PAN, Emal Submit 1he folpwing documeants ta KRn Technologiss
Agdness. Conlact Mumber, Address, | Limled (KFin, the Registrar and Translar Agenl (RTA) of
Bank detals such 85 accourd number. | the Camparny;

IESC Gode, MICE a5 well 28
Momingbon delsiks sbc. with your
Dapositary Pafticipant

Form ISR-1; Filed and signed, with sab-attesied KYC
documents
+  Form I53R-2 Filed and sgoad, wilh bamker's altesialon
of the shareholders signature plus arigingl canceled
cheque (wilh he sharehalders name prinled] of el
etiested bar® passbook | statemnant
Form SH-13: For edding & nomines
Form 18R-3: For opbng aut of namination
Snce dhdend an shares 5 pavable only inelectronic made. dosdend wil be credied in shanshokders
bank sccounl oty AFTER updating 1k abowa infomalion | documents.
Shareholders can download these formns from Nitps:ng Sfirech comy'disntseracesionafoms sape
ar fram the Company's wabsia &1 hiftps: e s indnfrashucturasasinlrastiniclone—downloads
The delaiz of unpaid ! wcleimed dividend are availabla on e websile of the Company &l
frttns: e s ndnilrastoctureungaid-unclaimed-dsidand
Sharehclders many feach oul fo BTA of the Company ki ary quenes tekxied 1o updaion of KYD o
claim of unpaid | unclaimed deedend, &l the dalsik gven below:
KFin Technologies Limited
Urit 560 Infragbractung Lireless
Salenium Buiiding, Tower-B, Fiot Mos. 318 32
Fimanctal [Msiricl, kanskrasnquisa, Sedlncampaly
Hiderabad - 500012, Telangana
Emall erward ris@kiinteshocom
Tt 1500-305-2001 | MO-BTG2z22d
Sharahoiders, may elso rsach oul 1o the Company al it secralariak@izw n for any clasfication
Enarahoiders of tha Campary ere requasied o fake sdveriage of this miliative,

For JSW Infrastructure Limited

Description Reserve Price EMD Incremental
(INR) vialue
|
Sale Of Corporate Debtor as a Rs. Rs. As.
Going Concern Excluding | 2,80,00,000/- | 28,00,000/. | 100,000/
P‘H“di“g. Iittﬁﬂhﬁn& I:FUFE & -:HUEIEE‘S I:H'.IPEEE
MEED'}LH ungder ih‘l:ﬂﬂn 321'-&] Tll.w-_l ["JI}TE.'E- rwe.nt!rl.
read with Regulation 32A of | andEighty | Eight Lakhs
IBBI (Liguidation Process) lakhs only) anily}

Regulations 2016.

(CIN: L15143MH1902PLCOEES
62}

Corporate Debtor's Listing
suspanded vide MNSE public
nodico dated 17th June 20020, &
unabsorbhed depreciation
amounting to Bs, 47.66 croves as
per MR of ALY, 2017-18

Mote-Piease note that all the assets of the company have been soid as per law.
Heace kindly refer to E-Auction Document bearnng na, EAUCTIONSDOC GLA2025/
91 foy Clanfcaticn on Sale of Corporate Debdor a5 8 going COoncerm a5 per
Regulation 32e] of IBElLiguidation Process) Regulation, 2016.

Terms & Conditlons of the sale s as under:

1. E-Auction will be conduected on “AS IS WHERE 57, “AS |5 WHAT 157, "WHATEVER
THERE IS BASIS" AND “WITHOUT RECOURSE BASIS™ as suchsale s without any
kind of warranties and indemnities throwgh approved service provider - al IBBI
eAuction Portal by BAAMMNMNET at (hitos://fibbi.baankniet com/eauction-
thel home

2. A5 per Insolvoncy and Bankruptoy Board of India (Liguidation Process)
Regulations, 2016, Schedule | *Mode of sale” Clause 1{BA), Bidders must
declare they aren't disqualified under Section 284; any EMD will be forfeited if
ineligibality 1s later estabiishad,

3. Identification af the highest dder does ot uarantes the status of a
swomessful bidder. The Liquidator, in consultation with the Stakeholders'
Consultation Commities (S0, retaing the sole. authority 1o declare the
stpteesiul Bidder, The Liguidator and 5CC abso reserde e fght te priontize any
singhe block and annul other bids or decide otherwise, with their decision being
final and birding on all hidders

All applicants are mandatonly requested to refer o the terms and conditions from
tha website of AAA Insolvency Professionals LLP e, htipssss
insolvancyandbankruptoyin/ rasoya-proteins-fimitedy or from the portal of IEBl or
from the officsal site of Auction Service Provider, prios to submission of EMD and
participation in the process,

Place: New Delhi CA Anil Goel
Date: 18,08,/ 2025 Liguidator of Rasoya Proteins Limited
Registration No, IBEI/IPA-001/1P-PO0O118,/2017-2018,/10253

E-mail: rasoyaproteins@analnsolvency.com

Contact No. +91 11-46664623, BEO0AG52E4

“"IMPORTANT"™

hilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or

Sal-
Hitssh Kanank entering into any agreements with advertisers or
Flace: Mumbad Company Secretary and Campliance Officer otherwise acting on an advertisement in any manner
Date: 18" Septambar, 2025 Membership Ho. FE188 whatsoever.
epaper.financiaiexpraﬁ:mn‘. . CHENNATI/KOCHI . . .
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AS BA* Simple, Safe, Smart t 'Pl’
- Ll I
way Df Appl Icatl un I ’ I LMWHED PATMENTE INTERGATE
“Applications Supported by Blocked Amount
{"ASBA") is a better way of applying to offers by
simpty Blocking the fund in the bank account,
For further details, check section on ASBA

Mandatory in public issues.
No chegue will be accepted.

althe toll free number: TH001 201740 and mail I, e, upi@inpe!.ong in

I caza of any revision in the Price Band, the Bid/lssue Panod will be extanded by atleast 3 additional Werking Days after such revigion in thie Price Band, subject to the Bid/ssuwe Period
not axceading 10 Warking Days. In cases of force majeura, banking strike or similar circurmstances, our Cormpany in consultation with tha BRLMs. for reasons to be racorded in writing,
extand the Bid/|ssue Period for a minimum of 1 Working Day, subjectto the Bid/lsswe Period not exceeding 10 'Warking Days. Any revision in the Price Band and the revised Bid/lssue
Period, if applicable, shall be widely dizseminated by nofification to the Stock Exchanges, by isswing a press releases, and also by indicating the change on the websile of the BRLMs
and at the terménals of the ciher members ofthe Syndicate nd byiniimation to the Designaied Intermediaries and the Sponsor Banks, 23 applicable,

The Issue is baing made through the Book Building Process, in terms of Rule 19(2)(b) of the SCRE read with Regulation 31 of the SEBI CDR Regulations and in accordance with the
Regulatan G{1] of the SEBI ICDOR Regulaticns whengs not. rmore than 50% of the Mat Isswe shall be avaitabla for alocation ona proporbonate basis fo gualified instiubonal buvars
(DiBe} (=uch porton referred sz QIB Portion), provided that our Company, in consultation with the BELMs, may alocate up to 50% of the Q1B Portion to'the Anchor Investors on a
discrafionary basis in accordance with thie SEBI ICOR Regulations {Anchor Investor Portion), of which one-third shall be reserved for domestic Mufual Funds, subject fo valid Bids
being receved from the domestic Mutual Funds. at or above the price at which aliciment is made to the Anchor Investors (Anchor Investor Allocation Price). Further, inthe eveni of
under-subscaghon, or non-allocation in the Anchor Investor Porbion, the balance Equity Shares shall be addad te the QIB Portion {other than the Anchor Investor Portion) (Met QIB
Porfion). Further, 5% of the Met QB Poriion shall be available for allocation on a proporbionate basis only fo Mutual Funds (Mubes! Fund Porion ), and the remainder of the Net QIB
Fortion shall be available for allocabon on & proporionate basis o sl CHE Bedders (other than Anchor Invesiors), including Mulus! Funds, subject to valid Bads being received at or
above the Issue Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Paortion, the balance Equity Shares available for allocation in the Mutus!
Fund Porfion will b2 added to the remainng Met QIB Portion for proportionate allocabon to all Q1Bs, Further, not less than 15% of the Net lssue shall be avadable for allocation ona
proporfionate bass to Mon-Institutional Imveslors aut of which () one-third of such portion shall be reserved for applicants with application size of more than $0.20millionandupto
1.00 maion; and [b) bwo-third of swch portion shall be reserved for applicants with application size of more than 1,00 méion, provided that the unsubscribed portion in either of such
sub-categories may be allocated to applicants in the other sub-category of Non-Institutional Investors and not less than 33% of the Net ssue shall be available for allocation to Retail
Individual Investors in accordance with tha SEBI ICDR Regulations, subject to valid Bids baing recelved frorm them at or abova the tssue Price. Further, Equity Shares will be allocated
an a proportionata basis to Eligible Employess applying under the Employes Rasarvation Porlion. subject to valid Bids baing received at or abova tha Issue Price. All potantial Biddars
{excapt Anchor Investors) are mandatorily required 1o parficipate in the Issue through the Application Supparted by Blocked Amount [ASEA) process by providing dedails of their
respective ASBA accounts, and UPI ID in case-of UPT Bidders using UP1 Mechanizm. as applicable; pursuant io-which their cormesponding Bid Amount will be blocked by the Self
Certified Syndicate Banks (3C3Bs) or by the Sponzor Banks under the UPI Mechanism, as the case may be. Anchor Investors are not permitted o parficipate inthe Anchor Invastor
Porfion through the ASBA process. Forfurther detads, see Tssie Procedure on page 428 ofthe RHP

Biddars/Applicants should ensure that DP ID, PAN and the Client ID and UP! ID {for UPI Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP 1D, PAN and Client ID provided in the Bid cum Application Form should match with the DP 1D, PAN, Client ID and UP1ID availlable (for UP1 Bidders
bidding through the UPI Mechanism} in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that
the baneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP 1D, Client ID and UPI 1D {for
UP| Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the [ssue, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic
Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the |ssue.
Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depesitory Participant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be atthe Bidders/Applicants’sole risk.

THURSDAY, SEPTEMBER 18, 2025

UPl-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues whera the application amount is up to ¥ 0.50 million, applying through Registered Erokers, Syndicate, COPs & RTAs. Retail Individual
Investors and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SC5B&) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used
for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CEDT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated September 17, 2021,
CBOT Circular Mo, 3 of 2023, dated March 30, 2022 read with press release dated March 28, 2023 and any subsequent press releases in this regard,

ASBA has o be avalled by all the imvestors except Anchor Investors. UPImiay be avaited by (I} Retall Individual irmestors in the Retad Category; (il Non-instifutional investors with an apphicafion size of wo to T 0.50 million in the Non-instituliona! Podion. For defals on the ASBAand UPT process, pease
refer fo the dedails given in the Bid Cum Application Famn and abindged prospectus and also please refer fo the sechon "Issue Procedure” on page 428 of the RHFP. The process is also avauabie on the websile of Assockalion of Investmen! Bankers of Indfa (JAIBI) and Stock Exchanges and in fhe
Genaral Information Docomeand, The Bid CumApplication Form and the Abridged Prospectus can be downioaded from the websites of BSE Limited "BSE") and Nafional Stock Exchange of India Limitad ["NSE”. and'togathar with BSE, the "Stock Exchanges’} and can be obtaingd from tha list of banks
fhat is displayed on the welbsite of SEBI at www sebi.gov indsebiwevother DiherAchion. oo fdoRecogniszedrps=pesbimimid=35 and hilfps waw.sedi govivssbiwehiolher Uherdction oo YdoRecogrisedFpi=yes &imtmia=43, respechvely as updafed fram time fo ime. For the dist of UP apps and Danks
live on (PO, plegse refer 1o the fimk: www seblgowvin, UIPT Bitders Bidding using the UPT Machanism may apply through the SCSES and mobde applications whoge names appearon e wabsile of SEB, as updated from lime o te, ICICH Bank Limiad, HOFC Bank Limited and Axis Bank Limited have
been appointed a5 the Sponsor Banks fortha [5sue. inaccordance with the requirements of SEBI circular dated November 1, 2018 a5 amended. Forlssue relsted quenes, please contact the BRLMs ontheir respeciive emai 1Dz a5 mendioned befow. For UPI refated queries, investors can contsct NPCT

Investors must ensura that their PAN is linked with Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification dated
February 13, 2020 and read with press releases dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.
CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For mformation on the main obsects of our Company, investors are
requestad 1o ses “History and Cartain Corporate Marlers "on page 238 of the RHP. Tha Memorandum of Association of our Comgany is a matarial docurmant for inspaction in ralation to
the Issue. For further details, see “Maferial Contracts and Documents for inspechion”on page 486 ofthe RHP.

LIABILITY OF THE MEMBERS OF OUR COMPANY: Lirnited by sharas
AMOLUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authonsed share capitad of our Company is ¥ 32750 millicn dividad
indo 65,500,000 Equity Shares of face value of ¥ Sand T 2.50 million dvided inta 500,000 Redesmable Preferance shares of face value of T 5 each. Theissoed, subscribed and paid-up

Equily share capital of our Company is T 223.57 million divided inta 44,714,558 Equity Shares of face value of ¥ 5 each. For details of the capital struciure of the Company, see " Capilal
Structire” baginning on page 104 of the RHP.

NAMES OF THE INITIAL SIGHATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:
The inifial signatories of the Memorandum of Association of the Company were Pradeep Gupta and Sushiladev Gupta, For details of the share capdal history and capital structure of
our Comparny see “Capdal Slrucfure” baginning on paga 104 ofthe RHP.

LISTING: The Equilty 3hares to be isued theough the Red Herming Prospectus are proposed fo be listed on the Stock Exchanges. Our Company has received in-principle” approvals
from BSE and NSE farlisting of the Equaty Shares pursuant bo their lelters bath dated July 15, 2025 For the purposes of the Issue, the Designated Stock Exchangs shall be NSE. A copy
of tha Red Herring Prospecius and the Prospaclus shall be filed with the RoC in accordance with Sections 26(4) and 32 of the Companies Acl For detalls of the material conlracts and
documents avaiiable for inspeciion from the date of the Red Herring Prozpectuz until ihe Bid'lssue Chosing Date, see "Maferiasl Confracls and Documents for nspection” on page 456 of
the RHP.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI™): SEBI only gives its obsardations on the Issue documanis and this does nol constibula
approval of either the |ssue or the specified secunties stated in the lssue Document. The investors are advised to refer to page 404 of the BHP for the full text of the disclaimer dlause
of SEBI,

DISCLAIMER CLAUSE OF BSE: |t is to be distinclly undarsiond that the parmission given by BSE Limited should not in any way be deemad or construed that the RHP has bean
cleared or approved by BEE Limited nordoes if cerify the correciness or completeness of any of the contenis of the BHP. The investors are advized io refer o the page 406 of the EHP
for the full text of the disclaimer dause of BSE

DISCLAIMER CLAUSE OF NSE (the Designated Stock Exchange): Itis tobe distinctiy undarstoad that the permession given by NSE should notin any way be deemad or consiruad
that the kssue Document has been cleared or approved by NSE nor does it cadify the comectness or completeness of any of the contents of the 1ssua Document. The invesiors are
advised to refer to page 406 of the RHP for the full text of the disclaimer clause of NSE

GENERAL RISKS: Investmeants in equity and equsty-related sacurites involve a degrea of risk and investors showld nol invast any funds in the kssue unless they can afford (o take tha
riak of losing their enfire invesiment: Invesiors are advised toread the risk faciors carefully before taking an investment decision in the [ssue. For taking an invesiment decision,
inveslors minst rely on their own examenation of our Company and the Issue, including the risks invohed. The Equity Shares in the lssue have not been recommended or approved by
the SEBI, nor does SEBI guarantes the accuracy or adequacy of the contents of the Red Herring Prospectus, Specific attantion of the investors is mvited 1o ‘Risk Factors beginning on
page 35 ofihe RHP.

| BOOK RUNNING LEAD MANAGERS

~”’ nuvama

HNuvama Wealth Management Limitad
801 - BD4, Wing A, Building Mo 3, Inspire BKC, G Block,
Bandra Kurla Complex, Bandra East, Mumbad, 400051
Maharashtra,
Ted: +97 22 40024400
E-mail: arssblipo@nuvama.com
Website: www nuyvama com
Investor grievance email: customerservice. mb@nuvama.com
Conftact Person: Pari Vayal Soumsavo Sarkar

| SEBI Registrafion Number: INMO0001 3004

INYES]

CAPITAL
DAM Capital Advisors Limited
Altimas 2202, Leval 22, Pandurang Budhkar Marg Worli,
Mumdai - 400018, Maharshtra, India;
Tal: +81 22 4202 2500
E-maill: arsshi ipof@damcapital in
Website: www damcapitalin
Investor grievance emall: complaini@damcapital in
Contact person: Chandresh SharmalShital Shah
SEBI Registration number: MEB/INMOOO011336

Tel.: +8% 22 4047 T120;
E-mail: ipo.arssbd@rathi.com

ANANDRATHI

MEMT BANF

Anand Rathi Advisors Limited®
11th Floor, Times Tower, Kamata City, Senapati Bapat Mang,
Lower Parel, Mumbai, 400013, Maharashira, India

Wabsite: www.anandrathiib.com

Investor Grigvance emal: grievance.ecmiZrathi.com
Contact Parson: Mikita Jaju’ Shivani Tapadia

SEBI Reglstration number: INMOCOCA (478

COMPANY SECRETARY AND COMPLIANCE OFFICER |

Chetan Pravinbhal Prajapat]

Exprass Zone. A Wing, 10th Floor, Wastern Express Highway
| Goregaon (E), Murnbai - 400 063, Telephone: +31 22 - 6281 7000
| E-mail: secretarial@rathi.com

(®) MUFG

MUFG Intime India Private Limited

(Formasty Link intime india Private Limited)

C-101, 15t Floor, 247 Park, L B.5. Marg, Vikhral Wast,
Mumbss 400 083, Maharashtea, India; Tel: <34 51081 14049
E-mail: anandrathibrokers ipoi@in.mpme.mufg.com
Website: www.in.mpms.mufg.com

Investor grievance e-mail:
anandrathibrokers.ipoi@in.mpms.mufg.com

Comntact Person; Shanfi Gopalkrishnan

SEB| Registration Number; INRDODO04058

Bidders can contact our Company Secretary and Compliance Officer
or the Registrar to the Issue in case of any pre-lssue or posi-Issee
related problems, such as non-receipt of letiers of Allatmant, non-
cradit of Aflotiad Equity Shares in the raspactive beneficiary accounl.
non-recaipt of refund orders or non-receipt of funds by elecironic
mode, eic. For all Issus-related quenss and for redressal of
complaints, nvestors may also write to the Book Running Lead
Managers.

"In compiiance with fha provisc to Regulation 21A(1) of the Secuyilies and Exchange Board of india (Merchant Bankers| Regufations, 1992, asamandad, read wirh proviso fo Reguiation 23(3) ofthe SEB/ICDR Regquiations. Anand Rathl Advisors Limitad will ba involved only in marketing of the [ssue.

AVAILABILITY OF THE RHP; Investors are advised to refer to the RHP and the "Risk Facfors” beginning on page 35 of the RHF before applyving in the Issue. A copy of the
RHF will be made avadsble on the website of SEBI &t www.sebi.gov.in and is available on the respective websites: of the BRLMs, Mwvama Wealth Management Limited at
waw.nuvama.com, DAM Capital Advisors Limited at www.damcapital.in and Anand Rathi Advisors Limited at wew anandrathiib.com and at the website ofthe Company, Anand Rathi
Share and Stock Brokers Limited at www.anandrathi.ocom and the websites of the Stock Exchanges, for BSE al www bsaindia.com and for NSE Limited &l www.rseindia.com,
AVAILABILITY OF THE ABRIDGED PROSPECTUS: & copy of the Abridged Prospectus shall be available on the website of the Company, the BRLMs and the Registrar io the Issue
at: wenw anandrathi.com www nuvama.com, www, damcapdtal.in, weaanandrathiib.com and v in.mpms . mufg.com, respeciively.

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Form can be abtamed from the Registered and Corporate Office of our Company, Anand Hathi Share and
Stock Brokars Limited, Tel: +81 22 - 6281 T000; BRLMs: Nuvama Wealth Manageman! Limited, Tel: +81 22 40084400, DAM Cagital Advisors Limibad, Tel: +91 22 4202 2500 and
Anand Rati Advisors Limitad, Tel: +81 22 4047 7120, Syndicate Member; Muvama Wealth Management Limited, Telephone: +81 22 40084400, JM Financial Services Limitad
Tel: =91 226136 2400 and Sharekhan Limited, Telephone: +#31 226750 2000 Registersd Brokers, SCEBs, Dasignated RTA Locations and Designated CDP Locations for participating
in the issue. Bid cum Application Farms will also be available on the webssas of the Stock Exchangas at www bsesdia. comand www.nsaindia_com and at all the Designated Branches
af SCEBs, the listaf which is available on the websites of the Stock Exchanges and SEBI

SUB-SYNDICATE MEMBERS: Almondz Global Securities Lid; Asit C Mehta Investment intermadianes; Axis Capital Ltd; Centrum Broking Lid; Eurekha Stock & Share Brokers Lid:

Ghhaganial Securites P, Lid; KJME Capilal Markets Lid; Kotak Securilies Limited; Keynote Capital Limited; LKP Secuties Lid; Motital Dswial Financial Services Limited; Prabhudas
Leadhar P. Lid: Pravin Ratilal Share & Stock Brokers Lid; Religare Broxing Lid; RR Equity Brokers Py, Lid; SBICAP Securities Lid; Sharekhan Lid; SMC Global Securities Lid;
Syslematix Shares and Stock Brokers Lid; Tradebulls Securities Limited; YES Secunties Lid,

ESCROW COLLECTION AND SPONSOR BANK: ICICI Bank Limitad

REFUND AND SPONSOR BANK: HOFC Bank Limited

PUBLIC ISSUE AND SPONSOR BANK: Axis Bank Limitad

UPI; UPI Bidders can also Bid through UP1 Mechanism

All capitalised terms used herain and not specifically defined shall have the same meaning as ascribed to themin the RHP.

For Anand Rathi Share and Stock Brokers Limited

On behalf of the Board of Directors

Sdl-

Place: Mumbai

Glabe Capital Markets Lid, HDFC Securities Lid; ICICE Securities Lid; 108! Capital Markels and Sacurities Lid; HFL Capital Services Lid (Formeby known as |IFL Securities Lid); Kantial

Date: September 17, 2025

Chetan Pravinbhai Prajapati
Company Secretary and Compliance Officer

Anand Rathi Share and Stock Brokers Limited is proposing, subject to receiptof requisite approvals, market conditions and other considerations, io make an initiad public offer of s Equity Shares and has filed a rad heming prospecius dafed September 17, 2025 with the BoC, The RHF is made available on the website of the SEBI at wwwi sebigov.in as well as onthe
website of the BRLMs .., Muvama Wealth Management Limited 3t www.nuvama.com, DAM Capital Advisors Limited al www.damcapital. im and Anand Rathi Advisors Limited at www.anandrathisn,com, the website of the NSE a1 www. nseindia.com and the website of the BSE al www.bseindia.com and the websie of the Company at www.anandrathi.com, Any polential
investor should nofe that investment in equity shases involves a high degree of fsk and for detadls relating to such risks. please ses the seclion “Risk Faclors " beginning on page 35 of the RHP. Polantial investors should not rety on the DRHP for making any nvastment decision but should only rely on the information included in e RHP filed by the Company with the RoC

This announcement does not constibide an offer of the Equity Shares for sake in any purisdicton, inchuding the United States, and the Equity Shares may not be offered or soid in the United States absent registration under the US Secunties Act of 1933 or an exemption from registration, Any public offering of the Equity Shares to be made in the United States will be made by
meaans of a prospectus that may be oblained from the Comgany and that will contain detailed information about the Company and management, as well as financial statements. Howaver, The Equity Shares aré not being affered or soid in the Uniled States.
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TATA

TATA POWER

[Corparate Contracts Depariment)
Tha Tata Power Company Limited, Smart Center of Procuremend Excellence, 37 Floor, Sahar Recaiving
Stafion, Near Hotal Leela, Sahar Alrport Road Andher (E}, Mumbai 400 059, Maharashtra, India
(Baard Lina: 022-67173517) CIN: LIES20OMH1910PLCODOSET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible vendors for the following

lender packaga (Twao-part Bidding} in Mumbai

(&) SITC of Air Handling Unit (AHU) at Tata Power Transmission R3S (Package
Ref; CC26NKOZT).

{B) EPC of 220KV 1-Core 1200 Sgmm Copper XLPE Lead Sheath cable along with
associated accessories for establishment of new 220/33KV GIS substation at
Worli location. (Package Ref: CC26NP022)

Interested and eligible bidders io submit Tender Fee and Authonzation Letter before

1500 hrs. Friday, 26" September 2025.

For defailed NIT, please visd Tender seciion on website hitps:ifwew,iatapower,.com

Alzo, all fulure comgenduem's if any, 1o the said tendaer will be published on Tender section

of above website | Tata Power — Business Associates — Tender Documents) only,

FORM A
PUBLIC ANNOUNCEMENT

iUnder Regulation & of the Insolvency and Bankruptey Board of India
[Insalvency Resalution Process for Corporals Persans) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RELIANCE HOME FINANCE LIMITED

W

TATA

TATA POWER
{Corparate Confracts Department]
The Tata Powar Company LimiSed, Smad Cender of Procisment Excellence, 27 Floor, Sahar Receiving
Station, Near Hatel Leala, Sakar Mrport Road Andharl (E), Mumbal 400 055, Maharashira, India
[Board Line: 012267173917} CIM: L28920MHI1SFLCD005ET

EXPRESSION OF INTEREST (EOI)

The Tata Power Company Limited irvifes Expression of Interesf{ EDI for empanetment

of Vendors for Pan-India services for,

(A) “Professional services for facilitating ROW (Pan India) for Construction of
EHV Transmission Lines (220 kV to 785 kV)" for Tata Power Transmission.
(EDI Reterence No- CC25AADGR).

(B) “Services for Pre-Bid Route Survey (Pan India) for Construction of
EHV Tramsmission Lines (220 kV o 765 kV)" for Tata Power Transmission.
(EOI Reference No- CC25AADGS).

(C) “Services for Soil vestigation (Pan India) for Construction of EHV
Transmission Lines (220 kV to 765 kV)" for Tata Power Transmission. (EQI
Raferance No - CC25AALRED).

For details, please visit Tender section on websile | ; . Due

date for interested vendor 1o parficipate i EQl By submiting Tender Fes and

Autharization Letter is 1500 Hrs. Friday, 10" Octobar 2025.

Alsa, all future corrigandurm's (i any), to [he above EClwill be informed in Tender saction

an website 5 iy,

o RELEVANT PARTICULARS
L NameOfcoporste debtior. | Rel@nce Horre Firance Limited
< | D af inoomoration of corporite debior 05062008 Lo Sl
2. [Auharty under which corporate debtor | Registrar of Companies, Murmibai

|5 incoporsted / registered | o
4 |Comporats identity ko, ¢ Behied-Hesty- | LET1S08IH200BPLCIRI G

Eertifinatan- Mo, of cormorate debio
5| Agkdvess of the regieiensd oo and

prncyd officn {if ary) of corponain

[al=alinls

Regd, Offioe; Traie Word, Bamalk Mils Compound,
{Tth Floor, B Wing, Senapati Bapat Marg

Lowear Panal (Wegt), Delele Road, Mombal, Murmibal,
| Maharsntrs, incia, 400013

(16082075

i, | sohency- cormrmencement date n
{resgnett of onporiles dedslon | A —
7 |Estimaded dabe of closung of insphethoy | 15-03-2026
|FEsOkition process .
B |Name and registretion number of the | Umesh Balerars Sankar
rohency peofessional acting s inferim | 158! Reg, Mo
jressobtion professionsl {BBVIPA.O01 /1P PO/ 200712007,/ 14043
9. Ackdress dmd earall of b imerm | Adddress: Flat bo, 10, Om Sharsi CHS, Fiot Mo,
resolution professioral s registared. B0V 12 Secior 11 Road Mo, 4, Mew Farvel,
with the Board | e ML, Manadesitrg - 4100065
| Exmail iek: neesonker | BOG@grmal cony
| Comrespondence Address: Cfice Mo, 25, 3 floon, ot
1146 - B, Chikhal House, Princess Straet, Halbaded
| Wlumbsa, Maharashira - 400 002
| Process Email id: crpumniiahocoom
130092005
13 Ol of oradilor, I 8y undder | i Applicable
[edimpse b of sutsection (68 of section |
21, ascartained by the inteim nesokdion
13, Mames of Inschiency Prodessonals
lerilied woact &S Authorssd
Rapreshibalive of ondions ina i
__|{Threa names for each class) B i
14, |3} Relevant Farres and Wb fnkc weavibbipodn
) Dedmls of Buthorized represeniatives - | Prooess Erail & crporifiEahocssm
are oralable at Preesicsdl Ackcimeizs ot Applicabie

[T Ackiness: el el b be Lo o
cofrespondence waih the inemm
resobbon professional

Nk Appicabie

Motico s hereby given that the Matiomal Company Law Tribunal has ordered the
comrmancemant of a corparate insehency msolution process of the Rellapce Home
Finance Limited on 16:09-2025

The creditors of Reliance Home Finance Limited are heraby called apon o submid their
claims with proal on o before 30-09-2026 10 the Interim Besolution ProTessional 21 the
address mertionad gainsteniry No; 20,

The tinancial credibors shadl submit thesr cladms with-proofl Gy electronic mesns anky. All other
creditors nay submit the clalrms with proof in persan, by post oF by electranks means,
Afinercial credior belongng to 8 oless, as listed sgalinst the entry Mo, 1.2, shall indicate its
choece af avthansed representatve from among thie three msolency professionals listed
agalnst eantry Mo, 13 to act 35 authonsed representative of the class [specify class) In Foem
A, - Mot Applscable

Submission of false or mislesding proofsofclaim shalf attract penalties.

Date: 17th Saplember 2025
Place: Mumbal

shy

Umesh Balaram Sonlkar

Appointod as Interim Resalution Professional

In the muatier of Reliance Home Finance Limited
IEEI Reg. No: |IBEI/IPA-00L/1P-P-02819/ 2021202214043
AFA Valid upte: December 31, 2026

Entail for Comfespondence - glrprhil@yahoo. com

W ashik
w OSNIKO
Growing and Sharing with you

ASHIKA CREDIT CAPITAL LIMITED
CIN: LET120WB1984PLC0D62159
Registerad Office: Trinity, 226/1, A.J.C. Bose Road,
fih Floor, Kolkata-700020
Phone: +31 33 40102500, Website: www.ashikagroup.com
Email: investorservicesi@ashikagroup.com'sacratarial@ashikagroup.com

NOTICE TO SHAREHOLDERS

The Investor Education and Protection Fund Authority (IEPF), Ministry
of Corporate Affairs, vide its circular dated 16th July 2025 has [aunched
a 100 days' campaign - “Saksham Niveshak" effective from
28th July, 2025 Uil 6th November, 2025, targeting all shareholders whoss
dividends have remained unpaid/unclaimed.

As per the directives of the IEPF Authority, We, ASHIKA CREDIT CAPITAL
LIMITED, have initiated the 100 days campaign - “Saksham Niveshak”,
for all our shareholders whose dividends have remained unpaid/
unclaimed. Pursuant to the aforesaid circular, you are requested o
update your ‘Know Your Customer' (KYC) details such as PAN, Email
Addrass, Contact Number, Address, Bank Details and Momination ele,,
in order 1o ensura timely raceipt of the dwidends declared by the Company
directly to your bank accounts and preventing transfer of such dividends
and sharas to the IEPF,

In line with this intiative and even prior to the launch of this campaign,
in addition to the mandatory requirements as required under various
rules and regulations, the Company has been taking vanous proactive
steps voluntarily to assist its' shareholders in claiming their
unpaidfunclaimed dividends.

You may reach out with requisite documeants or any quaries to Updation
of KYC or claim of unclaimed dividend to the company at Mahashwari
Datamatics Private Limited, Registrar and Share Transfer Agent (RTA)
within the stipulated period, at the details given balow;

M/s. Maheshwari Datamatics Private Limited

23, R.N. Mukherjee Road, 5th Floor, Kolkata — 700001
Tel. No.: 033-2248-2248, 2243-5029

Email ID: mdpldc@yahoo.com

Dated : 17.09.2025
Place : Kolkata

For, Ashika Credit Capital Limited

Sdi-

(Anju Mundhra)

Company Secrefary and Compliance Officer
FCS: 6686

Gl

Eraabling e-Goverranca

Gujarat Informatics Limited

Block No. : 2, 2nd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

GIL invites Bids through E-tendering for Tender/RFP for
Selection of an agency to develop and establish a website,
mobile app and infrastructure for the S0U facility, enabling
streamlined Ticket bookings on Design, Build, Finance, Operate
and Transfer ("DBFOT") on behalf of SOU-ADTG Authority,
Ektanagar (Tender No: GIL/HW/09112025). Tender Id: 223630.
Interested parties may visit http://www.gil.gujarat.gov.in or
https://tender.nprocure.com for eligibility criteria & more
details about the bid. - Managing Director

NOTICE INVITING BIDS

CONCERT

: CA Anil Goel

E-Auction- Sale of Corporata Debtor as A Going Concern as per IBC, 2016
Date & Time of E-Auction for Sale of Company as a going concern:
17th Oct, 2025
Time: - OZ:00PM to DEOOPM (With unfimited extension of § minutes each)
Last date of filing Pre-Qualification Document on Auction Platfora:
14th Oct, 2025 till 5.00 P.M.

Last Date of EMD Submission: 15th Oct, 2025 till 3.00 P.M.

Sale Of Corporate Debtor as & Going Concern excluding pending litigations [PUFE
L MEEDCL) in view of Regulation 324e) and 324 of BB (Liguidation Process)
Regulations 2006, forming part of Liguidation Estate by the lquidator appolnted by
the Han'ple. Mational Company Law Tribunal, Mumbal Bench vide order dated
A0CR0A0AE, The sale will be done By the undersigned through E-autticen platform

Y E IS S P

Iﬁ Infrastructure

JSW INFRASTRUCTURE LIMITED

CIM: La5XIOMHA006PLE 161 268
Registored Qifica: JS5W Centne, Bandra Kurla Gomplex, Bandra East, Mumba 400 057
Phone: 0224286 1000 Fapg: 022-4286 3000 E-mail: nfrasecreiarishilliswin Yebsite: wawjswin

HOTICE TO SHAREHOLDERS REGARDING 100 DAYS CAMPAIGH - "SAKSHAM NIVESHAK®
Maticn is hetaby glwn t The sharehakless of JSW Infrastructure Limted (“the Company®) thal
ihe |mestor Education end Protection Fund Authorty (IEPFA) undar the Meristry of Corporata Aflaims
{MCA), fas fzunched 3 100 days raliomide campalgn tlled “Sakshan Niveshak®, staring from
28* Juby 2025,
The campalgn aime b oreate ewereness s well a5 encolrage tha shareholdess o updete ther KYC
detals, bank mandates, contacl infermabion and fo daim unclaimed divdends; #oany, lvng with the
coenpany. befora the ama s transfamed 1o the Imvesha: Educaton end Protectian Fund ["IEPF") as par
ihe pronisions of the Comparies, Aol 2013
Ag per IEPF Rules, shares on which diidend remaing unpad | unclaimed for 3 period of T (seven)
conseculive years; ara ksble 1o bs transierad fo the IEFF.
Az & part of the campaign and 1o awoid such trensfier of shares o IEPF. e Company requests al ds
sharaholoers, W Fae ol nob clemed Bt dhaderd, B daim (he same Ij::,l |,.|.};1$||||!_; e LY chilsls
al The aariest
KYCUpdation Process:

Shares held in Demateralized mode | Sharas held In Physbcal mods

Lipoiate KYC detale (AN, Emal Submit 1he falowing gocumeants ta KRn Technplogiss
Agdness. Conlact Number, Address, | Limled (KFin), the Regestrar and Transtar Agenl (RTA) of
Bank detals such 85 accourd number, | the Campary

IFSC code, MICR as well 2%
Memingbion delsiks sbc. with your :
Depasitory Paricipant

Form ISR-1; Filed and signed, with safi-attesied KYC
documents

+  Form 15R-2 Filid and signad, with bamker's altasiation
of the sharehoiders signature plus arigingl canceled
cheque (willh Ihe sharehalders mame prinled] or sl
etiested bar® passbook ! statemnant

Form SH-13: For adding a nomines

Form 18R-3: For oping aut of namination

Snce diadend an shares & payable only i electronic made. dosdend wili be credRed n shareholders
bank sccounl oty AFTER updating 1k above infomalion § documents:

Sharehallers can download these formns from mttos: ! ne Sdinsech comdcliantseracesissiarfomes asps
ar fram the Company's wabsita &1 hifps: e s indnfrastucturaisasinlrasinaclune—downlsads
The delaits of unpaid ! uncleimed dividend are availabla on e websila of the Company al
frttps: e s mdniTastuctureunpaid-unclaimed-duadand

Sarehclders may o oul o BTA of he Company ke ary quenes tesved 1o updaiion of KYD o
claim of unpaid | unclaimed deedend, al the delsik gven below;

KFin Technologies Limited

Uril 26y Infraghroactung Lirnies]

Sakenum Buiding. Tower-B, Plot Mos, 314 32

Fiancial Disiricl, Nanskrarguda, Sedlngampaly

Hierabad - 500032, Telangana

Emall armward risdkiinte hooom

Tt 1B00-305-2001 | MO-ETG222d

Sharahoiders, may elso rsach oul io the Company al bilta.secralarial@isw n for amy clasfication
Enarahoiders of the Campary ere reguasied o fake sdvertane of this miliative.

For JSW Infrastructure Limiied

Description Reserve Price EMD Incremental

(INR) vialue

Sale Of Corporate Debtor as a Rs. Rs. Fis.

Going Concern Excluding | 2,80,00,000/- | 28,00,000/- | 1,00.000

P’Hndi“g. ““gatlﬂ“‘ I:F"I.IFE & -:HUFIEEE I:H".IPEEE

MEEDE:LH u“d‘ﬂ' ib‘l:ﬂﬂn -32.1-&] Tll.w-_l ["“rnrp__sl r'-"-'l.:!ﬁt!f'

read with Regulation 32A of | andEighty | Eight Lakhs

IBBI (Liguidation Process) lakhs only) anly}

Regulations 2016,

(CIM: L15143MH1092PLEOGERG
62}

Corporate Debtor’s Listing
suspanded vide MNSE public
notice dated 17th June 2020, &
unabsorbed depreciation
armounting to Bs, 47.66 croves as
perlTRof AN, 2017-18

Mote-Please note that all the assets of the company have been soid &5 per faw.
Heace kindly refer to E-Auction Document bearing na, EAVCTIONDOG/ GLA2025/
01 for Clanficaticn on Sale of Qorporale Debdor a5 8 going Corcerm as per
Regulation 32e] of IBENLiguidation Process) Reguwlation, 2016.

Terms & Conditions of the sale Is as under:

1. E-Auction will be conduected on "AS IS WHERE 5", “AS |SWHAT 157, "WHATEVER
THERE I5 BASIS" AND “WITHOUT RECOURSE BASIS™ a3 suchsale s without any
kind of warranties and indemnities through approved sarvice provider-al IBBI
efuction Portal by BAAMMNMNET at (https:// ibbl.baankniet com/eauction-
thilhome

2. A5 per Insolvancy and Bankruptoy Board of India (Liguidation Process)
Regulations, 2016, Schedule | *Mode of sale™ Clause 1{5BA), Bidders: must
declare thay aren't disqualified under Section 204; any EMD will be forfeited if
fnsligibelity Is later estabiishad,

3. Identification af the highest dder does not guarantes the status of &
suctessiul bidder. The Liquidator, in consultation with the Stakeholders'
Consultation Committese (SCC, retains the sole authority 10 declare the
siptoeesiul bidder, The Liquidator and SCC atso reserve tha right to priontize any
singhe biock and annul other bids or decide otherwise, with their decision being
final and Birding on all hidders

All applicants are mandatonly requested to refer o the terms and conditions from
the website of AAA Insolvency Professionals LLP e, [tips:ss
insalwancyandbankruptoy.in/ rasoya-proteins-fimited, or from the portal of IEBl or
fram the official site of Auction Service Provider, prios to submission of EMD and
parlecpation mthe process,

Place: New Delhi CA Anil Goel
Date: 18,08,/ 2025 Liguidator of Rasoya Proteins Limited
Registration No. IBBL/IPA-00L/IP-PO0118,/2017-2018/10253
E-mail: rasoyaproteins@asalnsolvency. com

Contact No. +31 11-46664523, BEO0AG52E4

“"IMPORTANT"™

hilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or

Hitssh Kanank entering into any agreements with advertisers or
Flace: Mumbad Company Secretary and Campliance Officer otherwise acting on an advertisement in any manner
Date: 18" Septambar, 2025 Membership Ho. FE188 whatsoever.
epaper.flnanc:alexpress;mn‘. . New Delhi .. .
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Loonfinued from previous PEgE,

ASBA*

“Applications Supported by Blocked Amount
{"ASBA") is a better way of applying to offers by
simpty blocking the fund in the bank account,
For further details, check section on ASBA
Mandatory in public issues.

No cheque will be accepted.

Simple, Safe, Smart

way of Application!!! UP,)

CMATED PATMENTS (WTERFALE

afthe foll free humber: TE001207 740 and mail Id: (po. upiG@ape. ong,in

I caza of any revision in the Price Band, the Bid/lssue Panod will be extanded by atleast 3 additional Werking Days after such revigion in the Price Band, subject to the Bid/ssuwe Period
not exceading 10 Warking Days. In cases.of force majeura, banking strike or similar circurmstances, our Company in consultation with the BRLMs, for reasons to be racorded in writing.
extand the Bid/|ssue Period for a minimum of 1 Working Day, subjectto the Bid/lsswe Period not exceeding 10'Warking Days. Any revision in the Price Band and the revised Bid/lssue
Period, if applicable, shall be widely dizseminated by nofification to the Stock Exchanges, by isswing a press releases, and also by indicating the change on the website of the BRLMs
and at the terménalz of the ciher members ofthe Syndicate and byindimation fo the Designated Intermediaries and the Sponsor Banks, as applicable,

The Issue is baing made through the Book Building Process, in terms of Rule 19(2)(b} of the SCRE read with Regulation 31 of the SEBI ICDR Regulations and in accordance with the
Regulatan G{1]) of the SEBI ICDR Regulaticns whenes not rmore than 50% of the Mat [sewe shall be availabla for aBocation on a proporbonate basis fo gualified instiubonal buyars
(QBe} r=uch portion referred sz QIB Portion), provided that our Company, in consultation with the BELMs, may alocate up to 60% of the QIB Portion bo the Anchor Investors on 3
discrefionary basis in accordance with the SEBI ICDR Regulations {Anchor Investor Portion), of which one-third shall be reserved for domestic Mufual Funds, subject fo valid Bids
being recenred from the domestic Mutual Funds. ai or above the price at which aliciment is made to the Anchor Investors (Anchor Investor Allocation Price). Further, in the eveni of
under-subscrighon, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the QIB Portion {other than the Anchor Investor Portion) (Met Q1B
Porfion). Further, 5% of the Met QB Porion shall be available for allocalion on a proportionate basés only fo Mutual Funds (Mubez! Fund Porion), and the remainder of the Net QIiB
Forion shall be available for allocaton on & proporionate basis o sl CHE Bedders [other than Anchor Invesiors), including Mulyz! Funds, subject to valid Bads being received &t or
above the Issue Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutus!
Fund Porfion will b2 added to the remaining Met QIB Porlion for proportionate allocaton to all iBs, Further, not less than 15% of the Net lssue shall be avadable for allocation on a
proportionate bases to Mon-Institutional Imveslors aut of which () one-third of such portion shall be reserved for applicants with application size of more than $0.20millionandupto
1.00 mion; and [b) bwo-third of such portion shall be rezerved for applicants with application size of more than £1,.00 méfion, provided that the unsubscribed portion in either of such
sub-categories may be allocated to applicants in the other sub-categaory of Non-Institutional Investors and not lass than 33% of the Ned issue shall be available for allocation to Retail
Individual Investors in accordance with tha SEBI ICDR Regulations, subject to valid Bids baing recalved frorm them at or abova the tssue Price. Further, Equity Shares will be allocated
on a proportionate basis to Eligibe Employess applying under tha Employes Resarvation Porion. subject to valid Bids baing received at or above tha lssue Price. All potantial Biddars
{excapt Anchor Investors) are mandatorily required 1o parficipate in the Issue through the Appication Supported by Blocked Amount [ASEA) process by providing dedails of their
respective ASBA accounts, and UPI ID in case of UP1 Bidders using UP1 Mechanism, as applicable, pursuant o which their cormesponding Bid Amount will be blocked by the Self
Certified Syndicate Banks (3C3Es) or by the Sponzor Banks under the UPI Mechanism, as the case may be. Anchor Investors are not permitted o parficipate inthe Anchor Invastor
Portion through the ASBA process. Forfurther detaiis_see Tssue Procedure'on page 428 ofthe RHP

Biddars/Applicants should ensure that DP ID, PAN and the Client ID and UPY ID {for UPI Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP 1D, PAN, Client ID and UP1ID available (for UP1 Bidders
bidding through the UPI Mechanism) in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active. BiddersiApplicants should note that on the basis of the PAN, DP ID, Client ID and UPI 1D {for
UP| Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Issue, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic
Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the |ssue.
Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depesitory Participant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be atthe Bidders/Applicants’sole risk.

UPl-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues whera the application amount is up to ¥ 0.50 million, applying through Registered Brokers, Syndicate, COPs & RTAs. Retail Individual
Investors and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SC5B&) or to usa tha facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account usad
for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CEDT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated Sepltember 17, 2021,
CBOT Circular Mo, 3 of 2023, dated March 30, 2022 read with press release dated March 28, 2023 and any subsequent press releases in this regard,

ASBA has fobe availad by all the investors except Anchor Investors. UPI may be availed by (I} Retall Individual imaestors in the Refad Category; (i) Non-instititional investors with an applicafion size of up to T 0.50 million in the Non-instituliona! Podion, For detals on the ASBA and UPT process, please
refer fo the deails given in the Bid Cum Application Famn and abridged prospectus and also please refer fo the sechion "lssue Procedure™ on page 428 of the RHFP. The process is also avauabie on the websile of Assocklion of Investment Bankers of Inofa (JAIBI) and Stock Exchanges and in fhe
Genaeral Information Docomeant. The Bid CumApplication Form and tha Abridged Prospectus can be downioaded from the websites of BSE Limited "BSE") and Nafional Stock Exchange of India Limited ["NSE”, and'fogathar with BSE, the “Stock Exchanges’} and can be obtained from tha list of banks
that is displayed on the website of SEB! at www: sebi gov in‘sebiwebvofhernTtherdclion. do PdoRecognisedFp=pes&intmid=35 and hitpswww.sebi gov invsebiweb/other Diferdstion do?doRecognisedFpi=yes intmin=43, respechively as updafed from time to time. For the list of UPI spps and banks
live o IP0, please refer to the fink; www seblgowvin, UPT Bidders Bidding wsing ihe UPT Mechanism may apply through the SC58s and mobile applications whose nameas appearon Iive websile of SEBI, as updated from time fo e, ICICT Bank Limitad, HOFC Bank Limifed and Axis Bank Limited have
Dbeen appointed a5 the Sponsor Banks forthe [5sue, in accordance with the requirements of SEBI circular dated November 1, 2018 a5 amended. Forizsue relafed quenes, please contact the BRLMs on their respeciive emai 1Dz a5 mendioned befow: For UP related queries, Investors can contsct NPCT

Investors must ensure that their PAN is linked with Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification dated
February 13, 2020 and read with press releases dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.
CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For mlormation on the main obgects of our Company, investors are
requestad 1o ses ‘History and Cartain Corporate Matlers "on page 238 of the RHP. Tha Memorandum of Agsociation of our Comgany is a matarial docurnant for inspection in ralation to
the Issue. For furlher details, see "Wateris! Contracts and Documenfs for inspechion™on page 486 ofthe RHE.

LIABILITY OF THE MEMBERS OF OUR COMPANY: Limited by shares

AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authonsed share capital of our Company is ¥ 327 .50 millicn dividad
il 65,500,000 Equity Shares of face value of ¥ Sand T 2.50 million dwided inte 500,000 Redesmable Prefarance shares of face value of T 5 each. The isseed, subscribed and paid-up
Equity share capital of our Company is T 223.57 million divided into 44,714,558 Equity Shares of face value of ¥ 5 each. For details of the capital struciure of the Company, see " Capilal
Structure” beginning on page 104 of the RHF.

NAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:
The initial signatories of the Memorandum of Association of the Company were Pradeep Gupta and Sushiladevi Gupta, For details of the share capdal history and capital structure of
our Company ses “Capdal Slrucfure” baginning on paga 104 ofthe RHP.

LISTING: The Equily 3hares to be isued theough the Red Herming Prospectus are proposed fo be listed on the Siock Exchanges. Our Company has received in-principle” approvals
from BSE and MSE far listing of the Equaty Shares pursuant bo their lelters both dated July 15, 2025, For the purposes of the lssue, the Designated Stock Exchange shall be NSE. Acopy
of tha Red Herring Prospecius and the Prospaclus shall be filed with the RoC in accordance with Sections 26(4) and 32 of the Companies Acl. For details of the material conlracts and
documents avaitable for inspection from the date of the Red Herring Prozpectuz until ihe Bidflssue Chosing Date, see "\aferial Contracts and Documenis fov nspection” on page 456 of
the RHP.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI™): SEBI only gives s obsarvations on the Issue documents and this does nol constitula
approval of either the |ssue or the specified sacunties stated in the lssue Document. The investors are advised to refer to page 404 of the BHP for the full text of the disclaimer clause
ot SEBI

DISCLAIMER CLALUSE OF BSE: |t is to be distinclly undarsiond that the parmission given by BSE Limited should not in any way be deamad or construed that the RHP has bean
cleared or approved by BEE Limited nordoes if cerify the correciness or completeness of any of the contenis of the BHP. The investors are advised io refer o the page 406 of the EHP
for the full text of the disclaimer dause of BSE

DISCLAIMER CLAUSE OF NSE (the Designated Stock Exchange): Itis b be distincliy undarsload that the permession given by NSE should notin any way be deemead or consiruad
that the kssue Document has been cleared or approved by MSE nor does it cerify the comectness or completeness of any of the contents of the 1ssue Document. The invesiors are
advised to refer to pags 406 of the RHP for the full text of the disclaimer clause of NSE

GENERAL RISKS: Investmeants in equity and equsty-ralated sacurites involve a degrea of risk and investors should nol invast any funds in the kssue unless they can afford to take the
riak of losing their endire invesiment. Invesiors are advised to read the risk faciors carefully before taking an investment decision in the [ssue. For taking an invesiment decision,
investors minst rely on their own examenation of our Company and the issue, including the nisks invahed, The Equity Shares in the lssie have not been recommended or approved by
the SEBI, nor doas SEBI guarantes the accuracy or adequacy of the contents of the Red Herring Prospectus, Specific attention of the investors is mvited to Risk Factors beginnitg on
page 35 ofthe RHP.

| BOOK RUNNING LEAD MANAGERS

~’ nuvama

Huvama Wealth Management Limitad
a1 - 604, Wing A. Buiiding No 3, Inspire BKC, (5 Block,
Bandra Kurla Complex, Bandra East, Mumbai, 400051
Maharashtra,
Ted: +07 22 40024400
E-mail; arssbl.ipof@nuvama.com
Website: www nuvama com
Investor grievance email: customersarvice mb@nuvama.com
Confact Person: Pari Vayal Soumsavo Sarkar

| SEBI Registrafion Number: INMO0001 3004

INVEST
CAPITAL

DAM Capital Advisars Limited

Altimas 2202, Leval 22, Pandurang Budhkar Marg Worli,

Mumdai - 400018, Maharshtra, India;

Tal: +91 22 4202 2500

E-mail: arsshl.ipofdamecapital in

Website: www damcapitalin

Investor grievance emall; complaini@damecapilal in

Contact person: Chandresh Sharma/Shital Shah

SEBI Registration number: ME/INMOGO011336

Tel.: #8917 22 4047 7120,
E-mail: ipo.arssbd@rathi.com

ANANDRATHI

MEMI

Anand Rathi Advisors Limited®
11th Floor, Times Tower, Kamata City, Senapati Bapat Mang,
Lower Parel, Mumbai, 400013, Maharashira, India

Website: weww.anandrathiib.com

Invesior Grievance emal: grievance.ecmirathi.com
Contact Parson: Mikita Jaju’ Shivani Tapadia

SEBI Reglistration number;: INMOCO0A (478

COMPANY SECRETARY AND COMPLIANCE OFFICER |

Chetan Pravinbhal Prajapati

Exprass Zone, A Wing, 10th Floor, Wiastemn Express Highway
| GGoregaon (E), Murnbai - 400 063, Telephone: +31 22 - 6281 7000
| E-mail: secretarial@rathi.com

| REGISTRAR TO THE ISSUE

(‘.') MUFG v

MUFG Intime India Private Limited

(Formasty Link intime India Private Limited)

C-101, 15t Floor, 247 Park, L B.5. Marg, Vikhrali Wast,
Mumbai 400 083, Maharashtra, India; Tel: 31 51031 14343
E-mail: anandrathibrokers ipo@in.mpme.mufg.com
Website: www.in. mpms.muig.com

Investor grievance e-mail:
anandrathibrokers.ipoi@in.mpms.mufg.com

Comntact Parson; Shanfi Gopalkrishnan

SEBI| Registration Number: INRDODO04058

Bidders can contact our Company Secratary and Compliance Officer
or the Registrar to the Issue in case of any pre-lssue or posi-Issee
related problems, such as non-receipt of letiers of Allatmant, non-
cradit of Allotiad Equity Shares in the raspective beneficiary accounl.
non-recaipt of refund orders or non-receipt of funds by elecironic
mode, eic. For all Issus-related quenss and for redressal of
complaints, investors may also write to the Book Running Lead
Managers.

"In complfance with fha provise fo Regulation 21A(1) of the Securilies and Exchange Board of india (Merchant Bankers| Regulations, 1992, as amandad, read wirh proviso fo Reguiation 23(3) ofthe SEB/ICDR Reguiations. Anand Rathi Advisors Limitad will be involved only in marketing of the (ssue.

AVAILABILITY OF THE RHP; Investors are advised to refer to the RHP and the "Risk Factors” beginning on page 35 of the RHP before applyving in the Issue. A copy of the
RHF will be made avadable on the wehsite of SEBI at www sebi.gov.in and is available on the respective websites of the BRLMs, Mwvama Wealth Management Limited at
www.nuvama.com, DAM Capital Advisors Limied at www.damcapital.in and Anand Rathi Advisors Limited at wenw anandrathiib com and at the website of the Company, Anand Rathi
Share and Stock Brokers Limited at www.anandrathi.oom and the websites of the Stock Exchanges, for BSE at www bsaindia.com and for NSE Limited &t www.nseindia.com,
AVAILABILITY OF THE ABRIDGED PROSPECTUS: & copy of the Abridged Prospectus shall be available on the website of the Company, the BRLMs and the Registrar fo the Issue
at:wenw anandrathi.com wwwnuvama.com, www.damcapdal.in, weacanandrathiib.com and v in.mpms mufg.com, respeciively.

AVAILABILITY OF BID CUM APPLICATION FORM: Eid cum Application Form can be abtamed from the Registered and Corporate Office of our Company, Anand Hathi Share and
Stock Brokars Limited, Tel, +81 22 - 6281 T000; BRLMs: Nuvama Wealth Manageman! Limited, Tel; +81 22 40084400, DAM Cagpital Advisors Limilad, Tel: +91 22 4202 2500 and
Anand Rath Advisars Limitad, Tel: +81 &2 4047 7120, Syndicate Member; Muvama Wealth Managament Limited, Telephone: +81 22 40084400, JM Financial Services Limited
Tel; =81 226136 2400 and Sharakhan Limited, Telephone: +91 226750 2000 Registersd Brokers, SCEBs, Dasignated RTA Locations and Designated COP Locations for paricipating
in the issue. Bid cum Application Farms will also be available on the wabs#as of the Stock Exchangas al www bsemdia. com and www.nsaindia_com and at all the Designated Branches
of SCEBs, the listaf which is available on the websites of the Stock Exchanges and SEBI

SUB-SYNDICATE MEMBERS: Almondz Global Securities Lid; Asit C Mehta Investment intermadianes; Axis Capital Ltd; Centrum Broking Lid; Eurekha Stock & Share Brokers Lid:
Glabe Capital Markets Lid, HDFC Securities Ltd; 1ICICE Securities Lid; 1081 Capital Markels and Sacurities Lid; HFL Capital Services Lid (Formeby known as |IFL Securites Lid); Kantial

Ghhaganial Securites P, Lid; KJMG Capital Markets Lid; Kotsk Secunilies Limited; Keynote Capital Limied; LKP Secuties Lid; Motital Dswal Financial Services Limited; Prabhudas
Liadhar P. Lid; Pravin Ratilal Share & Stock Brokers Lid; Religare Broking Lid: RR Equity Brokers P, Lid; SBICAP Securities Lid; Sharekhan Lid; SMC Global Securities Lid;
Syslematix Shares and Stock Brokers Lid; Tradebulls Securities Limited; YES Sacunities Lid,

ESCROW COLLECTION AND SPONSOR BANK: ICICI Bank Limited

REFUND AND SPONSOR BANK: HOFC Bank Limited

PUBLIC ISSUE AND SPONSOR BANK: Axis Bank Limstad

UPI; UPI Bidders can also Bid through UP1 Mechanism

All capitalised terms used herain and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For Anand Rathi Share and Stock Brokers Limited
On behalf of the Board of Directors

Sdl-

Chetan Pravinbhai Prajapati

Company Secretary and Compliance Officer

Place: Mumbai
Date: September 17, 2025

Anand Rathi Share and Stock Brokers Limited is proposing, subject to receiptof requisite approvals, market conditions and other considerations, to make an initiad public offer of iz Equity Shares and has fled a réd heming prozpecius dafed September 17, 2025 with the BoC, The RHP is made available on the website of the SEBI at wwwi.sebi gov.in as well as onthe
website of the BRLMs L., Muvama Wealth Management Limited 3t www.nuvama.com, DAM Capital Advisors Limited al www.damcapital. im and Anand Rathi Advisors Limited at www.anandrathih,com, the website of the N3E &t www. nseindia.com and the website of the BSE at www.bseindia.com and the website of the Company at www.anandrathi.com, Any polential
investor should nofe that investment in equity shares involves a high degree of fsk and for detads relating to such risks. please ses the seclion “Risk Faclors ” beginning on page 36 of the RHP. Polential investors should not rety an the DRHP for making any invasiment decision but should anly rely on the infosmation included in the RHP filed by the Company with the RoC,

This announcemeant does not constibute an offer of the Equity Shares for sake in any jurisdicton, inchuding the United States, and the Equity Shares may not be offered or soid in the United Siates absent registration under the US Securities Act of 1933 or an exemption from registration, Any public offering of the Equity Shares to be made in the United States will be made by
meaans of a prospectus that may be oblained from the Company and that will contain detailed information about the Company and management, as well as financial statements. Howaver, the Equity Shares are not being offered or sold in the Uniled States.

Tw

TATA

TATA POWER

[Carparate Contracts Depariment)
Tha Tata Pewer Company Limifed, Smart Center of Procuremend Excellence, 37 Floor, Sahar Receiving
Stafion, Near Hotal Leela, Sahar Alrpart Road Andher (E}, Mumbai 400 059, Maharashtra, india
(Baard Lina: 022-67173517) CIN: LIS20MH1919PLCODOSET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible vendors for the foflowing

lender packaga (Two-part Bidding) in Mumbai

(&) SITC of Air Handling Unit (AHU) at Tata Power Transmission R3S (Package
Ref; CC26NKO2T),

(B) EPC of 220KV 1-Core 1200 Sgmm Copper XLPE Lead Sheath cable along with
associated accessories for establishment of new 220/33KV GIS substation at
Worli location. (Package Ref; CC2ENP022)

Interested and eligible bidders io submit Tender Fee and Auihonzation Letter before

1500 hrs, Friday, 26" September 2025.

For defailed NIT, please visd Tender seclion on website hitps:ifwerw tatapower.com.

Alzo, all fulure cormigendum's if any, 1o the said bender will be published on Tender saction

of above website | Tata Power — Business Associates — Tender Documents) onfy,

FORM A
PUBLIC ANNOUNCEMENT

iUnder Regulation & of the Insolvency and Bankruptey Board of India
[Insalvency Resalution Process for Corporalse Persans) Regutations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RELIANCE HOME FINANCE LIMITED

W

TATA

TATA POWER
iCorporate Condracts Depariment|
The: Tata Powar Company Limised, Smad Center of Procurement Excellence, 27 Floor, Sahar Receiving
Station, Near Hotel Leala, Sakar Arport Road Andhorl (E), Mumbal 400 355, Maharashira, India
(Bioard Line: D22-ET1TE1T) CIN: L2EE20MHISSPLCOD0SET

EXPRESSION OF INTEREST (EOI)

The Tata Power Company Limited irvifes Expression of Interest{ EDI} forempaneiment

of Vendors for Pan-India senvices for,

(A) “Professional services for facilitating ROW (Pan India) for Construction of
EHV Transmission Lines (220 kV to 785 kV)" for Tata Power Transmission.
(EDI Reference No- CC25AADGR).

(B) “Services for Pre-Bid Route Survey (Pan India) for Construction of
EHV Transmission Lines (220 kV fo 765 kV)" for Tata Power Transmission.
(EOI Reference No- CC25AADGS).

(C) “Services for Soil Investigation (Pan India) for Construction of EHV
Transmission Lines (220 KV to T65 kV)" for Tata Power Transmission. (EOI
Raference No - CC25AALRED).

For details, please visit Tender section on website hitps:iwww.tatapower.com. Due

date for interested vendor 1o parficipate in EQl by submiting Tendsr Fese and

Autharization Letteris 1500 Hrs. Friday, 10" October 2025.

Alsa, all future corrigandurm's (i any), to [he above EClwill be informed in Tender saction

on website hitps:f oy,

Gl

Erabiing e-Governanca

Gujarat Informatics Limited

Block No. : 2, 2nd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

NOTICE INVITING BIDS
GIL invites Bids through E-tendering for Tender/RFP for
Selection of an agency to develop and establish a website,
mobile app and infrastructure for the 50U facility, enabling
streamlined Ticket bookings on Design, Build, Finance, Operate
and Transfer ("DBFOT") on behalf of SOU-ADTG Authority,
Ektanagar (Tender No: GIL/HW/09112025). Tender Id: 223630.
Interested parties may visit http://www.gil.gujarat.gov.in or
https://tender.nprocure.com for eligibility criteria & more
details about the bid. - Managing Director

e RELEVANT PARTICULARS
A hamedlooorste dettor. | Rediance Home: Firance: Limited
¢ | D al inoomoration of corporite debior 05062008 'l | i
3, [Auharty under which corpomte debtor | Registrar of Companies, Murmbai
fis incorporsted ¢ registered | o
(omoraie ety Mo,/ Hefed-tenity- | LET1I9IH200BPLCIRIZ 16
| Atertiftnation Mo, of porporate delitor
5| Akdress of the regiasned oifioa and
princp office (if ary) of corporain
detitor

R, Offaoe: Trasde Word, Marmala il Cormpoumid,
Tth Floor, B Wing, Senapati Bapat Marg

| Lowar Parned (wwest), Distsle Foad. Murnbal, Murnbal,
| Maharashtre, s, ADO01S,

150N

i [ Insohency corminercement date n
_;r'.ii:a;:-r'l * corposEhe deddon | )
7 (Estimadend date of closuns of insphatnoy | 15-03-2026
{Mame and registration number of the | Umesh Belerars Sonkar
frsahancy professiona acting s intesrim | 1B Reg Mo
ek professioral | EBUIPA.D01,/1P P06, 20212002 14043
S (ackdness s el of the imterm {Address: Flat b, 10, Om Shanti CHS; Piot o,
resolution professioral s registared |BAL0Y 12 Secior 11 Road Mo, 4, Mew Fanvel,
with e Boand Mt ML iDe, Manadashtra — 410006,

idkdrens mad el o be wed B
coirespondence wilth the inemm
resobbon professional

Comrespondence Address Ofios Mo, 25, 3ec Toor, ot
1146 - B, Chikhal House, Princess Sieet, Halbaded

| #urnibal, Maharashera - 400 00
| Process Email i cipuhfEsahoo.com
|3009-2025

wo Applicable

L {1.ast dere for submission of daime

2Ol of predilon, iF arg. under
climuse (bl of subssction (6 of sechon |
21, ascartained by the intgim resolution

__\pmfessienal

13, Mames of insohiency Prodessonals
chermtitied 1o &t as Alithorisesd
Rapretratve of el in 8 oss

14,3 Relevant Farmes and Wb fnkc e ibbipodn
) Dedsils of suthorized representatives | Process Evail i crpuifisahoccom
are aalable gt Prresicaal Aokl ot Appiicabie

TG Agicatie

Motice is heraby given that the National Company Law Tribunal has ordered the
commaencemant of a corparate insshvency meolution process of the Reflance Home
Finanoe Limited on 16-09-2025

Thee credilers of Reliance Home Finance Limited are herahy called apon o submi their
claims with prool on or efore 30-09-2026 10 the Interim Begolution Professional 81 tha
address mentoned against eniry Mo, 10.

The tingnsial credibors Shall submit thesr claims with proof Dy slectronic mesns anby. All other
creditors nay submit the clalens with proof in persan, by post oF by edectranks means,
Afinarcial credior belongng to 3 cless, as listed sgainst the entry Mo, 1.2, shall indicats its
choece of avthansed representatve from among thie three msolvency professionals listed
agalnst entry Mo, 13 to act 35 authonsed representative of the class |specify class) In Foem
CA, = Mot Applscable

Submission of false or mislesding proofsof claim shalf attract penalties.

Date: 17th Saplember 2025
Place: Mumbal

50/

Umesh Balaram Sonlar

Appointod as Intorim Resolution Professional
In the muatter of Reliance Homa Finance Limited
IEEI Reg. No: IBEI/IPA-00L/IP-P-02619/2021-2022/14043
AFA Valid upto: December 31, 2026

& ashik
< ashika
Growing and Sharing with you

ASHIKA CREDIT CAPITAL LIMITED
CIN: LET120WB1984PLC0D62159
Regizsterad Office: Trinity, 226/1, A.J.C. Bose Road,
ih Floos, Kolkata-700020
Phone: +31 33 40102500, Website: www.ashikagroup.com
Email: investorservicesi@ashikagroup.com'sacretarial@ashikagroup.com

NOTICE TO SHAREHOLDERS

The Investor Education and Prolection Fund Authority (IEPF), Ministry
of Corporate Affairs, vide its circular dated 16th July 2025 has [aunched
a 100 days' campaign - “Saksham Niveshak" effective from
28th July, 2025 Uil Gth November, 2025, targeting all shareholders whose
dividends have remained unpaid/unclaimed.

As per the directives of the IEPF Authority, We, ASHIKA CREDIT CAPITAL
LIMITED, have initiated the 100 days campaign - “Saksham Niveshak”,
for all our shareholders whose dividends have remained unpaid/
unclaimed. Pursuant to the aforesaid circular, you are requested to
update your ‘Know Your Customer' (KYC) details such as PAN, Email
Addrass, Contact Number, Address, Bank Details and Momination ete,,
in order 1o-ensura timely receipt of the dividends declared by the Company
directly to your bank accounts and preventing transfer of such dividends
and sharas to the IEPF,

In line with this initiative and even prior to the launch of this campaign,
in addition to the mandatory requirements as required under various
rules and reguiations, the Company has been taking vanous proactive
steps voluntarily to assist its' shareholders in claiming their
unpaidfunclaimed dividends,

You may reach out with requisite documeants or any gueries to Updation
of KYC or claim of unclaimed dividend to the company at Mahashwari
Datamatics Privaie Limited, Hegistrar and Share Transfer Agent (RTA)
within the stipulated period, at the delails given balow;

M/s. Maheshwari Datamatics Private Limited

23, R.N. Mukherjee Road, 5th Floor, Kolkata — 700001
Tel. No.: 033-2248-2248, 2243-5029

Email ID; mdpldci@yahoo.com

Dated : 17.09.2025
Place : Kolkata

For, Ashika Credit Capital Limited

Sdi-

(Anju Mundhra)

Company Secrefary and Compliance Officer
FCS: 6686

CONCEPRT

: CA Anil Goel

E-Auction- Sale of Corporate Debtor as A Going Concern as per IBG, 2016
Date & Time of E-Auction for Sale of Company as a going concern:
17th Oct, 2025
Time: - OZ3:00PM to DE0OPM (With unlimited extension of § minutes each)
Last date of filing Pre-Qualification Document on Auction Platform:
14th Oct, 2025 til 5.00 P.M.

Last Date of EMD Submission: 15th Oct, 2025 till 3.00 P.M.

Sale Of Corporate Debtor as a Going Concern excluding pending litigations [FUFE
L MSEDCL) in view of Regulation 324&) and 324 of BBl (Liguidation Process)
Regulations 2016, forming part of Liguidation Estate by the quldator appolnted by
the Han'ple. Mational Company Law Tribunal, Mumbal Bench vide order dated
A0CR0A0I8, The sale wilk be done By the undersigned through E-aucticen platform

YR SRR A S e P Ty e

ﬁ Infrastructure

JSW INFRASTRUCTURE LIMITED

CIM: LaSX0MH006PLE 161 268
Registared Qice: JS5W Centna, Banda Kurla Complex, Bandra East, Mumbai 400 057
Phone: 022-4286 1000 Fae: 022-4286 3000 E-mail: infrasecreiansiilliswin YWebsite: waw.iswin

HOTICE TO SHAREHOLDERS REGARDING 100 DAY S CAMPAIGH - "SAKSHAM NIVESHAK®
Walhcd 5 henaby 1 ke sharebalders of JSW Infrastnuciure Limted (“fhe I:'_:r:-"|:-|_:.‘||'-||':- [{E]
ihe |rmeestor Education end Protection Fund Authorty (IEPFA), undar the Menistry of Corporada Affais
{MCA), fas fzunched 3 100 davs raliormwide campaign tlled “Sakshan Niveshak®, staing from
20* Juke 2025,
The campaign aime b create ewereness s well as encolregs tha shareholders {o update ther KYC
delals, bank mardates, contac] informabion and fo dam unclaimed divdends, 1 any, lving with the
coenpay. befora tha 2ama is ransfamed 1o the Imveshar Educaton end Profection Fund ["IEPF") as par
ihe prowsions of the Comparies Aot 213
Bs per IEPF Fules, sharess on whach diadend remabkng unpaid [ unclamed far @ perad of T (saen|
conseculive years, ana fable 1o be transiermed o the IEFF.
Az & part of the campaign and 1o awoid such trensfier of shares to IEPF. the Company requests a is
shareholiers, s Paree val nob clamed et daderd, B dam (he same I,::I' |,.|.};1:|I|||!_; ey EYC chislzsls
al the aariest
KYC Updation Process:

Shares held in Demateralized mode | Sharas held in Physbcal mods

Lipaiate KYC detads (PAN, Emal Submit 1he folpwing documeants ta KRn Techinologiss
Agdness. Conlact Mumber, Address, | Limled (KFin, the Registrar and Translar Agenl (RTA) of
Bank detals such 85 accourd number. | the Campany;

IESC Gode, MICE a5 well 28
Momingfion delsiks sbc. with your
Dapositary Pafticipant

Form ISR-1; Filed and signed, with sab-attested KYC
documents
+  Form I53R-2 Filed and sgoad, wilh bamker's altesialon
of the shareholders signature plus arigingl canceled
cheque (wilh Ihe sharehalders name prinled] of el
etiested bar® passbook / statermnant
Form SH-13: For edding & nomines
Form 18R-3: For opbng aut of namination
Snce dhdend an shares 5 pavable only i electronic mode. dnsdend wil be credied in shanshokders
bank accounl oty AFTER updating 1k abova infomalion | documents.
Shareholders can download these fomns from Nitps:ng Sfirtech comy'disntseracesionafoms aape
ar fram the Company's wabsia &1 hiftns: e s indnfrashucturasa-inlrastiniclune—downloads
The delais of unpaid ! wcleimed dividend are availabla on e websile of the Company &l
irttos: s s ndnilrastoctureungaid-unclaimed-duwidand
Sharehclders many feach oul fo BTA of the Company ki ary quenes tekxied 1o updaion of KYD o
claim of unpaid | unclaimed deedend, &l the dalsik gven below:
KFin Technologies Limited
Uril S0 Infragbractung Lirehess]
Salenium Buiiding, Tower-B, Fiot Mos. 318 32
Fimanctal [Msiricl, kanskrasngquisa, Sedlncampaly
Hilerabad - 500012, Telangana
Emall ermward ris@kiintes hooom
Tt 1500-305-2001 | MO-BTG222d
Sharahoiders, may elso rsach oul io the Company al nfra.secralarial@izw n for any clasfication
Enarahociders of tha Campary ere requasied o fake sdveriage of this miliative,

For JSW Infrastructure Limited

Description Reserve Price EMD Incremental
(INR) vialue

Sale Of Corporate Debtor as a Rs. Rs. As.
Going Concern Excluding | 2,80,00,000/- | 28,00,000/. | 100,000/
Pﬂhdiﬂﬁ Iittﬁﬂhﬁn& I:FUFE & -:HUEIEE‘S I:H'.IPEEE
MEEDCLI ungder ih‘l:ﬂﬂn 321'-&] Tll.w-_l ["JI}TE.'E- rwe.nt!rl.
read with Regulation 32A of | andEighty | Eight Lakhs
IBBI (Liguidation Process) lakhs only) anily}

Regulations 2016.

(CIN: L15143MH1902PLCOEES
62}

Corporate Debtor’s Listing
suspanded vide MNSE public
nodico dated 17th June 20020, &
unabsorbed depreciation
amounting to Bs, 47.66 croves as
per MR of ALY, 2017-18

Mote-Piease note that all the assets of the company have been soid as per law.
Henace kindly refer to E-duction Document bearnng na, EAUCTIONSDOC GLA20257
91 foy Clanfcaticn on Sale of Corporate Debdor a5 8 going CORcerm a5 per
Regulation 32e] of IBElLiguidation Process) Regulation, 2016.

Terms & Conditlons of the sale s as under:

1. E-Auction will be conduected on “AS IS WHERE IS7, “AS |SWHAT 157, "WHATEVER
THERE IS BASIS" AND “WITHOUT RECOURSE BASIS™ az suchsale s without any
kind of warranties and indemnities through approved sarvice provider - al IBBI
eAuction Portal by BAAMMNMNET at (https://fibbi.baankniet com/eauction-
thel home

2. A5 per Insolvoncy and Bankruptcy Board of India (Liguidation Process)
Regulations, 2016, Schedule | *Mode of sale” Clause 1{BA), Bidders must
declare thay aren't disqualified under Section 284; any EMD will be forfeited if
ineligibality 1s later estabiishad,

3. Identification af the highest dder does ot uarantes the status of a
swomessful bidder. The Liquidator, in consultation with the Stakeholders'
Consultatton Commities (SO0, retaing the sole. authority 1o declare the
stpteesiul Bidder, The Liguidator and 5CC abso reserde e fght te priontize any
singhe biock and annul other bids or decide otherwise, with their decision being
final and birding on all hidders

All applicants are mandatonly requested to refer o the terms and conditions from
tha website of AAA Insolvency Professionals LLP e, htipssss
insolvancyandbankruptoyin/ rasoya-proteins-fimitedy or from the portal of IEBl or
from the officsal site of Auction Service Provider, prios to submission of EMD and
participation in the process,

Place: New Delhi CA Anil Goel
Date: 18,08/ 2025 Liguidator of Rasoya Proteins Limited
Registration No, IBEI/IPA-001/1P-POO118,/2017-2018,/10253

E-mail: rasoyaproteins@analnsolvency.com

Contact No. +91 11-46664623, BEO0A852E4

“"IMPORTANT"™

hilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or

Hitssh Kanank entering into any agreements with advertisers or
Flace: Mumbad Company Secretary and Campliance Officer otherwise acting on an advertisement in any manner
Date: 18" Septamber, 2025 Membership Ho. FE188 whatsoever.
epaper.financiaiexpraﬁ:mn‘. . HYDERABAD . . .
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Loonfinued from previous pege,

ASBA*

“Applications Supported by Blocked Amount
{"ASBA") is a better way of applying to offers by
simpty blocking the fund in the bank account,
For further details, check section on ASBA
Mandatory in public issues.

No cheque will be accepted.

Simple, Safe, Smart

way of Application!!! UP,)

CNAVTED FATIMENTS (WTERFALE

afthe tall free humber: TE001207 740 and mail Id: (po. upi@ape.ong,in

I caza of any revision in the Price Band, the Bid/lssue Panod will be extanded by atleast 3 additional Werking Days after such revision in the Price Band, subject to the Bid/ssuwe Period
not exceading 10 Warking Days. In cases.of force majeura, banking strike or similar circurmstances, our Company in consultation with the BRLMs, for reasons to be racorded in writing.
gxtand the Bid/lssue Period for a minirum of 1 Warking Day, subject to the Bid/lssee Period nof exceeding 10 Working Days. Any revisionin the Price Band and the revised Bid/lssuee
Period, if applicable, shall be widely dizseminated by nofification to the Stock Exchanges, by isswing a press releases, and also by indicating the change on the website of the BRLMs
and at the terménalz of the ciher members ofthe Syndicate and byindimation fo the Designaied Intermediaries and the Sponsor Banks, 2s applicable,

The Issue is baing made through the Book Building Process, in terms of Rule 18(2)(b} of the SCRE read with Regulation 31 of the SEBI ICDR Regulations and in accordance with the
Regulatam G{1] of the SEBI ICDOR Regulaticns whenes not more than 50% of the Mat [sewe shall be availabla for aBocation ona proporbonate basis fo gualified instiubonal buyars
(QBg} r=uch portion referred sz QIB Portion), provided that our Company, in consultation with the BELMs, may allocate up to 60% of the Q1B Portion bo the Anchor Investors on a
discrefionary basis in accordance with the SEBI ICDR Regulations {Anchor Investor Portion), of which one-third shall be reserved for domestic Mufual Funds, subject fo valid Bids
being recenred from the domestic Mutual Funds. ai or above the price at which aliciment is made to the Anchor Investors (Anchor Investor Allocation Price). Further, in the eveni of
under-subscrighon, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the QIB Portion {other than the Anchor Investor Portion) (Met Q1B
Porfion). Further, 5% of the Met QB Porion shall be available for allocalion on a proportionate basis only fo Mutual Funds (Mubez! Fund Porion), and the remainder of the Net QIiB
Fortion shall be available for allocaton on & proporionate basis o sl CHE Bedders (other than Anchor Invesiors), including Muluz! Funds, subject to valid Bads being received 3t or
above the Issue Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutus!
Fund Porfion will b2 added to the remaining Met QIB Portion for proportionate allocaton to all iBs, Further, not less than 15% of the Net lssue shall be avadable for allocation on a
proportionate bases to Mon-Institutional Imveslors aut of which [3) one-third of such portion shall be reserved for applicants with application size of more than $0.20millionandupto
1.00 mion; and [b) bwo-third of such portion shall be rezerved for applicants with application size of more than £1.00 méfion, provided that the unsubscribed portion in either of such
sub-categories may be allocated to applicants in the other sub-category of Non-Institutional Investors and not lass than 33% of the Ned issue shall be available for allocation to Retail
Individual Investors in accordance with tha SEBI ICDR Regulations, subject to valid Bids baing recalved frorm them at or above the issue Price. Further, Equity Shares will be allocated
on a proportionata basis to Eligible Employess applying under tha Employes Resarvation Porion. subject to valid Bids baing received at or above tha lssue Price. All potantial Biddars
{excapt Anchor Investors) are mandatorily required 1o parficipate in the Issue through the Appcation Supported by Blocked Amount [ASEA) process by providing dedails of their
respective ASBA accounts, and UPI ID in case of UP1 Bidders using UP1 Mechanism_ as applicable, pursuant o which their corresponding Bid Amaount will be blocked by the Self
Certified Syndicate Banks (3C3Es) or by the Sponzor Banks under the UPI Mechanism, as the case may be. Anchor Investors are not permitted fo parficipate inthe Anchaor Invastor
Portion through the ASBA process. Forfurther detaiis_see Tssue Procedure'on page 428 ofthe RHP

Biddars/Applicants should ensure that DP ID, PAN and the Client ID and UPY ID {for UPI Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP 1D, PAN, Client ID and UP1ID available (for UP1 Bidders
bidding through the UPI Mechanism) in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active. BiddersiApplicants should note that on the basis of the PAN, DP ID, Client ID and UPI 1D {for
UP| Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Issue, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic
Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the |ssue.
Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depesitory Participant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be atthe Bidders/Applicants’sole risk.

UPIl-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues whera the application amount is up to ¥ 0.50 million, applying through Registered Brokers, Syndicate, COPs & RTAs. Retail Individual
Investors and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SC5B&) or to usa the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account usad
for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CEDT nofification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated Sepltember 17, 2021,
CBOT Circular Mo, 3 of 2023, dated March 30, 2022 read with press release dated March 28, 2023 and any subsequent press releases in this regard,

ASBA has fobe avalled by all the imveslors except Anchar Investors. UP! may be availed by (I Retall Indiidual investors in the Refad Category, (i} Non-instifttional investors with an appiicafion size of up to¥ 0.50 miflion in the Non-instituliona! Pordion. For detals on the ASBA and UPY process, please
refer fo the details given in the Bid Cum Appdication Famn and abridged prospectus and also please refer fo the sechion "lssue Procedure™ on page 428 of the RHFP. The process is also avadabie on the websile of Assocklion of Investment Bankers of Indfa (JAIBI) and Stock Exchanges and in fhe
Genaeral Information Docomeant. The Bid CumApplication Form and tha Abridged Prospectus can be downioaded from the websites of BSE Limited "BSE") and Nafional Stock Exchange of India Limited ["NSE”, and'togathar with BSE, the "Stock Exchanges’} and can be obtaingd from tha list of banks
that is displayed on the website of SEBI at www: sebi gov in‘sebiweabvofhernTtherdclion. do PdoRecognisedFp=pes&intmid=35 and hitps 4 www.sebi gov insebiweb/other Diferdstion do?doRecognisedFpi=yes intmin=43, respechively as updafed from time to time. For the list of UP apps and banks
live on IP0, please refer o the firk; www seblgowvin, UPT Bidders Bidding wsing ihe UPT Mechanism may apply through the SC58s and mobie applications whose nameas appear on Iive websile of SEBI, as updated fram time fo e, ICICT Bank Limitad, HOFC Bank Limifed and Axis Bank Limited have
Dbeen appointed a5 the Sponsor Banks forthe [ssue, inaccordance with the requirements of SEBI circular dated November 1, 2018 a5 amended. Forizsue relafed quenes, please contact the BRLMs on their respeciive emai 1Dz a5 mendioned befow: For U related queries, Investors can contsct NPCT

Investors must ensure that their PAN is linked with Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification dated
February 13, 2020 and read with press releases dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.
CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For mlormation on the main obgects of our Company, investors are
requestad 1o ses “History and Cartain Corporate Matlers "on page 238 of the RHP. Tha Memorandum of Agsociation of our Comgany is a matarial docurnant for inspaction in relation to
the Issue. For furlher details, see "Wateris! Contracts and Documenfs for inspechion™on page 486 ofthe RHE.

LIABILITY OF THE MEMBERS OF OUR COMPANY: Lirmited by sharas
AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authonsed share capitad of our Company is ¥ 32750 millicn dividad
il 65,500,000 Equity Shares of face value of ¥ S and T 2.50 million dwided inta 500,000 Redesmable Prefarance shares of face value of T 5 each. Theisseed, subscribed and paid-up

Equity share capital of our Company is T 223.57 million divided into 44,714,558 Equity Shares of face value of ¥ 5 each, For details of the capital struciure of the Company, see " Capilal
Structure” beginning on page 104 of the RHF.

NAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:
The initial signatories of the Memorandum of Association of the Company were Pradeep Gupta and Sushiladevi Gupta, For details of the share capdal history and capital structure of
our Comparny ses “Capdal Slrucfure” baginning on paga 104 ofthe RHP.

LISTING: The Equily 3hares to be isued theough the Fed Herming Prospechus are proposed fo be listed on the Siock Exchanges. Our Company has received in-principle” approvals
from BSE and MSE far listing of the Equety Shares pursuant bo their lelters both dated July 15, 2025, For the purposes of the lssue, the Designated Stock Exchange shall be NSE. Acopy
of tha Red Herring Prospecius and the Prospacius shall be filed with the RoC in accordance with Sections 26(4) and 32 of the Companies Acl. For details of the material conlracts and
documents avaiiable for inspection from the date of the Red Herring Prozpectus until ihe Bidflssue Chosing Date, see "Waferial Contracts and Documenis fov nspection” on page 456 of
the RHP.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI™): SEBI only gives s obsarvations on the Issue documents and this does nol constitula
approval of either the |ssue or the specified sacunties stated in the lssue Document. The investors are advised to refer to page 404 of the BHP for the full text of the disclaimer clause
of SEBI

DISCLAIMER CLALUSE OF BSE: |t is to be distinclly undarsiond that the parmission given by BSE Limited should not in any way be deemed or construed that the RHP has bean
cleared or approved by BEE Limited nordoes if cerify the correciness or completeness of any of the contenis of the BHP. The investors are advised fo refer o the page 406 of the EHP
for the full text of the disclaimer cdause of BSE

DISCLAIMER CLAUSE OF NSE (the Designated Stock Exchange): Itis be be distincliy undarsload that the permession given by NSE should notin any way be deemead or consiruad
that the kssue Document has been cleared or approved by MSE nor does it carify the comectness or completeness of any of the confents of the 1ssue Document. The invesiors are
advised to refer to page 406 of the RHP for the full text of the disclaimer clause of NSE

GENERAL RISKS: Investmeants in equity and equsty-ralated sacurities involve a degrea of risk and investors should nol invast any funds in the kssue unless they can afford to take the
riak of losing their endire invesiment. Invesiors are advised to read the risk faciors carefully before taking an investment decision in the [ssue. For taking an invesiment decision,
mvestors minst rely on their own examenation of our Company and the issue, including the nisks invohed, The Equity Shares in the lssie have not been recommended or approved by
the SEBI, nor does SEBI guarantes the accuracy or adequacy of te contents of the Red Herrng Prospectus, Specific attantion of the investors is mvited o Risk Factors beginnitg on
page 35 ofthe RHP.

| BOOK RUNNING LEAD MANAGERS

~’ nuvama

Huvama Wealth Management Limitad
a1 - 604, Wing A. Buiding No 3, Inspire BKL, (5 Block,
Bandra Kurla Complex, Bandra East, Mumbai, 400051
Maharashtra,
Ted: +07 22 40024400
E-mail; arssbl.ipof@nuvama.com
Website: www nuvama com
Investor grievance email: customersarvice mb@nuvama.com
Conftact Person: Pari Vayal Soumavo Sarkar

| SEBI Registrafion Number: INMO0001 3004

INVEST
CAPITAL
DAM Capital Advisars Limited
Altimas 2202, Leval 22, Pandurang Budhkar Marg Worli,
Mumdai - 400018, Maharshtra, India;
Tal: +91 22 4202 2500
E-mail: arsshl.ipofdamecapital in
Website: www damcapitalin
Investor grievance emall: complaini@damcapilal in
Contact person: Chandresh Sharma/Shital Shah
SEBI Registration number: ME/INMOGO011336

Tel.: #8917 22 4047 7120,
E-mail: ipo.arssbd@rathi.com

ANANDRATHI

MEMI

Anand Rathi Advisors Limited®
11th Floor, Times Tower, Kamata City, Senapati Bapat Mang,
Lower Parel, Mumbai, 400013, Maharashira, India

Website: weww.anandrathiib.com

Invesior Grievance emal: grievance.ecmirathi.com
Contact Parson: Mikita faju’ Shivani Tapadia

SEBI Reglistration number;: INMOCO0I (478

COMPANY SECRETARY AND COMPLIANCE OFFICER |

Chetan Pravinbhal Prajapati

Exprass Zone, A Wing, 10th Floor, Wastemn Express Highway
| GGoregaon (E), Murnbai - 400 063, Telephone: +31 22 - 6281 7000
| E-mail: secretarial@rathi.com

| REGISTRAR TO THE ISSUE

(‘.) MUFG v

MUFG Intime India Private Limited

(Formasty Link intime india Private Limited)

C-101, 15t Floor, 247 Park, L B.5. Marg, Vikhrali Wast,
Mumbai 400 083, Maharashtra, India; Tel: 31 51031 14349
E-mail: anandrathibrokers ipo@in.mpme.mufg.com
Website: www.in. mpms.muig.com

Investor grievance e-mail:
anandrathibrokers.ipoi@in.mpms.mufg.com

Contact Parson; Shanfi Gopalkrishnan

SEBI| Registration Number: INRDODO04058

Bidders can contact our Company Secratary and Compliance Officer
or the Registrar to the Issue in case of any pre-lssue or posi-Issee
related problems, such as non-receipt of letiers of Allatmant, non-
cradit of Allotiad Equity Shares in the raspective beneficiary accounl.
non-recaipt of refund orders or non-receipt of funds by elecironic
mode, eic. For all Issus-related quenss and for redressal of
complaints, investors may also write lo the Book Running Lead
Managers.

"In complfance with fha provisc fo Regulation 21A(1) of the Securilies and Exchange Board of india (Merchant Bankers| Regulations, 1992, as amandad, read wirh proviso fo Reguiation 23(3) ofthe SEB!/ICDR Reguiations. Anand Rathi Advisors Limited will be involved only in marketing of the (ssue.

AVAILABILITY OF THE RHP; Investors are advised to refer to the RHP and the "Risk Faclors” beginning on page 35 of the RHP before applyving in the Issue. A copy of the
RHF will be made avadable on the wehsite of SEBI at www sebi.gov.in and is available on the respective websites of the BRLMs, Muvama Wealth Management Limited at
ww.nuvama.com, DAM Capital Advisors Limied at www.damcapital.in and Anand Rathi Advisors Limited at wenw anandrathiib_com and at the website of the Company, Anand Rathi
Share and Stock Brokers Limited at www.anandrathi.oom and the websites of the Stock Exchanges, for BSE at www bsaindia.com and for NSE Limited &t www.nseindia.com,
AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be available on the website of the Company, the BRLMs and the Registrar fo the Issue
at:wenw anandrathi.com wwwnuvama.com, www.damcapdal.in, weacanandrathiib.com and v in.mpms mufg.com, respeciively

AVAILABILITY OF BID CUM APPLICATION FORM: Eid cum Application Form can be obtamed from the Registered and Corporate Office of our Company, Anand Hathi Share and
Stock Beokars Limited, Tk, +81 22 - 6281 T000; BRLMs: Nuvama Wealth Managemen! Limited, Tel, +81 22 40024400, DAM Capital Advisors Limilad, Tel: +91 22 4202 2500 and
Anand Rath Advisors Limitad, Tel: +81 22 4047 7120, Syndicate Member; Muvama Wealth Managament Limited, Telephone: +81 22 40084400, JM Financial Services Limited
Tel; =81 226136 2400 and Sharekhan Limited, Telephone: +#81 226750 2000 Registersd Brokers, SCEBs, Dasignated RTA Locations and Designated COP Locations for paricipating
in the issue. Bid cum Application Farms will also be available on the wabs#as of the Stock Exchangas al www bsemdia. com and www.nsaindia_com and at all the Designated Branches
of SCEBs, the listaf which is available on the websites of the Stock Exchanges and SEBI

SUB-SYNDICATE MEMBERS: Almondz Global Securities Lid; Asit C Mehta Investment intermadianes; Axis Capital Ltd; Centrum Broking Lid; Eurekha Stock & Share Brokers Lid:

Ghhaganial Securites P, Lid; KJMG Capital Markets Lid; Kotsk Securilies Limited; Keynote Capital Limied; LKP Secuties Lid; Motital Oswal Financial Services Limited; Prabhudas
Liadhar P. Lid; Pravin Ratilal Share & Stock Brokers Lid; Religare Broking Lid: RR Equity Brokers P, Lid; SBICAP Securities Lid; Sharekhan Lid; SMC Global Securities Lid;
Syslematix Shares and Stock Brokers Lid; Tradebulls Securities Limited; YES Sacunties Lid,

ESCROW COLLECTION AND SPONSOR BANK: ICICI Bank Limited

REFUND AND SPONSOR BANK: HOFC Bank Limited

PUBLIC ISSUE AND SPONSOR BANK: Axis Bank Limstad

UPI: UPI Bidders can also Bid through UP1 Mechanism

All capitalised terms used herain and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For Anand Rathi Share and Stock Brokers Limited

On behalf of the Board of Directors

Sdl-

Place: Mumbai

Glabe Capital Markests Lid, HDFC Securities Ltd; 1ICICE Securities Lid; 1081 Capital Markels and Sacurities Lid; HFL Capital Services Lid (Formeby known as |IFL Securities Lid); Kantial

Date: September 17, 2025

Chetan Pravinbhai Prajapati
Company Secretary and Compliance Officer

Anand Rathi Share and Stock Brokers Limited is proposing, subject to receiptof requisite approvals, market conditions and other considerations, to make an initiad public offer of s Equity Shares and has filed a réd heming prozpecius dafed September 17, 2025 with the BoC, The RHP is made available on the website of the SEBI at wwwi. sebigov.in as well as onthe
website of the BRLMs L.e., Muvama Wealth Management Limited 3t www.nuvama com, DAM Capital Advisors Limited al www.damcapital. im and Anand Rathi Advisors Limited at www.anandrathib,com, the website of the NSE &t www. nseindia.com and the website of the BSE at www.bseindia.com and the website of the Company at www.anandrathi.com, Any polential
investor should nofe that investment in equity shares involves a high degree of fsk and for detads relating to such risks. please ses the seclion “Risk Faclors " beginning on page 35 of the RHP. Polantial investors should not rety an the DRHP for making any invasiment decision but should anly rely on the infosmation included in the RHP filed by the Company with the RoC,

This announcemeant does not constibute an offer of the Equity Shares for sake in any purisdicton, inchuding the United States, and the Equity Shares may not be offered or soid in the United Siates absent registration under the US Securties Act of 1333 or an exemption from registration, Any public offering of the Equity Shares to be made in the United States will be made by
maans of a prospectus that may be oblained from the Company and that will contain detailed information about the Company and management, as well as financial statements. Howaver, the Equity Shares are not being offered or sold in the Uniled States.
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TATA

TATA POWER

[Carparate Contracts Depariment)
Tha Tata Pewer Company Limifed, Smart Center of Procuremend Excellence, 37 Floor, Sahar Receiving
Station, Near Hotal Lesla, Sahar Alrpart Road Andher (E}, Mumbai 400 059, Maharashtra, india
(Baard Lina: 022-67T173517) CIN: LIS920MH1919PLCODOSET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible vendors for the foflowing

lender packaga (Two-part Bidding} in Mumbai

(&) SITC of Air Handling Unit (AHU) at Tata Power Transmission R3S (Package
Ref; CC26NKO2T),

(B) EPC of 220KV 1-Core 1200 Sgmm Copper XLPE Lead Sheath cable along with
associated accessories for establishment of new 220/33KV GIS substation at
Worli location. (Package Ref: CC26NP022)

Interested and eligible bidders io submit Tender Fee and Auihonzation Letter before

1500 hrs, Friday, 26" September 2025.

For defailed NIT, please visd Tender seclion on website hitps:ifwerw taiapower.com.

Alzo, all fulure cormigendum's if any, 1o the said bender will be published on Tender saction

of above website | Tata Power — Business Associates — Tender Documents) onfy,

FORM A
PUBLIC ANNOUNCEMENT

iUnder Regulation & of the Insolvency and Bankruptey Board of India
[Insalvency Resalution Process for Corporals Persans) Regutations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RELIANCE HOME FINANCE LIMITED

W

TATA

TATA POWER
iCorporate Condracts Depariment|
The: Tata Powar Company Limised, Smad Center of Procimsment Excellence, 27 Floor, Sahar Receiving
Station, Mear Hotel Leala, Sakar Arport Road Andhorl (E), Mumbal 400 355, Maharashira, India
(Bioard Line: D22-ET1T31T) CIN: L2EE20MHIFSPLCOD0SET

EXPRESSION OF INTEREST (EOI)

The Tata Power Company Limited irvifes Expression of Interest{ EOI forempaneiment

of Vendors for Pan-India senvices for,

(A) “Professional services for facilitating ROW (Pan India) for Construction of
EHV Transmission Lines (220 kV to 785 kV)" for Tata Power Transmission.
(EDI Reterence No- CC25AADGR).

(B) “Services for Pre-Bid Route Survey (Pan India) for Construction of
EHV Transmission Lines (220 kV fo 765 kV)" for Tata Power Transmission.
(EOI Reference No- CC25AADGS).

(C) “Services for Soil Investigation (Pam India) for Construction of EHV
Transmission Lines (220 KV to T65 kV)" for Tata Power Transmission. (EOI
Raference No - CC25AALRED).

For details, pleases visit Tender section on websile hitps:ihwww tatapower.com. Dus

date for interested vendor o parficipate in EQl by submiting Tender Fese and

Autharization Letteris 1500 Hrs. Friday, 10" October 2025.

Alsa, all future corrigandurm’s (i any), to [he above EClwill be informed in Tender saction

on website hitps:f oy,

Gl

Erabiing e-Governanca

Gujarat Informatics Limited

Block No. : 2, 2nd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

NOTICE INVITING BIDS
GIL invites Bids through E-tendering for Tender/RFP for
Selection of an agency to develop and establish a website,
mobile app and infrastructure for the S0U facility, enabling
streamlined Ticket bookings on Design, Build, Finance, Operate
and Transfer ("DBFOT") on behalf of SOU-ADTG Authority,
Ektanagar (Tender No: GIL/HW/09112025). Tender Id: 223630.
Interested parties may visit http://www.gil.gujarat.gov.in or
https://tender.nprocure.com for eligibility criteria & more
details about the bid. - Managing Director

o RELEVANT PARTICULARS
A hamedlooorste dettor. | Rediance Home: Firance: Limited
¢ | D al inoomoration of corporite debior 05062008 iyt | i
3, [Auharty under which corpomate debtor | Registrar of Companies, Murmbai
fis incorporsted  registered | o
(omporate ety Mo, S Hefed-tenty- | LET1IS9IH200BPLCIRIZ 16
| Aterrtiftnation Mo, of porporate delitor
5| Agkdress of the reggasred oifioa and
princpad officn (if ary) of corponain
detitnr

R, Offaoe: Traade World, Marmala il Cormpoumid,
Tth Floor, B Wing, Senapati Bapat Marg

| Lowsar Parel (Westy, Detske Road. $urnbal, Murnbal,
| Maharashtre, s, ADOC1S,

| 150 NS

i [ Insohency corminercement date n
_;r'.ii:a;:-r'l * corposEhe deddon | )
7 (Estimaded date of closuns of insphatnoy | 15-03-2026
{Meme and registration number of the | Umesh Belerars Sonkar
frsahancy professiona acting s interim | 1B Reg Mo
ki professioral | EBYIPA.D01,/P P06, 20212002 14043
S (akdness s emall of the imerm {Address: Flat b, 10, Om Shanti CHS; Piot o,
resolution professioral s registared |BAL0Y 12 Secior 11 Road Mo, 4, Mew Fanvel,
with e Boand Mt MLTiDes, Manadssitra — 410006,

idkdrens md el b be wed i
coirespondence wilth the intemm
resobbon professional

| Coarespondence Address: (e Mo 250 e Thoor, ol
1146 - B, Chikhal House, Frincess Sieet, Halbaded
| #lurnizal, Maharashera - 400 00k
| Process Email id: cipuiiisahoocom
|3009-2025
wo Applicable

L {1.ast dere for submission of dame
2Ol of predilon, iF arg. under
climuse (bl of subssction (6) of sechon |
21, ascartained by the intgim resolution
__\pmfessienal
13, Mames of insohiency Prodessonals
hermtilied 1o &t A Alithorsesd
Repreankative of oreslitong in 8 oss
__[{Theea names for sach class) S
14, a3} Relevant Farmes and Wab finkc e Ibbipodn
) Dedmils of suthorized representatives | Process Evail i crpoifiahoccom
are aalable gt Prresicaal Aokl ot Applicabie

TG Agicatie

Motice is heraby given that the National Company Law Tribunal has ordered the
commaencemant of a corparate insshvency meolution process of the Reflance Home
Finanoe Limited on 16-09-2025

The credilars of Reliance Home Finance Limited are herehy called apon o submi their
claims with proal on or before 30-09-2026 10 the Interim Besolution Professional 81 the
address mentoned against eniry Mo, 10.

The tingnsial credibors shadl submit thesr ciaims with proofl Dy slectronic mesns anky. All other
creditors nay submit the clalmns with prood in persan, by post oF by edectranks means,
Afinarcial credior belongng to 3 cless, as listed sgainst the entry Mo, 1.2, shall indicats its
choece of avthansed represantative from among thie three msolvency professionals listed
agalnst entry Mo, 13 to act 35 authonsed representative of the class |specify class) In Fom
CA, = Mot Applscable

Submission of false or mislesding proofsofclaim shalf attract penalties.

Date: 17th Saplember 2025
Place: Mumbal

S0

Umesh Balaram Sonlar

Appointod as Intorim Resolution Professional
In the muatter of Reliance Homa Finance Limited
IEEI Reg. No: |IBEI/IPA-00L/IP-P-02619/2021-2022/14043
AFA Valid upto: December 31, 2026

& ashik
w ASNIKO
Growing and Sharing with you

ASHIKA CREDIT CAPITAL LIMITED
CIN: LET120WB1984PLC062159
Registerad Office: Trinity, 226/1, A.J.C. Bose Road,
7ih Floos, Kolkata-700020
Phone: +31 33 40102500, Website: www.ashikagroup.com
Email: investorservicesi@ashikagroup.com'sacretarial@ashikagroup.com

NOTICE TO SHAREHOLDERS

The Investor Education and Prolection Fund Authority (IEPF), Ministry
of Corporate Affairs, vide its circular dated 16th July 2025 has [aunched
a 100 days' campaign - “Saksham Niveshak" effective from
28th July, 2025 il 6th Novemnber, 2025, largeting all shareholders whose
dividends have remained unpaid/unclaimed.

As per the directives of the IEPF Authority, We, ASHIKA CREDIT CAPITAL
LIMITED, have initiated the 100 days campaign - “Saksham Niveshak”,
for all our shareholders whose dividends have remained unpaid/
unclaimed. Pursuant to the aforesaid circular, you are requested to
update your ‘Know Your Customer' (KYC) details such as PAN, Email
Addrass, Contact Number, Address, Bank Details and Momination ete,,
in order lo-ensura timely receipt of the dividends declared by the Company
directly to your bank accounts and preventing transfer of such dividends
and sharas to the IEPF,

In line with this initiative and even prior to the launch of this campaign,
in addition to the mandatory requirements as required under various
rules and reguiations, the Company has been taking vanous proactive
steps voluntarily to assist its' shareholders in claiming their
unpaidfunclaimed dividends,

You may reach out with requisite documeants or any gueries to Updation
of KYC or claim of unclaimed dividend to the company at Mahashwari
Datamatics Privaie Limited, Hegistrar and Share Transfer Agent (RTA)
within the stipulated period, at the delails given balow;

M/s. Maheshwari Datamatics Private Limited

23, R.M. Mukherjee Road, 5th Floor, Kolkata — 700001
Tel. No.: 033-2248-2248, 2243-5029

Email ID; mdpldci@yahoo.com

Dated : 17.09.2025
Place : Kolkata

For, Ashika Credit Capital Limited

Sdi-

(Anju Mundhra)

Company Secrefary and Compliance Officer
FCS: 6686

CONCEPRT

: CA Anil Goel

E-Auction- Sale of Corporate Debtor as A Going Concern as per IBG, 2016
Date & Time of E-Auction for Sale of Company as a going concern:
17th Oct, 2025
Time: - D3:00PM to DS00PM (With unlimited extension of 5 minutes each)
Last date of filing Pre-Qualification Document on Auction Platform:
14th Oct, 2025 til 5.00 P.M.
Last Date of EMD Submission: 15th Oct, 2025 till 3.00 P.M.

Sale Of Corporate Debtor as a Going Concern excluding pending litigations (FUFE
L MSEDCL) in view of Regulation 324e) and 324 of IBBI (Liguidation Process)
Regulations 2016, forming part of Liguidation Estate by the quidator appolnted by
the Han'ple. Mational Company Law Tribunal, Mumbal Bench vide order dated
A0CR0A0I8, The sale wilk e done By the undersigned through E-aucticen platform

YR SRR A S e P Ty e

ﬁ Infrastructure

JSW INFRASTRUCTURE LIMITED

CIM: La520MH006PLE 161 268
Ragistared QHice: JSW Coentna, Bandea Kurla Complex, Bandra East, Mumbai 400 057
Phone: 022-4286 1000 Fa: 022-4286 3000 E-mail: infrasecreianshilliswin YWebsite: waw.iswin

HOTICE TO SHAREHOLDERS REGARDING 100 DAYS CAMPAIGH - "SAKSHAM NIVESHAK®
Malics is hetaby glwn kb The sharebakless of JSW Infrastructure Limted (“fe Company®) thal
ihe |rmeestor Education end Protection Fund Authorty {IEPFA), undar the Ministry of Corporade Aflais
{MCA), fas fzunched 3 100 davs raliomwide campaign tlled "“Sakshan Niveshak®, staing from
28* Juby 2025,
The campaign aime b areate ewereness s well as encolregs tha shareholders 1o update ther KYC
detals, bank mardates, contact informabion and fo daim unclaimed divdends, #amy, lving with the
coenpay. befora tha 2ama is ransfamed 1o the Imveshor Education end Profection Fund ["IEPF") as par
ihe pronsions of the Comparies Aot 213
Bz per IEPF Fules, shawes an which dhadend rémaks unpad | unctarmed for @ period of 7 (s2ven)
conseculive years, ana fabie 1o be transiermed o the IEFF.
Az & part of the campaign and 1o awoid such trensfier of shares to IEPF. the Company requests ai is
shareholiers, wn Panee ol nob clemed et daderd, B dam (he same I,::Il |,.|.};1:|I|||!_; ey EYC chislzals
al the aariast
KY¥C Updation Process:

Shares held in Demateralized mode | Sharas held in Physbcal mods

Lipaate KYC detads (PAN, Emal Submit 1he folpwing documeants ta KRn Technologiss
Agdness. Conlact Mumber, Address, | Limled (KFin, the Registrar and Translar Agenl (RTA) of
Bank detals such 85 accourd number. | the Camparny;

IESC Gode, MICE a5 well 28
Momingbon delsiks sbc. with your
Dapositary Pafticipant

Form ISR-1; Filed and signed, with sab-attesied KYC
documents
+  Form I53R-2 Filed and sgoad, wilh bamker's altesialon
of the shareholders signature plus arigingl canceled
cheque (wilh he sharehalders name prinled] of el
etiested bar® passbook | statemnant
Form SH-13: For edding & nomines
Form 18R-3: For opbng aut of namination
Snce dhdend an shares 5 pavable only inelectronic made. dosdend wil be credied in shanshokders
bank sccounl oty AFTER updating 1k abowa infomalion | documents.
Shareholders can download these formns from Nitps:ng Sfirech comy'disntseracesionafoms sape
ar fram the Company's wabsia &1 hiftps: e s indnfrashucturasasinlrastiniclone—downloads
The delaiz of unpaid ! wcleimed dividend are availabla on e websile of the Company &l
frttns: e s ndnilrastoctureungaid-unclaimed-dsidand
Sharehclders many feach oul fo BTA of the Company ki ary quenes tekxied 1o updaion of KYD o
claim of unpaid | unclaimed deedend, &l the dalsik gven below:
KFin Technologies Limited
Urit 560 Infragbractung Lireless
Salenium Buiiding, Tower-B, Fiot Mos. 318 32
Fimanctal [Msiricl, kanskrasnquisa, Sedlncampaly
Hiderabad - 500012, Telangana
Emall erward ris@kiinteshocom
Tt 1500-305-2001 | MO-BTG2z22d
Sharahoiders, may elso rsach oul 1o the Company al it secralariak@izw n for any clasfication
Enarahoiders of tha Campary ere requasied o fake sdveriage of this miliative,

For JSW Infrastructure Limited

Description Reserve Price EMD Incremental
(INR) vialue
|
Sale Of Corporate Debtor as a Rs. Rs. As.
Going Concern Excluding | 2,80,00,000/- | 28,00,000/. | 100,000/
P‘H“di“g. Iittﬁﬂhﬁn& I:FUFE & -:HUEIEE‘S I:H'.IPEEE
MEED'}LH ungder ih‘l:ﬂﬂn 321'-&] Tll.w-_l ["JI}TE.'E- rwe.nt!rl.
read with Regulation 32A of | andEighty | Eight Lakhs
IBBI (Liguidation Process) lakhs only) anily}

Regulations 2016.

(CIN: L15143MH1902PLCOEES
62}

Corporate Debtor's Listing
suspanded vide MNSE public
nodico dated 17th June 20020, &
unabsorbhed depreciation
amounting to Bs, 47.66 croves as
per MR of ALY, 2017-18

Mote-Piease note that all the assets of the company have been soid as per law.
Heace kindly refer to E-Auction Document bearnng na, EAUCTIONSDOC GLA2025/
91 foy Clanfcaticn on Sale of Corporate Debdor a5 8 going COoncerm a5 per
Regulation 32e] of IBElLiguidation Process) Regulation, 2016.

Terms & Conditlons of the sale s as under:

1. E-Auction will be conduected on “AS IS WHERE 57, “AS |5 WHAT 157, "WHATEVER
THERE IS BASIS" AND “WITHOUT RECOURSE BASIS™ as suchsale s without any
kind of warranties and indemnities throwgh approved service provider - al IBBI
eAuction Portal by BAAMMNMNET at (hitos://fibbi.baankniet com/eauction-
thel home

2. A5 per Insolvoncy and Bankruptoy Board of India (Liguidation Process)
Regulations, 2016, Schedule | *Mode of sale” Clause 1{BA), Bidders must
declare they aren't disqualified under Section 284; any EMD will be forfeited if
ineligibality 1s later estabiishad,

3. Identification af the highest dder does ot uarantes the status of a
swomessful bidder. The Liquidator, in consultation with the Stakeholders'
Consultation Commities (S0, retaing the sole. authority 1o declare the
stpteesiul Bidder, The Liguidator and 5CC abso reserde e fght te priontize any
singhe block and annul other bids or decide otherwise, with their decision being
final and birding on all hidders

All applicants are mandatonly requested to refer o the terms and conditions from
tha website of AAA Insolvency Professionals LLP e, htipssss
insolvancyandbankruptoyin/ rasoya-proteins-fimitedy or from the portal of IEBl or
from the officsal site of Auction Service Provider, prios to submission of EMD and
participation in the process,

Place: New Delhi CA Anil Goel
Date: 18,08,/ 2025 Liguidator of Rasoya Proteins Limited
Registration No, IBEI/IPA-001/1P-PO0O118,/2017-2018,/10253

E-mail: rasoyaproteins@analnsolvency.com

Contact No. +91 11-46664623, BEO0AG52E4

“"IMPORTANT"™

hilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or

Sal-
Hitssh Kanank entering into any agreements with advertisers or
Flace: Mumbad Company Secretary and Campliance Officer otherwise acting on an advertisement in any manner
Date: 18" Septambar, 2025 Membership Ho. FE188 whatsoever.
epaper.financiaiexpraﬁ:mn‘. . CHENNATI/KOCHI . . .
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confinued from prevous page.

ASBA* ‘ Simple, Safe, Smart
way of Application!!!
*Applications Supported by Blocked Amount

{"ASBA’) is a better way of appiying to offers by
simply blocking the fund in the bank account,
Far further details, chieck section on ASBA.

Mandatory in public Issues.
No cheque will be accepted.

=/

LATED) PATMENTE INTERRACE

atthe foll free number: 18001 201 740 and mail Id: ipe.upi@hpolang.in.

Im case of any revision in the Price Band, the Bid/lssue Fenod will be exiended by atleasi 3 additional Woeking Drays atter such rewision in the Price Band, stbjectio the Bid!|szwe Penod
not excesding 10 Working Days, In cases of force majeure, banking strike or similar circurmstances, our Company in consuftation with the BRLMs, forreasans to be recorded in writing.
extend the Bid/|ssus Period for a minimum of 1 Working Day, subject to the Bid/lssue Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/lssue
Period, if applicable, shall bewidely disseminated by nofification to the Stock Exchanges, by issuing'a press releass, and also by indicating the change an the website of the BRLMs
and at the termenals of the other members of the Syndicate and by intimation fo the Designated Intermediaries and the Sponsor Banks, as applicable,

The Issue 15 being made through the Book Building Process, in terms of Rule 19(2)i0) of the SCRR read with Regulabion 31 of the SEBI ICDR Regulations and in accordance with the
Requlation 6(1) of the SEBI ICDR Regulations whersin not more than 50%: of the Net Issue shall be available for slocation on a proporbonate basis 1o qualified institutional buyers
(QIBs) {such portion referred as QIB Partion), provided that our Company, in consultation with the BRLMs, may afiocate up to 80% of the Q1B Portion to the Anchor investors on 2
discrafionary basis in accordance with the SEBI ICDR Regulations {Anchor Investor Partion), of which one-third-shall be reserved for domestic Mutual Funds, subject to valid Bids
being recesved from the domastic Mutual Funds. al or above the price al which allolment is made (o the Anchor Investors (Anchor Investor Allecation Price). Further, in the event of
under-subsenption, or non-allacaton in the Anchor Investor Portion, the balance Equity Shanes shall be added to the QIE Portion {other than the Anchor Investar Porbion) (Net QIB
Partion). Further, 5% of the Net QIB Portion shall be available for aflocation on a proportionate basss only 1o Mutual Funds (Mutual Fund Portlon), and the remainder of the Net QIB
Partion shall be available for allocabion on a proporticnate basks (o 2l CIE Budders (other than Anchor Invesiors), including Multual Funds, subject to valid Buds being recalved al or
abova the [ssue Price, Howaver, if the aggregate damand from Mutual Funds is less than 5% of the Net Q1B Porlion, the balanca Equity Shares available for allacation in the Mutusl
Fund Partion will be added ta the remaining Net QIB Porlion for proportionate allocabon to all Q1Bs. Further, not less than 15% of the Net lssua shall be avaiable for allocation on a
proportionate basks to Non-Institutional Investors out of which (a) one-third of siech portion shall bereserved forapplicants with application sizeof more than T0.20 millionand up e T
1.00 mifon; and (b) two-third of such porlion shall be reserved for apphicants with application size-of more than 31 00 mathon, provided that the unsubssrbad porlion in either of such
sub-calegones may be allocated to applicants in the other sub-calegory of Mon-Inslitubonal Investors and not less than 35% of the Net [ssue shall be available for allocaton 1o Ketail
Individus! Investors in accordance with the SEB! ICDR Regulations, subject to valid Bids being received from them at or above the lssue Price. Further, Equity Shares will be allocated
on a propartionate basis to Eliginle Employees apphying under the Employes Reservation Portion, subject to valid Bids being received al or above the Issue Price. All potential Bidders
{except Anchor Investors) are mandatorily reguired to parficipate in the Issue through the Appscation Supporied by Blocked Amount {ASBA) process by providing details of their
respective ASBA accounts, and UPI 1D in case of LPI1 Bidders using UPI Mechanism, as applicable, pursuant o which their corresponding Bid Amount will be blocked by the Self
Certified Syndicale Banks (SCSBs) or by the Sponsor Banks under the UPE Mechanism, as the case may be, Anchor Inveslors ane not permitted 1o particingle in the Anchor investor
Partion through the ASBA process. For further detais, see Tssue Procedire on page 426 ofthe RHP

Bidders/Applicants should ensure that DP ID, PAMN and the Client ID and UPI ID {for UPI Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP 1D, PAN and Client 1D provided in the Bid cum Application Form should match with the DP 1D, PAN, Client ID and UP1D available (for UP1 Bidders
bidding through the UPI Maechanism] in the Depository dafabase, otherwise, the Bid cum Application Form is liable to be rejected. Bidders! Applicants should ensura that
the baneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP [D, Client 1D and UPL D {for
UP| Bidders bidding through the UP mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deamed to have authorized the Depositories
to provide to the Registrar to the Issue. any requested Demographic Detalls of the Bidder/Applicant as available on the records of the depositories. These Demographic
Details may be used, among other things. for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) ralated to the |ssue.
Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be at the BiddersiApplicants’ sole risk.

THURSDAY, SEPTEMBER 18, 2025

UPI-Now available in ASBA for Retail individual Investors and Non Institutional Investor applying in public issues where the application amount is up to ¥ 0.50 million, applying through Registered Brokers, Syndicate, COPs & RTAs. Retail Individual
Investors and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account, Investors are required to ensure that the bank account used
for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBOT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated Seplember 17, 2021,
CBOT Circular No. 3 of 2023, dated March 30, 2022 read with press release dated March 28, 2023 and any subsequent press releases in this regard.

ASBA has fo be availed by aif the imvestors except Anchorinvestors. UPI may be svailed by () Retadl Indwidual investors in the Refail Cafegory; (il Non-instifutional investors with an appliicafion size of up to ¥ 0.50 miflion in the Non-institulionsl Porhon, For detads on the ASBA and UPT process, please
refer fodhe dedails given in the Bid Curm Appiication Fonm and sbndged prospecius and also plegse referto the sechion "lssue Procedure™ on page 428 of the RHP The process is also availabie on five website of Associafion of Investment Bankers of Indéa ["AIBT) and Sfock Exchanges and i fhe
General Information Document, The Bid CumAppiication Form and fhe Abridged Prospectus can be downinaded from the websites of BSE Limited "BSE '} and Nafional Stock Exchange of India Limited ["WSE”. and fogether with BSE, the "Stock Exchanges ] and can be obiained from the fist of banks
thal 15 dreplayed on the wabaite of SEBI at www sebi gov insabmebiaherOtherd chion do ?doRecognissdFpi=yesdintmid=25 and hifps.wiw sebi gov infsehiwebother Cierd ction do?doRecognisedFo=yes Sintmid=43, raspectively as updalad from fimes fo time. For the Nst of P! apps and banks
Iive o IP0), please refer to e ks wwwe sebd gowvin: UPT Bidders Bidding waing the UPT Mechanism may sppdy through the SC58z and mobile applicalions whoze names appearon the webszite of 3EBI, a5 updated from Hme fo tirme. JCICT Bank Limited, HOFG Bank Limited and Axis Bank Limited have
been appointed a5 the Sponsor Banks forthe 15508, in accordance with e requirements of SEBI clrcular dated November 1, 2078 as amended, For [ssue relaled quenes, piease contac! the BRLM: an their respechve eman IDs a5 menhoned below, For UP] related quenes, investors can confact NPCT

Investors must ensure that their PAN is linked with Aadhaar and are in compliance with the notification issued by Ceniral Board of Direct Taxes nmotification dated
February 13, 2020 and read with press releases dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.
CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For information on the main obiects of our Company, Invastors ara
requesiedio see "History and Cerain Corporate Matfers “on page 238 of the KHP. The Memorandum of Association of cir Company is 3 material document forinspection in relation o
\he |ssue, For further details, see Walenal Contracts and Documents for Inspechon”on page 486 of the RHP.

LIABILITY OF THE MEMBERS OF OUR COMPANY: Limited by sharas,

AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHF, the authonsed share capital of our Company is ¥ 327 50 milkon divided
into 65,500,000 Equity Shares of face value of 3 5 and ¥ 2,50 million divided into 500,000 Redeemable Preference shares of face value of ¥ S each, Theissued, subscribed and paid-up
Equity share capital of our Company i3 < 223.57 militon divided into 44, 714,553 Equity Shares of face value of ¥ 5each, For details of the capital struciure of the Company, see " Capifial
Sfructure” beginning on page 104 of the RHE.

NAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:
The initial signataries of the Memorandum of Assocation of the Company were Pradeep Gupta and Sushiladeni Gupta. For datails of the share capetal history and capital structine of
our Company seg " Capidal Shucfure” beginning on page 104 of the RHP.

LISTING: The Equily Shares to be issued through the Rad Herring Prospectus are proposed 1o be listed on the Slock Exchanges. Our Comgany has recefved n-principle’ approvals
from BSE and N3E for ligting of the Equdy Shares pursuant tothair lefiers bath dated July 15, 2025, For the purpases of the Issue, the Dasignated Siock Exchange shallbe NSE. A copy
of the Red Herring Prospecius and the Prospectus shall be filed with the Rod in accordance with Sections 2614} and 32 of the Companies Act. For defails of the material confracts and

documents avaiiable for inspection from the date of the Red Herring Prospectus until the Bid/lssue Closing Dale, see “Meleral Confragts and Documents for inspechion” on page 486 of
fha RHP.

DisCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDHA (“SEBI”): SEBI only gives ils observabons on the Issie documenis and this does not constibute
approval of either the |ssue or the specified sacurities stated in the Issue Document, The investors ane advised fo refer io page 404 of the RHP for the full 1ext of the disclaimer dauss
of SEBI.

DISCLAIMER CLAUSE OF BSE: It is to be distinctly undersiood that the perméssion given by B3E Limited should not in any way be deemed or construed that the BEHP has been
cleared or approved by BSE Limited nor does it certify the correciness or complsteness of any of the contents of the RHP. The invesbors are advised to referto the page 406 of the RHP
for the full bed of the disclaimar glause of BSE

DISCLAIMER CLAUSE OF NSE {the Designated Stock Exchange): |tis to be distinctiy understood that the permission given by NSE should notin any way be deemed or construed
that the Issue Document has been cleared or appraved by NSE nor does it certify the comectness or completenass of any of the conlents of the Issue Documenl. The invesiors are
advised 10 referto page 406 of the RHP for tha full text of the disclaimer clause of NSE.

GENERAL RISKS: Investments in equify and equity-related securtes involve a degres of nsk and investors should notinwest any funds in therissue unless they can afford totake the
risk of losing their entire invastment. Investors ane advised to read the risk factors carefully before taking an invesiment decision in the lssue. Far laking an investment dacision,
vastors miust raly on their own examination of our Company and the Issue, ncluding the risks invohed., The Equity Sharas in the lssue have not bean recommended or approved by
the SEB!, nor does SEBI guarantes the accuracy or adegquacy of the conients of the Red Herring Prospectus, Specific aftenfion of the investors is iwited o Risk Factors ' Deginmimg on
page 35 ofthe RHP,

| BOOK RUNMNING LEAD MANAGERS

DAM

CAPITAL
DAM Capital Advisors Limited
Altimas 2202, Level 22, Pandurang Budhkar Marg Worli,
Mumbai - 400018, Maharshtra, India;
Tel: +87 22 4202 2500
E-mail: arzsbl.ipoi@damcapiial in
Website: www.damcapitalin
Investor grievance email: complaini@damcapital.in
Contact person: Chandresh Sharma/Shital Shah
SEEBI Registration number: MEB/INMOG(011336

~’ nuvama

Nuvama Wealth Management Limited

801 - 504, Wing A, Building Mo 3, Inspire BKC, G Block,
Bandra Kuia Complex, Bandra East, Moambai, 400051
Maharashtra,

Tel: +871 22 40054400

E-mail: arssbl ipog@nuvama. com

Yebsite: waw nuvama.com

Investor grievance email: customerservice.mbEnuvama.com
Contact Person: Pari Vaya' Soumsavo Sarkar

SEBI Registration Number; INMOOOO 3004

MWES

Tel.; +91 22 4047 T120;
E-mail: ipo.arssbl@rathi.com

'\Hﬂu'\] l"I]-LJ.T} EI

Anand Rathi Advisors Limited®
11th Floor, Times Tower, Kamata Cily, Senapal Bapat Marg,
Lower Paral, Mumbai, 400013, Maharashira, India

Website: www.anandrathiib com

Investor Grievance emadl; grievance.ecrii@eathi.com
Contact Person: Nikita Jaju' Shivani Tapadia

SEBI Registration number: INMOO0010478

COMPANY SECRETARY AND COMPLIANCE OFFICER

Chetan Pravinbhai Prajapati
| Expeess Zone, A Wing, 10th Floor, Western Express Highway
| Goragacn (E). Murebai - 400 063, Telephona: =31 22 - 8281 7000
| E-mail: secretarial @rathi.com

REGISTRAR TO THE ISSUE |

('l') MUFG MUEG infime

MUFG Intime India Private Limited

(Formasty Link Intime India Private Limited)

C-107, st Floor 247 Fark, L.B.5. Marg, Vikhrali West,
Mumiza 400 033, Maharashirg, Indiz; Tel +91 81041 14945
E-mail; anandrathibrokers. ipoi@in. mpms.mulg.com
Websita: www.in.mpms.mufg.com

Investor grievance e-mail:

anandrathibrokers. ipoi@in.mpms.mufy.com

Contact Person; Shanli Gopalkrishnan

SEBI Registration Number: INROOO004058

Bidders can contact our Company Secretary and Compliance Officer,
or the Registrar lo the |ssue in case-of any pre-lssue or post-lssue
| refated problems, such as non-receipt of latters of Allotment, non-
| credit-of Alotied Equity Shares in the respective beneficiary account
no-receipl of refund onders or non-réceipt of funds by elecironic
made, efc, For all Issie-related quesies and for redressal of
| complaints, mvestors may also wiie to the Book Running Lesd
Managers

"Iy commpiiance with the proviso fo Regliation 21A( T} of the Seclinfies and Exchange Board of india (Merchant Bankers) Reguiations, 1992, az amended, readwith proviss fo Reguiabion 23(3) of the SEBNCDR Reguialions, Anand Rathi Adwizors Limifed will be mvolvéd only i markeling of the lssue,

AVAILABILITY OF THE RHP: Investors are advised to refer to the RHP and the “Risk Factors” beginning on page 35 of the RHP before applying In the lssua. A copy of the
RHP wil be made avadable on the website of SEBI al www sabigovin and is available on the respeclive websites of the BRLMs, Nuvarma Wialth Management Limilad at
wiw.nvama.com, DAM Capital Advisoes Limited at www.tamcapital.in and Anand Rathi Advisors Limiled al www anandrathiib com and at the wabsite-of the Company, Anand Rathi
Share and Stock Brokers Limited atwww.anandrathi com and the websitas of the Stock Exchanges, for BSE at www bseindia, com and for NSE Limited al www.nsaindsa.com,
AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be available on the website of the Company, the BRUMs and the Ragistrar fo the |ssue
at: www.anandrathi.com www.niivama.coem, www, damcapital.in, www.anandrathiib. com and www.m.mpms.mufg.com, respeciivedy,

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Applicafion Form can be obtained from the Registerad and Corporate Ofiice of our Company, Anand Rathi Share and
Stotk Brokers Limited, Tel: +81 22 <6281 7000; BRLMs: Muvama Wealth Managemeni Limited, Tel: +081 22 40054400, DAM Capital Advisors Limited, Tel: #9122 4202 2500 and
Anand Rathi Advisors Limided, Tel: 497 22 4047 7120, Syndicate Member: Nuvama Wealih Management Limited, Tessphong: +97 22 40094400 M Financial Services Limided,
Ted: #31 22 6136 2400 and Sharekhan Limited, Telephone: #3122 6750 2000. Registered Brokers, 3C3Bs,; Designated RTA Locations and Designated COP Locations for participatng
in the fzsue. Bid cum Application Forms will also be available on the websies of the Stock Exchanges atweew beeindia.com and wwwinseindia.com and 3t all the Designated Branches
of SC5Bs, the listofwhich is available on the websites of the Siock Exchanges and SEBL

SUB-SYNDICATE MEMBERS: Almondz Global Securities Lid; Asit C Mehta Investment intermedianes; Axis Capital Ltd; Centrum Broking Lid; Eurakia Stock & Share Brokers Lid:
Globe Capital Markets Lid, HDFC Sacurities Ltd; ICICI Securities Ltd, 108 Capital Markets and Securities Lid; [IFL Capital Sarvices Ltd (Formely known as [IFL Securities Ltd); Kantial

Chhaganial Securities P. Lid; KJMC Capital Markels Lid, Kotak Securities Limited, Keynate Capital Limited; LKP Secuties Lid, Motilad Oswal Financial Services Limited, Prabhudas
Ldadhar P. Lid; Pravin Ratilal Share & Stock Brokers L1d; Religara Broking Lid; RR Equity Brokers Py, Lid, SBICAP Securites Lid, Sharekian Lid; SMC Global Securities Lld,
Systamatix Shares and Stock Brokers Ltd; Tradebulls Secunties Limited; YES Securities Lid.

ESCROW COLLECTION AND SPONSOR BANK: ICICI Bank Limited

REFUND AND SPONSOR BANK: HOFC Bank Limitad

PUBLIC ISSUE AND SPONSOR BANK: Axis Bank Limited

UPL: UPI Bidders can alsa Bid through LIF1 Mechanism

Al capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to themin the RHP.

For Anand Rathi Share and Stock Brokers Limited
DOin bahall of tha Boaed of Directors
Sl

Place: Mumbal Chetan Pravinbhai Prajapati

Ana.m:i Haﬁhl Share and Eh:l:k Emhem Limited s pmpnslng sul:ljev:ll:-::n receipt ﬂfrequrslte approvals, market '.':I.'.II'IIZIIHEII'IE- and other D:'I'IEII:IET-EI.IGFE o make an |n|t~u-l|::~:,-hllr. u-ﬁer ur..a Equity Shares and has fiked a red heming prospectus |Z|E|'.E|.'-| Sept&mber 1 7, 2025 with the RI:IIL The HHF' 15 mads a".'allable on the website -:Hi"eﬁEEI al www.sebl govin as well as on the
website of the BRUMs i.a_, Nuvama Wiealth Managarment Lirmited at www.nuvama.com, DAM Capital Advisors Limited al www dameapital i and Anand Rathi Advisors Limited al www.anandrathilb.com, the website of the NSE at www nseindia.com and the websita of the BSE al www.bsaindia com and the websita of the Company al www.anandrathi com. Any patantial
investorshoukd note that invastment in equity shases involves a high degrea of risk and for detads relating to such risks, plaase sea the section “Risk Fachors " baginning on page 35 of tha KHP. Patential investors should not raly an the DRHP for making any investment decision but should anly rety on tha information included in the RHP filed by the Company withthe RoC.

This announcement does not constituite an offer of the Equity Shares for sale in any jrisdiction, including the United States, and the Equity Shares may not be offerad or soid in the United States absant registeation under the US Secunties Actof 1833 or an exemption from registration;, Any public offenng of the Equity Shares 1o be made in the United States will be made by

ﬂatﬁ oeptember 17, 2025

means of 8 prospectus that may be cbtained from the C.ompany and that will contain detailed information about the Company and management, as well a3 financial statements. Howeaver, the Equity Shares are not being offerad or soid in the United States.

%

TATA

TATA POWER

[Carporate Contracis Depariment)
The Tata Power Comgany Limited, Sman Center of Procurement Excellence. 3 Floor, Sahar Receiving
Stafion, Near Hotel Leela, Sahar Airpart Raad Andberi (E}, Mumbai 400 059, Maharashtra, indiz
[Board Line: f22-6T1T1517T) CIN: LE220MH1810PLCOD05GET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited inviles lender from eligibbe vendars for the following

lender package {Two-pard Bidding) in Mumbai

(A} SITC of Air Handling Unit (AHU) at Tata Power Transmission RSS (Package
Ref: CC26NKD2T).

(B} EPC of 220KV 1-Core 1200 Sgmm Copper XLPE Lead Sheath cable along with
associated accessories for establishment of naw 2200133KV GIS substation at
Worli location. (Package Ref: CCZENPO22)

Inferested and elgible tidders fo submit Tender Fee and Authorization Letter before

1500 hrs, Friday, 26" September 2025,

For delailed NIT, please visd Tender seclion on weabsite hitps:if'www.tatapower.com.

Also, all fulure cormigendum’s if any, o the said fender will be published on Tender sechon

of above websile (Tata Power — Business Associates — Tender Documants) only.

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation & of the Insolvency and Bankruptcy Board of India
[Insolvency Resolution Process for Corporate Parsons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF
RELIANCE HOME FINANCE LIMITED

L

TATA

TATA POWER
(Corparate Coniracts Departmank)
The Tata Power Company Limited, Smar Cerder of Procurement Excellence, 2 Floor, Sahar Recelving
Staticn, Near Hotel Leela, Eahh' Aiport Road Andheri [€), Mursbai 400 (5%, Meharashira; India
(Board Line: 022-6T17391T) CIN: L2ES20MHA313PLCO0056T

EXPRESSION OF INTEREST (EOI)

The Tata Power Company Limited invites Expression of Interest {EQI} for empaneiment

of Viendors for Pan-india services for,

{A) “Professional services for facilitating ROW (Pan India) for Construction of
EHV Transmission Lines {220 kV to 765 kV)" for Tata Power Transmission.
(EQI Referance No- CC23AADGE).

(B) “Services for Pre-Bid Route Survey (Pan India) for Construction of
EHV Transmission Lines (220 kV to 765 kV)" for Tata Power Transmission.
(EQI Reference No - CCZ3AADGE).

(C) “Services for Soil Investigation (Pan India) for Construction of EHV
Transmission Lines (220 kV to 765 kV)" for Tata Power Transmission. (EOI
Reference No - CC25AA068),

For defails, please visit Tender seclion on website hitps:www.ialapower.com. Due

date for inferasted vendor oo paricipate in’ EQI by submitting Tender Fes and

Authorization Letter is 1500 Hrs. Friday, 10” October 2025.

Also, all future cormgendum’s (i any), to the above ECI will be informed in Tender zection

on website https dhwww tatapower.com oniy,

RELEVANT PARTICULARS

i [vame of comporate detitor | Relance Home Firance Limied

| Dae of ncarporation of COpOTEte dentor| 05062008
He"tjﬁhr-: [ Comperies, Kurmbai

3] (Aunhanty urder whiach corporate debior
:asln:_:-:lr:_u_rmi "r-e_eﬂi'-rl-l:rml
[Comporte ickerttity Mo, 7 Limited Lintiity Lu?‘]&ﬂ"ﬂHEEHJEH.EJ.EBEIE
|idertifieaton s, of corporate detblor
i |Addness of the repetened offiee snd
princinsl office {if any] of corporate
chElar

| Fegrl Office: Trace Word, Karmala Mils Compound,
|T1h Floor, B Wing, Senapal Bapat Mang,
L Pt s, Diediske Road, Murnbai, Murmiba,
Insoheancy commencement date n | IS
|respect of corporaie detstor
| Esfiraied date of dogure of insnivency |150=3.2028
LR L] e g al ]
{ M and registration rumber of the ,Lln‘rE:sh Balaram Sonlar
|nsohvancy profiessicas! acting as interim | B8 Reg Mo
|Fesscibition professiaral | BB RO PGS B, 00 S0 1400 3
. (hodress Gn emall of e rerim | Adbdress: Flal do, 10 Om Stangl CHS, Piot ko,
ressakilion professional. Bs regshaned :B,."1[I|."‘."‘.T-!_ Secier 11, Road Mo 4, Moy Pareel,
‘with thez Boand berd Mumiberd, Mahasshta - 410068
L |Gl msorkarlE03EEmacm
10 Address and emal @ be Lead for | Comrespondence Address: Office ho. 25, S floon, at
|enrespondence with the infarm 146 - B, Chikhal Honse, Pringess Siresd, Kaliadei
ressabition professiaral Ml,.ﬂ'h.,!-l Msharmshim - -'Il'!l'_:lﬂl.'flf-’

11, |Last date for submission of dams.
12| Cipeeies of croitoes, if ary. unoar
dEuse {b) oF sub-section (EA) of sechion
21, aEartaned by the inbeim resokiion
[prhesional
3.\ Names of nsohency Profassonalks
identied to &2t &5 Authonsed
Representative of crediios in 3 dass
[T narmes for each clss) |
J|ah Rakngn Forres sy {Weh inks wewwibb Eoain
&) Dartails of athonized representatnes | Process Emall id: crpaifiEyahoc.com
are malable at | Prvaical Address: hot Appicabie

[Nt Appicable

wolice 5 hereby glven that the Mational Company Law Tribdnal has ordered the
oemrencement of & corparabe insoléency resalution process of the Relapese Home
Finance Limited o 16-09-2025.

Thie creditors of Reliance Home Finance Limited are hersby called upon to submit thei
claims with proof on or belore 30-09-2025 19 the Interim Resolution Professicnal 31 the
addrass mentionad against entry Mo, 10,

The financial creditors shall submit thesr clamme with proof by etectionic meansanly, A1l gther
creditars may submit the claims with proofin parsen, by post or by electronss means,

& financial craditor belonging to a class, as listed against the entry Mo, 12, shall indicate its
chowce af autharised representatnes from among the thron insoheroy professionals |i51|_;:|,1
agiins! entry Mo, 13 b act 85 aulbeced representatne of the chass [specify class]in Fam
0, = Mol Anobeable

Submission af false of misleading prools of clairm shall atirecd penalties.

Date: 17th Septomber 2025
Place: Mumb:ai

50,
Umesh Balaram Somnlar

Appoinbed as Interim Resolution Professional

in the matter of Relienee Home Financea Limited
IBEI Reg. Hl'.1HHI,.-‘IF‘!.—H‘I]!I..-’IP-P-UEHI‘BIEI]EI—EHEE.-‘.‘I.‘I-DH
AFA Valld upto: December 31, 2026

Emall for Comespondence - clrprflEyahoocom

ashika

Growing and Sharing with you

ASHIKA CREDIT CAPITAL LIMITED
CIN: LET120WB1994PLC0G2159
Registered Office: Trinity, 226/1, A.J.C. Bose Road,
Tth Floor, Kolkata-700020
Phone: +91 33 40102500, Website: www.ashikagroup.com
Email: investorservicesfashikagroup.com'secretaral@ashikagroup.com

NOTICE TO SHAREHOLDERS

The Investor Education and Protection Fund Authonty (IEPF), Ministry
of Corporate Affairs, vide its circular dated 16th July 2025 has launchead
a 100 days' campaign — “Saksham Niveshak" effective from
28th July, 2025 il 6th November, 2025, targeting all shareholders whose
dividends have remained unpaid/unclaimed.

As per the directives of the IEPF Authority, We, ASHIKA CREDIT CAPITAL
LIMITED, have initiated the 100 days campaign - “Saksham Niveshak”,
for all our shareholders whose dividends have remained unpaid/
unclaimed. Pursuant to the aforesaid circular, you are requested o
updata your ‘Know Your Customer' (KYC) datails such as PAN, Email
Addrass, Contact Mumbar, Address, Bank Details and Momination etc.,
in order o ensure timely receipt of the dividends declared by the Company
directly to your bank accounts and preventing transfer of such dividends
and shares to the |EPF.

In line with this initiative and aven prior 1o the launch of this campaign,
in addition to the mandatory requiremenis as required under various
rules and regulations, the Company has been taking vanous proactive
steps voluntarily to assist ils' shareholders in claiming their
unpaidiunclaimed dividends.

¥ou may reach out with requisite documents or any quaries to Lipdation
of KYC or claim of unclaimed dividend to the company at Maheshwari
Datamatics Private Limited, Registrar and Share Transfer Agent (RTA)
within the stipulated period, at the delails given balow:

M/s. Maheshwari Datamatics Private Limited

23, R.N. Mukherjee Road, 5th Floor, Kolkata = 700001
Tel. No.: 033-2248-2248, 2243-5029

Email ID: mdplde@yahoo.com

Dated ; 17.09.2025
Place : Kolkata

For, Ashika Credit Capital Limited
Sdi-
{Anju Mundhra)

Company Secretary and Compliance Officer
FC5: GoEG

Gujarat Informatics Limited

Block No. ; 2, 2nd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

GiL

Erabiing e-Goverfanas

GIL invites Bids through E-tendering for Tender/RFP for
Selection of an agency to develop and establish a website,
mobile app and infrastructure for the SOU facility, enabling
streamlined Ticket bookings on Design, Build, Finance, Operate
and Transfer ("DBFOT") on behalf of S0U-ADTG Authority,
Ektanagar (Tender No: GIL/HW/09112025). Tender Id: 223630.
Interested parties may visit http:f/www.gil.gujarat.gov.in or
https://tender.nprocure.com for eligibility criteria & more
details about the bid. - Managing Director

NOTICE INVITING BIDS

IE.‘-:umpang.r Secretargr and Compliance i}ff-:er

CONCEPRT

RASOYA PRUTEINS LIFI"IITE[?' |'1|1 Llr.|uu.1-.|tr|:m:| Liguidator: CA Anll Goel
s DAt Villaps Wanjard, ka Wanl, Districl-Yaaatmal, 445004 (MHL., India
IEBI Ad Jex

adhi- 110020

Corlact No:

E-Auction- Sale of Corporate Debtor as A& Going Concern as per IBC, 2016
Date & Time of E-Auction for Sale of Company as a going concern:
17th Dct, 2025
Time: - O2:00PM o O5:30PM (With unlimited extension of 5 minules aath)
Las=t date of filing Pre-Qualification Documeant on Auction Platform-
14th Oct, 2025 till 5.00 P.M.

Last Date of EMD Submission: 15th Oct, 2025 il 3.00 F.M.

Sala ] Corporals Dablos as a Going Coneém excluding pending litigations (PUFE
& MSEDCL] in view of Regulation 32{e) and 324 of 1BEI (Liquidation Process)
Regulations 2018, farming paert of Liquidation Estate by the liquidator appointed by
the Hon'ble Mational Company Law Tribunal, Mumbai Bench vide order dated
J0A0, 2018, The sale will ba done by thie undersigned through E-auction platform
hitps:Yibbi baanknet.com/ eauction- b home

-
M Infrastructure

JSWINFRASTRUCTURE LIMITED

CIM: L45200MA2008PLC 181268
Reglstersd Office: JSW Centre, Bandra Kurla Camplex, Bandra East, Mumbal 400 059
Phone: 0222286 1000 Fax: (22-4206 3000 E-mail: nfma secelaraiiiise in Wabsite: s 5o in

NOTICE TO SHAREHOLDERS REGARDING 100 DAYS CAMPAIGH - "SAKSHAM NIVESHAK™

Malica s heraby given %a the sharehalders of JEW Infrastructure Limited (“the Company®) thal
fhe Irrvesior Educaton and Protéction Fund Aulfonty (FEPFA), under [ha Minisiry of Corporate Aftais
{MCA), has laupched & 100 days ratiomeide campaign tited “Saksham Niveshak®, stading from
287 Juky 025,
Thl cmpaigry aes 10 cresde awareriet a8 will as encoumge Iha shareholdens 0 updaba (e KYD
delais, bank mendates, contact informabon end S0 daim unclaimed drddends, §amy leng wish the
comnpary Defang e sarne 15 ranslered 1ohe Irvestor Eduocaion ard Protectian Fund TTEPE") s per
ihe prorizions of tha Compenies Acl, 2013
Az per |EPF Rules, shares on which dhidand remaine unpaid | unclaimed: far & period of T |zaven|
conseculn vears, dne bable 1o be rnsternsd (o the 1EFF
Az a parl al the campagn and 10 avoad such Iraresfer of shanes fo IEPF. B Company rquests al is
Sharaholders, who have yat not ciemed their divdend, g daim the same by updaling their KYC dalals
al Wl earins!
KYC Updation Procoss:
Shares held in Dematerialized mode | Sharas held in Physical moda
Update KYC detals (FAN, Emai Bubmit tha folowing documants ko KFin Tedmologias
Apckess Comlael Mumber, Addvess, | Lieted (KFin), the Redgistrar and Transfer Agee [RTA) of
Bank detals such as accourd number. | the Compamy
IFSC pode, MICH ag well a9

Mominabon dalaits ele. with your
Depositary Particlpant

Form ISR-1: Filsd ancsigned. wilh satf-allestod KYS
gocumants
Farm ISR-2= Filed and soned, wilh bankar's attasgtation
of the sharsholders signature plus origingl cancelled
cheque [with the shareholders rame prinled) of sei-
alfushed bank passbook | sbalermanl
Form SH-13: For adding & nomings
+  Form 15R-3: For opting out of rominalion
Since daadand on shares is payable caly in elecironic mode, dhidend wil ba credied in shanshokders
bank accounl orly AFTER updatirg 1he above infarmalian | documents
Charghaidars cen dowrload these foms Trom |1|.|II5 iins mech comiSienkzaricasiise srfomms. 6504
ar fram the Company's webste & hisps:) g
The delaks af unpald ¢ wclemed dadend are avaiable on e webside o he Company M
iitps:iwera jews infnirasuciuredanpaid-unclsimed-drdidand
Snareholders may reach.oul fo BTA of the Company far ery quenes relgied 1o updation of KYC o
chvimm of unpd | unclaimed ceecend, al he dglans gven below,
KFin Technologies Limited
Urit: JSW Infrestrsciune Limited
Salenum Bulding. Tower-B, Plol Nos: 31§ 52
Fimamcial Dislricl, Kanskremguda, Sanlngampaly
Hiderahad - 500052, Telangara
Emait arward risi@kfintach.com
Ted 1803004001 | MO-ETaE20
Sharehclders, may aso reach oul o the Company at lnfra secrelarialiEsw n for any clarfication
Shargholders of e Camparn' ane roouishing [0 lake athartage al 1his miliats
For J&W Infrastructura Limited
Sdi-
Hitesh Kanani
Company Secratary and Compliance Officer
Membership No. FE180

Maca: Mumbai
Diafe: 18" Saptember, 2025

Description Resarve Price EMD Ineremental
(INR) valua
Sale Of Corporate Debtor as a R=. Rs. Hs.
Going Concern Excluding ( 2 80,00,000/- | 28,00,000/- | 1,00.000/-
P'Eﬂ{"l'lg "“EEtl-'EITIE I:PUFE -ﬁ. I:H'UF:JEL:."S [nur}ees
MSEDCL) under section 32{8) | Two Croses Twenty-
road with H‘Iﬁ“h“ﬂl‘l IZ2A of and ElP..htfl' EIEthﬂkhﬁ
IBBI {Liquidation Process)| | ..o .q anly]
Regulations 2016, 1
(CiN; L15143MH1992PLCOGES
G2}
Corparale Debltor's Listing
suspended vide NSE public
notice dated 17th June 2020, &
unabsorbad depreciation
amounting to Rs. 47.66 crores as
per TR of A 2017-18

Mobe-Please nale thal all the assels of the conspany have Beon sald a5 per (aw,
Hence kindly refer to E-Auction Document beaning no. CALUCTION/DOCGLA20257
01 for clarfication .on Sale of Corporate Debtor a5 8 going concem &5 per
Reguiation 32ve) of IBEI [Liguittabion Process) Regulation, 2016,
Torms & Conditions of the sale is as under:

1. E-Auction will be conduwttead on "A5 IS WHERE IS", "AS IS 'WHAT IS, “WHATEVER
THERE 15 BASIS" AND “WITHOUT RECOURSE BASIS® as such sale is without amy
kind of wamanttes and Indemnities thmugh approved service provider at IBBE
eadction Portal by BAANANET at (hitps.fibbi baanknetcom eauction-
ibibi/home

2. As per |nsolvency and Bankruptcy Board of India (Liguidation Process)
Repulations, 2016, Schedule | “Mode of sale® Clause 1{5A) Biddars must
dieclare they aren't dsqualified under Section 288 any EMD will be forfeited i
ineligibdlity s Iaterestabiished,

3. Identification of the highest badder does not puarantes the-status of 3
Swoeesslul bidder, The Liquidator, in consultation with the Stakabobders!
Consuliation Committes (SCC), retains the sole authority to-declare the
suctesaful bidder, The Liguidatorand 5CC also reserve the right to priontizeany
singhe bock andannul olher Blos or Gecide alharsse, vath Lhelr decesion being
final and Binding on all biddars.

All applicants are mandatordy requested to refer to the terms and conditions from

the website of AAA Insolvency Professionals LLP e, Ftipsss

INEvenCyandbankruptcy, in/ rasoydproteins-linuled o Trom the portal of BBl o0

from the official site of Auction Service Provider, prics 1o submission of EMD and
partipation inthe process,

Place; Mew Delhl CAAnl Goel

Date; 18,/09,/2025 Liquidator of Rasoya Proteins Limited

Registration No. IBEl/IPA-001/1P-PO0O118,/2017-2018,/10253

E-mall: rasoyaproteins@aaainsolvency.com

Contact No. +591 11-466G4523, BEOOBG5 284

“"IMPORTANT"™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

epaperfinancialexpress.com@ @ @

.., ,., Kolkata
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confinued from prevous page.

ASBA* | oot appiicationtti L=/}

LARTED) PATAMENTS INTERRACE

*Applications Supported by Blocked Amount
{"ASBA’) is a better way of appiying to offers by
simply blocking the fund in the bank account,
Far further details, check section on ASBA.
Mandatory in public Issues.

No cheque will be accepted.

atthe foll free nurmber: 18001 201740 and mail Id: ipe. upi@ihpoiang.in.

Incase of any revision in the Price Band, the Bid/lssue Fenod will be exiended by atleasi 3 additional Working Drays atter such rewision in the Price Band, stbjectio the Bid!|ssuwe Penod
not excesding 10 Working Days, In cases of force majeure, banking strike or similar circurmstances, our Company in consuftation with the BRLMs, forreasans to be recorded in writing.
extend the Bid/|ssus Period for a minimum of 1 Working Day, subject to the Bid/lssue Period not exceeding 10 Working Days. Any revision in the Price Band and the revised Bid/lssue
Period, if applicable, shall be widely disseminated by nofification to the Stock Exchanges, by issuing'a press release, and also by indicating the change on the website of the BRLMs
and at the termenals of the other members of the Syndicate and by intimation fo the Designated Intermediaries and the Sponsor Banks, as applicable,

The Issue i3 being made through the Book Building Process, in terms of Rule 19(2)(b) of the SCRR read with Regulabon 31 of the SEBI ICDR Regulations and in accordance with the
Requlation 6(1) of the SEBI ICDR Regulations wherein not more than S0% of the Net Issue shall be available for siocation on a proporbonate basis 1o qualified institutional buyers
(QIBs) {such portion referred as QI8 Partion), provided that our Company, in consultation with the BRLMs, may afiocate up to 80% of the Q1B Portion to the Anchor investors on &
discrafionary basis in accordance with the SEBI ICDR Regulations {Anchor Investor Partion), of which one-third-shall be reserved for domestic Mutual Funds, subject to valid Bids
being recesved from the domastic Mutual Funds. al or above the price al which allolment is made (o the Anchor Investors (Anchor Investor Allecation Price). Further, in the event of
under-subsenption, or non-allacaton in the Anchor Investor Portion, the balance Equity Shanes shall be added to the QIE Portion (other than the Anchor Investor Porbion) (Net QIB
Portion). Further, 5% of the Net QIB Portion shall be available for aflocation on a proportionate basss only 1o Mutual Funds (Mutual Fund Portlon). and the remainder of the Net QIB
Partion shall be available for allocabion on & proportionate bases 1o 2 CIE Bidders (other than Anchor Invesiors), including Mutual Funds, subject to valid Buds being recalved al or
abova the [ssue Price, Howaver, if the aggregate damand from Mutual Funds is less than 5% of the Net Q1B Porlion, the balanca Equity Sharas available for allacation in the Mutual
Fund Partion will be added ta the remaining Net QIB Porlion for proportionate allocabon to all G1Bs. Further, not less than 15% of the Net lssua shall be avastable for allocation on a
proportionate basks to Non-Institutional Investors out of which (a) one-third of siech portion shall bereserved forapplicants with application size of mose than T0.20 millionand up o T
1.00 mithon; and (b) two-third of such porfion shall be reserved for applicants with application size of more than 31 00 methon, prowided that the unsubssrbad porlion in either of such
sub-calegones may be allocated to applicants in the other sub-calegory of Mon-Inslitubonal Investors and not less than 35% of the Net [ssue shall be available for allocaton 1o Retail
Individusd Investors in accordance with the SEB! ICDR Regulations, subject to valid Bids being received from them at or above the lssue Price. Further, Equity Shares will be allocated
on a proportionate basis to Eliginle Employees applying under the Employes Reservation Portion, subject to valid Bids being received al or above the Issue Price. All potential Bidders
{except Anchor Investors) are mandatorily reguired to participate in the Issue through the Appscation Supparied by Blocked Amount {ASBA) process by providing details of their
respective ASBA accounts, and UPI 1D in case of LIP1 Bidders using UPI Mechanism, as applicable, pursuant o which their corresponding Bid Amount will be blocked by the Self
Certified Syndicale Banks (SCSBs) or by the Sponsor Banks under the UPE Mechanism, as the case may be, Anchor Investors ane not permitted 1o paricingle in the Anchor investor
Portion through the ASBA process. For further detafs. see Tsswe Procedue'on page 426 ofthe RHP

Bidders/Applicants should ensure that DP ID, PAMN and the Client ID and UPI ID {for UPI Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP 1D, PAN and Client 1D provided in the Bid cum Application Form should match with the DP 1D, PAN, Client ID and UP1HD available (for UP1 Bidders
bidding through the UPl Mechanism} in the Depository dafabase, otherwise, the Bid cum Application Form is liable to be rejected. Bidders! Applicants should ensura that
the baneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP [D, Client 1D and UPL D {for
UPI Bidders bidding through the UP mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deamed to have authorized the Depositories
to provide to the Registrar to the Issue. any requested Demographic Detalls of the Bidder/Applicant as available on the records of the depositories. These Demographic
Details may be used, among other things. for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) ralated to the |ssue.
Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be atthe BiddersiApplicants’ sole risk.

UPI-Now available in ASBA for Retail individual Investors and Non Institutional Investor applying in public issues where the application amount is up to ¥ 0.50 million, applying through Registered Brokers, Syndicate, COPs & RTAs. Retail Individual
Investors and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account, Investors are required to ensure that the bank account used
for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press rélease dated June 25, 2021 read with press release dated September 17, 2021,
CBOT Circular No. 3 of 2023, dated March 30, 2022 read with press release dated March 28, 2023 and any subsequent press releases in this regard.

ASBA has fo be availed by aif the imvestors except Anchorinvestors. UPI may be svailed by (i) Retal Indwidual investors in the Refail Cafegory; (il Non-instifutional investors with an applicalion size of up to ¥ 050 miflion in the Non-institulional Porhon, For detads on the ASBA and UPI process, plegse
refer fofhe details given in the Bid Cum Appiication Fonm and abndged prospecius and also plegse referto the sechion "Issue Procedure™ o page 428 of the RHP The process is also avalabie on five website of Associafion of Investment Bankers of India ["AIBT) and Sfock Exchanges and i fhe
General Information Document, The Bid CumAppiication Form and the Abridged Prospectus can be downipaded from the websites of BSE Limited "BSE '} and Nafional Stock Exchange of India Limited ["WSE". and fogether with BSE, the "Stock Exchanges’] and can be obiained from the fist of banks
thal 15 dsplayed on the wabaite of SEBI af www sabi gov infsabmebialherOtherd chion. do ?doRecognissdFpi=yesdinimid=25 and hifps.waw sebi gov infsehiwebothern Ciherd ction do?doRecognisedFoi=yes Sintmid=43, raspectively as updalad from fimes fo time. For the Nst of P! apps and banks
Iive o IPO), please refer to e ks wwws sebd govin; UPT Bidders Biddimg uzing the UPT Mechanism may sppdy through the SC58z and mobile applicalionz whoze name s appearon the webszite of 3EBI, 55 updated from Hme o tinme. ICICT Bank Limited, HOFG Bank Limited ard Axis Bank Limited have
been appointed a5 the Sponsor Banks forthe 15508, in accordance with e requirements of SEBI clrcular dated November 1, 2078 as amended, For [ssue relaled quenes, piease contac! the BRLM: an their respechive eman IDs a5 menhoned below, For UP] related quenes, investors can confast NPCT

Investors must ensure that their PAN is linked with Aadhaar and are in compliance with the notification issued by Ceniral Board of Direct Taxes motification dated
February 13, 2020 and read with press releases dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.
CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For information on the main obiects of our Company, Invastors ara
requested to see "History and Cerdain Corporate Matiers "on page 238 of the RHP. The Memorandum of Association of otr Company is a material document forinspection in relation to
\he |ssue, For further details, see Walenal Contracts and Documents for Inspechon”on page 486 of the RHP.

LIABILITY OF THE MEMBERS OF OUR COMPANY: Limited by sharas,

AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHF, the authonsed share capital of our Company is ¥ 327 .50 milkon divided
into 65,500,000 Equity Shares of face value of 3 5 and € 2,50 million divided into 500,000 Redeemabis Preference shanes of face value of € S each, Theissued, subscribed and paid-up
Equity sharé capital of our Gompany i 5 223.57 militon divided info 44,714,553 Equity Shares of face value of ¥ Seach. For defails of the capital struciure of the Company, see " Capifal
Sfructure” beginning on page 104 of the RHE.

NAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:
The initial signataries of the Memorandum of Assocation of the Company were Pradeep Gupta and Sushiladevi Gupta. For datails of the share capetal history and capital structine of
our Company seg " Capial Shrucfure” beginning on page 104 of the RHP.

LISTING: The Equily Shares to be issued through the Rad Herring Prospectus are proposed 1o be listad on the Slock Exchanges. Our Company has recefved n-principle’ approvats
from BSE and NSE for ligting of the Equay Shares pursuant tothair lefiars bath dated July 15, 2025, For the purpases of the lssue, the Dasignated Siock Exchange shallbe NSE. A copy
of the Red Herring Prospectus and the Prospectus shall be filed with the Rol in accordance with Sections 26{4) and 32 of the Companies Act. For defails of the material confracts and
documents avaiiable for inspection from the date of the Red Herring Prospectus until the Bid/lssue Closing Dale, see *Malenal Confragts and Documents for inspechion” on page 486 of
the RHP.

DiIsCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDHA (“SEBI”): SEBI only gives ils cbservabons on the Issie documenis and this does not constibute

approval of either the |ssue or the specified sacurities stated in the Issue Document, The investaors ane advised fo refer o page 404 of the RHP for the full 1ext of the disclaimer dauss
of SEEL

DISCLAIMER CLAUSE OF BSE: It is to be distinctly undersiood that the perméssion given by B3E Limited should nof in any way be deemed or construed that the BHP has been
cleared or approved by BSE Limited nor does it certify the correciness or complstenass of any of the contents of the RHP. The investors are advised to refer to the page 406 of the RHP
for the full texd of the disclaimear dlause of BSE

DISCLAIMER CLAUSE OF NSE {the Designated Stock Exchange): |tis to be distinctly understood that the permission given by MSE should notin any way be deemed or construed
that the lssue Document has been cleared or approved by NSE nor does it carlify the comectness or completenass of any of the conlents of the Issue Documenl. The invesiors are
advised 10 referto page 406 of the RHP for tha Tull text of the disclaimer clause of NSE.

GENERAL RISKS: Investments in equify and equsty-related securites involve a degres of nsk and investors should notinwest any funds in therissue unless they can afford tolake the
risk of losing their entire invastiment. Investors ane advised to read the risk factors carefully before taking an invesiment decision in the lssue. Far laking an investmeant dacision,
mvastors miust raly on their own examination of our Company and the Issue, ncluding the risks invohved., The Equily Sharas in the lssue have not bean recommended or approved by
the SEB!, nor does SEBI guarantes the accuracy or adequacy of the conients of the Red Herring Prospectus, Specific aftenfion of the investors is iwited o Risk Factors Deginmimg on
page 350fthe RHP,

| BOOK RUNMNING LEAD MANAGERS

DAM

CAPITAL
DAM Capital Advisors Limited
Altimas 2202, Level 22, Pandurang Budhkar Marg Worli,
Mumbai - 400018, Maharshtra, India;
Tel: +87 22 4202 2500
E-mail: arzsbl.ipoi@damcapiial in
Website: www.damcapital.in
Investor grievance email: complaini@damcapital.in
Contact person: Chandresh Sharma/3hital Shah
SEEBI Registration numbar: MEB/INMOC(011338

~’ nuvama

Nuvama Wealth Management Limited

801 - 804, Wing A, Building Mo 3, Inspire BKC, G Block,
Bandra Kurla Complex, Bandra East, Mumbai, 400051
Maharashtra,

Tel: +871 22 40054400

E-mail: arssbl ipog@nuvama. com

Yebsite: waw nuvama.com

Investor grievance email: customersenvice.mbEnuvama.com
Contact Person: Pari Vaya' Soumavo Sarkar

SEBI Registration Number; INMOOOO 3004

Ted.: +81 22 4047 7120;
E-mail: ipo.arasbl@rathi.com

ANANDRATHI

Anand Rathi Advisors Limited®
11th Floor, Times Tower, Kamata Cily, Senapal Bapat Marg.
Lower Parel, Mumbai, 400013, Mahasashira, India

Website: www.anandrathiib com

Investor Grevance emall; grievance.ecmi@rathi.com
Contact Person: MNikita Jaju' Shivani Tapadia

SEBI Registration number: INMO00010478

COMPANY SECRETARY AND COMPLIANCE OFFICER

Chetan Pravinbhai Prajapati
| Expeess Zone, A Wing, 10th Floor, Western Express Highway
{ Goregaon (E). Murrbai - 400 063, Telephona: =31 22 - 8281 7000
| E-mail: secretarial@rathi.com

REGISTRAR TO THE ISSUE |

('l') MUFG MUEG infime

MUFG Intime India Private Limited

(Formasty Link Intime India Private Limited)

C-107, 1t Floor 247 Park, L.B.5. Marg, Vikhrali West,
Mumbai 400 083, Maharashtra, Indis; Tel: +31 81081 14943
E-mail; anandrathibrokers. ipoi@in. mpms.mulg.com
Website: www.in.mpms.mufg.com

Investor grievance e-mail:

anandrathibrokers. ipo@in.mpms.mufy.com

Contact Person;: Shanli Gopalkrishnan

SEBI Registration Number: INRIOOO04058

Bidders can contact our Company Secretary and Compliance Officer,
or the Registrar lo the |ssue in case of any pre-lssue or post-lssue

[ refated problems, such as non-receipt of latters of Allotment, non-

| creditof Alotied Equity Shares in the respective beneficiary account
no-receipl of refund onders or non-réceipt of funds by elecironic
made, efc, For all Issie-related quesies and for redressal of
comptaints, mvastors may also wrie to the Book Running Lesd
Managers

"Iy compliance with the proviso fo Reguiation 21A( T} of the Seclinfies and Exchange Board of india (Merchan! Bankers) Reguiations, 1992, azamended, readwith proviss fo Reguiabion 23(3) of the SEBNCDR Reguialions, Anand Rafhi Adwizsors Limifed will be mvolvéd ony i markeling of the ssue,

AVAILABILITY OF THE RHP: Investors are advised to refer to the RHP and the “Risk Factors” beginning on page 35 of the RHP before applying In the lssua. A copy of the
RHP wil ba made avadable on the website of SEBI al www sabigovin and is available on the respeclive websites of the BRLMs, Nuvarma Wialth Management Limilad at
wiiw.nvama.com, DAM Capital Advisoes Limited at www.tamcapital.in and Anand Rathi Advisors Limiled al www anandrathiib com and at the wabsite-of the Company, Anand Rathi
Share and Stock Brokers Limited atwww.anandrathi com and the wabsitas of the Slock Exchanges, for BSE at www bseindia, com and for NSE Limited al www.nsaindsa.com,
AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be available on the website of the Company, the BRUMs and the Ragistrar fo the |ssue
at: www.anandrathi.com www.nivama.com, www.damcapital.in, www.anandrathiib.com and www.im.mpms.mufg.com, respeciivedy,

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Applicafion Form can be obtained from the Registered and Corporate Ofiice of our Company, Anand Rathi Share and
Stotk Brokers Limited, Tel: +81 22 <6281 7000; BRLMs: Muvama Wealth Managemeni Limited, Tel: +01 22 40024400, DAM Capital Advisors Limited, Tel: #9122 4202 2500 and
Anand Rathi Advisors Limided. Tel: 497 22 4047 7120, Syndicate Member: Nuvama Wealih Management Limited, Tessphong: +97 22 40094400 M Financial Services Limidad,
Tel: #81 226136 2400 and Sharekhan Limited, Telephone: #3122 6750 2000. Registered Brokers, 3C3Bs,; Designated RTA Locations and Designated COP Locations for participatng
in the fzsue. Bid cum Application Forms will also be available onthe websies of the Stock Exchanges atweew beeindia.com and wwwinseindia.com and 3t all the Designated Branches
of 3C5Bs, the listof which is available on the websites of the Siock Exchanges and SEBL

SUB-5YNDICATE MEMBERS: Almondz Global Securities Lid; Asit C Mehta Investment intermedianes; Axis Gapital Ltd; Centrum Broking Lid; Eurakina Stock & Share Brokers Lid:
Globe Capital Markets Lid, HDFC Sacurities Ltd; ICICl Securities Ltd, |08 Capital Markets and Securities Lid; [IFL Capifal Sarvices Ltd (Formeby known as [IFL Securities Ltd); Kantial

Chhaganial Securites P, Lid; KJMC Capital Markels Lid, Kotak Securities Limited; Keynote Capital Limited; LKP Secuties Lid, Maotilad Oswal Financial Services Limited, Prabhudas
L#adhar P. Lid; Pravin Ratilal Share & Stock Brokers L1d; Religare Broking Lid; BR Equity Brokers Py, Lid, SBICAP Securites Lid, Sharekian Lid; SMC Global Securities LLd,
Syatamatix Shares and Stock Brokers Ltd; Tradebulls Secunties Limited; YES Securities Lid.

ESCROW COLLECTION AND SPONSOR BANK: ICICI Bank Limited

REFUND AND SPONSOR BANK: HOFC Bank Limitad

PUBLIC ISSUE AND SPONSOR BANK: Axis Bank Limied

UPL: UPI Bidders can alsa Bid through LIF| Mechanism

Al capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to themin the RHP.

For Anand Rathi Share and Stock Brokers Limited
DOin bahall of the Board of Directors
Sl

Place: Mumbal Chetan Pravinbhai Prajapati

Anand Rathi Share and Stock Brokers Limited &5 proposing, subject to receiptof requisite approvals, market conditions and ofher consideralions, o make an initial public offer of #s Equity Shares and has fled a red heming prospectus dated Seplember 17, 2026 with the RoC, The RHP is mads availabie on the website of the SEBI at www.sebi govin as well as on the
website of the BRUMs i.a_, Nuvama Wiealth Managament Lirmited at www.nuvama.com, DAM Capital Advisors Limited al www damcapital i and Anand Rathi Advisors Limited al www.anandrathilb.com, the websita of the NSE at www nseindia.com and the websita of the BSE al www.bsaindia com and the websita of the Company al www anandrathi com. Any patantial
investor shoukd note that invastment in equity shares involves a high degrea of risk and for detads relating to such risks, plaasa sea the section “Risk Fachors " baginning on page 35 of tha KHP. Patential invastors should notraly an the DRHP for making any investment decision but should anly rely on the information included in the RHP filed by the Company withthe RoC.

This announcement does not comstitute an offer of the Equity Shares for sale inany jrisdiction, including the United States, and the Equity Shares may not be offarad or soid in the United States absant registeation under the US Secunties Actof 1833 or an exemption from registration, Any public offenng of the Equity Shares 1o be made in the United States will be made by

E!apa: oeptember 17, 2025

means of 8 prospectus that may be cbtained from the Company and that will contain detailed information about the Company and managemant, as well a3 financial statements. Howeaver, the Equity Shares are not being offered or soid in the United States.

%

TATA

TATA POWER

[Carporate Contracis Depariment)
The Tata Power Company Limited, Sman Center of Procurement Excellence. 3 Floor, Sahar Receiving
Stafion, Near Hotel Leela, Sahar Airpart Raad Andberi (E}, Mumbai 400 059, Maharashtra, indiz
[Board Line: f22-6T1T1517T) CIN: LE220MH1810PLCOD05ET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited inviles lender from eligibbe vendars for the following

lender package {Two-pard Bidding) in Mumbai

(A} SITC of Air Handling Unit (AHU) at Tata Power Transmission RSS (Package
Ref: CC26NKD2T).

(B} EPCof 220KV 1-Core 1200 Sgmm Copper XLPE Lead Sheath cable along with
associated accessories for establishment of new 220033KV GIS substation at
Worli location. (Package Ref: CC2ZENPO22)

Inferested and eligible tidders fo submit Tender Fee and Authorization Letter before

1500 hrs. Friday, 26" September 2025.

For delailed NIT, please visd Tender seclion on weabsite hitps:i'www.tatapower.com.

Also, all fulure comigendum’s if any, o the said fender will be published on Tender sechon

of above websile Tata Power — Business Associates — Tender Documants) only.

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation & of the Insolvency and Bankruptcy Board of India
[Insolvency Resolution Process for Corporate Parsons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF
RELIANCE HOME FINANCE LIMITED

L

TATA

TATA POWER
(Corparate Coniracts Departmank)
The Tata Power Company Limited, Smar Cender of Procurement Excellence, 2 Floor, Sahar Recelving
Station, Near Hotel Leela, Sahar Akport Road Angheri [E), Mursbai 400 333, Mzharashira; India
(Board Line: 022-6T17391T) CIN: L2ES20MHA313PLCO0056T

EXPRESSION OF INTEREST (EOI)

The Tata Power Company Limited invites Expression of Interest {EQI} for empaneiment

of Vendors for Pan-India services for,

{A) “Professional services for facilitating ROW (Pan India) for Construction of
EHV Transmission Lines {220 kV to 765 kV)" for Tata Power Transmission.
(EQI Referance No- CC23AADGE).

(B) “Services for Pre-Bid Route Survey (Pan India) for Construction of
EHV Transmission Lines (220 kV to 765 kV)" for Tata Power Transmission.
(EQI Reference No - CCZ5AADGE).

(C) “Services for Soil Investigation (Pan India) for Construction of EHV
Transmission Lines (220 kV to 765 kV)" for Tata Power Transmissien. (EOI
Reference No - CC25AA068),

For defails, please visit Tender seclion on website hitps:www.ialapower.com. Due

date for inferasted vendor oo paricipate in’ EQl by submitting Tender Fes and

Authorization Letter is 1500 Hrs. Friday, 10” October 2025.

Also, all future cormgendum’s (i any), to the above EOI will be informed in Tender zection

on website https Jhwww tatapower.com oniy,

_ RELEVANT PARTICULARS

1 [ Wame of comorta detitor | Relance Home Finance Limited

Z_ | Dete af NoapOrEan of COMpOTETE geiiny | 05-06-2008

2 [Aunhonty under which corporate Sebbor | Regisanar of Compenies, Murrbai
B INCOMO/ regisebred - o
{Comore loentity Mo, ¢ Limibed Lisgiity. | LET1S208H200BPLC183216
|ertifieatonfa, of comporate detblor

i |Addness of the repetened offiee and

principal affice (it any) of corparate

chEkplar

| Fegd. Offce: Trade Wiordd, Bamals Mils Cormpgaind,

|Th Floor, B Wing, Senapal Bapat Mang,

Liowvert’ P sty Dhelisher Rioad, Murmbsa, Wurniss,
insolvancy commencament date n | IE00T2S
|respect of corporete dedlor |

| Estimigied dabe of closure of insohensy  |1503.2028
[FE=nh o prOces; |
{Mame and registration rumber of the. | Umesh Balaram Sonlar
|msohvancy profiessicnsl acting as interim | 881 Reg Mo
|Fesscibition professiaral | ESBL RO PGS O, 00 S0 400 3

B, (hodress an emall of 1 [rierim | Adbdress: Flal ho, 100 Om Stangl CHS, Piot ko,
ressakiicn professional. Ba regshaned (B0 A2, Secsor 11, Roed Mo 4, Mew Parssl,
with the Besand { Wi Mmiben, Maharsshira - 410506,

1 Erdress and emak & be Leed fr [Corespondence Address: Office Mo 25, 3nd floon at
| corespinntance with the [ngsrm (146 < B, Chiklal Howse, Pringses Sireet Kalbadiad
ressabition profsssiars| | lurmbni, Mahamshim =400 002

| Process Emall id: oo mfi@ahoe.com

(30-00-2025

| e Appicabie

11 |Last date for submisson of damrs.
12| (e of croditors, if ary. unoar
dEuse (b oF sub-secton (5A) of sechion
21, asartaned by the inteim resakiiion
[prohessional
3.iNames of Insohvency Profiessonalks
dertiied o &2 as Authonsad
Hepreseniatve of orediors Ina dess
[(Thres nares Tor aach class) ]
J|ah Rekngan Forres syl |Web inkc wewwibb Eoain)
&) Detadls of suthorized representoines | Process Email id; grpaiftesaboc.com
are malable at | Pvaical Address: Not Appicabie

[ Appicable

wolice 5 hereby glven that the National Company Law Tribdnal has ordered the
comimencement of 8 corparate insobeency resolution process of the Relanes Home
Finance Limited on 16-08-2025.

Thie creditors of Reliance Home Finance Limited are hersby called upon to submbt thei
claims with proof on or belore 30-09-2025 19 the Interim Resolution Professicnal a1 the
address mentionad against entry Mo, 140

The financial creditors shall submit thesr clamms with proof by electonic meansonly, A1l gther
creditars maysubmit the claimswith proofin parson, by post or by glectrons: means,

& financial craditor belonging to a class, as listed afainsl the entry Mo, 12, shall indicate its
choce af autharised representatres from among the thron insoheroy professionals IiE.‘,I_:!L‘l
AgEins! entry Mo, 13 tgac a5 aulhocsed representatne of the dass [specify class]in Fam
0, = Mol Anobeable

Submission af false or misleading proofs of clairm shall atireacd penalties.

Date: 17th Septomber 2025
Place: Mumbai

50,
Umesh Balaram Sonlar

Appointed as Interim Resolution Professional

in the matter of Relianee Home Financa Limited
IBEI Reg. Hl'.1HHI,.-‘IF‘A—IHI!I..-’IP-P-DI'EI‘BIEI]EI—EHEEF.‘I.‘I-DH
AFA Valld upto: December 31, 2026

Emall for Cormespondence - clrprvfiEyahoo com

W ashik
w OSNIKA
Growing and Sharing with you

ASHIKA CREDIT CAPITAL LIMITED
CIN: LET120WB1994PLC0G62159
Registered Office: Trinity, 226/1, A.J.C. Bose Road,
Tth Floor, Kolkata-700020
Phone: +91 33 40102500, Website: www.ashikagroup.com
Email: investorservicesfashikagroup.com'secretaral@ashikagroup.com

NOTICE TO SHAREHOLDERS

The Investor Education and Protection Fund Authonty (IEPF), Ministry
of Corporate Affairs, vide its circular dated 16th July 2025 has l[aunchead
a 100 days' campaign — “Saksham Niveshak" effective from
28th July, 2025 il 6th November, 2025, targeting all shareholders whose
dividends have remained unpaid/unclaimed.

As per the direcfives of the IEPF Authority, We, ASHIKA CREDIT CAPITAL
LIMITED, have initiated the 100 days campaign - “Saksham Niveshak”,
for all our shareholders whose dividends have remained unpaid/
unclaimed. Pursuant to the aforesaid circular, you are requested o
updata your ‘Know Your Customer' (KYC) datails such as PAN, Email
Addrass, Contact Mumbar, Address, Bank Details and Momination etc.,
in order o ensure timely receipt of the dividends declared by the Company
directly 1o your bank accounts and preventing transfer of such dividends
and shares to the |EPF.

In line with this initiative and aven prior 1o the launch of this campaign,
in ‘addition to the mandatory requiremenis as required under various
rules and regulations, the Company has been taking vanous proactive
steps voluntarily to assist ils’ shareholders in claiming their
unpaidiunclaimed dividends.

¥ou may reach out with requisite documents or any quaries to Lipdation
of KYC or claim of unclaimed dividend to the company at Maheshwari
Datamatics Private Limited, Registrar and Share Transfer Agent (RTA)
within the stipulated period, at the delails given below:

M/s. Maheshwari Datamatics Private Limited

23, R.MN. Mukherjee Road, 5th Floor, Kolkata = 700001
Tel. No.: 033-2248-2248, 2243-5029

Email ID: mdpldc@yahoo.com

Dated ; 17.09.2025
Place : Kolkata

For, Ashika Credit Capital Limited
Sdi-
{Anju Mundhra)

Company Secretary and Compliance Officer
FC5: GoEG

Gujarat Informatics Limited

Block No. ; 2, 2nd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

GiL

Erabiing e-Goerfanas

GIL invites Bids through E-tendering for Tender/RFP for
Selection of an agency to develop and establish a website,
mobile app and infrastructure for the SOU facility, enabling
streamlined Ticket bookings on Design, Build, Finance, Operate
and Transfer ("DBFOT") on behalf of SOU-ADTG Authority,
Ektanagar (Tender No: GIL/HW/09112025). Tender Id; 223630,
Interested parties may visit http:f/www.gil.gujarat.gov.in or
https://tender.nprocure.com for eligibility criteria & more

details about the bid. - Managing Director

NOTICE INVITING BIDS

Company secretany and Compliance Cificer

CONCEPRPT

RASOYA PROTEINS LIMITED (In Liquidation) Liquidator: CA Anll Goel
e Do Villaps Wanjard, Taluka Wanl, Districl-Yawatmal, 445004 (MHL, India

Jedhi-110020

IBBI Adelre

Contact No.: +91 380 B {Mr, Wasien, Ady. Ha CA Parth Garg]
E-Auction- Sale of Corporate Debtor as A Going Concern as per IBC, 2016
Date & Time of E-Auction for Sale of Company as a going concern:
17th Oct, 2025
Time: - O2:200PM to O5:30PM (With unlimited extension of 5 minules aath)
Las=t date of filing Pre-Qualification Documant on Auction Platform-
14th Oct, 2025 till 5.00 P.M.

Last Date of EMD Submission: 15th Oct, 2025 il 3.00 F.M.

Salad. Corparals Dablosr s a Going Coneém excluding pending litigations (PUFE
& MSEDCL]| in view of Regulation 32{e) and 324 of 1BBI (Liquidation Process)
Regulations 2018, farming paert of Liquidation Estate by the liquidator appointed by
the Hon'ble Mational Company Law Tribunal, Mumbai Bench vide order dated
0102018, The sale will ba done by thie undersigned through E-auction platform
hitps:sYibbi baanknet.comy/eavuction-ibb home

-
M Infrastructure

JSW INFRASTRUCTURE LIMITED

CIM: L45200MA2008PLC 181268
Reglstersd Office; JSW Centre, Bandra Kurla Camplex, Bandra East, Mumbal 400 051
Phona: 0222286 1000 Fax: (22-4206 3000 E-mail: nira secrelaraiiiise in Wabsite: s [5ein

NOTICE TO SHAREHOLDERS REGARDING 100 DAYS CAMPAIGH - "SAKSHAM NIVESHAK™

Malice 15 heraby given ta the sharehalders of JEW Infrastructure Limited (“the Company®) thal
fhe Irrvesior Education and Protéction Fund Aulfonty (TEPFA)Y, under [ha Minisiry of Corporate Aftais
{MCA), has labpched & 100 days ratiomeide campaign tited “Saksham Miveshak®, stading from
287 Juky 025,
Thal campainrs duves 10 cresde awrerist af will as encourage Iha shareholdes 10 updaba (e KYD
delals, bank mendates, contact informaben end o daim unclaimed drddends, §amy g wish the
oo Defang e sarne 15 ranslered oothe Irvesior Edussion ard Protectian Fund TTERE) e per
ihe prorizions of the Compenies Acl, 2013
Az per |EPF Rules, shares on which diidand remaine unpaid | unclaimed: far & period of T |zaven|
conseculne wears, dre bable 1o be rnsterned (o the 1EFF
Az a parl al the campalgn and 10 aviad such Iraresfer of shares fo [EPF. e Company rquests al is
Sharaholders, who have yat not ciemed their diwdend, b daim the same by updating their KYC dalals
al ke eariesl
KYC Updation Procoss:
Shares held in Dematerialized mode | Sharas held in Physical moda
Update KYC detals (PAN, Emai Bubmit tha falowing documants b KFin Tedmologias
Apckess Comtael Mumbes, Addvess, | Liated (KFin), the Regstrar and Transfer Agee [RTA) of
Bank detals such as accound number. | the Comparmy
IFSC pode, MICH ag well gg
Mominabon dalaits alo. with your
Depositary Particlpant

Form ISR-1: Filsd ancsigned. wilh salf-allestod KYC
gocumants
Farm |SR-2= Filed and sonaed, with bankar's attasgtaton
of the sharshoiders signature plus origingl cancelled
cheque [with the shareholders rame prinled) of sel-
alfushed bank passbook | sbalermanl
Form SH-13: For adding & nomines
+  Form 15R-3: For opting out of raminalion
Since daadand on shares is payable caly in elecironic mode, dhidend wil ba cradied i sharshokders
bank accounl oy AFTER updatirg 1he above infarmalian | documents
Charghaidars cen dowrload these fomms Trom hitms:ns Mimiech comidiantsamicasiisssriomms. sspa
af fram the Conpany's webste &1 hitps: (b | iy e -l rasiructunes - ownli
The delaks af unpald ¢ wclemed dadend are avadiable on e webside o he Company M
iitps: i iwera jews infnirasuciuredanpaid-unclsimed-dridand
Shareholders may reach ool fo BTA of the Company far ery quenes relgied 1o updation of KYC o
chvimm of unpad | unclaimed ceecend, il he dglaes gven below,
KFin Technologies Limited
Urit: JSW Infrastractune Limited
Salenum Bulding. Tower-B, Plol Nos: 318 52
Fimancial Dislricl, Kanskremguda, Sanlngampaly
Hierahad - 500032, Telangara
Emait arward risi@kfintach.com
Ted 1800-300-4001 | MO-ETaE2N
Sharehclders, may aiso reach oul o the Company at lnfra secrelarialiEsw n for any clarfication
sharghclders of 1he Camparn' ane roouishing 1o lake sthirlage ol 1his miliats
For J&W Infrastructura Limited
Sdi-
Hitesh Kanani
Company Secratary and Compliance Officer
Membership No. FE1ER

Maca: Mumbai
Diate: 18 82 ptember, 2025

Description Resarve Price EMD Ineremental
(INR) valua
Sale Of Corporate Debtor as a Rs. Rs. A=,
Going Concern Excluding ( 2 80,00,000/- | 28,00,000/- | 1,00.000/-
P'Eﬂdil'lg "“EEtl-'ﬂT!ﬂ I:PUFE -ﬁ. I:H'UF:JEL:."S [nur}ees
MSEDCL) under saction 32{8) | Two Croses Twerity-
road with H‘Iﬁ“h“ﬂl‘l IZ2A of and ElF‘J'l'tﬁ' E'EhT | ﬂkhﬁ
IBBI {Liquidation Process)| | ..o .q anly]
Regulations 2016, 1
(CIN; L15143MH1992PLCOGES
G2}
Corparalte Debtor's Listing
suspended vide NSE public
notice dated 17th June 2020, &
unabsorbad depreciation
amounting to Rs. 47.66 crores as
per TR of A 2017-18

Mode-Please nale thal all the assels of the conspany have Beon sald a5 per (aw,
Hence kindly refer to E-Auction Document bearning no. EALUCTION/DOCGLA20257
01 for clarfication .on Sale of Corporate Debtor a5 & going concem &5 per
Reguiation 32ve)of IBEI [Liguidtation Process) Regulation, 2016,
Terms & Conditions of the sale is as under;

1. E-Auction will be conduwttad on “A5 IS WHEREIS®, A5 IS WHAT |15, "WHATEVER
THERE IS BASIS" AND *WITHOUT RECOURSE BASIS® as such sale is without amy
kind of wamanttes and Indemnities thmugh approved service provider at IBBE
eAdction Portal by BAANKNET at (Hitps:.Sibbibaanknet com/eauction
thibi/home

2. As per Insolvency and Bankruptcy Board of India (Liquidation Process)
Repulations, 2016, Schedule | “Mode of sale”® Clause 1{5A) Biddars must
diclare thay aren't dsqualified under Section 288 any EMD will be focfeited i
ineligibdlity s Iaterestabiished.,

3. Identification of the highest badder does not puarantes the-status of 3
Swoeetslul bidder, The Liquidator, in consultation with the Stakabobders!
Consuliation Committes (SCC), retains the sole authority to- declare the
successful bidder, The Liguidatorand 5CC also reserve the right to priontizeany
singhe bock andannul olher Blos or Cecide alharswise, vath Lhelr decesion being
final and Binding on all biddars.

All applicants are mandatorily requested to refer to the terms and conditions from

the website of AAA Insolvency Professionals LLP e, Etipsy’s

INEYenCYandDa nkruptcy, in/ rasoya proteins-linuled, or from the portal of |BB) o0

from the official site of Auction Service Provider, prics 1o submission of EMD and

patipation in the process,

Place; Hew Delhl CAAnl Goel

Date; 18/09,/2025 Liquidator of Rasoya Proteins Limited

Registration No. IBBI/IPA-001/1P-POO118,/2017-2018,/10253
E-mall: rasoyaproteins@aaainsolvency. com
Contact No, +91 1146664523, BE00SG5284

“"IMPORTANT"™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

epaperfinancialexpress.com@ @ @
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AS BA* Simple, Safe, Smart t ’,:I’
L4 L I
r way Df Appl Inatl un I ’ I LMAED PATMENTE INTERGAEE
“Applications Supported by Blocked Amount
{"ASBA") is a better way of applying to offers by
simply blocking the fund in the bank account,
For further details, check section on ASBA

Mandatory in public issues.
No cheque will be accepted.

afthe foll free humber: TE001207 740 and mail Id: (po. upi@mape.ong.in

UPl-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues whera the application amount is up to ¥ 0.50 million, applying through Registered Brokers, Syndicate, COPs & RTAs. Retail Individual
Investors and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SC5B&) or to usa the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account usad
for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated September 17, 2021,
CBOT Circular No. 3 of 2023, dated March 30, 2022 read with press release dated March 28, 2023 and any subsequent press releases in this regard,

ASBA has fobe avalled by all the inmvestors except Anchor Investors. UPl may be avaited by (I} Retall Individual imaestors in the Refad Category; (1l Non-instifitional investors with an apolicalion size of uo to T 0.50 million in the Non-instituliona Podion. For detals on the ASBAand UPT process, pease
refer fo the details given in the Bid Cum Appdication Famn and abndged prospectus and also please refer fo the sechon "lssue Procedure” on page 428 of the RHFP. The process is also avauabie on the websile of Assockiion of Investment Bankers of Indfa (JAIBI) and Slock Exchanges and in fhe
Genaeral Information Docomant. The Bid CumApplication Form and tha Abridged Prospectus can be downioaded from the websites of BSE Limited {"BSE") and Nafional Stock Exchange of India Limitad ["NSE”. and'fogathar with BSE, the "Stock Exchanges’} and can be obtaingd from tha list of banks
that 15 digplayed on the website of SEBI af www sebi gov in‘sebiwebvofherOtherdchion. do fdoRecognissedFp=yes&intmid= 35 and hifps:Vwaw sebi gov insehiweb/iother Otherd ction do?doRecognrisedFpi=yes &intmit=43, respechvely 8z updated from time to ime. For the list of UP) apps and banis
Dive on PO, please refer to e fink; www seblgowin, UPT Birders Bidding wsing ihe UPT Machanism may apply through the SC58s and mobile applications whose nameas appearan Iive wabsile of SEEBI, a5 updated fram time fo e, ICICT Bank Limited, HOFC Bank Limifed and Axis Bank Limited have
Dbeen appointed a5 the Sponsor Banks forthe [3sue. inaccordance with the requirements of SEBI circular dated November 1, 2018 a5 amended. Forissue related quenes, please contact the BRLMs onthair respeciive emai 1Dz a5 mendioned befow:. For U refated queries, investors can contsct NPCT

I caza of any revision in the Price Band, the Bid/lzsue Panod will be extanded by atleast 3 additional Werking Days after such revigion in the Price Band, subject to the Bid/1ssuwe Period
not exceading 10 Warking Days. In cases.of force majeura, banking strike or similar circurmstances. our Cormpany in consultation with the BRLMs, for reasons to be racorded in writing,
extand the Bid/|ssue Period for a minimum of 1 Working Day, subjectto the Bid/lsswe Period not exceeding 10 'Warking Days. Any revision in the Price Band and the revised Bid/lssue
Period, if applicable, shall be widely dizseminated by nofification to the Stock Exchanges, by isswing a press releases, and also by indicating the change on the websile of the BRLMS
and at the terménals of the ciher members ofthe Syndicate and byiniimation fo the Designaied Intermediaries and the Sponsor Banks, 23 applicable,

The Issue is baing made through the Book Building Process, in terms of Rule 19(2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulaticng and in accordance with the
Requlaton 6i1)of the SEBI ICDR Regulations wharein not more than 50% of the Net Issue shall be available for alocation on a proporbonate basis o qualifed institubonal buyars
(QiB=} (such portson refarmad as QB Portion). provided that our Compary, in consultation with the BRLMs, may alliocate up to 60°% of the C1IB Paortion to the Anchor investors on a
discrefionary basis in accordance with the SEBI ICOR Reguations {Anchor Investor Portion), of which one-third shall be reserved for domestic Mufual Funds, subject fo valid Bids
being receed from the domestic Mutual Funds. ai or abowe the price at which allciment is made to the Anchor Investors (Anchor Investor Allocation Price). Further, inthe eveni of
under-subscrighon, or non-allocation in the Anchor Investor Porbion, the balance Equity Shares shall be added to the QIB Portion {other than the Anchor Investor Portion) (Met Q1B
Porfion). Further, 5% of the Met QIB Poriion shall be available for allocation on a proporbionate basis only fo Mutual Funds (Mubes! Fund Porfion ), and the remainder of the Net QIB
Fortion shall be available for allocabon on & proporioaate basis o sl CHE Bedders [other than Anchor Invesiors), including Mulus! Funds, subject to valid Bads being received &t or
above the Issue Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutus!
Fund Porfion will b2 added to the remaining Met QIB Porlion for proportionate allocabon to all QIBs, Further, not less than 15% of the Net lssue shall be avadable for allocation ona
proportionate bases to Mon-Institutional Imveslors aut of which [3) one-third of such portion shall be reserved for applicants with application size of more than 0. 20millionandupto
1.00 maion; and [b) bwo-third of sech portion shall be reserved for applicants with application size of more than £1,00 maion, provided that the unsubscribed portion in either of such
sub-categones may be allocated to applicants in the other sub-categary of Non-Institutional Investors and not lass than 33% of the Ned issue shall be available for allocation to Retail
Individual Investors in accordance with tha SEBI ICOR Regulations, subject to valid Bids baing recelved frorm them at or above the tssue Price. Further, Equity Shares will be allocated
an a proportionata basis to Eligibe Employess applying under the Employes Resarvation Porion. subject to valid Bids baing received at or above tha lssue Price. All potantial Biddars
{excapt Anchor Investors) are mandatorily required 1o parficipate in the Issue through the Appication Supported by Blocked Amount [ASBEA) process by providing dedails of their
respective ASBA accounts, and UPI ID in case of UP1 Bidders using UP1 Mechanism_ as applicable, pursuant io-which their corresponding Bid Amount will be blocked by the Self
Certified Syndicate Banks (3C3Es) or by the Sponzor Banks under the UPI Mechanism, as the case may be. Anchor Investors are not permitted fo parficipate inthe Anchor Invastor
Portion through the ASBA process. Forfurther detais_see Tssue Procedure'on page 428 ofthe RHP

BiddarsiApplicants should ensure that DP ID, PAN and the Client ID and UPY ID {for UPI Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP 1D, PAN and Client ID provided In the Bid cum Application Form should match with the DP D, PAN, Client ID and UP1ID avallable (for UP1 Bidders
bidding through the UPI Mechanism} in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active. BiddersiApplicants should note that on the basis of the PAN, DP 1D, Client 1D and UPI 1D {for
UP| Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the [ssue, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic
Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the Issue.
Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depesitory Participant to ensure accuracy of
records. Any delay resulting from faifure to update the Demographic Details would be atthe Bidders/Applicants’sole risk.

Investors must ensura that their PAN is linked with Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification dated
February 13, 2020 and read with press releases dated Juna 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this regard.
CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For sformation on the main otyects of our Company, invesions are
requestad 1o sen “History and Cartain Corporate Matlers "on page 238 of the RHP. Tha Memorandum of Agsociation of our Comgany is a matarial docurnant for inspection in ralation to
the Issue. For furlher details, see “Maferial Contracts and Documents for inspection”on page 486 ofthe RHRE.

LIABILITY OF THE MEMBERS OF OUR COMPANY: Limited by shares

AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authonsed share capitad of our Company s ¥ 327 .50 millicn dividad
il 65,500,000 Equity Shares of face value of ¥ Sand T 2.50 million dwided inta 500,000 Redesmable Prefarance shares of face value of T 5 each. Theissoed, subscribed and paid-up
Equity share capital of our Company i 223.57 million divided into 44,714,558 Equity Shares of face value of ¥ 5 each. For details of the capital struciure of the Company, see " Capilal
Structire” beginning on page 104 of the RHP.

NAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:
The initial signatories of the Memorandum of Association of the Company were Pradeep Gupta and Sushiladevi Gupta, For details of the share capdal history and capital structure of
our Company ses “Capdal Slrucfure” baginning on paga 104 ofthe RHP.

LISTING: The Equilty 3hares to be issued theough the Red Herming Prospechus are proposed fo be listed on the Siock Exchanges. Our Company has received n-principle” approvals
from BSE and NSE farlisting of the Equaty Shares pursuant bo their leliers bath dated July 15, 2025, For the purposes of the lssue, the Designated Stock Exchange shall ba NSE. A copy
of tha Red Herring Prospacius and the Prospacius shall be filed with the RoC in accordance with Sections 26(4) and 32 of the Companies Act For detalls of the material conlracts and
documents avaiiable for inspection from the date of the Red Herring Prospectus until the Bid'lssue Closing Date, see “Maferial Confracts and Documents for inspection” on page 486 of
the RHP

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI™): SEBI only gives its obsardations on the Issue documants and this does nol constibula
approval of either the |ssue or the specified secunties stated in the lssue Document. The investors are advised to refer to page 404 of the BHP for the full text of the disclaimer clause
of SEBI,

DISCLAIMER CLALUSE OF BSE: |t is to be distinclly undarsiond that the parmission given by BSE Limited should not In any way be deemad or construed thal the RHP has bean
cleared or approved by BEE Limited nor does it cerify the correciness or completeness of any of the conlents of the RHE. The investors are advised 1o refer o the page 406 of the RHP
for the full text of the disclaimer dause of BSE

DISCLAIMER CLAUSE OF NSE (the Designated Stock Exchange): Itis to be distinctly undarsload that the permession given by NSE should notin any way be deemead or consiruad
that the kssue Document has been cleared or approved by NSE nor does it cadify the comectness or completeness of any of the contents of the 1ssue Document. The invesiors are
advised to refer to pags 406 of the RHP for the full text of the disclaimer clause of NSE

GEMNERAL RISKS: Investmeants in equity and equsty-related sacurites involve a degrea of risk and investors shouwld not Invast any funds in the kssue unless they can afford (o take the
riak of losing their endire invesiment: Invesiors are advised to read the risk faciors carefully before taking an investment decision in the Issue. For taking an invesiment decision,
investors minst rely on their own examenation of our Company and the issue, including the nisks invohed. The Equity Shares in the lssie have not been recommended or approved by
the SEBI, nor does SEBI guarantes the accuracy or adequacy of te contents of the Red Hermng Prospectus, Specific attantion of the investors is mvited o \Risk Factors beginnig on
page 35 ofithe RHP.

! BOOK RUNNING LEAD MANAGERS

~’ nuvama

HNuvama Wealth Management Limitad
801 - 804, Wing A. Building Mo 3, Inspire BKC, G Block,
Bandra Kurla Complex, Bandra East, Mumbal, 400051
Maharashtra,
Ted: +07 22 40024400
E-mail; arssbl.ipof@nuvama.com
Website: www.nuvama com
Investor grievance email: customersarvice mb@nuvama.com
Conftact Person: Pari Vayal Soumavo Sarkar

| SEBI Registration Number: INMO0001 3004

INVE
CAPITAL

DAM Capital Advisars Limited

Altimus 2202, Leval 22, Pandurang Budhkar Marg Worll,

Mumdai - 400018, Maharshtra, India;

Tal: +81 22 4202 2500

E-mail: arsshl.ipofdamcapital in

Website: www damcapitalin

Investor grievance emall: complaint@dameapilal in

Contact person: Chandresh SharmalShital Shah

SEBI Registration number: ME/INMOGO011336

Tel.: +8% 22 4047 T120;
E-mail: ipo.arssbd@rathi.com

A H i"\H L.} R*’h I.. Hl (...) M U FG MUEG Intime

F'MEMT

Anand Rathi Advisors Limited®
11th Floor, Times Tower, Kamata City, Senapati Bapat Mang,
Lower Parel, Mumbai, 400013, Maharashira, India

Website: www.anandrathiib.com

Invesior Grisvance emal: grievance.ecmirathi.com
Contact Parson: Mikita Jaju’ Shivani Tapadia

SEBI Registration number: INMOCOC0A (478

| REGISTRAR TO THE ISSUE | COMPANY SECRETARY AND COMPLIANCE OFFICER

| Chetan Pravinbhal Prajapati

Exprass Zone. A Wing, 10th Floor, Wastern Express Highway
;Gnregaun (E). Mumbai - 400 063, Telephone: +51 22 - 6281 7000
| E-mail: secretarial@rathi.com

MUFG Intime India Private Limited

(Formasy Link intime India Private Limited)

C-107, 15t Flioor, 247 Park, L B.S. Marg, Vikhrali West,
Mumbs 400 083, Maharashtra, India; Tal: <34 51081 14049
E-mail: anandrathibrokers ipo@in.mpme.mufg.com
Website: www.in. mpms.muig.com

Investor grievance e-mail:
anandrathibrokers.ipoi@in.mpms.mufg.com

Comntact Parson; Shanfi Gopalkrishnan

SEBI| Registration Number; INRDOOO04058

Bidders can contact our Company Secratary and Compliance Officer
| of the Registrar to the Issue in case of any pre-lssue or posi-Issee
| related problems, such as non-receipt of leflars of Allatmant, non-
| credit of Afiotied Equity Shares in the respactive beneficiary accounl
| nonereceipt of refund orders or non-receipt of funds by elecironic

mode, eic. For all Issus-related quemes and for redressal of
| complaints, mvestors may also write to the Book Running Lead

Managers.

"In compifance with fha provisa fo Regulation 21A(1) of the Securilies and Exchange Board of india (Merchant Bankers| Regulations, 1992, as amandad, read wirh proviso fo Reguiation 23(3) ofthe SEBNICDR Reguiations. Anand Rathi Adiisors Limited will be involved only in marketing of the (ssue.

AVAILABILITY OF THE RHP; Investors are advised to refer to the RHP and the "Risk Faclors” beginning on page: 35 of the RHF before applyving in the ssue. A copy of the
RHF will be made avadable on the wehsite of SEBI at www.sebigov.in and is.avalable on the respective websites: of the BRLMs, Mwvama Wealth Management Limited at
www.nuvama.com, DAM Capital Advisors Limited at www.damcapital.in and Anand Rathi Advisors Limited at wenw anandrathiib com and at the website of the Company, Anand Rathi
Share and Stock Brokers Limited at www.anandrathi.oom and the websites of the Stock Exchanges, for BSE at www bsaindia.com and for NSE Limited &t www.nseindia.com,
AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of theAbridged Prospectus shall be available on the website of the Company, the BRLMs and the Registrar fo the Issue
at: wenw anandrathi.com www nuvama.com, www.damcapdal.in, weacanandrathiib.com and v in.mpms mufg.com, respeciively.

AVAILABILITY OF BID CUM APPLICATION FORM: Eid cum Application Form can be abtaned from the Registered and Corporate Office of our Company, Anand Hathi Share and
Stock Beokars Limited, Tk, +81 22 - 6281 7000, BRLMs: Nuvama Wealth Management Limited, Tel: +81 22 40024400, DAM Caputal Advisars Limilad, Tel: +91 22 4202 2500 and
Anand Rati Advisars Limitad, Tel: +81 22 4047 7120, Syndicate Member; Muvama Wealth Managament Limited, Telephone: +81 22 40084400, JM Financial Services Limitad
Tel: =91 226136 2400 and Sharakhan Limited, Telephone: +91 226750 2000 Registersd Brokers, SCEBs, Dasignated RTA Locations and Designated CDP Locations for paricipating
In the issue. Bid cum Application Farms will also be available on the wabsas of the Stock Exchangas al www besmdia. com and www.nsaindia_com and at all the Designated Branches
af SCEBS, the listaf which is available on the websites of the Stock Exchanges and SEBI

SUB-SYNDICATE MEMBERS: Almondz Global Securities Lid; Asit C Mehta Investment intermadianes; Axis Capital Ltd; Centrum Broking Lid; Eurekha Stock & Share Brokers Lid:

Ghhaganial Securites P, Lid; KJMG Capital Markets Lid; Kotak Securilies Limited; Keynote Capital Limied; LKP Secuties Lid; Motital Oswal Financial Services Limited; Prabhudas
Leadhar P. Lid; Pravin Ratilal Share & Stock Brokers Lid; Religare Broking Lid: RR Equity Brokers Pyl Lid; SBICAP Securities Lid; Sharekhan Lid; SMC Global Securities Lid;
Syslematix Shares and Stock Brokers Lid; Tradebulls Secunities Limited; YES Sacunties Lid,

ESCROW COLLECTION AND SPONSOR BANK: ICICI Bank Limited

REFUND AND SPONSOR BANK: HOFC Bank Limited

PUBLIC ISSUE AND SPONSOR BANK: Axis Bank Limstad

UPI; UPI Bidders can also Bid through UP1 Mechanism

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to themin the RHP.

For Anand Rathi Share and Stock Brokers Limited

On behalf of the Board of Directors

Sddj-

Place: Mumbai

Globe Capital Markets Lid; HDFC Securities Lid; ICICH Securities Lid; IDBI Capital Markets and Securities Lid; IIFL Capital Services Lid (Formely known as |IFL Securities Lid); Kantial

Date: September 17, 2025

Chetan Pravinbhai Prajapati
Company Secretary and Compliance Officer

Anand Rathi Share and Stock Brokers Limited is proposing, subject to receiptof requisite approvals, market conditions and other considerations, io make an initiad public offer of Hs Eguity Shares and has filed a rad heming prozpecius dafed September 17, 2025 with the BoC, The RHF is made available on the website of the SEBI at wwwi.sebigov.in as well as onthe
website of the BRLMs L., Muvama Wealth Management Limited 3t www.nuvama com, DAM Capital Advisors Limited al www.damcapital im and Anand Rathi Advisors Limited at www.anandrathish,com, the website of the NSE &t www.nseindia.com and the website of the BSE &t www.bseindia.com gnd the websie of the Company at www.anandrathi.com, Any polential
investaor should nofe that invesiment inequity shares involves a high degree of fsk and for detadls relating to such risks. please ses tha seclion “Risk Faclors " beginning on page 35 of the RHP. Polantialinvestors should not rety an the DRHP for making any invasiment decision bul should anly rely on the infosmation included in the RHP filed by the Company with the RoC,

This announcemeant does not constibie an offer of the Equity Shares for sake in any jurisdicton, inchuding the United States, and the Equity Shares may not be offered or soid in the United States absent registration under the US Secunties Act of 1933 or an exemption from registration, Any public offering of the Equity Shares to be made in the United States will be made by
meaans of a prospectus that may be oblained from the Company and that will contain detailed information about the Company and management, as well as financial statements. Howaver, the Equity Shares are not being affered or sold in the Uniled States.
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TATA

TATA POWER

[Carparate Conbracts Depariment)
Tha Tata Power Company Limited, Smart Center of Procuremend Excellence, 3° Floor, Sahar Receiving
Station, Near Hotal Leela, Sahar Alrpart Road Andher (E}, Mumbai 400 059, Maharashira, India
(Baard Lina: 022-67173517) CIN: LISS20MH1919PLCODOSET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible vendors for the foflowing

lender packaga (Two-part Bidding} in Mumbai

(&) SITC of Air Handling Unit (AHU) at Tata Power Transmission R3S (Package
Ref; CC26NKO2T),

{B) EPC of 220KV 1-Core 1200 Sgmm Copper XLPE Lead Sheath cable along with
associated accessories for establishment of new 220/33KV GIS substation at
Worli location. (Package Ref: CC2BNPO22)

Interested and eligible bidders io submit Tender Fee and Authonzation Letter before

1500 hrs. Friday, 26" September 2025.

For defailed NIT, please visd Tender seclion on website hitps:ifwew. tatapower.com.

Also, all fulure corrigandum's if any, to the sald tendar will be published on Tander sachon

of above website | Tata Power — Business Associates — Tender Documents) only,

FORM A

PUBLIC ANNOUNCEMENT
iUnder Regulation & of the Insolvency and Bankruptey Board of India

(Insalvency Resolution Process for Corporale Persons) Regutations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RELIANCE HOME FINANCE LIMITED

v

TATA

TATA POWER
iCorporate Confracts Department|
The Tata Power Company Limited, Sman Center of Procurement Excellence, 2 Floor, Sahar Receiving
Station, Near Hatel Loala, Sahar Arport Road Andhorl (E), Mumbal 400 055, Maharashira, India
[Board Line: 02267173917} CId: L28820MHITSPLLD00SET

EXPRESSION OF INTEREST (EOI)

The Tata Power Company Limited irvites Expression of Interest{ EDI forempaneiment

of Wendors for Pan-India senvices for,

(A) “Professional services for facilitating ROW (Pan India) for Construction of
EHV Transmission Lines (220 kV to 765 kV)" for Tata. Power Transmission.
(EOQI Reference No- CC25AADER).

{(B) “Services for Pre-Bid Route Survey (Pan India) for Construction of
EHV Tramsmission Lines (220 kV fo 765 kV)" for Tata Power Transmission.
(EOI Reference No- CC23AADGS).

(C) “Services for Soil Investigation (Pan India) for Construction of EHV
Transmission Lines (220 kV to 765 kV)" for Tata Power Transmission. (EOI
Raferance No - CC25AALED).

For details, please visil Tender section on wabsile https:iwww.tatapower.com. Due

date for interested vendor o parficipate in EQl by submiting Tender Fes and

Autharization Letter is 1500 Hrs. Friday, 10" October 2025.

Alsa, all future corrigandurm's (i any), to [he above EClwill be informed in Tender saction

on website https: oy,

oo RELEVANT PARTICULARS
L wame gl ocoporate dettor. | Reliance Home Firance Limiled
< (Dt ol inpomoration of coporte deblor (6062008
i |Aushanty urder which corporate deblor | | Registrar ol Companies, Murmioal
{is Incorporsted  rEEstered | o
{Comorata idertity ha. / Limbsd-Hiebty- | LET1900H2008PLCIB3Z1E
| Afertifiatnn Mo of corporate delbbor
. [Agkiress of the reggasred oifioa and
prncpd officn (if ary) of corponain
dieinr

Regd. Offioe: Traie Wiord, Karmak Mils Cormpound,

| Tth Flaor, B Wing Senapati Bapat Mag

| Lowaar Paral (westh, Detsle Road, Murnbal, Murnbal,

i [ Insohency cormmercement date n 1082025
I;r'.‘i:u,ﬂ"l ® | corpoeEhe dedslin | } )

7. {Estimaded date of closune of inschetnoy | 1503-2026
|FESORItON process

[ame ard regetration number of the | Umesh Balaram Sonkar

insahency professions acting & interin | E81 Reg, Mo

[resakion professioral

S Akdness. fd eamall of the imerm
ressolution professional. as regtstaned
with the Boamd

{ B PA-D0 /PP 9,20 22/ 14043
| Astiress: Flat o, 10, Om Shanti THS, Fot Mo,
I8/ 12 Sactor 19 Road Mo, 4, New Parvel,
| Merd MiLETibas, Manaresitra — 410008,
\Esmall i rosordaar | 603 grel con
| Comrespondence Address: Cfice Mo 250 e T, ol
1146 - B, Chikhal House, Princess Sieet, Halbaded
I #urnial, Maharashem - 400 00k
. | Process Email id: cpumiiahoc.oom
11 {15t date for submission of deims | 30092025
Ol of pradion, iF ary under | Wi, Applicable
[edimse b of sutsechion (68 of secton |
21, ascartaned by the intgim resokution
_ypmessenadl . b
13, Mames of Inschiency Prodessonals | ot Appiicalie
hermtilied o st as Alithorsesd |
Reprenatve of orelilons ina oifss
__|{Theea names for sach class)
14.[a) Relevant Fanms and

idkdrens md =l b be wed B
coirespondence wih the intemm
resobbon professional

| Wt Ak wewweibgonein

ate svalable at Prresicisl Aukdessss Wt Appicabies

Motico is heraby given that the National Company Law Tribunal has ordered the
aommancement of a corparate insvency msalution process of ‘the Reflance Home
Finanoe Limited on 16-09-2025

The creditors of Reliance Home Finance Limited are hereby called apon B submi thier
claims with proal on o before 30-09-2026 10 the Interim Besolution Professional 21 the
address mentboned against entry No; 20.

Thetinansial credibers shall submit thelr claims with proof by electronls mesns anby. All other
creditors nay submit the clalens with proot in persan, by post oF by edettranis means,
Afinarcial credior belongng to 3 cless, as listed sgalnst the entry Mo, 1.2, shall indicate its
choece df authansed representatve from among thi three msolvency professionals listecd
agalnst entry Mo, 13 to act 35 authonsed representative of the class [specify class) In Fosm
GA, = Mot Applscable

Submission of false or mislesding proofsofclaim shalf attract penalties.

Date: 17th Saplember 2025
Place: Mumbal

D

Umesh Balaram Sondsar

Appointod as Interim Resolution Professional

In the muatter of Reliance Home Finance Limited
IEEI Reg. No: |IBEI/IPA-00L/1P-P-02819/ 2021202214043
AFA Valid upto: December 31, 2026

Entail for Comfespondence - elrprhfl@yahoo com

& ashik
w OSNIKO
Growing and Sharing with you

ASHIKA CREDIT CAPITAL LIMITED
CIN: LET120WB1984PLC0D62159
Registerad Office: Trinity, 226/1, A.J.C. Bose Road,
7ih Floos, Kolkata-700020
Phone: +91 33 40102500, Website: www.ashikagroup.com
Email: investorservicesi@ashikagroup.com'sacretarial@ashikagroup.com

NOTICE TO SHAREHOLDERS

The Investor Education and Protection Fund Authority (IEPF), Ministry
of Corporate Affairs, vide its circular dated 16th July 2025 has [aunched
a 100 days' campaign - “Saksham Niveshak" effective from
28th July, 2025 till Gth November, 2025, targating all shareholders whose
dividends have remained unpaid/unclaimed.

As per the directives of the IEPF Authority, We, ASHIKA CREDIT CAPITAL
LIMITED, have initiated the 100 days campaign - “Saksham Niveshak”,
for all our shareholders whose dividends have remained unpaid/
unclaimed. Pursuant to the aforesaid circular, you are requested to
update your ‘Know Your Customer' (KYC) details such as PAN, Email
Address, Contact Number, Address, Bank Details and Nomination etc,,
in order 1o ensura timely receipt of the dwidends declared by the Company
directly to your bank accounts and preventing transfer of such dividends
and sharas to the IEPF,

In line with this initiative and even prior to the launch of this campaign,
in addition to the mandalory requirements as required under various
rules and regulations, the Company has been taking vanous proactive
steps voluntarily to assist its' shareholders in claiming their
unpaidiunclaimed dividends.

You may reach out with requisite documents or any gueries to Uipdation
of KYC or claim of unclaimead dividend to the company at Mahashwari
Datamatics Private Limited, Registrar and Share Transfer Agent (RTA)
within the stipulated period, at the details given balow;

M/s. Maheshwari Datamatics Private Limited

23, R.N. Mukherjee Road, 5th Floor, Kolkata — 700001
Tel. No.: 033-2248-2248, 2243-5029

Email ID: mdpldc@yahoo.com

Dated : 17.09.2025
Place : Kolkata

For, Ashika Credit Capital Limited

Sdi-

(Anju Mundhra)

Company Secretary and Compliance Officer
FCS: 6686

Gujarat Informatics Limited

Block No. : 2, 2nd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

GIL invites Bids through E-tendering for Tender/RFP for
Selection of an agency to develop and establish a website,
mobile app and infrastructure for the 50U facility, enabling
streamlined Ticket bookings on Design, Build, Finance, Operate
and Transfer (“DBFOT") on behalf of SOU-ADTG Authority,
Ektanagar (Tender No: GIL/HW/09112025). Tender Id: 223630.
Interested parties may visit http://www.gil.gujarat.gov.in or
https://tender.nprocure.com for eligibility criteria & more
details about the bid. - Managing Director

NOTICE INVITING BIDS

CONCERT

MITED {In Liguidation) Lig

E-Auction- Sale of Corporata Debtor as A Going Concern as per IBCG, 2016
Date & Time of E-Auction for Sale of Company as a going concern:
17th Oct, 2025
Time: - OZ00PM to DE00PM (With unfimited extension of § minutes eash)
Last date of filing Pre-Qualification Document on Auction Platform:
14th Oct, 2025 till 5.00 P.M.

Last Date of EMD Submission: 15th Oct, 2025 till 3.00 P.M.

Sale f Corporate Debtor as & Going Concern excluding pending litigations [PUFE
L MSEDCL) in view of Regulation 324e) and 324 of BB (Liguidation Process)
Regutations 2006, forming part of Liguidation Estate by the quidator appolnted by
the Hon'ble . Mational Company Law Tribunal, Mumbal Bench vide order dated
A0CR0A018, The sale wilk be done By the undersigned through E-autticen platform
hitps:/fibkl baanknelcom, cavction-ibby home

ﬁ Infrastructure

JSW INFRASTRUCTURE LIMITED

CIN: L4S2OMH20EPLE 161268
Registared Qe JS5W Contna, Bandra Kurla Complex, Bandra East, Mumbai 400 051
Phone: 022-6286 1000 Fa: 0E2-4286 3000 E-mail: infrasecreiansiilliswin YWebsite: waw.iswin

HOTICE TO SHAREHOLDERS REGARDING 100 DAYS CAMPAIGH - "SAKSHAM NIVESHAK™
Malics is hetaby glwn t The sharebakless of JSW Infrastructure Limted (“fe Company®) thal
ihe |rmeestor Education end Protection Fund Authorty (IEPEA), undar the Ministry of Corporade Afaims
{MCA), fas fzunched 3 100 davs raliomwide campaign led "“Sakshan Niveshak®, staing from
28* Juby- 2025,
The campaign aime b create ewerenes:s s well as encolrege tha shareholders {o updete ther KYC
detals, bank mardates, contac] informabion and fo dam unclaimed divdends; #oany, lving with the
coempary befora tha 2ama s ransfemed 1o the Imvesha:s Educaton end Protectian Fund "IEPF") as par
ihe pronsions of the Comparies Aol 313
As per IEPF Rules; shaves on which diidend remaing unpad | unclaimed for @ perod of T (séven)
conseculive years; ara kable 1o bs transiemad fo the IEFF.
Az & part of the' campeign and 1o awoid such trensfier of shares to IEPF. the Company requests al ds
Sharehelters, who Fave il nol clamred thelr dhwders], i dam thie same by updaling thir KYD delisls
al the aariast
KY¥CUpdation Process:

Shares held in Demateralized mode | Shares held (0 Physbcal mods

Lipoiate K30 detales (FAN, Emal Submit 1he- folowing documeants ta KRn Technologiss
Agdness. Conlact Mumber, Address, | Limeled (KFin, tha Registrar and Transtar Agenl {RTA).of
Bank detals such 85 accourd number. | the Camparny;

IFEC Gode, MICR a5 well a5
Momingfion delsiks sbo. with your +
Dopasitory Paricipant

Form ISR-1; Filed and signed, with seb-attesied KYC
documents
+  Form I15R-2 Filed and sgoad, wilh bamkaer's altasialion
of the shareholders signature plus arigingl canceled
cheque (wilh Ihe sharehalders name prioled] of el
etiested bar® passbook | statemnant
Form SH-13: For edding & nomines
+  Form 18R-3: For opbng out of namination
Snce dhadend an shares is pavable only inelectronic mode, doaderd will be credied n shanshoklers
bank sccounl oty AFTER updating 1k abova infomalion  documents.
shareholders can download these fomns from nitps:!ns ifrech comddiantzeracesisnaronmis aaps
ar fram the Company's wabsia a1 hitps: e s inlinfrasiructuraiss-infrastiniclune—downloads
The dedais of unpaid ! ncleimed dividend are availabla on e websila of the Company &l
Fiftos: wwey, (wa indnirasbrocturedunpaig-unclaimed-desadand
Shareholders may esach oul o RTA of the Company far ary quenes Tekxed 1o updation of KYD o
claim of unpaid | unclaimed dividend, al the delsiks gven below;
KFim Technologies Limited
Uik 50 Infrasbructune Limiled
Salerium Buiiding. Tower-B, Fiot Mos, 318 32
Financial Disiricl, Nanskrarguda, Sedlngampaly
Hielerabad - 500032, Telangana
Emall ermard risd@kiintec hooom
Tt 1500-303-2001 | MO-ETG222d
Sharahoiders, may elso raach oul i the Company al nfta.secralariak@izw n for amy clarfication
Enarahoiders of the Camparry ere recuasied o fake sdveriane of this miliative,

For JSW infrastructure Limited

Sl

Hitesh Kanank
Place: Mumbal Company Socratary and Compliance Officer
Date: 18" Septambor, 2025 Membership No. FE180

Description Reserve Price EMD Incremental
(INR) vl |
Sale Of Corporate Debtor as a Rs. Rs. A=,
Going Concern Excluding ( 2,80,00,000/- | 28,00,000/. | 1,00.000/
P'.‘Tl'ﬂi“g. l“tiﬂrﬂn‘ :FUFE & -:HUI:IEEE I:H’.IPE'EE
MEEDGLH u“d‘ﬂ' I&l:ﬂﬂn 32-{-&] T'|"-'I:I ["“n:,.rEEI rwe.nt!rl.
read with Regulation 32A of | angEighty | Eight Lakhs
IBBI (Liguidation Process) lakhs only) only}
Regulations 2016,
(CIN: L15143MH1902PLCOEES
62}
Corporate Debtor's Listing
suspanded vide MNSE public
notice dated 17th June 2020, &
unabsorbed depreciation
amounting to Rs. 47.66 croves as
perlMRof AN 2017-18

MNote-Please note that all the assefts of the company have been soid as per faw.
Hence kindiy refer to Esduction Document bearing no, EAUGTION DOG/GLA2025/
91 for Clanfication on Sale of Corporate Debdor a5 8 going CORcerm &5 per
Regulation 32elof IBENLiguidalion Process) Regulation, 2016.

Terms & Conditlons of the sale s as under:

1. E-Auction will be conduected on "AS IS WHERE IS", “AS |SWHAT 157, "WHATEVER
THERE 15 BASIS” AND “WITHOUT RECOURSE BASIS” as suchsale |s without any
kind of warranties and indemnities through approved sarvice provider-al IBBI
eAuction Portal by BAAMMNMNET at (hitos:// ibbi.baankniet com/eauction-
thil home

2. A5 per Insolvoncy and Bankruptoy Board of India (Liguidation Process)
Regulations, 2016, Schedule | *Mode of sale” Clause 1{BA], Bidders: must
declare they aren't disqualified under Section 284 any EMD will be forfeited if
Ineligitslity is iater establishad,

3. Identification af the highest dder does ot guarantes the status of a
successiul bidder. The Liquidator, in consultation with the Stakeholders'
Consultation Commitiee (SCC), retains the sole. suthority 10 declare the
stpGoeesiul Bidder, The Liguidator and 5CC abso raserde e fght to priontize any
singhe biock and annul other bids or decide otherwise, with their decision being
finaland Birding on all hidders

All applicants are mandatonly requested to refer 1o the terms and conditions from
the website of AAA Insolvency Professionals LLP e, hitps:/s
insolwvancyandbankruptoyin/ rasoya-proteins-fimited, or from the portal of [EBl or
fram the officsal site of Auction Service Provider, prior to submission of EMD and
parlscpation mthe process,

Place: New Delhi CA Anil Goel
Date: 18,/08/ 2025 Liguidator of Rasoya Proteins Limited
Reglstration No. IBEL/IPA-001/1P-PO0118,/2017-2018/10253
E-mail: rasoyaproteins@analnsolvency.com

Contact No. +91 11-46664523, BE008652584

“"IMPORTANT"™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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ASBA*

‘Applications Supparted by Blocked Amount
("ASBA") is a better way of applying to offers by
simply blocking the fund in the bank account,
For further details, check section on ASBA.
Mandatory in public Issues.

No cheque will be accepted.

Simple, Safe, Smart
way of Applicatiunm

LIF'I)

IFED FAYMENTS INTERFACE

| aliheloll free number: 18001207740 and mai id. ipo. upREnpeLong.in

In case of any revision inthe Price Band, the Bid/Issue Perod will be extendad by at lsast 3 additonal Working Days after such revision in the Price Band, subject to the Bidilssue Perind
nof excesding 10 Working Days. In cases of force maleure, Banking eirike or similar circumsiances, aur Company in consullation with the BRLMs, for reasons o berecorded in wriking,
extend the Bid/lssue Period for a mansmum of 1 Warkesg Dey, subject io the Bidisses Period not excesdng 10 Warking Davs, Any revision in the Price Band and the revised Bidilssue
Period, IF applicabie, shall ba wadely diszeminated by notification to the Stock Exchanges, by i2suing a press ralease, and also by indicating the change on the wabgiis of the BELMS
and at the termanals of the other members of the Syndicate and by infimation to the Designated infermadiaries and ihe Sponsor Banks, as applicable

The Is5ue is being made thraugh the Book Building Process, in terms of Rule 19(2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations and in accordance with the
Regulation 81} of the 3EBI ICDR Regulations wherein not more.than 50% of the Net lssee shall be available for afocation on 2 proporionate basis o qualified institutional buyers
[QIBs} (such partion referred as QI8 Portion), provided that aur Company, n consuftation with the BRLMs, may aliacals up to 0% of the CHB Portion ta the Anchor Invasiors on a
discrefionary basis in accordance with the SEBI IZDR Regulations (Anchor Irmastor Pordion), of which one-third shall be reserved for domestic Muiual Fuends, subject o valid Bids
being recaived from the domestic Mutual Funds: at or abave the prics &l which allotment is made o the Anchor iwestors {Anchor Investor Allocation Price). Further, in the event of
urdder-subscnption, or non-a@ocation in the Anchor imvezior Portion, the baéance Equity Shares shall be added to the Q1B Portion {cther than tha Anchor inveztor Portion) (Wet Q16
Portion). Further, 5% of the Net QIB Portion shall ba avallabie for allocation on a proportionate basis anly to Mutual Funds (Mutual Fund Partion), and the remainder of the Net QI8
Portion shall be avadable for allocation on a proporionate basis to all 4B Bidders [other than Anchor Investors), including Muiual Funds, subject to valid Bids being receved at of
above the |ssue Price. However, if the aggragate demand from Mutual Funds is less than 5% of the Net QIB Parbon, the balanos Equity Shares available for allocation in the Mutual
Find Porticn will be added bo-the remaining Met 2B Porion for proporlionaba aliocation o all QlBs, Further, not less than15% of the Kel Iszue shall ba avaiabie for allocation ona
proporfionate basis to Mon-Insiitufional investors out of which (a) one-third of such portion shall be reserved for applicants with appication size of more than ¥ 0.20 millionandupto T
1.00 million; and (b} fwo-third of such portion shall be reserved for applicants with appscation size of more than €1.00 million, provided that the unsubscribed portion in sither of such
sub-calegories may be alocated to applicants in the other sub-category of Non-Institutional Inveslars and nat less than 35% of the Net Issue shall be availabla for allocation 1o Retail
Individual frvesiors inaccordance with the SEBI CDR Reguiations, subject to vald Bids being received from them'ator above the 1ssue Price, Furiher, Equity Shares will be allocaied
ana proporlionate bass o Ebgpble Employess applying under the Emplayes Resanation Partion, subject o valid Bids beng recaived at or above the [ssus Prica. All pofential Bidders
(except Anchar Investors) are mandatorily required to participate in the Issue through the Application Supported by Blocked Amount (ASBA) process by providing detalls of their
respective ASBA accounts, and LIPHID in case of UP| Badders using LIP1 Mechanism, as applicable, pursuant 1o which their correspanding Bid Amount will be blocked by the Saif
Certfied Syndicate Banks [3C3Bs) or by the Sponsor Banks ender the UPI Mechanism; as the case may be. Anchor Investors are nof permitled to parficipate in the Anchor irnesior
Porlion throwgh the ASBA process. For further details, see Issue Procedurs 'on page 428 of the RHP

Bidders/Applicants should ensure that DP 1D, PAN and the Client 1D and UP1 1D (for UP1 Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DPID, PAN and Client ID provided in the Bid cum Application Form should match with the DP 1D, PAN, Client ID and UPHID available (for UP| Bidders
bidding through the UPI Mechanism) in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected, Bidders/ Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP 1D, Client 1D and UP1 1D (for
UPI Bidders bidding through the UPI mechanism]) as provided in the Bid cum Application Form, the BidderApplicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Issue, any requested Demographic Details of the Bidder/&pplicant as available on the records of the depositories, These Demographic
Datails may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondencels) related fo the Issue.
BidderziApplicants are advised to update any changes io their Demographic Details as available in the records of the Depository Participant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be at the Bidders/Applicants'sole risk.

BOOK RUNNING LEAD MANAGERS

~’ huvama

Muvama Wealth Management Limited

B01 - 804, Wing A, Building No 3, Inspire BKC., G Block,
Bandra Kurla Complex, Bandra Easl, Mumbaed, 400031,
Maharaghira,

Tel:+9% 22 40094400

E-mail: arssblipo@nuvams. com

Website: waw nuvamacom

Investor grievance email; cushomersenice miEnuyama.com
Conitact Person; Pari Vayal Soumavo Sarkar

SEBI Registration Number: INMOOO013004

CAPITAL
DAM Capital Advisors Limifed
Altimus 2202, Leved 22, Pandurang Budhiar Marg Worli,
Mumiba - 400018, Maharshira, India
Tal: +07 22 4202 2500
E-mail; arssbl ipo@damcapital n
Wabsite: www damcapital in
Investor grievance email; complaint@dameapdal in
Contact person; Chandresh Sharma/Shital Shah
SEBI Registration number: MEENMGO001 1338

Tel.: +31 22 4047 7120
E-mail: ipo arssbliiraths, com

| i)
N ¥
INVESTMENT B

ANANDRATHI (.) MUFG wec oo

Anand Rathl Advisors Limited®
11th Floor, Times Tower, Kamala City, Senapab Bapat Marg,
Lower Pared, Mumbrai, 400013, Maharashtra, Indis

Weobslte: wwa.anandraihitb.com

Investor Grievance amal; grievance. ecmifirathi com
Contact Person: Mikita Jaiu' Shivani Tapadia

SEB! Registration number; INMODDDI04TE

UP-Now available in ASBA for Retail Individual Investors and Non Instifutional Investor applying in public issues whers the application amount is up to < 0.50 million, applying through Registered Brokers, Syndicate, COPs & RTAs. Retail Individual
Investors and Non-Insfitutional Investors also have the option to submit the application directly to the ASBA Bank (SC5Bs) or to use the facility of linked online trading, demat and bank account, Investors are required to ensure that the bank accountused
for bldding is linked to their PAN. Bidders must ensurs that their PAN is linked with Aadhaar and are in compliance with CEDT netification dated Fabruary 13, 2020 and press release dated June 25, 2021 read with prezs release dated September 17, 2021,
CBDT Circular Mo, 3of 2023, dated March 30, 2022 read with press releasa dated March 28, 2023 and any subsequent press releases in this regard.

ASBA bas lobe avaied by all the investors sxcept Anchor Investors, UPT may be avaied by (il Relall Individual Invesfors in fe Refal Category; (i) Non-fnsiiulional Invesiors with an apphication size of yp fo T 0,50 milion in the Non-inslitubional Portion. Far detals on the ASBA smd UP! procsss, please
rafer fo the delaifs ghven in Hhe Bid Cum Appbration Fomt and abndged prospecius and alse please refer fa the sachion “Issue Procedura” on page 428 of the RHE The process is also avaiiabie on the wabsiia of Association of irvestmant Bankers of India [“AIBI") and Stock Exchanges and in the
General Information Docwment, The Bid Cum Application Fomm and ihe Abridged Prospecius san be downfoaded from fhe websies of BSE Limited ("BSE’) and National Stock Exchange of india Limited "NSE", and togstherwith BSE, the "Stock Exchanges ) and can be obfained fram fhe st of hanks
fhat iz dispiayed on the website of SEBT af www zebd pov insebiweb/otherOtherd chion.do FooRecognisedFp=vesdininma=25 and Mipssfwww. sebi gov insabivatviother Otherd clion. do doRecogniseaFpi=pes &intmid=43, respectively as updafed from fime toime. Forthe st of UPTapps and banks
live o IPC. please refierto the farc wasebi govin. UPY Biodiers Bidding uzing the U Mechanizm may apply thvowgh fhe SCSBs and mobile applications whose nanmes agpear o the wehsite of SEBI, a5 wpdated frovm bme fo tme. (CICT Bank Linted, HOEC Bank Limited and Axis Bank Limited ave
besn anpoinfed 25 the Sponsor Banks forthe Issie, In accordance with the requirements of SEBI choular dated Noverbar 1. 2018 a5 amended, For issue relaled quares, pease confac! he BRLM: on ther respective emall |0s ag menlioned befow, For WP redated quenes, imvesions can comlact NPC!

Investors must ensure that their PAN is linked with Aadhaar and are in compliance with the nofification issued by Ceniral Board of Direct Taxes notification dated
February 13, 2020 and read with press releases dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releaseas in this regard.

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For infoemation on the main objecis of our Company, investors ane
raquesied io see History and Carlain Corporate Malters "onpage 2359 of the RHP. The Memorandum of Assodabion of our Company i& a malenial document for ingpection in ralaton
the kssie. For further detads, see "Matena! Contracts and Documents for inspection "on page 436 of the RHP,

LIABILITY OF THE MEMBERS OF QUR COMPANY: Limited by shares

AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As onthe date of the RHF, the authorised shere capial of our Companyis = 327,50 million divsded
Inko 65, 500,000 Equity Sharas of face vakue of ¥ 5 and ¥ 2,60 milion divded into 500,000 Redeamatde Prefarancs shares of face value of ¥ S each. Thaissued, subscribad and pasd-up
Equity share capital of our Company s % 223.57 millon divided inko 44,7 14,558 Equity Shares of face value of ¥ 5 each, For details of the capital struciure of the Company, sea *Capial
Struture” beginning on page 104 ofthe RHR

MAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:
The mifial signatorias of the Memorandum of Association of the Company wera Pradeep Gupla and Sushiladevi Gupta. For details of the share capial history and capital structura of
our Company.see *Capital Structure” baginning on page 104 of the RHP.

LISTING: The Equity Shares to be issued through the Red Hamng Prospectus ans praposad to be listed on the Slock Exchangas, Qur Cormpany has recaived In-princple’ approvals
from BSE and NSE for listing of the Equity Shares pursuant totheirketters both dated July 15, 2025, Forthe purposes ol the lsses, the Designated Stock Exchange shallbe NSE, Acopy
of the Red Herring Prospectas and the Prospectus shall te filed with the RoC invaccordance with Sections 26i4) and 32 of the Companies Act. For details of the matenial contracts and
dacements avasable for ins paction from the date of the Red Harming Progpectus until the Bidlssee Closing Date, sae *Matera! Contracts and Documents for inspaction™on page 486of
ihe RHF,

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (*SEBI"); SEBI only gives its observations on the |ssue documents and this does nof constiute
approval of gidher the Issue or the specified securities stated in the Issue Document. The investors are advised 1o refer (o page 404 of the BHP for the full text of the disciaimer clauze
ol SEBL

DISCLAIMER CLAUSE OF BSE: It is-to ba dislincily understood thal the parmission given by BSE Limded should nol o any way be deemad or canstrued thal the RHP has been
cleared or approved by BSE Limited nor does f carbfy the comactness or completenass of any of the contents of the RHP, The invesiors are adwised o refer fo the page 406 of the RHP
for the fulttext ofthe disclaimer clause of BSE,

DISCLAIMER CLAUSE OF NSE {the Designated Stock Exchange): 11 i 1o be digtincily understood that the parmission given by NSE shouldnotin any way be deemad or corstred
that the [ssue Document has bean cleared or approved by NSE nor does il cartify the corecinass or completenass of any of the cantents of the [ssue Documeant. The imvesiors ans
advised to refer to page 406 of the RHF for the full text of the disclaimer clausa of NSE

GENERAL RISKS: Investments in equity and equity-related securifies involve & degree of risk and investors should notimvest any funds in the Issue unless they can afford fo take the
rigk of loging their enfire invesiment. Investors are-advised fo read the risk factors carefully before faking an invesiment decision in the isswe. For taking an invesiment decision,
[rnwestors must refy on thelr own exarmination of our Comgany and the Issue, including the risks involved, The Equily Shares in the [s5ue have nol beanrecommended or approved by
the SEBI, nor does SEBI guaranlee the accuracy or adequacy ol the contents of the Ried Herring Prospectus. Specific attention of the investors is invited to 'Risk Faciors ' beginning on
page 35 of the RHP

| 'REGISTRAR TO THE ISSUE | COMPANY SECRETARY AND COMPLIANCE OFFICER |
Chetan Pravinbhai Prajapati
Exprese Zone. A Wing, 10th Floor, Weslam Express Highway
Garagaon (E), Mumbai - 430 063, Telephone: +81 22 6281 7000

MUFG Intime India Private Limited E-mail: secrataral@rathi.com

(Farmery Link Intime india Private Limited)

C-101, 151 Floor, 247 Park, L.B.S. Marg, Vikhroli Wess,
Mumbai 400033, Maharashira, India; Tel: +81 31087 14949
E-mail: anamdrathibrokers.ipo@in.mpms.mufg.com
Website: www.m.mpms. mufg.com

Investor grievance e-mail:

anandrathibrokers. ipadlin mpms mufg.com

Contact Person; Shanti Gogalkrishnan

SEBI Raqlsh'atlm Humber: INRIO04058

Bidders can conlact our Company Secretany and Compliance Officar,
or the Registrar 1o the Issuein case of any pre-lssue or post-lssue
redated problems. such as non-recaipt of lefters of Allobment, non-
credit of Allatied Equity Shares in the respecbve benaficiary account,
nore=receipt of refund orders or mon-receipt of funds by elecironic
mode, etc. For all Issue-relsled queres and for redressal of
complasnis, invesiors may also wrile 1o the Book Running Lead
Managers.

'Jn complianca with the prowso fo Regufation 27407} of the Sscunties ann‘E.-:cﬂanga Board of India (Merchant Bankers| Reguiations, 1952, a5 ar:r:-&.'rdﬂd read with prowvisa fo Reguialion 2373) of the SEBHCDR Regulations, AJ:-a'rd Rathi Advizors Linded wil be involved oy in markeling of the r.';me

AVAILABILITY OF THE RHP: Invastors are advised to relar to the RHP and the “Fisk Factors® beginning on page 35 of the RHP before applying in the Issue. A copy of the
RHF wil be made avadable on fhe website of SEBI at www.sebigowin and 15 &vailable on the respeciive websides of e BRLMs, Muvama Wealth Management Limited ai
www. nuvarna.com, DAM Capital Advisors Limited at www.damcapital in and Anand Rathi Advisors Limifed at waw.anandrathiib.com and a1 the wabsse of the Compary, Angnd Rathi
Share and Stock Brokers Limited ab www.anandrathi.com and the websites of the Stock Exchanges, for BSE at www teeindia.com and for NSE Limited af weww.nseindia.com
AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abndged Prospectus shall be avalable on the website of the Company, the BRLMs and the Registrar to the [ssue
al: wanw anandrathcorm www. nuvama.com, wwa damcapialin, www anandrathilb corm and waw inmprrs mofg.com, respectvaly,

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Form can be oblainad from the Registered and Corporate Offica of our Company, Anand Rathi Share and
Stock Brokers Limited, Tel: #3122 - 6231 7000; BRLMs: Nuvama Wessh Management Limited, Tel: +31 Z2 40024400, DAM Capital Advisors Limited, Tal: +91 22 4202 2500 and
Anand Rathl Advisors Limited, Tel; +81 22 4047 7120, Syndicate Member: Nuvama Wealth Management Limited, Telephone: +87 22 40084400, JM Financial Services Limited,
Tel:+31 226136 3400 and Sharekhan Limited, Telephone: #3122 6750 2000, Registered Brokers, 30585, Designated RTALocations and Designated COP Locations for participating
i the lssue. B curm Apphicabon Forms will a%o be available on the websites of the Stock Exchanges al www bseindia.com and www.nsaindia com and at all the Designaled Branches
of 30S6s, the listofwhich s available on the wetsites of the Stock Exchanges and SEBI,

SUB-SYNDICATE MEMBERS: Almondz (Hobal Seciiities Lid; Asit C Mehta Invesiment Intermedianes; Axis Capdal Lid; Cendrum Broking Lid; Eurekha Stock & Share Brokers Lid;
Globe Capital Markels Lid; HOFC Securities Lid; ICIC| Secunlies Ltd; IDBI Capdal Markats and SecuribesLid; |IFL Capdal Servicas Lid (Farmely known as IFL Securibies Lid); Kantilal

Chhaganlal Sacurifies P. Lid; KJMC Cagéal Markeds Lid; Kolak Securifies Limited; Keynobte Capital Limited; LKP Saculies Lid; Motilal Oséal Financlal Services Limited; Prabhudas
Litadhar P, Ltd: Pravin Ratilal Share & Siock Broxers Ltd: Religare Broking Lid; RR Equity Brokers Pyl Lid; SBICAP Secunties Lid; Sharekhan Lid: SMC Global Securities Lid;
Systematix Sharez and Stock Brokers Lid: Tradebulls Sacurities Limited; YES Securifes Lid:

ESCROW COLLECTION AND SPONSOR BANK: ICICI Bank Limited
REFUND AND SPONSOR BANK: HOFC Bank Limited

PUBLIC ISSUE AND SPONSOR BANK: Axs Bank Limaed

UPIL: UP| Biddars can also Bid through UPT Mechanism;

All capitalised torms used herein and not specifically defined shall kave the same meaning as ascribad to them in the RHP.

Ptace: Mumbai
Diate: EEEterrﬁer 1T, 2025

For Anand Rathl Share and Stock Brokers Limited
0n behalf of the Board of Directors

adi-

Chetan Pravinbhai Prajapati

Eum*an_:,.' Semaﬂar;.r and Gurr!prﬁa.ﬂce Officar

Anand Rathl Share and Stock Brokers Limlted is propasing, subject io receipt of requisité approvals, market conditions and other considerations, fo make an infialpublic offer of its Equity Shares and has filed a red haming prospecius dated September 17, 2025 with the Rol. The RHP is made available on ihe website of the SEBI &l waww Sebigovin as wel as on the
wabsata of the BRLMs 1.8, Nuvama Wealth Managemant Limfted al www.niuvama.com, DAM Capital Advisors Limited at www.damcapital.inand Anand Rathi Advisces Limited at www.anandrathiib.com, the wabstie of the NSE al www.nseindia.com and the website of the B5E at www.bseindia com and the website of the Comgany at www.anandrathi.com, Ay potental
imvesior showld note that investmentn equity shares involves o high degree of sk and for details relabing to such risks, please see the section “Risk Facfors™beginning on page 35 of the RHP, Polential mwvesiors should nof rely on the DRHP formaking anyinvestment decision bud should anly rely on the information inchegsd inihe RHP filed by the Company with the Ral

This announcement doas not constitute an offer of the Equity Shares for aale in any jurisdicbion, inclsding the United States. and the Equity Shares may nol be offered or sold in the United States absant ragistration under the US Securities Ach of 1933 or an exempbion from registration. Any peblie oflering of the Equity Shares to be madein the United States will be mada by
means of & prospectus that may be oblained from the Company and that will contain detailed information sbowt the Company and management, s well 23 fingneial statements. However, ihe Equity Shares are not being offered or sold in the Linited States.

The Tala Power Company Limied, Smart Center of Procurement Excallence, 3" Fioor, Sahar Receiving

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible vendors for the following
tendar package (Twa-part Bidding) in Mumbal
(A} SITC of Air Handling Unit (AHLU) at Tata Power Transmission R5S (Package

(B] EPC of 220KV 1-Core 1200 Sgmm Copper XLPE Lead Sheath cable along with

Interested and efgible bidders to submit Tender Fee and Authorization Letter before
1500 hrs. Friday, 26 September 2025,

For detafzd NIT, pleass visif Tender seclion on websde https:!werw tatapower.com,
Alsa, 38 fulure comigendum's if any, fo the saidtenderwill be pubfshed on Tender saction
of above website (Tata Power — Business Associates — Tender Documents) only,

W L

TATA TATA
TATA POWER TATA POWER
|Corporate Contracts Depariment] (Corporate Contracts Department]

The Tata Power Compariy Limited, Smeart Center of Procuremend Excellence, 2 Floor, Sakar Receiving
Siatian, Mear Hotel Leala, Sshar Alrport Road Ardherd [E), Mumbal 400 059, Maharashira, [ndis
{Beard Line: 022-6T173017] CIN; L2E50MH1919PLCO00SET

EXPRESSION OF INTEREST (EOI)

The Tata Power Company Limited Invites Exprossion of Intarest {EXI) for ampanalment
afYendaors for Pen-India services for,

(&) “Professional services for facilitating ROW (Pan India) for Construciion of
EHV Transmission Lines (220 kV to 765 kV)" for Tata Power Transmission,
(EO! Reference Mo - CC25AA066).

“Services for Pre-Bid Route Survey (Pan India) for Construction of
EHV Transmission Lines (220 kV to 785 kV)" for Tata Power Transmission.
[ECH Reference Mo - CC25AADGE).

“Services for Soil Investigation (Pan Indla) for Construction of EHV
Transmission Lines (220 k¥ to TES kV)" for Tata Power Transmission. (EOI
Reference No- CC2Z5AADED).

For details, please visit Tender section on websie hitps:iiwww.tatapower.com. Due

Silation, Mear Hatel Leala, Sehar Awpont Road Andherd (B, Mumbal 400 053, Maharashtra, Indin
|Board Ling: 022-ET1T304T| CIN: L2Bo200H1513PLCO0056T

Ref: CC26NK02T).

assoclated accessories for establishment of new 220033KY GIS substation at
Warli location. (Package Ref: CC26NP022)

(B)

(C)

date for intereshed vendaor lo participate in EOl by submilting Tender Fes and
Authorization Letier = 1500 Hrs. Friday, 107 October 2025,
Also, 2 fulure mgendums{ﬂ any] tothe above EQIwill be mdormed in Tender seclion

T ashika

Growing and Sharing with you

FORM A
PUBLIC ANNDUNCEMENT
iUnder Regulation & of the Insolvency and Banlruptey Board of India
{imsolvancy Resolution Process for Corporate Persans) Regulations, 2016)
FOR THE ATTENTIONMN OF THE CREDITORS OF
RELIANCE HOME FINANCE LIMITED

1. [Mame af corporat dabtar

A
2

b | Adiiress of the registered office and

'F:,1|-'|t'|l,|".-|,1 ke ol o hr.!.lrl:_. |;l|' rsakency
- irsolution process

T helidieg: s edrad 00 b s o

11, |Laast date Ao swibmisslon of claimes
13, |lassas of creditoes, If am. under
|clavesa (b of sub-section (G4 of sechon

13, N e af Irscivency Prolessonals

| | ||||..r:-:_:1'|L|u'| r{._-i_'_s.l_r"l*::l
. I.'.?:m-a-!:e I|:H1I|th-|.| Lm!Lﬁinil:.I BT SOMARDOERPLG 1BE1G

[irsoivancy commancerment date. in

|rEscitice

___|iTnree narnes for sach class|
14, |a)l elesant Forme-and
| Deteils of authorized represantatives | Process EmBl i cqutiivehoo.com
|@nz avalabie at

RELEVANT PARTICULARS

Felianoa Bome Finanoe Llﬁha-u
[[Ciata of mcorparaman of Conporate Datlnr | 0606 2008
r-rrharnrmdnr'.hhrr corporine cebtor  Registrar of Companies, Mumba

ASHIKA CREDIT CAPITAL LIMITED
CIN: LET120WB1994PLCOG2159
Registered Offica: Trinity, 226/, A.J.C. Bose Road,
Tth Floor, Kolkata-THEZ0
Phone; +91 33 41102500, Website: www ashikagroup.com
Email: investorservices{@ashikagroup.comdsecrelariali@ashikagroup. com

NOTICE TO SHAREHOLDERS

The Investor Education and Protection Fund Authorty (IEPF), Ministry
of Corporate Affairs, vide its circular dated 16th July 2025 has launched
a 100 days' campaign = “Saksham Niveshak" effective from
281h July, 2025 till Gth November, 2025, largeting all shareholdars whose
dividends have remained unpaid/unclaimed.

Az par the directives of the IEPF Autharity, We, ASHIEA CREDIT CAPITAL
LIMITED, have initiated the 100 days campaign - “Saksham Nivashak”,
for all our shareholders whose dividends have remained unpaid!
unclaimed. Pursuant to the aforesaid circular, you are requested to
update your ‘Know Your Customer” (KYC) details such as PAMN, Email
Address, Contact Number, Address, Bank Details and Nomination ele.,
in ardar o ensure imaly receipt of the dividends declarad by the Company
directly to your bank accounts and preventing transfer of such dividends
and shares to the |EFF,

In line with this Initiative and even prior to the launch of this campaign,
in addition to the mandatory requirements as required under vanous
rules and regulations, the Company has been taking various proactive
sleps: voluntarily o assist its’ shareholders: in claiming their

ke fdnisnn-Ta, o aomporaie debior | Y Al AT g o
Fregd. Ofiees Tradle Word, Mamala Wik Corrpour,
Tih Floar, B Wing. Senspeati Bapet Mang,

Lower Panal West), Delisla Roadl. Mumibal. Mumbs,

|Maharashira, india, 400013,

TR0

pHirciped offica Il Bmy) of CoFpoeEta
debiar

respoct of comanie debtor

15032006

Livnesh Edamsm Shnkar

|BEI Bag, kr
1BELIPCO L PS589 202 ] - 202 2 14043
Address: Flat Moo 10 0m Shami CHS, Piol Mo
810,12, Sacor 11, Road ko, 4, Mew Parsl,

Ma Murmbal Mahareshira - 410206

Emall kit msonkar 16038 smalcom

} ) Aiciress: (¥ece Mo, 25, S fioor a1
146 = B Chikbal Hovess:, Pripcess Shreet, Halbackea
uankei Wssterasiin - A00 002

Process Email ids ciqpuritlkifvahoomm

i 1= 8 i

Ml "ﬂ1.'l|.l}.|-tlE'

P Al r&,gk\E'H.LI'I Fii ml.ner |_'|rr_||_-
lI'E-':i'-EI".I".'!.' piolesEinnal -|‘."E|II"g S5 KTIBFET

Address and a-mal of the Inkanm
rESCluton prnlessiongl, B registensd
wiihi tho Boaed

corresniralenog valh the idenm

FESDlUTON prolEssions

| 1. ascortred by the intedm resohrtion

pfrﬁmml | )
N Applicabin
uJ-&HlI'lHJ I e & Auhorses]
|Regnesantate of créditors in & clss

W linke e i gonn

Pryvsical Address: | Mot Appicebie

G?l_

Enabing e-Gowerrance

Gujarat Informatics Limited

Block No. : 2, 2nd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

NOTICE INVITING EIDS
GIL invites Bids through E-tendering for Tender/RFP for
Selection of an agency to develop and establish a website,
mobile app and infrastructure for the S0OU facility, enabling
streamlined Ticket bookings on Design, Build, Finance, Operate
and Transfer ("DBFOT”) on behalf of SOU-ADTG Authority,
Ektanagar (Tender No: GIL/HW/09112025). Tender Id: 223630.
Interested parties may visit http://www.gil.gujarat.gov.in or
https://tender.nprocure.com for eligibility criteria & more

details about the bid. - Managing Director

tegtice s herely Ewven that the Natooal Company Lew Tribenal has osderad the
commencement of a corporate msalvency reschtion process of (e Reliance Home
Fimancs Limited on 16-09-202 5.

The creditors of Rellance Home Finance Limied are herehy cafied ppon ta subanit their
glaiird with proot on of bedore 30-08-2025 19 the Intedin Ressdition Professiaaal &1 the
address mentiorad agamstentry Mo, 10,

Thee financial creditees shall Sutmil their claimswith proof by electrong: means only, &l other
creditora may submit the ciaims with proal ingeraon, by postor by alectronic mesns,

A firancial craditar besonging to & class, as listed againstthe antry Mo, 12, shall indicate its
ahoits of authoresed representative fam gmong the three insobedncy professionns [isted
Aganst antry ko, 13 10 Bt as suthorised rapresentatve of e cless [specify cass] n Foom
G, ~ Mot Applicable

Subamitgsion ol fales armislesding proals arcaim skad atiract peraiiag

Date: 17th September 2026
Flace: Mumbal

S0

Lhmesh Balaram Sonkar

Appalnted as Intedm Resoluticn Prolessional

in the matter of Rellance Home Finance Limited
IEBI Rag. No: IBELIPA-00L/1P-P-02618,/2021-2022 /14043
AFA Valid upto: December 31, 2026

unpaidiunclaimed dividends.

You may reach out with requisite documents or any queries to Updation
of KYC orclaim of unclaimed dividend to the company at Maheshwari
Datamatics Private Limited, Reqlstrar and Shara Transfar Agant (RTA)
within the stipulated period, at the details given below:

Mis. Maheshwarl Datamatics Private Limited

23, R.N. Mukherjee Road, 5th Floor, Kolkata — 700001
Tel. No.: 033-2248-2248, 2243-5029

Email ID: mdpldci@yahoo.com

Dated : 17.09.2025
Place ; Kolkata

For, Ashika Credit Capital Limited

Sd/-

{Anju Mundhra}

Company Secretary and Compliance Offlcer
FCS: 6GAG

ﬁ Infrastructure

JSW INFRASTRUCTURE LIMITED
CIN: L4EX0H2006PL0 161 268
Regesbered Office: J5W Cenlre, Bandra Kirts Comgiex, Bandra Easl, Mumba SO0 051
Phomna: D72-4286 1000 Fax: O22-4255 1000 E-mail: inlrp seonstaialijes i Websibe: vy =w n

NOTICE TO SHAREHOLDERS REGARDING 100 DAYS CAMPAIGH - "SAKSHAM NIVESHARK"

Motica |s haraby given fo tha sharshoidars of JSW Infrastrucione Limited {"the Campany®) 1hal
thes Irweetor Educatian and Prodection Fund Authority (IEPFA), under tha Minstry of Caporate Affain
(MCA), haa lsunched & 100 davs nathonwide campaign ted “Saksham MNieshak®, <tading from
Ul 2005

The campaign gims {ooreske awereness as well g2 encounage the shareholdens fo wpdsta their KYC
detaba, bank mandates, conlacl infomation and Io dalm unclamed dvdands. § e lying with the
coimpany bafare the same i iransferad o the \nvestor Education and Protaction Fund (EPFT) a2 par
the prordalans of the Companies A, 203

As per FEPF Rulss, shares on which civdand remeins Unpakl [ undlaimed for & peniod of 7 (sewen)
conseculive vears, &re bable fo be trensferred 1o the IEFF

A5 3 pan of the campaign erd bo avoid such {ranstar of shares fa [EPF. the Compary requests all i
Shareholders; who hass vl nal clamed Their dividend, to clam the sarme by updating iheir KYC detals
& the aarlest
KY¥C Updalicn Process:
Shares held in Demateriallzed mode | Shares held in Physical mode
Upaate WY details (PAN, Emal Subim the foflraing documents 1o KFR Technologies
Addreas, Contact Mumber, Address, | Lisited (#Fin), the Begsirar and Transder Agant (RTA) ol
Bank deldls such & sccounl rumber, | he Compary;
IFSE oda, MICK &3 well ag
Hominalion dalais ede with your
Depositary Pardicipant

Form ISR-1: Filed and signed, wilk sef-alfestied ¥YC
docaments

Farm [SR-2: Filed and signed, wilth barker's attestation
ol b sharemalders signabure pius arginsd. canceliad
chague [wilh fhe shaneholders name prad) o sell
allesstiad bank pessbook 1 stalgminl

Ferm SH-13: Fer adding a nomines

Foem |SR-3: Far opling out of nomination

Sinca chsdenid on shares s payabla orly in sledronic mode, dividend will be craditad in shaneholfers
bark aeoount onfy AFTER ipdating She abova information | documants;

Sharebolders. can download these forms: from Beips:ins kiinlech com' clants envicesEclisromes. aspx
of from the Company'a websile at hipss!waww Ew ininfrastnichurei=w-infrasinichre—draniosds.
The dedads of unpaid | undaimed dividend are avallabla an fhe website of the Company al
htips:{ vy jsw: infinfrastnacturedunpaid-unclaimed-dridand

Sharehoders may reach ol 1o BTA of the Company o any quares rasaisd 1o apdabon of KYG o
clam.of wpdd | uncihimed dindend, ab Be Getals givee Deiow,

KFin Technalagies Limited

Uik J5% indraslruciung Limiled

Spjanien Buiking, Towes-B, Plal Mo, 31 & 32

Firancis Dislncl, Marekrampuda, Sislingampally

Huferabad - 5000032, Telangana

Email eipward rs@kfnbach.com

Tel: 1800-305-4001 | O40-67 162222

aherahcklers, may bt riach oul 1n ke Gompany al A secrelac sy in for ary Sanfication
Sharehpdders of 1he Company s requesied 1o ke advanrege of this nillalke,

For J&W Infrastructure Limited

Sl

Hitesh Kananl

Company 3ecretany and Compliance Offices

Place: Mumbai

Date: 18" Sephember, 2025 Mpmbarship No. FE1B8

CONCEPT

RASOYA P‘H‘DTE[N.: LtFl'IITE[!I Lln Lh:| un:tatll:lnb Uquld.ntu: CA Anil ﬁt-ul

' ruun.zn

Confact No

E-Auction- Sale of Corporate Debtor as A Golng Concern as per IBC, 2016
Date & Time of E-Auction for Sale of Company as a going concern:
17th Det, 2025
Timee: - D2:00PM o 050080 (With unlimited extension of 5 minutes each)
Last datie of filing Pre-Cualification Document on Auction Platform-
1dth Oet, 2025 till .00 P.M.
Last Date of EMD Submission: 15th Dct, 2025 till 3.00 P.M,
Sale Of Corporgto Debior as 8 Golng Concers dacluding pending fitigalions PLFE
& MSEDCL) I view of Regulation 33e) and 3248 of B8 | Lguidation Process)
Regulatons 2046, forming part of Liguidation Estate by the liguidator appointed by
the Hon'ble Mational Company Law Tnbunal, Mambai Bench vide order dated
010208, The saks will be done by the undersignad through E-auction platform
iipss s ik Bagnkned, comSeauclion-this/iome

Description Reserve Price EMD Incremental
{INR} value
Sale Of Corporate Debtor as a Rs. Rs. Rs.
Going Concern Excluding | 2 80.00,000/- | 28,00,000/- | 1,00000/
Pending litigations (PUFE & [RUpees (Rupies
MSEDCL) under section 32(8) | Tuo Crores TNty
If;ﬂaﬂl 'ﬂ:h F::E;':ﬂ*“; 324 “; and Eighty | Eight Lakhs
uidation Process i
Fla.gu!atl:ns. 2016, it eni)
{CIN: L15143MH1992PLLOEGE
63}
Corporaie Debtor's Listing
suspended vide MSE public
niotice dated 17th Junes 2020, &
unabsarbed deprecialion
amounting to Rs. 4766 crores as
per TR of AY. 2017-138

Note-Flease note- that all the assets of the company have been sold a5 per law.
Hence kindly referto E-Auction Document beaningno. EALCTION DO/ GC/ 2025/
01 far clarification on Sale of Corporate Debdar a5 & going concern as par
Regulatiopn 32(elafBEI (Liguidation Process; Regulation, 2018

Terms & Conditions of the sale is as under;

1. E-fuction will be conducted on "AS |5 WHERE 157, "AS5 |S WHAT 157, “WHATEVER
THERE I5 BASIS" AMND “WITHOUT RECOURSE BASIS™ as such =ale iswithout any
kind of warranties and indemnities through approved sarvice provider at 1BBI
eAuction Portal by BAANKMET -at (hitps./fibbibaanknet comfeauclion:
iDbi T

2o 85 por Insolvency and Bankropicy Board ol India: (Liquidation Process)
Regulations, 2006, Schedule | “Mode of sale” Clause 1154), Bidders mest
deciare they aren't disgqualified under Section 294; any EMD will be-forfaited i
Irefigiility ks laier establshed,

3. ldentification of the highest bidder does not guarantes the statuws of a
successful bidder. The Liguidator, In consultaton with the Stakeholders’
Consultation Committes (SCC), retains: the sole guthonty to declare the
successful bidder. The Liquidator and SCC alsoreserve the nght to pnoritize any
singie brock and annul othar bids or decide otherwise, with their decsaon being
finaland binding on allbidders.

Al applicants are mandatorily regquesied o rater o the (erme and conditions from
the website of AMA Insolvency Professionals LLP Le., hitpsids
insolvengyandbankrupicy.in'rasoya-proteing-limited or from the portal of 1BEI of
from the official site of Ausction Service Provider, pnor to submession of EMD &nd
participation inthe process.

Place: New Dothi CA Anil Goel
Date: 18/09/2025 Liguidator of Rasoya Proteins Limited
Registration Mo, IBBIL/IPA-00L/FP-PO0118,/2017-2018,/10253

E-mail rasoyaproteinsEaaginsalvendy, com

Contact Na, +51 1146664623, BHO0EG52E

“"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

epaper.financialexpress.com

Pune
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AN INDICATIVE TIMETABLE IN RESPECT OF THE OFFER IS SET OUT BELOW:

Submission of Bids (other than Bids from Anchor Investors):

Modification/ Revision/cancellation of Bids

Bid/Offer Period (except the Bid/Offer Closing Date)

Upward Revision of Bids by QIBs and Non-Institutional Bidders categories® Only between 10.00 a.m. on Bid/Offer Opening Date

Submission and Revision in Bids Only between 10.00 a.m. and 5.00 p.m.

(Indian Standard Time (“IST”))

and up to 4.00 p.m. IST on Bid/ Offer Closing Date

Only between 10.00 a.m. on Bid/Offer Opening Date
and up to 5.00 p.m. IST on Bid/ Offer Closing Date

Upward or downward Revision of Bids or cancellation of Bids by Rlls

Bid/Offer Closing Date*

* UPI mandate end time and date shall be at 05:00 p.m. on Bid/ Offer Closing Date.

Submission of Electronic Applications (Online ASBA through 3-in-1 accounts) — For RIBs Only between 10.00 a.m. and up to 5.00 p.m. IST

" QIBs and Non-Institutional Bidders can neither revise their bids downwards nor cancel/withdraw their bids.

Submission of Electronic Applications (Bank ASBA through Online channels like
Internet Banking, Mobile Banking and Syndicate UPI ASBA applications where Bid
Amount is up to ¥500,000)

Only between 10.00 a.m. and up to 4.00 p.m. IST

Bid / Offer Period:
Event
Bid/Offer Closing Date

Indicative Date
Thursday, September 25, 2025

Submission of Electronic Applications (Syndicate Non-Retail, Non-Individual Applications) Only between 10.00 a.m. and up to 3.00 p.m. IST

Finalisation of Basis of Allotment with the Designated Stock Exchange
Initiation of refunds (if any, for Anchor Investors)/unblocking of funds

On or about Friday, September 26, 2025
On or about Monday, September 29, 2025

Submission of Physical Applications (Bank ASBA) Only between 10.00 a.m. and up to 1.00 p.m. IST

from ASBA Account*

Submission of Physical Applications (Syndicate Non-Retail, Non-Individual Applications Only between 10.00 a.m. and up to 12.00 p.m. IST

Credit of Equity Shares to dematerialized accounts of Allottees
Commencement of trading of the Equity Shares on the Stock Exchanges

On or about Monday, September 29, 2025
On or about Tuesday, September 30, 2025

Simple, Safe, Smart
way of Application!!!

where Bid Amount is more than ¥500,000)
ASBA* LI~
UNIFIED PAYMENTS INTERFACE

*Applications Supported by Blocked Amount
(“ASBA”) is a better way of applying to offers by
simply blocking the fund in the bank account.
For further details, check section on ASBA.
Mandatory in public issues.

No cheque will be accepted.

toll free number: 18001201740 and mail Id: ipo.upi@npci.org.in.

UPI-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues where the application amount is up to ¥ 500,000, applying through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Investors
and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for
bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated September 17, 2021,
CBDT Circular No. 3 0f 2023, dated March 30, 2022 read with press release dated March 28, 2023 and any subsequent press releases in this regard.

ASBA has to be availed by all the investors except Anchor Investors. UPI may be availed by (i) Retail Individual Investors in the Retail Category; (i) Non-Institutional Investors with an application size of up to 500,000 in the Non-Institutional Portion. For details on the ASBA and UPI process, please
refer to the details given in the Bid Cum Application Form and abridged prospectus and also please refer to the section “Offer Procedure” on page 444 of the RHP. The process is also available on the website of Association of Investment Bankers of India (“AIBI’) and Stock Exchanges and in the
General Information Document. The Bid Cum Application Form and the Abridged Prospectus can be downloaded from the websites of BSE Limited (‘BSE”) and National Stock Exchange of India Limited (“NSE”, and together with BSE, the “Stock Exchanges”) and can be obtained from the list of banks
that s displayed on the website of SEBI at www.sebi.gov.in/sebiweb/other/OtherAction.do ?doRecognisedFpi=yesé&intmld=35 and https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes &intmld=43, respectively as updated from time to time. For the list of UPI apps and banks
live on IPO, please refer to the link: www.sebi.gov.in. UPI Bidders Bidding using the UPI Mechanism may apply through the SCSBs and mobile applications whose names appear on the website of SEBI, as updated from time to time. Kotak Mahindra Bank Limited and Axis Bank Limited have been
appointed as the Sponsor Banks for the Offer, in accordance with the requirements of SEBI circular dated November 1, 2018 as amended. For Offer related queries, please contact the BRLMs on their respective email IDs as mentioned below. For UPI related queries, investors can contact NPC at the

In case of any revision to the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the
Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure, banking strike or unforeseen circumstances, our Company, in consultation with the BRLMs, for
reasons to be recorded in writing, extend the Bid / Offer Period for a minimum of one Working Day, subject to the Bid/ Offer Period not exceeding 10 Working Days. Any
revision in the Price Band and the revised Bid/Offer Period, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a public notice, and
also by indicating the change on the respective websites of the BRLMs and at the terminals of the Syndicate Member(s) and by intimation to the Designated Intermediaries
and the Sponsor Bank(s), as applicable.

The Offer is made in terms of Rule 19(2)(b) of the Securities Contracts (Regulation) Rules, 1957, as amended (“SCRR”), read with Regulation 31 of the SEBI ICDR
Regulations. The Offer is being made through the Book Building Process in terms of Regulation 6(1) of the SEBI ICDR Regulations, wherein in terms of Regulation 32(2) of
the SEBI ICDR Regulations not more than 50% of the Offer shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs” and such
portion, the “QIB Portion”), provided that our Company, in consultation with the BRLMs, may allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary
basis in accordance with the SEBI ICDR Regulations (“Anchor Investor Portion”), of which atleast one-third shall be reserved for allocation to domestic Mutual Funds,
subject to valid Bids being received from domestic Mutual Funds at or above the Anchor Investor Allocation Price, in accordance with the SEBI ICDR Regulations. In the
event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the QIB Portion (excluding the Anchor Investor
Portion) (“Net QIB Portion”). Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis only to Mutual Funds, and the remainder of the
Net QIB Portion shall be available for allocation on a proportionate basis to all QIB Bidders (other than Anchor Investors), including Mutual Funds, subject to valid Bids
being received at or above the Offer Price. However, if the aggregate demand from Mutual Funds is less than 5% of the QIB Portion, the balance Equity Shares available for
allocation in the Mutual Fund Portion will be added to the remaining Net QIB Portion for proportionate allocation to QIBs. Further, not less than 15% of the Offer shall be
available for allocation to Non-Institutional Bidders (“NIBs”) of which (a) one-third of portion shall be reserved for applicants with application size of more than ¥200,000
and up to ¥1,000,000; and (b) two-third of such portion shall be reserved for applicants with application size of more than 1,000,000, provided that the unsubscribed
portion in either of such sub-categories may be allocated to applicants in the other sub-category of Non-Institutional Bidders, in accordance with the SEBI ICDR
Regulations, subject to valid Bids being received at or above the Offer Price. Further, not less than 35% of the Offer shall be available for allocation to Retail Individual
Bidders (“RIBs”) in accordance with the SEBI ICDR Regulations, subject to valid Bids being received from them at or above the Offer Price. All potential Bidders (except
Anchor Investors) are required to mandatorily utilise the Application Supported by Blocked Amount (“ASBA”) process by providing details of their respective bank
accounts (including UPI ID for UPI Bidders using UPI Mechanism) (defined hereinafter) in which the Bid amount will be blocked by the SCSB or Sponsor Bank(s) as
applicable to participate in the offer. Anchor Investors are not permitted to participate in the Anchor Investor Portion of the Offer through the ASBA process. For details, see
“Offer Procedure” on page 444 of the RHP.

Bidders/Applicants should ensure that DP ID, PAN and the Client ID and UPI ID (for UPI Bidders bidding through UPI Mechanism) are correctly filled in the Bid
cum Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP ID, PAN, Client ID and UPI ID available
(for UPI Bidders bidding through the UPI Mechanism) in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/
Applicants should ensure that the beneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that on the basis of
the PAN, DP ID, Client ID and UPI D (for UPI Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant
may be deemed to have authorized the Depositories to provide to the Registrar to the Offer, any requested Demographic Details of the Bidder/Applicant as
available on the records of the depositories. These Demographic Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA
Account or for other correspondence(s) related to the Offer. Bidders/Applicants are advised to update any changes to their Demographic Details as available
in the records of the Depository Participant to ensure accuracy of records. Any delay resulting from failure to update the Demographic Details would be at the

Bidders/Applicants’sole risk.

Investors must ensure that their PAN is linked with Aadhaar and are in compliance with the notification issued by Central Board of Direct Taxes notification
dated February 13, 2020 and read with press releases dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases in this
regard.

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For information on the main objects of our Company,
investors are requested to see “History and Certain Corporate Matters” on page 276 of the RHP. The Memorandum of Association of our Company is a material
document for inspection in relation to the Offer. For further details, see “Material Contracts and Material Documents for Inspection” on page 497 of the RHP.
LIABILITY OF THE MEMBERS OF OUR COMPANY: Limited by shares.

AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the authorised share capital of our Company is
400,000,000 divided into 40,000,000 Equity Shares of face value of ¥ 10 each. The issued, subscribed and paid-up Equity share capital of our Company is ¥ 202,461,770
divided into 202,246,177 Equity Shares of face value of T 10 each. For details of the capital structure of the Company, see “Capital Structure” beginning on page 98 of
the RHP.

NAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED
BY THEM: The initial signatories of the Memorandum of Association of the Company were Sanjay Namdeo Salunkhe and Ajaykumar P. Mistry. For details of the share
capital history and capital structure of our Company see “Capital Structure” beginning on page 98 of the RHP.

LISTING: The Equity Shares offered through the Red Herring Prospectus are proposed to be listed on the Stock Exchanges. Our Company has received ‘in-principle’
approvals from the BSE and the NSE for the listing of the Equity Shares pursuant to letters, each dated December 12, 2024. For the purposes of the Offer, the Designated
Stock Exchange shall be NSE. A copy of the Red Herring Prospectus has been filed and the Prospectus shall be filed with the RoC in accordance with the Companies Act,
2013. For further details of the material contracts and documents available for inspection from the date of the Red Herring Prospectus until the Bid/ Offer Closing Date, see
“Material Contracts and Material Documents for Inspection” on page 497 of the RHP.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI”): SEBI only gives its observations on the offer documents and this does not
constitute approval of either the Offer or the specified securities stated in the Offer Document. The investors are advised to refer to page 418 of the RHP for the full text of the
disclaimer clause of SEBI.

DISCLAIMER CLAUSE OF BSE: Itis to be distinctly understood that the permission given by BSE Limited should notin any way be deemed or construed that the RHP has
been cleared or approved by BSE Limited nor does it certify the correctness or completeness of any of the contents of the RHP. The investors are advised to refer to the
page 421 of the RHP for the full text of the disclaimer clause of BSE.

DISCLAIMER CLAUSE OF NSE (the Designated Stock Exchange): Itis to be distinctly understood that the permission given by NSE should notin any way be deemed
or construed that the Offer Document has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the contents of the Offer
Document. The investors are advised to refer to page 421 of the RHP for the full text of the disclaimer clause of NSE.

GENERAL RISKS: Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford
to take the risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the Offer. For taking an
investment decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares in the Offer have not been
recommended or approved by the Securities and Exchange Board of India (“SEBI”), nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring
Prospectus. Specific attention of the investors is invited to “Risk Factors”on page 34 of the RHP.

BOOK RUNNING LEAD MANAGERS

o 5}

motilal
oswal
Investment Banking

Motilal Oswal Investment Advisors Limited
Motilal OSwal Tower, Rahimtullah Sayani Road, Opposite Parel
ST Depot Prabhadevi, Mumbai 400 025
Maharashtra, India
Telephone: +91 22 7193 4380
E-mail: jaro@motilaloswal.com
Investor Grievance ID: moiaplredressal@motilaloswal.com
Website: www.motilaloswalgroup.com
Contact person: Ritu Sharma/Sankita Ajinkya
SEBI Registration No.: INM000011005

~’ nuvama

Nuvama Wealth Management Limited

801 -804, Wing A, Building No 3 Inspire BKC, G Block, Bandra
Kurla Complex, Bandra East Mumbai - 400 051

Maharashtra, India

Telephone: +91 22 4009 4400

Email: Jaro@nuvama.com

Investor grievance email: customerservice.mb@nuvama.com
Website: www.nuvama.com

Contact person: Lokesh Shah/ Soumavo Sarkar

SEBI Registration No: INM000013004

Maharashtra, India
Telephone: +91 22 6704 8000

™ ™
SYSTEMATIX GROUP
Investments Re-defined
Systematix Corporate Services Limited

The Capital, A-Wing No. 603-606, 6th Floor, Plot No. C-70
G-Block, BKC, Bandra (East), Mumbai — 400051

E-mail: mb.ipo@systematixgroup.in

Investor Grievance ID: investor@systematixgroup.in
Website: www.systematixgroup.in

Contact person: Jinal Sanghvi/Kuldeep Singh

SEBI Registration No.: INM000004224

REGISTRAR TO THE OFFER COMPANY SECRETARY AND COMPLIANCE OFFICER

Kirtika Chauhan

11th Floor, Vikas Centre, Dr. C.G. Road, Chembur - East,
Mumbai - 400 074; Maharashtra, India

Telephone: 022 - 2520 5763; E-mail: cs@jaro.in
Bigshare Services Private Limited

1st Floor, Bharat Tin Works Building,

Opp. Oasis, Makwana Road,

Marol, Andheri East, Mumbai 400 059

Telephone: +91 022 6263 8200

E-mail: ipo@bigshareonline.com

Investor Grievance ID: investor@bigshareonline.com
Website: https://www.bigshareonline.com

Contact person: Vinayak Morbale

SEBI Registration No.: INR000001385

Bidders can contact our Company Secretary and Compliance
Officer, or the Registrar to the Offer in case of any pre-Offer or post-
Offer related problems, such as non-receipt of letters of Allotment,
non-credit of Allotted Equity Shares in the respective beneficiary
account, non-receipt of refund orders or non-receipt of funds by
electronic mode, etc. For all Offer-related queries and for redressal
of complaints, investors may also write to the Book Running Lead
Managers.

AVAILABILITY OF THE RHP: Investors are advised to refer to the RHP and the “Risk Factors” beginning on page 34 of the RHP before applying in the Offer. Acopy of the
RHP will be made available on the website of SEBI at www.sebi.gov.in and is available on the respective websites of the BRLMs, Nuvama Wealth Management Limited at
www.nuvama.com, Motilal Oswal Investment Advisors Limited at www.motilaloswalgroup.com and Systematix Corporate Services Limited at www.systematixgroup.in
and at the website of the Company, Jaro Institute of Technology Management and Research Limited at www.jaroeducation.com and the websites of the Stock Exchanges,
for BSE at www.bseindia.com and for NSE Limited at www.nseindia.com.

AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be available on the website of the Company, the BRLMs and the Registrar to
the Offer at: www.jaroeducation.com, www.nuvama.com, www.motilaloswalgroup.com, www.systematixgroup.in and https://www.bigshareonline.com respectively.
AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Form can be obtained from the Registered and Corporate Office of our Company, Jaro Institute
of Technology Management and Research Limited: Tel: 022 - 2520 5763; BRLMs: Nuvama Wealth Management Limited, Tel: +9122 4009 4400, Motilal Oswal Investment
Advisors Limited, Tel: +91 22 7193 4380 and Systematix Corporate Services Limited, Tel: +91 22 6704 8000 and Syndicate Member: Nuvama Wealth Management
Limited, Tel: +91 22 4009 4400, Motilal Oswal Financial Service Limited, Tel: +91 22 7193 4200 / +91 22 7193 4263 and Systematix Shares and Stocks (India) Limited,
Tel: +91 226704 8000, Registered Brokers, SCSBs, Designated RTA Locations and Designated CDP Locations for participating in the Offer. Bid cum Application Forms will
also be available on the websites of the Stock Exchanges at www.bseindia.com and www.nseindia.com and at all the Designated Branches of SCSBs, the list of which is
available on the websites of the Stock Exchanges and SEBI.

SUB-SYNDICATE MEMBERS: Almondz Global Securities Limited, Anand Rathi Share & Stock Brokers Ltd, ANS Pvt Limited, Asit C. Mehta Investment Interrmediates
Ltd, Axis Capital Limited, Centrum Broking Limited, Centrum Wealth Management, Choice Equity Broking Pvt Ltd, Dalal & Broacha Stock Broking Private Limited, Equiras

Securities Pvt Ltd, Eureka Stock & Share Broking Services Ltd, Finwizard Technology Private Limited, HDFC Securities Limited, ICICI Securities Limited, IDBI Capital
Markets & Securities Ltd, lIFL Capital Services Limited, IIFL Securities Limited, Jhaveri Securities, JM Financial Services Limited, Jobanputra Fiscal Services Pvt Ltd,
Kantilal Chhaganlal Securities Pvt.Ltd, Keynote Capitals Limited, KIMC Capital Market Services Limited, Kotak Securities Limited, LKP Securities Limited, Marwadi
Shares & Finance, Matalia Stock brokers, Mirae Asset Sharekhan , Nirmal Bang Securities Pvt. Ltd., Prabhudas Lilladher Pvt Limited, Pravin Ratilal Share & Stock Brokers
Limited, Religare Securities Ltd, RR Equity Brokers Pvt. Limited, SBICAP Securities Limited, SMC Global Securities Limited, Upstox Securities Private Limited, YES
Securities (India) Limited
ESCROW COLLECTION BANK, REFUND BANK AND SPONSOR BANK: Kotak Mahindra Bank Limited
PUBLIC OFFER ACCOUNT BANK AND SPONSOR BANK : Axis Bank Limited
UPI: UPI Bidders can also Bid through UPI Mechanism.
All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.
For JARO INSTITUTE OF TECHNOLOGY MANAGEMENT AND RESEARCH LIMITED
On behalf of the Board of Directors
Sd/-
Kirtika Chauhan
Company Secretary and Compliance Officer

Place: Mumbai
Date: September 17, 2025

JARO INSTITUTE OF TECHNOLOGY MANAGEMENT AND RESEARCH LIMITED is proposing, subject to receipt of requisite approvals, market conditions and other considerations, to make an initial public offer of its Equity Shares and has filed a red herring prospectus dated September 17, 2025 with the RoC. The RHP is made available on
the website of the SEBI at www.sebi.gov.in as well as on the website of the BRLMs i.e.,www.nuvama.com, www.motilaloswalgroup.com and www.systematixgroup.in, the website of the NSE at www.nseindia.com and the website of the BSE at www.bseindia.com and the website of the Company at www.jaroeducation.com . Any potential investor
should note that investment in equity shares involves a high degree of risk and for details relating to such risks, please see the section “Risk Factors” beginning on page 34 of the RHP. Potential investors should not rely on the DRHP for making any investment decision but should only rely on the information included in the RHP filed by the

Company with the RoC.

This announcement does not constitute an offer of securities for sale in any jurisdiction, including the United States, and any securities described in this announcement may not be offered or sold in the United States absent registration under the U.S. Securities Act of 1933 or an exemption from registration. Any public offering of securities to be
made in the United States will be made by means of a prospectus that may be obtained from the Company and that will contain detailed information about the Company and management, as well as financial statements. However, the securities described in this announcement are not being offered or sold in the United States.
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